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LOK SABHA nmfm

LOK SABHA

Monday, December 3, 1073/Agraha-
yang 12, 1895 (Saka)

The Lok Sabha met at Eleven of the
Clock.

TMr SPEARER in the Chair]

OBITUARY REFERENCE

SHRI SAMAR GUHA (Contai):
We have got a sad newg ol the mur-
der of Khan Abdus Samad Achakzai
who made a great contribution to
the freedom of our country. May 1
Tequest you that we pay our respects
{0 him as a great son of undivided
India, known as Baluchi Gandhi?

MR. SPEAKER: I. on behalf of
Yyou all, express our deep sorrow at
this sad and tragic death of Khan
Abdus Samad Achakraj who was in
the very thick of our Independence
movement and who wae a great pillar
<f support snd strength to our lea-
ders in the freedom movement, We
affectionately called him Baluchi
Gandhi, It ls so tragic that many
of these great people have to suffer
médtyrdom at the hands af their own
en, and Khan Abdus Samad
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ORAL ANSWERS TO QUESTIONS

Effect of Hike in Oil Price om Ship-
ping Industry

*302. SHRI Y. ESWARA REDDY:
Wil the Minster of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Indian Shipping
Industry would suffer grievously as a
result of the oil price hike; and

(b) if so, the broad outlines there-
of and the sleps taken thereon?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) and (b).
The non-availability as well as un-
certain availability of bunkers gnd
therr fluctuating prices are causing
difficulties for the Indian Shipping
Industry. The Shipping Conferences
in the Overseas sector are levying or
proposing to levy bunker surcharges.
Specific complaints from Shipping
Companies about non-availability of
bunkers at foreign ports are being
taken up through our embassies for
obtaining bunkers.

SHRI Y. ESWARA REDDY: Mgy I
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SHRI Y. ESWARA REDDY: May I
know whether this increase in the
price of oil is going to have any
direct effect on the discontinuance of
any of our shipping services?
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SHRI KRISHNA CHANDRA
HALDER: May I know from the hon
Minister what will be the total ex-
pense 1nvolved due to increase of the
price of fuel annually?
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Milk Booth in Jaldev Park (Delhi)

*308. SHRI HARI SINGH: Will the
Minister of AGRICULTURE be
pleased to refer to the reply given to
Unstarred Question No, 6454 on Oth
April, 1073, regarding the opening of
a Milk Depot of DMS. in Jaidev
Park and to state:

{a) whether a milk pooth has been
siready erected in the Colony but has
not so far been opened even when

¥
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there iz sufficient demand of milk io.
the area;

((b) if sq, the reasons thereof and
the tinte by iwhich the Government
proposes to open the said depot; and

(c) a list -of applicants from this.
area so far registered with the D.M.B.
and the numbeér of bottles of milk
required by them?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) and (b).
The CP.W.D. has not so far complet-
ed the construction of the milk booths
n Jaidev Park with the result that it
has not been possible for DM8 to
comrmssion the booth so far The
mlk booth will be commuissioned as
soon as 1t 1s handed by CFWD to
DMS and 2 mimmum number of
tokeas for 300 bottles are available
for this depot

(¢) On i1cquest from the Jaidev
Park House Owners Wellare Associa-
t10) the D~lln M lk Sche ne registercd
113 apphcants in Augusit, 1972, for
1ssue of fresh tokens for a total of 509
bottles A list of applicants together
with thewr requirements 1s laid on the
T+ le of ths House |Placed in Laibrary
See No LT-5882/73]

MR SPEAKER' May I, before you
get up to ask a supplemeniary bring
this to your aitention? You have
asked a question about this  Milkc
Booth, Such a long answer has come,
Then, you have asked about the name
of the persons and bottles. The ans-
wer has come to so many pages. It
would have been better if this had
been settled with the Minister, Mr.
Sathe had asked a question and
reply to same question had come
49 pages. The Ministry should ha

5

i3

given a briet reply. This information
must bhave been taken out from
somewhere and given there but they
will have to be printed in the De-
bates. You cannot imagine what cost
it would come to for the Lok Sabhx
Secretariat. But, anyway, these are
minor matters which could have been
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-settled with the hon. Minister. You
have raised thig in the form of such
@ big question and a big answer has
come. You have asked for each person
‘how many bottles are there, his name,
his father’s name and all that. If you
want you may ask a question. You
are asking such question in the

Nation’s Parliament.
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Protection of Vanishing Wilg Life

+
*306. SHRIMATI SAVITRI
SHYAM:
SHRI NAWAL KISHORE
SHARMA.:

‘Wil the Minister of AGRICULTURE
be pleased to state:

(a) whether wild life is fast vanishe
ing from the Indian Forests; and

(b) if so, the steps being taken or
proposed to be taken by Government
to protect the wild life?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) Wild
Life hay been severely depleted,

(b) A statement is laid on the Table
of the Sabha.

Statement

Steps taken to preserve Wilg Life
consist mainly ofi—

(i) Establishment and effective
protection of national parks
and sanctuaries;

Restrictions on the export of
wild animals and birds, dead
or alive, or products thereof;
Wild Life (Protection) Act,
1972, has so far been extend-

ed to 20 Statesiand Union
Territories;

Setting up of wild life pre-
servation wing in the States
and Union Territories;

(ii)

(iii)

(ivy



(vi)

(vid)

allotted for works of a non-
recurring nature in these
gelected Parkg/Sanctuaries,
provided, the State Govern-
ments concerned are pre-
pared to bear the recurrent
expenditure;

(viil) There is also a scheme under
which the Government of
India is prepared to take over
for central management cer-
tain sanctuaries for a limited
number of years, with the
approval of the State Govern-
ments concerned; and

(ix) Educating the general public
in order to inculcate love for
wild life.
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SHRI BIRENDER SINGH RAO: Sir,
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private lands where wild life is being
Preamryed.

SHRI BIRENDER SINGH RAO:
Have they not played any role?

AN HON, MEMBER: He does not
know apput it.

SHRI BIRENDER SINGH RAO:
Government have acknowlodged it go
many times officlally that private
forests and pastures and common
lands have played a very important
role. I cannot understand how the
hon. Minister is denying any know-
ledge.

PROF. SHER SINGH: 1do not
have any definite information about
how much private lands or {forests
are used for preserving wild life.

SHRI N. TOMBI SINGH: May I
know whether Government are aware
of the fact that there is a very rare
variety of deer available only 1in
Manipur in an apparent santuary—I
call it apparent because it is not pro-
perly maintained—and if so, whether
they are going to take special care
to preserve this variety?

PROF. SHER SINGH: There is a
in the States for running

these sanctuaries. Where there are
ammals in respect of which there is
danger of extinction, we have an Act

State Government 1n the setting up or
upkeep of their sanctuary.

ness? 1 would like to know specificul«
ly what steps Government are taking
or have taken to see that this illegal
poaching and killing is stopped or at
least reduced to a minimum and that
exemplary penalties are imposed on
people who indulge in these things.

PROF. SHER SINGH:; Last year,
this House passed the Wild Life Pro-
tection Bill which has now become
an Act and i now applied to 20
States and Umon territories. It is only
three or four States which have not yet
adopted the resolution, namely, Assam,
Jammu and Kashmir, Meghalaya and
Nagaland. All other States have
passed resolutiong and this Act has
become applicable in those States.
The Act does provide that we cannot
even export skins, horns etc. We
have four or five schedules in the
Act. In Schedule I and part II of
Schedule IT it has been provided that
the animals or their skins or their
products cannot be exvorted.

SHRI INDRAJIT GUPTA: 1 re-
ferred to the {llegal activities. I
know that there is an Act. The point
is that despite this Act, illegal poach-
ing and killing is going on. May 1
know whether any specific measures
are being taken to see that this ille-
gal poaching which often happens in
collugion with a part of the Forest
Administration is stopped?

PROF. SHER SINGH: The State
Governments have been  asked
several times, and we have drawn
their special attention to stoop illegal
poaching in various areas in the States
and apply this Act.
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SHRI PARIPOORNANAND PAl-
NULIL: In view of the fact thai rare
species of wild hfe are getting ex-
tinct while on the other hand the
number of sanctuaries is being in-
creazed from one plan to another and
rare species are not much available,
may I know whether the Forest De-
partmenti will take intensive measures
to catch these rare animals and send
them to the sanctuaries and special
care is taken to protect them there?

PROF, SHER SINGH: The num-
ber of sanctuaries is increasing. State
Governments are taking measures to
protect wild life which is rare for
which there is danger of their getting
extinct. Steps are being taken about
wild life protection under the Act
that was passed last year.

SHR1 PARIPOORNAND PAIN-
DLI: My gquestion about the steps
taken to catch those animals which
are getting extinct and sending them
to the sanctuaries is not answered.

SHRI ¥ASANT SATHE: The Royal
Bengal Tiger wantg to ask a ques-
tion.

DECEMBER 3, 1973
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MR. SPEAKER: Bhri Samar Guha.

*SHRI SAMAR CGUHA: In our
country and in the world over, the
Royal Bengal tiger is known for its
beauty, valour and majesty. Is it a
fact that it is getting extinct and is
a vanishing species? Is it a fact that
they can be counted in dozens only.
If so, what steps Government are
going to take to preserve it parti-
cularly in the Sunderabans area?

PROF. SHER SINGH: As I have
already stated, ‘Project Tiger' started
operating recently with a provision of
Rs. 4 crores in the next five or ten
years. Sunderbans is also one of the
9 areas selected for the Project. There
also there will be a provision of about
Rs. 40 lakhs.

SHRI D, BASUMATARI: There 18
a rare and only species of its kind, I
mean the Rhino, 1n Kaziranga. It
appears i1n the papers from time lo
time that this precious species which
is a foreign exchange earner is being
killed by poachers, What steps have
been taken by Government to protect
it in Kaziranga?

PROF. SHER SINGH: My informa-
tion is that in Kaziranga the popula-
tion of Rhinos has increased from 400
to 6850. So it is increasing, not de-
creasing, There has been some poach-
ing, not so much in Assam but in
Jaldapara sanctuary. There was in-
formation that about 20 or 30 rhinos
were killed last year. About Kazi-
ranga, I do not have information. But
as I said, their number there has in-
creased from 400 to 650 in a few years.
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SHRI K. CHIKKALINGAIAH: Is
it not a fact that some of the States,
especially in Mysore, in their enthu-
siasm to distribute land among the
landless, they have encroached upon
the forests and have been cutting trees
to accommodate them and, if so, is it
not a fact that this amounts to encroa-

ching upon the jurisdiction and the
,liberty of wild life?

PROF. SHER SINGH: Some States
have been asking for land from
forest areas. I do not have definite
information as to how much area is
going to be deforested in Mysore, but
we have been writing to State Gov-
ernments not to take lands from
forests and to keep the percentage of
forest lands to at least that much
which is now there, if not increase
the percentage as adopted by the
resolution on forestry. and forest
policy. According to that policy,

14

about 30 per cent land should be
under forests. Even though that is
not being implemented by the States
we have been impressing upon the

States not to ask for more lands from
forest areas.

MR SPEAKER: Next question.

Recummendations of National Com-
mission on Agriculture

*307. SHRI VASANT SATHE: Wil

the Mimister of AGRICULTURE be
pleased to state:

(&) the main recommendations uf
the National Commussion on Agricul-
ture on (1) producnuon of quality seed
of high yielding varieties of crops and
hybrig varieties of cereals, and (1)
effective involvement of small and
marginal farmers and landless labour
In an integrated programme of rural
development especially that of agn-

culture, animal husbandry, dairy and
poultry; and

(b) the stage at which the consi-
deration of the recommendations

stands at present and the action taken
so far in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). A statement is laid on
the Table of the Sabha. [Placed in
Library. See No. LT-5883/73.]

SHRI VASANT SATHE: Sir, in
view of the statement laid on the
Table of the House which runs to
49 pages, may I straightway request
that a half-an-hour discussion be
allowed on this, because no useful sup-
plementary can be asked out of this
statement which has been handed to
us as the answer.

MR. SPEAKER: 1 think your
question was very precise and they
could have given a brief information.
Instead, there seems to have besn
some brochure already and that has
been supplied. When'dld you gef it?
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. SHRI VASANT SATHE: Just now
here cnly.

MR, SPEAKER: You may ask your
supplementary. If you are not satis-
fled with the answers, we will see to
it later on.

SHRI VASANT SATHE: To be
very honest, I have so many supple-
mentaries that no useful supplemen-
taries could be asked on the subjects
arising out of this question. Kindly
allow a half-an-hour discussion. I am
straightway requesting for it. I think
that would serve the cause better, It ig
a very urgent matter relating to small
farmers, landless labour, a compre-
hensive scheme gabout poultry, dairy,
ete. Even explaining this wall take
a long time. I do not think you your-
self are satisBed with this. I do not
know if you have been able to go
through this statement. I am sure
you would not have been. It is not
possible, So, I am asking for a half-
an-hour discussion.

MR. SPEAKER: Anyway, I have
no objection to it, Being a long state-
ment, how can the Minister expect the

Members to read 1t m 10 or 15
minutes? He could have given an

abbreviated summary.

SHRI ANNASAHEB P. SHINDE:
The question was about the recom-
mendations of the National Commission
on Agriculture. The recommendations
run into hundreds of pages. So, we

have summarised it.

MR. SPEAKER:
mary!

SHRI ANNASAHEB P. SHINDE:
I will explain some points.

SHRI DINEN BHATTACHARYYA-
Sir, one thing is missing from this
long statement, May I put a ques-
tion?

MRB. SPEAKER: Yes.

SHRI DINEN BHATTACHARYYA:
In this ih::ﬂnt,gﬂd&:ﬁﬂ
oy gee Lok hybrid
e wy praibhly to thy far-

So, this is a sum-
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is that the State Governments should
have adeguate agencies to make seeds
available to the farmers.

SHRI DINEN BHATTACHARYYA:
Jute seeds and potato seeds are not
available to West Bengal formers.

MR. SPEAKER: His reply is that
this is done by the State agencies. It
is good to have these recommenda-
tions 1n 49 pages. I think in such
cases this can be placed in the Lib-
rary.

SHRI ANNASAHEB P. SHINDE:
They are voluminous reports; they are
already in Parhament Library.

MR. SPEAKER: In that case there
was no need to make it into a small
book. You should have simply said
that the report is laid in the Parlia-
ment Library..(Interruptions) Cer-
tainly you can have half-an-hour dis-
cussion.

SHRI VASANT SATHE: I would
only request that it should be done
as early as possible,

It all depends

MR. SPEAKER:
upon the ballot and whether your

name comes or not.
World Bank Team to Sindy Foresi
Projects

+

*308, SHRI P. G. MAVALANKAR:

SHRI VIRBHADRA SINGH:

Will the Minister of AGRICULTURE
be pleased to state:

() whethar World Bank fteam 0

likely to visit indle to wudy fevert

projects; god
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(b) it so,
particular pro
be discusged?

THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
fa) Yes, Sir.

(b) The projects concerned are yet
to be formulated.

SHRI P. G. MAVALANKAR: It
has been well said that the health and
economic security of the humap race
depend on how well the forests are
managed. Indian forestry is one of the
most crucial development sectors.
With a forest area of between 25—30
million hectares we are gne of the
biggest forest-countries in the world.
May I therefore know this: Were there
recently visits by the FAO head of
Forestry to India and also by another
Swedish expert sent by FAO to India?

SHRI ANNASAHER P. SHINDE:
This is regarding Worlg Bank Loan
Representatives from the FAO go on
coming. As for the World Bank, re-
cently a high level mission led by
Mr. John Crawford came to India and
discussed some details of the problem,

SHRI P. G. MAVALANKAR: May
I know whether in the discussions the
Government had with the FAO ex-
perts as well as the World Bank ex-
perts—forestry incidentally is a very
badly neglected matter; uneconomic
use jis there—the Government have
identified three promising natural
forest areas, one in the Himalayan
mountain forests east of Simla, the
second in the Western Ghats of
Kerala, and the third in the dense
Baster forests between the rivers
Godavari and Indravati?

main festures of the
that are likely to
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posals will also Include what he said.
Bo when those State Governments for-
ward their proposals, the points refer-
red to by the bhon. Member will be
covered,

SHRI P. G. MAVALANKAR: I am
asking a specific question whether
those three areas were identified by
the Government authorities in their
digcussions with FAO ang World
Bank? Bastar is one of the most im-
portant centres.

MR. SPEAKER: He has given it
The second part is your suggestion.

SHRI P. G. MAVALANKAR: I am
asking whether the Government offi-
cials have identified the three specific
areas for forest development.

SHRI ANNASAHEB P. SHINDE-
The World Bank proposals would bs
discussed when the World Bank mis-
sion especially for this purpose comes
to India in February after two or
three months, They would then be
going into specific identification of the
various areas.

ot wix fag fer &7 5T wT
STH ST WM ¥ qad\% qIW Y WK
Tw fawy ¥ oy §, vgr Egw ww oNw
W TR AR U g AT g ¢ ?
Tl T & W AN W & 0
¥ ofvur # s agar o AT R,
sy oft sl Fgrar 1 ¥ waT wrgar
g e EorrewTeaTe ¥ ALE wET 4T
wgt Ty e w7 Qw7 oW WX S99
¥ TwreRws #T TR HR 6T S |

SHRI ANNASAHEB P, SHINDE: T
would require your protection because
I deal with the World Bank matters
and my colleagues deals with forextry
matters.
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ests or for afforestation also, that is,
growing more forests and also for the
forest-based industrles? In this be-
half is the hon. Minister aware of a
forest-based-industries-scheme for-
mulated by the Government of Kar-
nataka involving an outlay of Ra, 5.5
crores in the district of North Cana-
rat

SHRI ANNASAHEB P. SHINDE:
As I have mentioned the Mysore Gov-
ernment have submitted one of the
projects under this scheme. These
projects are meant for covering two
aspects: harvesting or commercial ex-
ploitation and also replantation. These
are the important aspects of the
World Bank proposals,

oft gow wow worrr  F Wy &
wTeuw & WAt WERY ¥ STAAT TR §
i Fawraat &7 o1 g& wvadt % A A
&, =1 WY ¥ TS AT AW FAT &
fam-foer fagrat & T # ow %71 5@
F|yard ¢ o P e aeply A
¥ IS GEA(T A F WO TG 8

SHRI ANNASAHEB P. SHINDE:
“There are certain parts of our coun-
try and our colleague mentioned Bas-
ter region. It is inaccessible; road
communication is not there for the
exploitation of forest, Sometimes
‘there are wasteful practices in the ex-
ploitation of forests. The third thing
is that sometimes forests are exploit-
ed but replanation programme is not
properly taken on hand. The World
Bank proposals would cover some of
‘these aspects,

Andian Residents Stodying Abroad
under Cultura]l Agreements

*310. SHRI BIRENDER SINGH
RAO:
SHRI 8. N. MISRA-

Will the Minfster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be plessed to state:

(a) the number of Indiap residents
studying abroad, country-wise, under

DECEMBER 3, 1078
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the cultural agreements with those
countries; and

(b) the number of students select-
ed during the current year and those
who actually went abroad, country-
wise? .

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). A state-
ment is laid on the Table of the
House,

STATEMENT
Part (a) of the Question *

Name of the Country Number
ofugm'im
studying
abroad at
present
under
Cultural
Agree-
ments

U.S.5R . " 116

France . ) . 5 117

Japan . . . . . 17

German Democratic Republc . 15

Bilgium . . . . . 5

Po‘md . . . . . 1o

Czechoslovakia . . . 7

Yugoslavia . . . . 7

Tutkey . . B . . 1

Arab Republic of Egypt . 4

Greece . . . % g 4

Hungary. : . . : 4

Bulgaria g & % 1

Federal Republic of Germany . 32

Norway . . . . + 50

1 ToTAL . . 40

i ——————
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Part (b) of the Question

Name of the Country antl_xr Numt}_)er
o o
Stadents Students

selected w ho went
during the abroad

current

Year.
Japan . . . 1 6
Poland . . . 3 (vetto

80)

Czechoslovakia . 3 3
U.S. 8. R. . . 40 30
France . , , 24 19
g:pr{l:l:ll?cm mo‘cmn c , ,
memses .
UK . . . Rr to
Cana.la . . . 8 13
Australia ; . i 1
New Zealanel | . I I
Norway . . . 8 7
Denmark g . 6 5

SHRI BIRENDRA SINGH RAO:
The statement does not show that
there is a single student studying
under any cultural agreement in the
United Kingdom and the United
States. Will the Minister please tell
us whether agreements exist with
these two countries, and if so, why no
student is studying in those two coun-
tries?

Part (b) of the Statement states

whether a waiting list
up the vacancy?

4

THE MINISTER OF EDUCATION.
AND SOCIAL WELFARE AND CUL-
TURE (PROF. S, NURUL HASAN):
There is no cultural agreement with
the United States or with the United
Kingdom, So far as the United King-
dom is concerned, there is a scheme
of commonwealth student exchange.
If the hon. Member refers to part (b)
of the question, he would find that
there is reference in part (b) to the
Unitad Kingdom, Canada, Australia
and New Zealand. This 1s covered
by the Commonwealth exchange-
scheme, Since there is no cultural
agreement and the question was in re-
garq to cullural agreement, in part (a)
of the question this was not listed.
Regarding the second part of the ques-
tion, so far as Japan is concerned se-
lections have taken place only recent-
ly and the work of placement is going
on, We hope that more students will
be able to go to Japan. With regard
to USSR 20 students were selected for
Palrice Lumumba TUnfversity; all
thnse have gone and joined the uni-
versily, With regard to post gradu-
ate fellowships, many of the students
declined, So far as some are con-
cerned, the guestion of placement has
not been finalised. I am afraid, there
is roing fo be n shortfall in the num-
ber of scholarships which are actually
to be avuiled of I am looking into
this question to streamline the proce-
dure, to see that anv scholarships
which are offered to the country are
not wasted,

SHRI BIRENDER SINGH RAO:
Would the hon. Minister be pleased to
state whether there is no cultural
agreement for exchange of students
with the United States and whether
it is not a fact that a very large num-
ber of students go to the United States
for advanced studies from India? Se-
condly, would he be pleased to siate
the criterla for selection of these
students, whether they are selected
State-wise or university-wise, and
quotas are allocated accordingly?

PROF, S. NURUL HASAN: So far
as the first part of the question is con-
cerned, it takes two countries to agree
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&
private studinti,
8o far as the part of the
question is concerned, there 1§ no al-
Jocation of quota, either State-wise or
university-wise, The procedure is
that with the help of experts, we
identity the main branches of know-

lection committee goes into the ap-
plications and makes the selection
‘There 18 no reservation of quota for
any university or any State. It 18
done on a nationa] basls,

SHRI BISWANARAYAN SHASTRI
May I know from the hon Minister
whether there 18 any reservation for
the Scheduled Castes and Scheduled
Trnibes in selecting candidates®

PROF 8 NURUL HASAN There 18
a separate scheme of sending Sche-
duled Castes and Scheduled Tribes
students for higher studies abroad
That 1s now being operaied by the
Winistry of Home Affairs

PROF MADHU DANDAVATE In
his reply, the hon Mmmster has
ctated t1at as far as the Uniled
States and the Umted Kingdom are
concerned, a cultural agreement
could not be had because the agree-
ment has to be on both the sides
Doeg it indicate that whereas all the
countries listed here, US.SR, France,
Japan, etc, are willing to enter into
a cultural agreement with us, as far
g8 US.A and UK are concerned, on
our side there 15 willingness to enter
into a cultura] agreement but there s
an oppasition on their gide to enter
into a cultural agreement”

PROY. 8 NURUL HAEBAN We are
wilhng to enter imic a cultural agree-
ment With dll {he countries, inchaling
USA.

TR SAMAR GUHA: ! Went to
knvir #1om g hon. Mintdter whether

nto the reports that have appeared in
the press '

MR SPEAKER 1 am doubtful
whether 1t 15 covered by this Question
This s about the selection of students
for scholarships offered by the count-
ry concerned under the Cultural Agree-
ment

SHRI SAMAR GUHA Many have
appeared not one ahout a dozen re
poits that the <tudemis coming from
those countries

MR SPEAKER That 1s about the
scholarships offered by those countries
under Cultural Agreement, not about
the subject of studies there You
could send a separate Question for
that

SHRI SAMAR GUHA 1t generally
fol'ows Perhaps, he has also noticed
a number of such reports that have
come nto the press Please let us
know whether 1t 18 a fact or net

MR SPFAKER I am sorry 1t is not
covered by this Question

PROF MADHU DANDAVATE It is
likely that the number may be affected
because of this condition, That is
how it ig relevant.

MR SPEAKFR: You carnot have
this lhferenbe yourssit and then pwt
your qusstlon en that I s very
miudh cofiterfidd with its dirdet réle-
viticy to theé Questlon. Howsobwdt
rélevant it may be in the offskr tome
text, it i not covired by thid GUetg
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SHRI SAMAR GUHA: Prof. Danda-
vate has paraphrased it Sir. It 18
likely to affect the number of students
stlacted for those countries. I want
to know whether such instance have
come to the knowledge of the Minister,

MR. SPEAKER: With due respects
for your anxiety, 1 cannot find it
covered under the scope of this ques
tion. Shri Prabodh Chandra.

SHRI PRABODH CHANDRA: May
I know whether the Government of
India takes any undertaking or bond
from the students who are going for
advanced studies that they would
serve their own country after having,
those advanced studies?

L
SHRI D. P. YADAV: Yes, Sir.

PROF. NARAIN CHAND PARA-
SHAR:; In answer {p an hon Member
who put a question, the hon. Minister
did not state whether a waiting lisi
was being kept or not. In case some
students decline to go, what happens?

PROF. S. NURUIL HASAN: The
waiting list is always there.

Promotion of SC/ST Candidates in
Cochin Port

*311. SHRI C. K. CHANDRAPPAN
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government has given
direttives to all Departments that
there should be reservations for the
Scheduled Castes and Scheduled
Tribes 1n posts filled by promotion;

(b) if so, whether Government 1s
aware of the fact that this order has
vot been implemented by the autho-
rities of Cochin Port; and

(¢) what action Government has
taken against those who were responsi-
bie for scuitling Government orders?

AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHY): (a) and (b). Gov-

ernment orders on the subject have
been conveyed to all Port Trusts for
compliance; mno directives ag such
have, however, been issued. Porl
Trusts are not departments of Gov
vernment but statutory bodies set up
under the relevant Port Trust Acts.
Cochin Port Trust have already pas-
sed a resolution on 18th July, 1973 o
adopt the Government orders relating
to reservation in promotion en the
basis of seniority-cum-fitness and
amend the Cochin Port Employees
(Recruitment, Seniority and Pro-
motion) Regulations, 1964 framed
under the Major Port Trusis Act, 1963.
The question whether an amendment
could be donme to the Regulations with
retrospective effect has been under
their consideration. They have taken
steps in this regard and will be ap-
proaching the Central Government for
approval to the amendment to the
Regulations.

(c) Does not arise.

SHRI C. XK. CHANDRAPPAN: In
view of the fact that the Government
huve gaid that they have issued some
orders instead ofi directives. I would
Iike tfo know swhat are ihe relevant
points 1n regard to promotion men-
tioned in the orders or whatever were
sent to a'l the departments.

SHRI KAMLAPATI TRIPATH!: An
order was issued 1n 1972 by the
Central Government that so far as
promotions are concerned, genjority-
cum-fitness about $Scheduled Castes
and Scheduled Tribe candidates should
be accepted and approved and a reser-
vation of 71 per cent for Scheduled
Tribes and 15 per cent for the Sche-
duled Castes should be made.

SHRI C. K. CHANDRAFPPAN: It

such an order has been issued, though
the Cochin Port Trust is

:
g
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received by the Government that il
was not followed.

=t wRcmfs fFaEt  #1F foeme
AN IE

SHRI D. BASUMATARI: Just now
the hon. Minister said that in the
case of promotions of Scheduled Castes
and Scheduled Tribe candidates senio-
rity-cum-fitness will also be taken into
consideration. I want to know
whether it is a faet that since this
principle has been adopted for the
Scheduled Castes and Scheduled Tribes
candidates no officer has been pro-
moted in the absence of efficiency re-
commendation. I also want to know
particularly since this principle has
been adopted by the Ministry, how
many Scheduled Castes and Scheduled
Tribes officers have beén promoted in
the departments under his Ministry?

MR. SPEAKER: Have vou followed
his question? Could not follow.

ot wwemfa @mdy . dfew g
feafa 29w gaw ¥ fr fawa @
fiad wiaee o1z o &

ST 9T 791 3z § 5 foler 7
ghadié fetiedz & dgpe  aTeEe
A Irfsg w1 W1 Fewdwa st ®

faar gar & =g ot Sy gon &

It is a separate question. I want
notice.
MR. SPEAKER: Shri Atal Bibhari

Vajpayee—ahsent.

New rates for Taxis and Scooters in
Delhi due to rise in petrol price

-

*313. SHRI MUHAMMED
SHERIFF;
* SHRI SUKHDEO PRASAD
VERMA:
Will the

Minister of SHIPPING

DECEMBER 3, 1973
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pleased to
state: t

(a) whether the new rates for taxis
and scooters in Delhi have been an-
nounced;

(b) whether the rates have been
high'ly increased compared to the rise
in petrol price; and

(¢) if so, the reasons therefor?

THE MINISTER OF
/AND TRANSPORT (SHRI KAMLA:
PATI TRIPATHI): (a) Yes. The new
rales are as under:—

SHIPPING

Taxis—For first 1.5 }\ms Rs. 1.50

For every subse-
quent one km.
or part thereof

Auto-rikshaws.—For first
1.6 kms.
For every subse-
aquent one km.
or part thereof

Re. 0.90

Re. 070

Re. 0.40

(b) No. While there has been a 94
per cent increase in the price oi petrol

as compared to its price in 1971, when
the fares for taxis and scootzr rick-
shaws were last revised, the present

increase in the taxi and aato-rickshaw
fares range from 33.33 per ce2nt to
30 per cent.

(c) does not arise.

SHRI MUHAMMED SHERIFF:
Even after including the rate of oil
worked out on the basis of the finan-
cial estimate, the fare ¢f an  autoc-
vickshaw doing 16 km in one litre of
petrol at the new rates works out to
be only 8 paise per km. Instead of
increasing the rate on the basis of the
increased cost of petrol, the STA has
increased the rates from 33 to 100
per cent. What is the reason for this?

SHRI KAMLAPATI TRIPATHI: It
is not known to me as to what is the
reason. E
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SHRI MUHAMMED SHERIFF:
May I know whether there is any
possibility for further price rise in
petrol, crude oil and kerosene, and if
g0, the particulars therzof? Is it also
not a fact that the petrol pumps in
Madrag and Delhi went dry during the
last few weeks?

MR. SPEAKER: The hen., Minister
ig anwsering on beha'f of the Ministry
of Shipping and Transport. As far as
crude o0il is concerned, you may put
your question to the concerned Minis-
ter,

WRITTEN ANSWERS TO
QUESTIONS

Gunny bag scandal ip F.Ci

#304, SHRI SHRIKISHAN MODI:
SHRI K. LAKKAPPA

Will the Minister of AGRICULTURE
be pleassd to state:

(a) whether F.C.I. has faileq io re
cover the cost of Gunny bags in which
foodgrains were supplied to the flom
mills;

(b) if so, whether F CJI. is respon-
sible for causing heavy losses fo the
Union Government: and

(c) the action taken in this regard?

THE MINISTER OF STATE iN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHUEB P. SHINDE): (a) to
(c). The Central issue prices of wheat
to the State Governments and  the

~ roller flour mills ex-FCI depots/f.o.r.
destinations are fixed for bagged wheat

2492 LS—2
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including the cost of gunny. In the
economic cost of wheat, the price of
gunny is one of the items of cost in
addition to the various other inciden-
tal charges incurred by the F.C.I. In
the cost structure of the end pro
ducts of wheat also, the cost of gunny
bags is reflected. At present as a
po.icy, the FCI is being reimbursed
the diflerence between the economic
cost of wheat and the Central issue
prices and as such the question of
separately recovering the cost of gnnny
ifrom the State Governments and RF
Mills by the F.C.I. over and above
the issue prices does not arise.

Request from Sri Lanka for Indian
Ships

*305. SHRI R. N. BARMAN
SHRI V. MAYAVAN:

Will the Minister of SHIPPING
AND TRANSPORT be pleased 1o
slate:

(a) whether Sri Lanka hus request-
ed India for the supply of ships;

(b) if so, the agreement arrived at
belween Sri Lanka and Indian Gov-
ernment;

(c) whether a joint ship service by
Sri Lanka and Indian Government is
likely to be started; and

(d) if so, when?

THE MINISTER OF SHIPPING
,/AND TRANSPORT (SHRI KAMLA
PATI TRIPATHI): (a) and (b). A
Shipping Delegation from Sri TLanka
which visited India in November,
1973 showeq interest in placing orders
for ships of 2000 to 20,000 DWT on
Indian shipyards. It was de-ided to
supply specifications of :zhips to them
for consideration,

(c) and (d). Yes, Sir. It was agreed
that a joint shipping s2rvice would
be operated between Indian and Sri
Lanka ports. This serviece could be
started with one small vessel each
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being provided by the Shipping Cor-
poration. It was agreed that this
service will start operation within three
months.
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Shifting of Transpori Companies of
Shradhanand Barar, Delhi

*314. SHRI PRABODH CHANDRA:
Wil. the Minister of WORKS AND
HOUSING be pleased to state:

(a) whelher Government ure aware
of the fact that the Traa.port Com-
panies functioning at Shradhanand
Bazar, Delhl have converteg the roads
into godowns by storing goods there,
which results in the blockade o trafMc
for hours; and

(b) if o, the action tzken by Gow-
ernment against those Transport Com-

panies and when they are proposed to
be shifted to some other place?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI): (a) Certain Transpert
Companles are functioning in Shradha-
nand Bazar and its service lanes.
They stack the goods on roads and
pavements during the loading and un-
loading process. The blockade in tra-
fiic is mainly due to those vehicles
which remain parked for lnading and
unloading purposes,

(b) Frequent raids are conducted by
the Delhi Municipal Corporation and
the goods of Transport Companies
blocking the roads ete. are 1emoved.
Begides they are prosecuted as well.

To facilitate removal of congestion
from the cily the Delhi Development
Authority have a stheme to develop
Transport Centires under the Delhl
Master Plan. Two such Centres have
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Btopg to preserve Tempiles in Orissa

*315. SHRI ARJUN SETHI: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

{a) whether the State Goverament
of Orissa have requested the Centre
to take steps to preserve the rare
temples of Orissa which are on the

ruing; and

(b) if so, the reaction of the Cen-
tral Government thereto?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CUl TURE
(PROF. 8. NURUL HASAN): (a) Yes.
Sir. Requests have been received from
the Government of Orissa for preserv-
ing the following temples:

(i) The temples of Nilamadhava
and Siddheswara at Gandha-
radi, district Baudh Khand-
mals,

(i) Rameswara group of iemples
at Baudh, district Eaudh
Khandmals,

(ili) Temple ot Daksha Piajapati
at Banpur, district I’uri, ard

(lv) Temple of Jagannatha at Puri.

(b) Excepting the Jagannatha tem-
ple at Puri, all other temples mention-
ed above are centrally proteclted. The
temples at Baudh were subjected to
repairs in the year 1967-68 and the
together with those at (Gandharadi
will be taken up for further repairs
during the current financial year. ‘1he
Daksha Prajapati temple was subjected
to chemical preservation during 1969-
70. However estimates for undertak-
ing structural repairs to the temple
are under preparation and the work
will be taken up early next year For
preservation of the Jagannutha temple
at Purli the Expert Committee set up
by the Government has made detailed
mpoommendations for its repairs. Fur-
ther action is being taken to commence
the repairs.

Intensive Catéley Developmeng Projects

*316, SHRI P. A, SAMINATHAN:
Will the Minister of AGRICULTURE
be pleased to state;

(a) whether the Programme Evalua-
tion Organisation of the I'lanning Com-~
mission has found considersble varia-
tion in the progress of the Intensive
Cattle Development projects operating
in 68 areas;

(b) it so, the other points raised
and made by the Planning Commis-
sion 1n this regard; angd

(¢) whether aiction js being taken
against those held respons:ble for this
slow progress?

THE MINISTER OF STATE IN [HE
MINISTRY OoF AGRICULTURE
(PROF. SHER SINGH): (a) and (b).
Yes, Sir. In the evaluation study
carried out by the Programme Evalua-
tion Organisation of the Planning Com-
mission, in 16 selected projects during
1970-71, it has bee. observed that the
progress of the various elements of
the programme was not uniform n all
the projects areas. The study also
emphagised that as the programme of
cattle development particularl, 1elat-
ing to breeding, takes miuch longer to
show results, a span of five years is
too small a period to provide total
picture of the impact and that repeat
studies should be taken up t> identify
the problems for suitable corre-iive
action. A statement giving the other
main points raised in the Study of the
Programme Evaluation Organisation of
the Planning Commission is laid on
the Table of the Sabha, [Placed in
Library. See No. LT-3885/73].

(¢) The implementation of the In-
tensive Cattle Development Projects is
essentially the responsibility of the
State Governments. At various review
meetings/Conferences of the Pruject
Officers the State Governments have
been advised to provide adeguate
funds for this important scheme so as
to ensure adequate provision of sl

F
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essentia]l inputi for effective and suc-
ocasstul implementation of the Project.
The Report of the Programme Evalua-
tion Organisation has bren received
by the Mnistry recently only. The
Planning Commission is forwarding the
Report on the subject to various State
Governments and Project Authorities.
The SBtate Governments will once again
be advised to take necessary action on
various suggestions contained therein.

Flan to develop Gandhi Smritli New
Delhi

*317. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of WORKS AND
HOUSING be pleased tn state:

(a) whether a plan to develop
Gandhi Smritf at Tees January Marg
in New Delhi hag been drawn up,

(b) it so, the outline thereof; and

(¢) the amount gpent so far and
further funds sanctioned?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI): (a) and (b). A statement
is placed on the Table of the House.

{(c) The expenditure incurred on
the development works undertaken so
far is Rupees 1.06 lakhs.

Rupeeg ten lakhs have been prowid-
ed in the Budget for execuling vari-
ous development schemes and for meet-
ing other expenditure, details of which
are being worked out,

Statement

(a) and (b). Only first phase of de-
velopment has been drawn up and
undertaken as follows:—

(1) the room where Gandhiji used
to stay has been recreated and
a picture gallery of the events
that took oplace at Gandhi
Smriti during the last phase
of Gandhiji’s life, put up in
the adjoining erea;

(i) the path which Gandhiji tock
on the day of his assassination

has deta Mndicated in the
form of foot steps; and

(i) & Column is to be erected at
Gandhi Smriti.

It has, alsp, been decided to further
formulate plans for the development
of Gandhi Smriti on the following
lines:—

(i) Setting up of a library in the
Smriti premises comprising
books, photographs, flms
documents and source mate-
rial, lincluding contemporary
literature, on Gandhiji and
his work;

(ii) Setting up of a suitable
Museum tp perpetuate memo-
ries surrounding the life and
work of Mahatma Gandhi;

(iifi) To plan and carry out various
activities for the promotion of
Gandhiji'a ideas specially on
national integration, social
Justice, economic activities,
welfare and betterment of the
under privileged; and

(iv) to organise periodically actl-
vities in warious forms in-
cluding exhibition of films,
lectures, symposia and semi-
nars etc. to bring the younger
generation closer to the
teachings of Gandhiji.

The plans when formulated will be
placed before the Executive Com-
mittee of the Gandhi Smriti Samith
for consideration.
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Cases of food poisoning In Delhi

#3190, SHRI H. M. PATEL;
SHRI R. K. SINHA:

Will the Minister of HEALTH AND
FAMILY PLANNING bLe pleased ta
state:

{a) whether a number of food
poisoning caseg Wwere reported from
the Capital city of Delhi during early
October; and

(b) whether Government have re-
ceived reports ag to the causes of such
capes angd the action, if any, taken by»
the Government of India in this re-
gard?

THE MINISTER OF HJFEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) Yes, Sir,

(b) Cases of food poisoning were

reported to have occurred due to the
consumption of singhara flour and
Sweets iy September-October this year.
The samples of singhara flour and
aweets were taken and analysed but
ho positive organism of food poison-
ing was defected.

77 cases of epidemic dropsy have
also been reported since 21st Septem-
her, 1973 due to consumption of mus-

tard oil adulterated with Agremo v
oil. Prosecutions have bhe2u/are be-
ing launched against the persoms gell-
ing adulterated mustard oil undzr the
Prevention of Food Adulterativy Act.

Anti-Sea PErosion Works in Kerala

*320. SHRI VAYALAR RAVI: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the total amount sanctioned to
the State of Kerala for anti-sea ero-
sion works for the year 1673-74 and
how does it compare with their total
demand; and

(b) whether the Government of
Kerala has requested for more assis-
tance for this purpose and, if so, Gov-
ernmeat’'s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) ang (b).
Anti-sea  erosion forms part of the
flood contro] sector, which is included
in the State Plan. Central assistance
to the States for Plan schemes is in
the form of bulk losns and grants
without tying them to any particular
sector or head of development, The
State Government of Kerala have
provided an outlay of Rs, 1.8 crores in
their plan for anti sea-erosion mea-
sures during 1978-74. In order to
enable the State Government to
implement a programme of anti-sea
erosion measures worth Rs, 4 crores,
during the year, the Centre has agreed
to provide special financial asaistance
of Rs 25 crores outside the Plan,
This is in conformity with the pro-
gramme agreed to by the State Gov-
ernment.

Neotice for All India strike by College
and University Teachers

*321. BANAMALI PATNAIK:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether College and Untversity
teachers have given notice of an all-
India strike int January 1974;
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(b) it mo, their demands; and

(c) the steps taken to look inte the
same and to avert the strike?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8, NURUL HASAN): (a) No,
Str. However, a printed eopy of the
circular dated October 80, 1973,
addressed to the Presidents and
Secretaries of All State and Univer-
sity Teachers’ Association, by the
General Secretary, All India Federa-
tion of TUniversity and College
Teachers’' Orgamsations, asking them
inter-alia, to observe ‘One day Cease-
work’ on January 15, 1974 has been
received.

(b) The main demands are;

(1) the recommendations of the
University Grants Commis-
sion on the revision of salary
scales of University ana Col-
lege teachers may be imme-

diately implemented with
modifications as suggested by
the Federation and (2)
immediate action be taken
by Union and State Govern-
ments in introducing suitabe
legislations in Parliament and
State Assemblies statutorily
guaranteeing security of ser-
vice of teachers,

(c) The question of revision of
acales of pay of the teachers is under
examination. As regards security of
services, it is for the Siate Govern-
ments to initiate action for under-
taking necessary legislation
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Pipeg Drinking Water Scheme

2093. SHRI MADHU LIMAYE: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether Government had for-
mulated assistance programme in
different five-year plans for schemes
for supply of clean mped drinking
water in villages and small towns
to be undertaken by the States;

(b) it so, the tota] amounts sanc-
tioned m the first four Plans; and

(c) the record of effective utilisa-
tion of this assistance by the different
States?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) to (¢).
Under the five-year plans, the schemes
for supply of piped water to urban
areas including small towns and safe
water to rural areas have been includ-
ed under the State sector pro-
grammes. During the first three five-
year plans snd the annual plans of
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1966-07, 1967-88 and 1968-89 Central
asgistance was provided in the shape
of loan for urban water supply and
sanitation schemes and 50 per cent
grant-in-aid for rural water supply
schemes, From the year 1067-68
small towns having a population upto
20,000 were also considered as part
of rural water supply sector and eli-

gible for 50 per cent grant-in-aid
assistance.

During the Fourth Plan Central
assistance is being released on the
pattern of block loang and block
grants of 70 per cent and 30 per cent
respectively for all Development

Heads including water supply and
sanitation.

For the last two years of the Fourth
Plan a Central Accelerated pro-
gramme for rural water supply has
also been initiated from 1872-73 which
provides cent per cent grant-in-aid
for rural water supply schemes
approved under the programme. The
statement giving the information atout

the plan allocation, funds rcleased and
the expenditure incurred on urban
water supply and sanilation and rural
water supply from the inception of
First Five Year Plan, is laid on the
Table of the House. [Placed in
Library. See No. LT-5886/73].
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Engineering Gradnates

29%5. SHRI S, D. SOMASUN-
DARAM: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) the number of Engineering
Graduates coming out of colleges
every year;

(b) the number of Engineering
Graduates absorbed in Government
Sectors to the posts for which the
prescribed minimum qualification 8
Degree in Engineering;

(c) the total number of Engineer-
ing Graduates at present unemploy-
ed, employed 'n stipendary scheme
and under-employed; and

(d) the amount spent on each
Engineering Graduate for their train-
ing in Engineering College?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
The number of engineering graduates
who passed out in 1970, 1871 and 1972
was 17,768, 18.223 and 16,505, respec-
tively.

(b) Information is not available.

(¢) According to the live Registers
of Employment Exchanges in the
country, 22,832 engineering graduates
were registered as job seekers at the
end of 1972. The number of engineer-
ing graduates who were provided
practical training facilities under the
stipendary scheme of the Ministry
during the years 1970-T1, 1871-72 and
1972-73 was 5679, 4,517 and 5,508,
respectively, Inormation about the
extent of underemployment among
engineering graduates in ¢#§ country
is not available, !
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(d) The per capita expenditure en
engineering graduatezs varids from
institute to institute. However,
according to the information, avail-
able this amount generally ranges
between Rs 2,000 and Rs 3,500 per
year,

Celebration of Lord Mahavira’'s Birth
Anniversary

2986 SHRI XKUSHOK BAKULA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

{a) the decisions of the Natjonal
Commitiee for celebration of Lord
Mahavira’s 2,500th Binth Anmversary,
and

(b) the financial and other assist-
ance to be provided by the Central
Government on this occasion?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P YADAV) (a) and (b) The
Commuttee, 1inter ala, recommenced
the following major programmes --

(1) Development of a National

Park 1n Delhi,

(1) Setting up of a museum anda
library of Jamn art and lite-
rature,

(aiv) Establishment
recreational
Rural Library
different States;

(iv) Provision of improved drink-
ing water supply in Vaishali;

(v) Establishment of & National
Council of Jainological Studiesg
and Research as an autonom-
ous body; and

{vi) Publication of lterature rele-
vant to the occasion

A total allocation of Ra 50 lakhs 1s
envisaged but detailed programmes
and their individual finanelal impli-
:;lom are being separately proces-

of children's
centres and
Centres 1n
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Temple on Jantar Mantar Road, New
Delhki as an Obsiacie fer Pedesirains

2998. SHRI BHOLA MANJHI: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether on Jantar Mantar Road
in New Delhi, a temple is being
created and hoax played on innocent

people; and

(b) it so, the steps being taken to
remove this and clear the road for
pedeatrians to have free walk?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). The New Delhi Municipal Com-
mittee have reported that there is no
temple at Jantar Mantar Road but a
knot protruding out of tree 1s attract-
ing people for worship and lime to
time Pujaris conduct worship at that
spot. No structure is being allowed
by the New Delhi Municipal Com-
mittee to come up and road is being
kept free for public use. Goods of the
Pujari are removed as and when
found there.

Net work of Rural Dispensaries in
Kerala

2999, SHRI VAYALAR RAVI: Will
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the Government of
Kerala submitted any scheme for set-
ting up a pet work of rural dispen-
saries in that State; and

(b) if so, the broad outlines of the
scheme and the nature of Central help
requested for and Government pro-
pose to give for this purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K.
KISKU): () and (b). Information
is being collected and will be laid on
the table of the Sabha.

Productiop of Raw Cashew Nuts

3000. SHRI VAYALAR RAVI: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the total production of raw
cashewnuts in the country ane its
State-wise break-up; and

(b) how does it compare with the
total requirements of raw cashew=
nuts in the country and the progress
made so far in developing cashew
cultivation in the country and the

further steps Government propose to
take in this directions prope

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE):
(a) Due to non-availability of reliable
estimates from the State Governments
no regular All-India estimate of
cashewnut has been prepared. How-
ever, the estimate of cashewnut pro-
duction has been issued in the past on
ad-hoc basis. A statement showing
the ad-hoc estimates of cashewnut
production in different States, accord-
ing to the latest available All India

estimate which pertains to 1969-70 is
given below:—

State/Union Territory Produc-

tion in
‘oc0o
tonnes
1, Andhra Pradesh 12.8
2. Karnataka 16'5
3. Kerala 1r.o
4. Maharashtra . . 41
5. Orissa 12
6, Tamil Nadu 27 4
7. Goa, Dju & Daman 34
8. Pondicherry. [-TFY
All India .

. 1966
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(b) The production of rawauts in
the country falla short of over-all re-
quirement and this short fall is met
by imports from abroad to the follow-
ing extent:—

Year Import of
Taw nuts
(Tonnes)
1969~70 . 163424
1970-71 . 169359
1971-72 . 169985
1972-73 . 197938

As to the development measures on
cashewnut, the strategy adopted in the
Fourth Plan has been to 'nmcrease the
production of raw nuts by adopting
intensive measures in the bearing

were taken up as Centrally Sponsored
Scheme at a plan outlay of Rs. 75
lakhs. These measures were further
augmented with the implementation of
a scheme on special package pro-
gramme on cashew and area expan-
sion in the departmental plantation
with an outlay of Rs. 100 lakhs in the
last two years of the Plan. A state-
ment showing the progress made in
the implementation of these pro-
grammes iz enclosed,

For the Fifth Five Year Plan, the
Government have further plans for
stepping up the production of raw
cashewnuts and the programmes are
still being worked out.

STATEMENTS
Programmes Target (IV Five Likely achievement
Name of Year Plan) at the end of IV Pive

y=ar Plan

Physical Financial Physical Financial

(Rs. in lakhs) (Rs. in lakhs)
I 2 3 4 5 _ 6
1. Pioduction of cashew air-layers m: 371 m’ 394
Nos. Nos.
Layi t demonstration plots fo:_un-
. n‘p::ctim in cashewnut cultivation 1300 1350 4,606 12° 624
plots plots
. Adoption ot prophylactic plant protection
. mclgum on cashew :
(a) Non-departmental aress 27,490  39'51 29,408  27-68
. . 12,52 13+65 0,308 39-37
(b) Departmental areas s ?u s
4. Special Scheme for .
(@) Package programme in depard — 00 "
e . Rectares e %
,o
(b) Area cxpansion in departmental arcas fé:” 35 o0 hs,nooo . 31°56
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Oongiruction of over-head Thasks in
Government Ceslomles in Delhi

3001. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
WORKS AND HOUSING be pleased
to state’

(a) whether in view of the conti-
nued shortage of water yurply in the
Capital, Government have considered
the desirability of constructing over-
head tanks in all the Government
colonies so that water is made avail-
able to the people regularly:

(b) if so, the main features of the
schente; and

(c) whether Government have also
considered the desirability of pro-
viding storage tanks in all Govern-
ment quarters so that what little
water is made available can be stored
and made use of in times of urgency?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA)" (a) No.

{b) Does not arise.

(c) Construction of over-head tanks
cannot solve ihe problem of shortage
of water supply. These are required
only for multistoreyed buildings
where they are already being provid-
ed. For single and double storeyed
buildings, over-head tanks cannot
serve any useful purpose, if the water
supply is inadequate

Steps to Improve Public Tramsport
System

3002. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
SHIPPING AND TRANSPORT be
plesnsed to state:

(a) whether due to increase in the
price of petrol and fall in the con-
sumption by private users, if has now
become necessary to vastly improve
the public transport system:

(b) whether in view of the above.
Government have drawn up any plan
to tackle this issue op an all India
basis; and if so, the outlines of the
blue print drawn in this connection;
and

(c) whether in regard to Delhi any
immediate plan has been drawn up
for implementation; and if so, the
particulars thereof and the number of
extra buses that will be commissioned
to give the commuters adequate re-
hef?

THE MINISTER OF STATE IN THY
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B RANA):
(a) In view of the increase in the
price of petrol, a shift from *“per-
sonalised” transport to public trans-
port has been noticeable This has
resulted in an increased pressure on
the publie transpo¥t system, especially
in the metropolitan cities.

(b) Since the executive responsibi-
lity in respect of road transport rests
with the State Governments, it is
cssentially for them to draw up pro-
grammes to deal with the gituation.
Details of the schemes, if any, drawn
up by the concerned, State Govern-
ments, in this behalf, are not avail-
able.

(c) Yes, Sir. The programme pre-
pared by the Delhi Transport Corpo-
ration envisages the purchase of 400
busea during 1974-75 and improve-
ment of repaid and servicing facilities
by constructing new depots, renovat-
ing the existing ones and strengthen-
ing the Ceniral Workshop.

MDisposal of Commumications by Exe-
cutive Officer of D.DA.

3008. SHRI BHAGIRATH EHAN-
WAR: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the Executive Officer
(Urban Vigilance Cell), D.D.A. does
not reply to any communications pe-
ceived from the public, as a matter of
policy;

(b) if the reply to part (a) above
be in the negative, the number of
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communications recelved by this cell
during the last six months and the
number of those to which a reply was
sent by the Cell;

(c) whether about 1,500 cases are
pending for disposal by the Execu-
tive Officer (UVC) DDA which have
been lying with him for a pretty long
time,

(d) whether the cases are kept
pending in order to harass the
people, and

(e) 1if not, the reasons for delay in
the disposal of the cases and the time
by which all the cases would be dis-
posed of?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA) (a) Lhete
15 no Executive Officer (Urban Vig1
lance Cell) 1n the DDA

(b) to (e) Do pot arse

Students Appeared in Science Talent
Eesearch Examination

3004 SHRI BHAGIRATH BHAN-
WAR Will the Minister of EDUCA-
TION, BOCIAL WELFARE AND
CULTURE be pleased to state

(a) the number of students State-
wise, who appeared at the Scienre
Talent Research Examination con-
ducted by the National Council of
Educational Research and 7Traming
(NCERT) during the last three yea s,
each year separately; and

(b) the number of students State

wise, who won scholarships each year
separately”

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P YADAV)* (a) and (b) A state.
ment 15 laid on the Table of the

House (Placed i Library See No
LT-5887/73)

3

Alloimeat of DD.A. Property t» the
Occupants

8005. SHRI YEKARLA: Wil the
Minuister of WORKS AND HOUSING
be pleased to state:

(a) whether DDA has decided
about the allotment of their pioperty
to the occupants who are occupying
them for the last 15 to 20 years and
are refugees from West Pakistan, and

(b) if so, the outhines thereof”

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMFN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA) (a) No
such decision has been taken

(b) Does not arise
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Excavation work at Betamcheria
Caves, Andhra Fradesh

3007. SHRI K. KODANDA RAMI
REDDY: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether the excavation work
at Betamcherla caves ip Kurnool
Distiict of Andhra Pradesh conducted
by the Deccap College of P.G. and
Research Institute is being continued;
and

(b) if so, the progress of work and
whether any new revealing finds have
been reported since last year?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8§ NURUL HASAN): (a)
and (b). No, Sir, the Deccan College
Post Graduate and Research Institute,
Poona which had undertaken this
work last year has not included it in
this year’s programme. They are,
however, engaged in analysing the
fauna remaing obtained from the site.

Sanction to Andhra Pradesh under
Command area development scheme of
Tungabhadra Project

3008. SHRI K. KODANDA RAMI
REDDY: Will the Minister of AGRI-
CULTURE be pleased to state:

(») dhé total amount sanctioned to
Andhra Pradesh under the Command

|Avea Development Scheme of Tunga-
'bhadra project;

(b) the amount earmarked for the
Low Level Canal, out of the total am-
ount;

(¢) whether the amount is given in
instalments; and if so, the number of
instalments and the amount given so
far; and

(d) whether any work Is in pro-
gress now both in Low Level Canal
and High Level Canal Areas?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) Admi-
nistrative approval was accorded to
the schemes costing Rs. 1.5 crores
(Rs. 25 lakhs for markets and Rs. 125
lakhs for roads) in the Tungabhadra
command area in Andhra Pradesh. The
State Government has been authorised
to spend upto Rs. 75.00 lakhs tilj Sist
March, 1974

(b) Rs. 77.00 lakhs (Rs. 63.5 lakhs
for roads and Rs, 13.5 lakhs for mar-
kets) are earmarked for Low Level
Canal in this command area.

(¢) The expenditure is reimbursed
to the State Government in periodical
instalments after reviewing the pro-
gress of expenditure. Rs. 25 lakhs
have been so far released to the
Andhra Pradesh Government in two
instalments of Rs. 1000 lakhs and
Rs. 1500 lakhs respectively, for this
command area.

(d) Road and market works are in
progress in both the Low Level Canal
and High Level Canal areas.

Scheme for Soll Improvement

2009. SHRI MARTAND SINGH:
Will the Minister of AGRICULTURE
be pleas~d to state:

(a) whether any scheme have been
formulated by Government for soil
improvement in various States; and

(b) it s0, the broad outlines there-
of and the extent to Which the yisld
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of various crops is Hkdly to be boosted

as a result?
THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE

(SHRI ANNASAHEB P. SHINDE):
{a) Yes, Sir. The Central Qovern-
ment has under consideration a
Scheme of improvement of acid and
alkali soils through the use of soil
amendments.

(b) The details of the scheme are
The use of soll

use efficiency, which u'timately re-
sults in higher yields of crops.

Sot-back In the cultivation of High
yielding variety of seeds

3010 SHRI MARTAND SINGH
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether while Government have
been increasing the area of cultiva-
tion under high-yielding varieties,
the seed programme has not been
geared to meet the requirements and
as a result thereof, the adulteration of
seed has become rampant; and

(b) if so, the extent of set-back in
the high yielding seed programme
during the year 1872-73 and the rea-
sons thereof, and what remedial mea-
sures Government have taken in this
regard!

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE):
(a) and (b). The production and dis-
tribution of quality seeds is primarily
the responsobility of the State Govts.
However, the Govt, of India bave been
providing guidelines in the planning
and implementation of the improved
seed programme. All-India Seed Pro-
ducing Organisations like the National
Sceds Corporation, Tarai Development
Corporation and State Farms Corpo-
Tation of Indis have been set up and

these Organipations supplament the
improved seed production programma
of tho State Gowvis. The Govt. of
India in asseciation with ICAR also
programme for the production of bree-
der and foundation seeds. Besides
these, there are a number of agencies
which undertake the production and
marketing of seeds like State Depart-
ments of Agriculture, Cooperative So-
cieties and private producers, By and
large, in a normal year, these agencies
are able to meet the demands of the
farmers for qusality seeds for covering
the area under high yielding varieties
of crops. To meet any un-anticipated
demands for seeds, when natural cala-
muties like drought and floods occur,
the Govt of India in consultation with
the State Govt. have been arranging
for the releass of quality grain stock
after suitable tests for germination
and purity for use as seed. The Gov-
ernment of India and the State Gov-
ernments have taken up a number of
steps for streamlining the improved
seed programme by promoting the set-
ting up of organised seed production
agencies in the State and strict en-
forcement of the Seeds Act

Licensed capacity ang actoal prodme-
tion of Vanaspatl by Milis in M.P.

3011. SHRI MARTAND SINGH:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the number and names of mills
manufacturing Vanaspatl in the State
of Madhya Praresh;

(b) their licensed production ca-
pacity and the actual production dur-
ing the last one year from month to
month;

(c) the monthly requirement of
Vanaspati in the State of Madhya
Pradesh; and

(d) the gteps taken by the Qovern-
ment o ensure gvery availability of
Vanaspati in the market?
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:fPHIE MINISTER OF STATE IN THE
MINISTRY . OF . AGRICULTURE
(PROF SHER SINGH): (a)  Two—
(1). Malwa Vanaspati and Chemical Co.
id., Indore; and - L

(i) Mansinghka Ofl Mills, Khandwa.

(b) A statement is attached.

‘(¢) About 2500 tonnes,

(d) As in other States, the industry
‘has offered to place its entire produc-
tion at the disposal of the State Gov-
ernment for distribution through fair
price shops.

Statement
(Tonnes)
Messrs Messrs
Malva Nansi~gka
Vanasoati  Oil,
& Chemi- Mills
cal Co. Lt4,, Khandwa
Indore
Liceqse? ¢ pmq
(per month) . 2,500 1,250
Mmm
November 1972 880 810
December 1972 . 1,170 750
January 1973 . 540 708
Bebruary 1973 285 750
March 1973 921 700
April 1973 1,085 450
May 1973 1,055 645
June 1973 680 660
July 1973 901 530
August 1973 . 911 665
September 1973 831 510
October 1973 . 978 450

Rise in price of mustard oil during
. . last three years

', .83012, SHRI MARTAND SINGH:
Will the Minister of AGRICULTURE
be pleased to state:

.~ - (a) the mnnual percentage of price
. rise of mustard ofl from 19870 to 1973;

@)ﬁlemformerhe!nml-'
ces of mustard oil; end

(e)mmpluhnbramt_
to check this rise?

THE MINISTER OF STATE IN THE
MINISTRY  OF AGRICULTURE
(SHR! ANNASAHEB P. SHINDE):
(a) The following table shows the
percentage variations in the All-India
Index Numbers of Wholesale Prices of
Mustard oil sinee 1970:—

Year Percentage vari-
ation in price Index
over the proceding
year.

1970 . © () 1974

1971 (=) 21

1972 ) 77

1973 (Jan-Oct.) (+) 231 *
('Pe.rr.-en = incre-
ase over Corres-
ponding period in
1972)

(b) The prices of edible oilseeds and
oilg in the country have generally been
subject to ap upward trend cue to the
gap between the internal availability
and requirements, which have been
gradually rising as a result of the
growth of population and incomes.
‘This has influenced the prices of mus-
tard oil also..

(¢) A number of steps have been
taken to improve the availabllity of
vegetable oilseeds and oi's, including
mustard oil in the country. ' These
inelude efforts to increase the produc~
tion of rapeseed and mustard and
other traditional and non-traditional
oilseeds like soyabean and sunflower
seed, augmentation of supplies through
imports of rapeseed and rapeseed oil
and other edible oils and tallow to the
extent feasible, rcgulating the use of
mustard oil and groundnut oif by
utilisation of other substitute olls in
the manufacture of vanaspatl, enw~
couraging larger crushing of cottén-
seed and rice bran and utilization of
their oils and promoting greater utill
sation of minor oflseeds of tree origin.
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Qollective Farming Soclelies in Warsn-
gal, Andhra Pradesh

3013. SBHRI Y. ESWARA REDDY:
Will the Minister of AGRICULTURE
be pleased to state:

(a) mminwmmmaf
Pradesh, eleven Collective
mmmmmﬁ
8,000 acreg and comprising 1,000 Mem-
bers are funectioning; and

(b) whether these Farming Societies
have helped in removing unemploy-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR1 ANNASAHEB P. SHINDE):
(a) and (b). The information is be-
ing collected from the Government of
Andhra Pradesh and would be placed
on the Table of the Sabha as soon as
it is received from the State Govern-
ment.

Sale of drugs formulations under
brand names of drug firms

8014, SHRI K 8 CHAVDA- Wil
the Minister of HEALTH AND FA-
MILY PLANNING be pleased to state:

(a) whefher drugs formulations in
this country are being marketed under
brand names;

(b) whether the Indian sector of the
drugs industry finds it dicfult to com-
pete with the multi-national drug
firms operating in this country because
of their heavy advertisement budget
and world-renowned brand names of
their formulations; and

{¢) whether Government propose to
consider the desirability of abolishing
brand names of drugs formulations or
alternatively requiring multinational
firms to market their formulations
under new brand names?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-

MILY PLANNING (BERI A X, RIB.
KU): {(3) Yoi. HoWever, wider the:
Dragi and Comtietics Hulds, 4 diag
Including a patent end progrietary
medicine intended for bale vr distribo.
tion shall be labelled inter glia with
the proper name of the substance in
letters not less conspieucus thah those
in which the propistary name, if any,
is printed or written ¢ the label and
on every other covering In which the
container is packed.

(b) Representations to this effect
have been received.

{¢) The matter is under examina-
tion in consultation with the Ministries
of Petroleum and Chemicals, Law and
Justice and Industrial Development.

Settng up of Model Arecanut Gardens
and demonsiration plots

3015 SHRI K MALLANNA: Wil
the Minister of AGRICULTURE be
pleased 1o state the measures proposed
to se up model arecanut gardens, de-
monstration plots and to organise loans
through nstitutional agencies wunder
the Centrally sponsored schemes for
the development of the wndustry?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE):
The following measures have been
taken for the development of arecanut
under the Centrally Sponsored Sche-
mes:—-

(i) Establishment of demonstra-
tion plot (Model garden) for
arecanut in Goa—A model
garden of about 2 ha. has been
established in Goa to serve as
centre of demonstration at a
plan ocutlay of Re. 085 lakh
i the IV plan.
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. () Establshment of demonstra-
tion plots for arecanut in
Assam~—40 Demonstration
plots have been laid out in
Assam to educate the areca
growers on all the recommen-
ded cultural, manurial and
plant protection operations.
The scheme has been in opera-
tion since 1070-71 at a plan
outlay of Rs. 0.63 lakhs.

ili) Package programme (Staffing)
Assam—40 Demonstration
has been taken up in Karna-
taka since 1972-73 so0 as to
promote intensive cultivation
practices, Under this scheme
the State Government are ar-
ranging loans to the cultiva-
tions for various inputs
through the institutional agen-
ceis and the Government of
India are providing expendi-
ture for the technical super-
visory staff, _ -
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Achievement of Family Planning in
Bural and Urban Areas

3017. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether any study has been
undertaken to find out how the differ-
ent age group and pay group has been
responding to the facilities now being
made available by Government for
family planning measures both in the
rural and urban areas;

(b) if so, the findings of the study
made and whether a copy of the same
will be laid on the Table of the house;
and

(c) what are the areag of resistance,
according to the study and the steps
now being taken to tackle the situa-
tion and achieve a real breakthrough?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI KONDAJIL
BASAPPA): (a) A number of stu=-
dies have been carried outf, which
inter alia provide information on re-
lative acceptance of family nlmnlns
by age and income groups.

(b) Relevant findings of some of the
recent studies at national and State
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(c) There i8 no organised resistance
to acceptance of the family planning
programme, However, with a view to
achieving better results the pro-
gramme is being strengthened by in-
tegrating it with maternal and child
health and general health programmes
at all levels,

Proposal to increase dealers’ margin
on sale of Ferti'izers

3018. SHRI E. V VIKHE PATIL:
Will the Mmister of AGRICULTURE
be pleased to state:

(a) whether Government have re-
eeived any proposal for effecting in-
crease in the dealers’ margin on sale
of various types of fertilisers;

(b) if so, the nature of the proposal,
and

(¢) whether Government have come
to any decision thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b) The Cooperative organi-
sations and other institutional agencies
had been representing for some time
that some manufacturers located with-
in the concerned States had not been
providing them with appropriate dis-
tribution margin. The National Com-
mission on Agriculture in their Inte-
rim Report on Fertilizer Distribution
had alsu recommended revision of
distribution margins.

(c) The question of revision of dis-
tribution marging was, witer-gla, re-
ferred to a Committee headed by Shri
M. A. Quraishi. The report of the
Commitiee is awaited. As soon as it
is received, its recommendations will
be considered by Government and
Becegsary action ‘taken,

3018, s:am ABJUN BETHI: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Land Reformg Bill
of Orissa get the Presidential assent
recently;

(b) if so, the facts thereof; and

(c) the specific measures taken
thereof to implement the law at the
earliest?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(8HRI ANNASAHEB P, SHINDE):
(a) Yes, Sir.

(b) A statement is enclosed.

(c) Instructons have been 1ssued
for the implementation of the ceiling
law. Rules have been framed Re-
turns filed are bewng scruiinsed and
steps are being taken to find out total
area in instances of holdings spread
over different wvillages, taluks and
districts Instructions have also been
1ssued to clear the backlog of revenue
cases and to bring records of rights
up-lo-date, Tahsil advisory com-
muittees are beng set up to review
progiess of land reforms and the dis-
tribution of surplus lands at the
tahsil level,

STATEMENT

(b) The revised law fixes ceiling
within the range of 10 to 45 acres,
with family as the unit of appheation.
Exemptions which are in line with
the national guidelines, include plan-
tations, lands belonging to commer-
cial or industrial undertakings, agri-
cultural universities, agricultural
colleges and schools, institutions con-
ducting research in agriculture and
land held by ‘privileged ralyats’
(which term include co-operative
societies, Lord Jagannath® at Puri
and his temple trusts and Other insti-
tutions of a public nature snd publie
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Mnaricial instifutions). Th the distribu-
tion of surpius land pricrity Iz glven
to landless agricultural workers with
the proviso that not less than 70 per
cent of the surplus land shall be al-
leited to _memberg of the Scheduled
Castes and the Scheduled Tribes in
proportion to their population in the
village.

Tenants are given two years’ time
to apply for the status of raiyat from
the date of commencement of the
amendment Act, 1973; and from such
date no tenant can be evicted; rent
ghall be payable at the rate fixed in
Section 13, wiz, at 1/4th of the gross
produce or the value thereof or 1jéth
of the estimated produce Surrenders
and abandonment of tenancy have
to be in writing and with the approval
of the Revenue Officer, to be wvalid.
Such land shall be at the disposal of
the Government for settling swmtable
persons on it. Land surrendered or
abandoned by members of the
Scheduled Tribes should be settled
with members of the Scheduled
Tribes, and where such persons are
not avaiable, according to the prior-
ity laid down in Section 51 of the
Act,

Loss due to Droughts in Eastern UP.

3020. SHRI CHANDRIKA PRA-
BAD: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Eastern Districts of
U.P,, particularly Ballia, were affect=-
ed by acute drought before floods;
and

(b) the loss suffered as a result of
acute drought in these Districts?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(BHRI ANNASAHEB P. SHINDE):
(2) Some districts in Eastern U.P. in-
cluding Balim were affected by
drought this year.

(bh) The crops affected were mainly
puddy, muive, sawan and kodon,

However, the crops of bajra, badhi,
paddy, ete., Were benefited by the
rainfsll towards the end of July,
1973. In August and September, 1978,
there were rains in Uttar Pradesh
which were beneficial to the standing

erops.
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Self-Reiiance in Ship and Vessels

3022. DR. H. P. SHARMA: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether a comprehensive pro-
gramme for ship-building has been
laid down for making the country
self-reliant in respect of its require-
ments of ships and vessels by the end
of the Fifth Five Year Plan; and

(b) if s0, the outlines of the
schemeg and the outlays for setting
up or expansion of kaoh shipyard?



67  Written Anawers DECEMBER 3, 1079  Written Answere 68

THE MINISTER OF STATE IN
THE MINISTRY OF BHIPPING AND
TRANSPORT (SHRI M, B. RANA):
() and (b). The objeetive is to
attain a large measure of self-reliance
in the requirements of ships by end
of Sixth Plan. The tentative pro-
gramme of ship-building in the Fifth
Plan contemplates expansion of exist-
ing Shipyards, including Cochin Ship-
yard which is under construction. In
addition, it is proposed to take up con-
struction of two new shipyards. The
Planming Commission is {entatively
thinking of making a provision of
Rs. 160 crores for ship-building Sec-
tor in the Fifth Plan.

Instability in Prices of Areca-Nuts

3023. SHRI K. MALLANNA:
SHRI A. K. GOPALAN:
Will the Minister of AGRICULTURE
be pleased to state:

a) whether due to instability in
prices of areca-nut growers get re-
duced prices and they are switching
to alternate crops;

(b) what steps Government pro-
pose to minimise price fluctuations and
guarantee the growers a reasonable
price of areca-nut; and

(¢) whether the average monthly
wholesale prices of all types of areca-
nut generally rule low during the
harvest season when the processed
nuts come in bulk into the market
resulting from lack of demand from
the terminal market?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(S8HRI ANNASAHEB P. SHINDE):
(a) Despite the instability in the prices
no instance is known of switching
over to alternate crop by the areca
growers.

(b) The following measures have
been taken to guarantee a reasonable
price to arecanut growers:—

(1) The State of Kerals and Kar-
nataka, the two major areca-

nut growing States, have set

up & Central Arecanut Mar-

the object of im-

pregent market-

arrangements go &s fo en-
able the arecanut cultivators
to receive a reasomable price
for their produce.

(ii) Efforts are being made to diver-
sify the uses of arecanut with
a view to increasing its con-
sumption.

(iii) Efforts are also being made
for finding out export mar-
kets for scented suparl

(iv) Further expansion of area
under arecanut is being
discouraged.

(c) Yes.

I

Provision of proper proteciion and
Irrigation facilities to Areca Nut
Gardens in Kerala

3024. SHRI K. MALLANNA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) what quick and effective steps
Government propose to take for re-
juvenating the areca-nut gardens and
provide proper protection and irri-
gation facilities and improving the
existing areca-nut gardens in the
interest of the areca-nut growing
States like Kerala an Karnataka; and

(b) what steps Government pro-
pose tp take to do away the middle-
men operating in the trade of areca-
nut which are a hinderance in getting
the maximum profits paid to the
growersa?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Government of India have no pro-
mualtouhmytpedumbr
the development of arecanut, How-
ever, the State Governments are tak-
ing steps to provide to the areca grow-
ers the quality screca sesdling, plant
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protection chemicals and equipment
and the irrigation facilities as a part
of their package development pro-
grammes for intensive cultivation.

(b) Steps are being taken by the
State Government to market arcca-
nuts through cooperative societies and
regulated markets with a view to
avoid middlemen. The State Govern-
ments of Kerala and Karnataka, the
two major areca growing States, have
jontly established a Central Areca-
nut Marketing and Processing Co=
operative Litd,, with headquarters at
Mangalore for purchasing, storing
and selling of arecanut to further
strengthen marketing operatives for
the benefit of the growers.

Import of Machinery to manufacture
Tetra-Pak.

30256. SHRI VASANT SATHE: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government are aware
that the affluent countries who had
been using Tetra-Pak are now re-
verting back to glass-bottles because
Tetra-Pak 1s found to be a serious
health hazard;

(b) whether Government are im-
porting machinery to manufacture
Tetra-Pak-single service container;

(c) if so, the amount invested in
import of such machinery so far and
likely expenditure to be incurred on
this account during the current yaar,
and

(d) whether the decision to import
machmery would have a dampening
effect on glasg industry and the pre-
cautions taken to avoid the same?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) It is not
correct that Tetra Pak is a health

tendency in many affluent countries
egpecially European countries to
gwitch over to single service con-
tainers.

(b) and (c). Final decision in re-
gard to manufacture of Tetra-Pak.
single service container is yet to be
taken by the Government The total
cost of components required to be
imported is expected to be approxi-
mately Rs. 80 lakhs. No expenditure
is hkely to be incurreq on the import
of such machmery during the cur-
rent financial year.

(d) Introduction of Tetra-Pak if
and when made is not likely to have
a dampening effect on glasg industry.
Only a portion of the future milk sup-
plies may be made in such containers
and the bottles will also be used in
large and increasing numbers,

-
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Phosphatic Fertillsers

8027. DR. RANEN SEN: Wil the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whelher demand for phosphatic
fertilisers had been increasing year
to year in contrast to its supply;

(b) if so, whether there was any
attempt to find out more sources; and

(e) 1if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR1 ANNASAHEB P. SHINDE):
(a) No, Sir, The figures of the sup-
ply and consumption of Phosphalic
fertilisers during the past three years,
reveal that the consumption of phos-
phatic fertilisers has generally in-
creased at a slower rate then the sup-
ply of phosphatic fertilisers:

Year Supph Percent  Consump- Percent
of increase  11on of mcrease
phosphatic over the phosphatic over the
tertilisuis previous  fertihsers previous
vear year

1970-71 . . 617 541

1971-72 . . . . 7 40 19°9 5°58 31

1972-73 . . . b-27 11+7 5 1 41

- = —

Only this year, we are facing some constrauit i the supply olp 12.p1atic ferulisers.

(b) and (c). Do not arise,

Commissioning of Cow Dung Gas
Plants

3028 PROF. MADHU DANDA-
VATE:

SHRI G. Y KRISHNAN:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether in view of the inade-
quate fertiliser supply, Government
would intensify the nation-wide
drive laumched by the Agricultural

Scientists for the Commussioming of
Cow Dung gas planis and diversion
of all scwage water for farm lands
wheilever possible; and

(b) whether Government are con-
sidering the integrated scheme for
oblaining cooking gas from cow dung
plants and utilising the remnants as
manure?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SIIRI ANNASAHERE P, SHINDE):
(a) and (b). Yes, Sir. A comprehen-
sive programme for dévéloprment of
local mavuripl fepoureés has been
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drawn up for implementation during
the Fifth Five Year Plan period. This
includes the programme on sewage|
sullage irrigation and inslallation of
cow dung gas plants. An outlay of
Rs. 9 crores has been provided for

development of organic manurss
under the Ceniral Sector and =7
other 9 crores have been provided
under the State planis by the State

Governiaentg in the Fifth Five Year
Plan.

The programme for installation of
cow dung gas plants is being stepped
up with the heip of Khadi and Vil-
lage Industries Commission and with
the assistance of nationalised banks.

Irrigation Project for Madhya Pradesi

3029. SHRI RANABAHADUR
SINGH: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether a 45-crores irrigation
project financed jointly by the Re-
serve Bank of India and the Agricul-
tural Refinance Corporation has been
approved for Madhya Pradesh; and

(b) if so, when will it start function-
ing and the time by which it is like-
ly to be completed? °

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). No project has been ap-
proved which is to be financed joint-
1y by the Reserve Bank of India and
Agricultural Refinance Corporation
for Madhya Pradesh.

A Credit project for the develop-
ment of minor irrigation facilities, in-
volving a total outlay of Rs. 45.22
crores zszisted by the International
Development Association (an afifiliate
of tiie World Bank) is under imple-
mentation in Madhya Pradesh. The
credit for this purpose flows to the
farmers through the Land Develop-
ment Bank or the Commercial Banks
which are refinanced by the Agricul-
tural Refinance Corporation. The

proiject which has a three year dur-
ation became efiective on 10th Octo-
ber, 1973, and is expected to be com-
pleted by the end of December, 1976.

Complaints regarding Blackmarketing
of Fertilizer

3030. SHRI PILOO MODY: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether there are complaints
from the farmers of blackmarketing
in fertilizer;

(b) whether these complaints have
been birought to the notice of Govern-
ment;

(¢) whether Government have in-
vestigated into theseé complaints and
if so, the findings; and

(d) the efforts, if any, being made
for sale of fertilizer to the farmers at
fixed prices?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). Some complaints of black-
marketing in fertilisers have been re-
ceived from farmers and others. These
complaints were immediately brought
to the notice of the concerned State
Governments for necessary action, as
they are the authorities responsible
for the implementation of the provis-
jon of the Fertiliser Control Order,
1957. State Governments have been
adequately empowered to take action
under the Essential Commodities Act
against persons induliging in mal-
praclices. Periodical reports are re-
ceived from the Stale Governments
regarding the action in caseg of black-
marketing in fertilisers and other
oilences under the Act.

(d) The retail price of the three main
nitrogenous  fertilisers, viz.,  Urea,
Ammonium Sulphate and Calcium
Ammonium Nitrate, have been fixed
under the Fertiliser Control Order,
1957. The sale of these three fertilisers
at a price higher than that fixed
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under the Statute is, therefore, a
penal offence, for which deterrent
punishment has been provided, The
Government hag also taken steps to
ensure that the maximum possible
quantities of fertilisers, both indi-
genously produced as well as im-
ported, is channelled through co-
operatives and other public distribut-
ion agencies, to ensure the avail-
ability of fertilisers to farmers at the
fixed price in respect of these three
fertilisers, and also at reasonable
rates in respect of other fertilisers.

Demand for Gypsum from Farmers

3031. SHRI D D, DESAI: Will the
Minister of AGRICULTURE be
bleased to state:

(a) whether there is a growing
demand for gypsum from farmers for
use against soil alkalinity;

(b) if so, whether the Fertiliser
Corporation of India has stepped in
to supply gypsum; and

(c) the cost price of gypsum for the
F.CI ang itg selling price>

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) Yes.

(c) The estimated cost to the Ferti-
liser Corporation of India, of gypsum
is as under:

C Jer of 60 mesh and packed
ll)u %em n‘:ﬁ t.emnrl-rgsnd gun‘:ylfq—

S0 kgs capacity ex- Rs. 88/-

g.w h Station, per tonne,

powder of 60 mesh and packed
.;:d:'%mﬂnﬂ new gunny bags dP
Rs. 11

perm.
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The above cost does not include
freight which works out to Rs. 36 per
tonne on &n average,

The present selling price of gypsum
to Marketing Federation of Punjab
and Haryana for Ist rail-head desti-
nation is as under :

() Gypsum wwdu of 60 mesh

) and packed in polythene lined

second-hand gunny bags of
éokp capacity ex-Suratgarh Rs. 115/-
tation. per tonne,

(i) 60 mesh
e B o

acity ex-Sunqu-h per tonn
This includes also the rallway
freight.

Energising Tube-Wells in Contal,
West Bengal

3032. SHRI SAMAR GUHA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether steps have been taken
for energising tube-wells, shallow
tube wells and pumps for canal water
lifting etc. for ensuring alternative
crops in the flood affected areas of
Contai Sub-division and other parts
of Midnapur District of West Bengal;

(b) it so, facts thereabout; and

(c) if not, whether Government
propose to undertake such irrigation
measures for raising alternative crops
in the flood affected areas in Contai
Sub-division and other parts of Midna-
pur?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF, SHER SINGH): (a) and
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of Contai Sub-Division and other parts
of Midnapur District of West Bengal,
wherever such development works
bave been installed, 152 deep tube-
‘wells have been installed in Midnapur
District of which 127 have been
energised. Out of 12 numbers of deep
tubewells installed in Contai Sub-
Division, 10 have already been ener-
gised while action is being taken for
energising the remfaining 2. 187
shallow tubewells have heen installed
in. Midnapur District out of which 12
are in the Contai Sub-Division and all
of these have been energised. There
are 212 river lift irrigation schemes
of which 8 are located in Contai Sub-
Division. All these schemes have been
commissioned; 5 are running on elec-
iricity and rest on diesel

(¢) Investigations for delineating
potential aquifers in the flood affected
areas of Contai Sub-Division and the
other parts of Midnapur District, are
in progress and after getting the
results further programmes of under-
taking irrigation schemes. through
groundwater will be wundertaken.
Scope for river lift schemes in
Contai Region is limited as most of
the rivers get saline in the dry period
of the year.

Who's Who of Freedom Fighters

'3033. SHRI K. MALLANNA: Will
the Minister of FDUCATION SOCIAL
WELFARE AND CULTURE be pleased
to state:

‘(a) whether ‘Government have
decided to publish the Who's Who re-
garding the Freedom Fighters; and

(b) if so, the criteria followed by
Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHR!
D. P. YADAV): (a) and (b). The
Ministry has already published three
volumes of ‘Who's Who of Indian
Martyrs' coniaining lfe sketches of
mbout 10,000 martyrs.

78
Auction of Residential Plots by
Chandigarh Administration

3034, SHRI SAT PAL KAPUR:
Wil] the Minister of WORKS AND
HOUSING be pleaseq to state:

(a) whether an auction of residen-
tial plots was held by Chandigarh

Administration in the third week of
September;

(b) whether the auction was on
“lease-hold” basis as against “free-
hold” basis on previous occasions;

(c) how many plots were thus
auctioned and what are the reasons
for land prices touching an all-time
high on this occasion; and

(d) what steps are proposed to be
taken or are being taken to prevent
such sky-rocketing land prices in
Chandigarh?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) and (b).
Yes, Sir.

(c) 95 plots were offered for auction
out of which 92 plots were sold. The
premia jetched were slightly lower

than in the last auction held in May
1971,

(d) steps are being taken to hold
auction at frequent intervals,

Fish Mortality due to Release of
Arseni¢ Aclg from the Goa Manure
Plant

3035. SHRI C. JANARDHANAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the release of arsenic
acid from the Goa manure plant into
the waters of the Arabian Sea has
resulted in fish mortality;

(b) if so, facts thereof; and

(¢) whether any enquiry has been
conducted to thig effect and if so,
result thereof?
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THE MININTER - ‘OF STATE <IN
THE MINISTRY OF AGRICULTURE
{SHRI ANNASAHEB P. SHINDE):
(a) to (¢). There has been some
mortality of fish, though not on a
mass scale, in the waters near the
point of discharge of effluents from
the fe:tiliser faclory. Conlanminating
efluents have been indicated as one
of the possible causes of mortality.

An investigation has been conducted
by the National Institute of Oceano-
graphy. Information on the results
of the investigations will be oblained
and placed on the Table of the Sabha.

Programme for Accelerated Water
Supply

3036. SHRI NARENDRA SINGH:
Wiil the Minister of WORKS AND

HOUSING be pleased to state:

(a) whether a Central programme
for accelerated water supply which is
in force for the last two years and
which wag to cover about 1.52 lakhs
villages at the end of Fourth Five
Year Plan is behind the target;

(b) if so, the reasons thereof; and

(c) the steps proposed to be taken
by Government to accelerate the pro-
gramme within the stipulated period?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA.
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) to (e).
To acce’erate the pace of implemen-
tation of rural water supply schemes
by the State Governments/Union
Territories, the Central Government
initiated a central programme of Ac-
celerated Rural Water Supply in
August 1972 for the last two years
of the IV Plan. Under this pro-
gramme approval for water supply
schemes costing Rs. 56.09 crores to
cover 14,978 wvillages in different
States/Union Territories was communi-
cated to them. These schemes were
expected 't6 be complsted by the end
of I878-T4. e Lo,

During 191313 o grantiinaid’ of

Rs. 18.10 crores was rélessed to ‘the

for ~meeting experiditure es
schemes, Due to financial stringency
only Rs, 156 crores were provided in
1978-74 for these programmes. The
State Governments/Union Territories.
have already been advised to limit the
expenditure within the reduced alloca-
tions. The spill over schemes are
expected to be eompleted under the
Minimum Needs Programme during
the V Pian.

Hardships Experienced by Blind
Students

3038, SHRI MADHU LIMAYE: Will
the Minister of EDUCATION, SOCIAL
tl:'EsI.'.’:‘ARE AND CULTURE be pleased

te:

(a) whether the Prime Minister has
re_eceived any memorandum about the
difficulties and hardships experienced
by the blind students in Delhi and
elsewhere;

(b) whether Government have ac-
oe%ted any of the suggestions made;:
an

(e) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND:
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) Yes, Sir.
Some blind students of Delhi submit-
ted a memorandum to the Prime:
Minister regarding their difficulties in
May, 1973,

(b) and (c). Yes, Sir. Some of the-
blind students who passed the Higher
Secondary Education Examination
have been given aécommodation b
two voluntary organisations im Delhi.
Others have been admitted into hos-
tels attached to various colleges. The-
following other demands are being
looked into by the Delhi Administra--
ton:— £

(1) Hostel for wotking blind per--
m. diihes oom ST

e
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(2) An Act should be passed mak-
ing it compulsory for every
office having 20 persons or
more to have one blmd em-

ployee

(3) The Delhr Administration
should create <ome jobs for
the blind

(4) Some iypewriters should be
provided io schools for the
blind ”

Allotment to and Requirement of
Sugar in States

3039 SHRI THAKIRUTTINAN
Will the Ministar of AGRICULTURE
be plea-ed to state

(a) total 1equirements of sugar m
each State and actual allotment to
cach State, and

(b) action iaken by the Government
of India to meet the shortage of sugar
and control the price lmne?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF SHER SINGH)‘ (a) and (b)
The Goveinment of India requisition
fiom the sugar factories 70 per cent
of their annual production aa levy
and utilise 1t mainly 1or distnibution
through fair price shops at a umform
price, which has remamneq at Rs 215
per hilogiam since December, 1872 all
over the country The allotments of
levy sigar are made to the States on
a rutional hasis taking into account
the 1971 census population figures and
the average figures of consumption of
levy sugar during 1967 68 and 1968-
69 when the difference between the
prices of levy ,ugar and free market
sugar was sigmficant The allotments
undergo marginal changes depending
upon the total 1elease of levy sugar
for the whole country fromn month
{7 month A statemeni showing the
allotments of levy sugsr to the var-
ous States during 1973 15 laid on the
Table of the House [Placed in Lab-
rary, See No LT-5890/73] The
balance of requirements of sugar Is
expected to be obtained from the free

market

The pohcy of partial control pre-
sently followed by the Government
combmeq with the scheme of rebates
in excise duty for excess production
had already helped to augment sugar
production during 1972-78 season and
1s expected to do so during the cur-
rent season as well Further, efiorts
are bemmg made to accelerate the com-
mis woning of newly licensed facto-
ries to the extent possible and to fos-
ter cane developmeni both gquantity-
wise ang quality-wise All these mea-
sures should result in increasing the

availlability of sugar and in control-
ling 1its price
Installalion of Statues of Mahatma

Gandhi1 and othe; National Leaders
in Dethi

3040 SHRI SHYAMNANDAN
MISHRA
SHRI SAMAR GUHA

Will the Minister of WORKS AND-
HOUSING be pleased to state

(a) whether any final decision has
been taken about the installation of
the statues of Mahatma Gandhi and
other natlonal leaders in Delhi, and

(b) if so, the various sites selected
for the purpose?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA) (a) No

(b) In view of (a) above, the ques-
tion does not arise

Crores Wasted on Junk Pump Sets in
Bihar

3041 SHRI C K CHANDRAFPAN"
Will the Mimister of AGRICULTURE
he plcased to state

{a) whether crores of i1upees were
wa ted on Junk pump sets purchased
in Bihar to fight drought; and

(b) the reaction of the Government
m the mabter?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURRE
(SHRI ANNASAHEB P. SHINDE):
{s) and (b). A sum of Rs. 17.73 cro-
res was released to the Government
of Bihar as long-term loan for Emer-
gency Agricultural Production Pro-
gramme undertaken during 1872-73 to~
meet the situation created by drought
during the kharif geason. The actual
implementation of the schemes under
the Programme was the responsibi-
lity of the State Government. Infor-
mation regarding pump sets purchased
has been called for from the State
Government.

Complaints against Rationing Inspec-
tors of Delhi

3042. SHRI SHYAM SUNDER MO-
HAPATRA: Will the Mimister of
AGRICULTURE be pleased to state:

(a) the number of Rationing Ins-
pectors ip the Delh: Union Territory
against whom complaints of corrup-
tion have been made, cnquiries are
still pending and action taken in
1972-73;

(b) the number of Inspectors
against whom actions have been taken
since 1st April, 1973; and

(¢) the total number of rationing
Inspectors with Rationing Depart-

ment of Delhi Administration and
average ration/fair price shops given
in thewr charge?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The Delhi Administration has re-
ported that during 1972-73 complaints
of corruption made ageainst 8 Inspec-
tors, action was taken against 5 of
them, Departmenta] enquiries are go-
ing on againat 3 and one case is pend-
ing in the court.

(b) None.

(c) Out of the total number of 178

Rationing Inspectors, 139 are posted
in Circle for checking Fair Price

‘Bhops; nvmnmmber of fair
price shops in the charge of Ins-
pector works out to 18,
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Report on the Incldence and Migra-
tion of Desert Locusts in India

3043, SHRI E. V. VIKHE PATIL:
Will the Minster of AGRICULTURE
be pleased to state:

(b) whether the Report on the in-
cidence and migration of desert lo-
cusis in India for the period 1845-1970
has been published; and

(b) if so, whether a copy thereot
would be laid op the Table of the
House?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No consohidated report on locusts
for the period 1945-1970 has been pub-
li‘hed The Directorate of Plant
Protection, Quarantine and Storage
however issues fortmightly ‘Locust
Situation Bulleting’. Apart from this
the Annual Reports on the activifies
of the Direciorate includes informa-
tion on the incidence and mugration
of desert locusts and research con-
ducted on field investigations of lo-
custs

(b) Does not arise.

Reclamation of Saline and Alkal
Affected Areas In Karnal

3044, SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of AGRI-
CULTURE be pleased to state,

(a) whether a Centially-sponsored
project has been launched in the Kar-
nal District to reclaim 125 lakhs hec-
tares of saline and alkali affected
areas, and

(b) if so, main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) and (b).
A Soil and Water Management Pilot
Project in the Western Jamuna Ca-
nal Command Area in Haryana has
been sanctioned as a Central Sector
scheme in 1872-78 at a total cost of
Rs. 11.50 1lakhs. The project is to
continue for a period of 4 years. The
objective of this pilot project is to
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demonstrate efficient soil and water
management practices and test the
research findings for reclamation of
saline and alkali affected areas and
also to study the economic feasibility
of such methods. Results obtained
from this project, if found economi-
cally feasible, would then be utilised
for reclaiming large areas affected by
saline and alkali conditions.

Reasons for Marketing more Tins of
one kg. contaimer of Rath by D.C.M.

3045. SHRI VIDYA DHAR BAJPAIL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether D.C M. gets more pro-
fit on 1 kg container of Rath than
bigger one;

(b) whether they are mosily mar-
keting 1 kg. container, while people
are facing shortage;

(c) if so, the number of 1 kg. con-
tainers sold during April to Septem-
ber this year month-wise and the num-
ber sold during the same period of
preceding year; and

(d) the steps Government propose
to take to stop such profitcering tac-
tics by D.CM.?

THE MINISTER OF STATE IN
PHE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) No, Sir.
The return on capital allowed in the
controlled prices of vanaspati is the
same for all pack-sizes,

(b) No, Sir. During April to Sep-
tember, this year, the quantity mar-
keted by this factory in 1 kg con-
tainers was only 8.4 per cent of its
total despatches.

(¢) Does not ari~e., However, the

required  partigulars are  given
below : —

(‘ooo Containers)

1973 1972

April . . . 129 149

May - . . 253 169

Jone . . . 274 174

July . . . 355 138

August . . 264 182

September . . 211 214

(d) Does not arise.

Capital Invesiod in and Income from
Road Transport

8046. SHRI Y. ESWARA REDDY:
SHRI M. KATHAMUTHU:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) how much capital 18 put in
Road Transpori sector and how much
Government has given as credit to
the vprivate ownerg to develop the
road transport;

(b) whether Govirmrent F:re
made any survey of the irco~e from
the road transport;

(c) if so, how much it is; and

(d) how much Government collects

as income tax from the owners of the
Road Transport?

THE MINISTER QF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B, RANA):
(a) The capital invested in the pub-
lic sector road transport undertakings
upto the 31st March, 1972, was about
iRs. 340 crores. Similar information
in respect of the private sector of the
industry is not available, Details re-
garding the outstanding advances to
the road and water transport opera-
tors by the State Bank of India, na-
tionalised commercial banks and other
scheduled commercial banks as on the
last Friday of March and June, 1973,
are given in the annexed statement.
Separate figures relating to advances
to road transport operators alone are
not available. However, the bulk of
the advances have been made to these
operators.

(b) and (c). No survey of the ih-
come to Government from road transe
port has been carrieq out in the re-
recent past, However according to tha
statistics available, the tota] tax reve-
nue to the Central and State Govern-
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“mients o ‘Hiport #Ad sxcise Juties
-on motor vehicles, tyres and tubes
and motor fuel, motor vehicle taxes
and fees, snlu'hx on’ motor fuel ‘and
#ax on passengers/goods carried in
motor vehieles, during the year 1871-
72, was Rs. 803.12 crores (Rs. 544.88
crores to the Central Government and
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cH ,Th!s .intormaf,lon is not avail-
able since the Income Tax Depart-
ment does not maintain separate re-
cords regarding income tax paid by
road transport operators.

STATEMENT
Ouitstanding aduvances to Road & water Trmsporl Operators as on the last !'r:'-iay
of March 1973.*
(Rs. in .ldkhs)
No. of Limit Balance
Units Sanctioned Out-

standing
1. State Bank of India 53236 1245°08 682'27
2. 14 Nationalised Banks . . . . 33739  7193°63 5212°24
.3. Other Scheduled (Commercial Banks) 6116 203409 160538
TOTAL 45091 1047280 749 -8

Outstanding advances to Rood & Water ??ampor: Operators as on the last Priday

of Yune 1973%
No. of Balance
Units Qutstand-
....... ms
(Rs. in lakhs)
1. State Bank of India . . . . 6266 828-7
2. 14 Nationalised Banks B . . . . . 36515  5422°2
. 42781 6z50°9

TotaL

*Provisional

Kedar Bagh Colony, Delhi-35

3047. SHRI HARI SINGH: Will the
Minister of WORKS AND HOUSING
be. pleased to state:

(a) whether drains and roads in a
regularised colony Kedar Bagh (Ma-
'?m Park and Chhunna Mal Park)

Delhi-85 are not being properly main=
tained thereby causing great inconve-
nience to the residents of the area apd
also public in general; and B

(b) if so, the reasons therefor and
the steps which the Government pro-

.mgohketorpmperlymhtﬂnm

the same?
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+ THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA) (a) and (b)
The regularred plan of this colony
was approved by the Munmiupal Cor-
poration of Delhi 1n he vcar 1970
The building activily 1s not being al-
lowed 1n this colony as the case 18 to
be cieared by the Delhi Administra-
tion and Delln Development Authori-
ty

The services 1n the aforesaid colony
ate to be provided out of the develop-
ment charges i0 be deposited by the
plot holders However, some civic
amenities like roads and drains have
been provided in some of ihe lanes out
of the loan given by the Delhi Admi-
nistration to the Municipal Corpora
tion of Delln for improvement of re-
gularised unauthorised colonies The
maintenance of such amenities 13 be-
ing cartled out by the Munmicipal Cor
poration of Delhi

Selection Grade to Teachers Trans-
ferred from Schools of Mumupal
Corporation of Delh: to Dells
Admnistration Schools

3048 SHRI HARI SINGH Will the
Minister of EDUCATION SOCIAL
WFLFARE AND CULTURE be pleas-
ed to state

(a) whether Selection Grade, have
been extended to any of the category
of teachers transferred from MCD
schools 1o Dellu Admmmstration
Schools on 1st July 1970,

(b) whether Headmaster of Mid
die schools in Delli have also heen
given Selection Grades and

(¢) if not, the reasons therefor and
the time by which Goveinment pro-
pose to do »0?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEFARTMENT OF CULTURE (SHRI
D. ¥. YADAV). (a) Selection Grades
Jhave been extended to the same ecate-
gories of teachers in ihe Middle

Schools as has been done in the case
of teachers of the Government Higher
Secondary Schools

(b) Not yet

(c) It shall be given to them as

soon as thewr semority is finabised by
the Municipal Corporation of Delhi

Report of Agricultaral Prices Com-
mission

3049 SHRI SHRIKISHAN MODI
SHRI K LAKKAFPPA

Will the Miruster of AGRICUL-
TURE be pleased to state

(a) whether the Agricultural Pri-
ces Commussion has not fixed an, tar-
gets of wheat procurement for the
1974-756 season,

(b) whether the Report of the Ag-
riculiural Piices Commssion was
considered at the Conference of State
Chief Ministers on 17th September,
1973 1in New Delhi, and

(c) if so the decision arrived at

THE MINISTRY OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(a) to (c) The Agnecultural Prices
Commission did not recommenied any
taigets for the procurement of wheat
during 1974-75 season After discuss-
mg the Commssions report in the
Chief Ministers’ Conference and tak-
ing into consideration other relevant
factors, Government decided to an-
notince the guaranteed support prices
of wheat for 1874-75 marketing season
ang to take a final view regarding the
procurement prices af the time of the
harvest

Crash Prograiime on “dave Grain
Campalgn”

8050 SHRI SHRIKISHAN MODI
SHRI K LAKKAPPA

Will the Minuster of AGRICULTURE
be pleased to state

(a) whether a crash programme to
“Save grain campaign” has hean
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launched by his Ministry throughout
the country;

(b) if so, whether programme aims
at educating farmers in the scientific
storage of foodgrains; and

(c) if so, the total amount to be
spent under the programme?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). Yes, Sir. This is a coun-
trywise programme and aims at edu-
cating farmers, traders, consumers,
personnel of co-operative orgamsa-
tions and State Governments, ete., 1n
the scientific storage of foodgrains.

{c) A sum of Rs. 1.40 crores is ex-
pected to be spent on this program-
me during the Fourth Five Year Plan.

Increase in Consumption of Fertiliser
during Fifth Plan

3051, SHRI SHRIKISHAN MODI:
SHRI K. LAKKAPPA:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether consumption of fertili-
ger is to be increased in the Fifth
Plan, and

(b) whether any discussions weie
held with Agricultural Commussion-
ers, Directors of Stateg in September,
1973 in New Dell for the efficient use
of fertilisers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes Sir. The consumption of fer-
tilisers in the country is proposed to
be increased from a level of 27.69
lakh tonnes of nutrients in 1972-73 to
80 lakh tonnes of nutrients in 1978-79.

(b) Yes Sir, a meeting of Agricul-
ture Production Commissioners Agrr
culture Secretaries/Directors of Agri-
culture of all States wag called in Sep-
tember, 1973, which discussed, inter-
alia, the ways and means of making
most efficient use of the available
fertiligers,

Maintain of bufier stovk of Seeds by
NB.C.

3052, SHRI SHRIKRISHAN MODI:
SHRI K. LAKKAPPA;

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Nationa] Seeds
Corporation have proposed to main-
tain buffer stocks of seeds; and

(b) whether the National Seeds
Corporation has developed a system
to assess the State-wise demand for
different varieties of seeds?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) At present, the Corporation main-
tains a limited reserve stock of found-
ation seeds only. A proposal to pro-
duce and maintain buffer stock of
both foundation and certified seeds
of varieties of seeds of all-India im-
portance is under consideration.

(b) Yes.

Persons suffering from Cancer in
India

3053, SHRI R. N, BARMAN: Will
the Mmnster of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) the total number of persons
suffering from cancer in India; and

(b) the steps taken by Government
for their treatment?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K.
KISKU): (a) Cancer is not a notifi-
able disease. Hence total number of
persons suffering from this disease is
not available. However, the reported
number of cancer patients admitted
in various hospitals in India during
1971 was 33,386.
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(b) The treatment of cancer is be-
ing carried out in the country at the
following cancer institutes and cancer

hospitals:—
1. Tata Memorial Hospital and
Cancer Research  Institute,
Bombay.

2. Gujarat Cancer Research In-
stitute, Ahmedabad.

‘3. Cancer Centre of the Safdarjang
Hospital, New Delhi.

4 J. K. Institute of Radiology and
Cancer Research, Kanpur,

Research
Cal-

b. Chitaranjan Cancer
Centre and Hospital,
cutta.

6. Cancer Wing of Sriram Chan-
dra Bhang Medical College
and Hospital, Cuttack.

7. Cancer Institute (W.LA),

Adyar, Madras.

8, Radium Institute and Medical
College, Trivandrum.

9. International Cancer Centre,
Nayyoor.

In addition, the treatment of can-
<cer is also being done in the various
departments of surgery and radio-
therapy in the various medical col-
leges which are well equipped.

A Cancer Assessment Committee to
consider establishment of Regional
Cancer Centres in the country was
also set up by this Ministry in 1973.
The recommendations made by this
‘Committee in its report are being pro-
cessed by the Government of India.

The Government of India is also
®iving grant-in-aid for research work
in cancer.

2402 L8

Affect of increase im price of Mik
by Deihi Milk Bchems on general
public

3054. SHRIMATI SAVITRA

SHYAM .
SHRT NAWAL KISHORE
SHARMA:

Will the Minister of AGRICULTURE
be pleased to state the extent to
which increase in the price of milk,
butter and Ghee by DM.S. would
affect the economic condition of the
public in the capital?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): No formal
study to assess the impact of the
increases in the selling prices of mulk,
butter and ghee marketed by the
DMS on the economic conditions of
the citizens of Delhi has been carried
out. However, the prices of these
commoditiegs have had to be increas-
ed, so that the Delhi Milk Scheme
may be in a position to procure:raw
milk more competitively and may
continue to function on a ‘no-profit,
no-loss’ basis. Even the enhanced
selling prices of these commodities
are lesg than open marke{  prices
prevailing in Delhi city.

Admissibility certificates pending pay-

ment of loans to Government Em-

ployees applied for D.D.A, for ready
built houses

3055. SHRIMATI SAVITRI SHYAM;
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether suspension of houses
building loans to its employees had
put a number of Government em-
ployees, who had applied to D.D.A.
or State Housing Boards or Improve~
ment Trusts for ready built houses
on cash-down basis in a great diffi-
culty; and

(b) i so, whether Gon.mment
would consider issuing admissibility
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certificates pending payment of loans
to those employees in arder to tide
over their difficulties?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-

ING (SHRI OM MEHTA): (a) Yes,
Sir,

(b) As one of the measures for
curtailment in Government spending
as part of the short-term measures
for economic stabilisation, further
sanctions of new loans for house
building purposes or purchase of
ready-built houses have been totally
stopped during the current financial
yvear. Therefore, until the ban is lift-
ed and adequate funds provided it
is not possible to issue any certificate
to the effect that house building loans
will be approved in due course.

More D.T.C. buses for Naraina Colony

30568. SHRIMATI SAVITRI SHYAM:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Naraina is a big and
well established colony of DDA,
with a population of about a lakh in
West Delhi;

(b) whether very few D.T.C. buses

link that colony which resulted in-

extreme difficulties to the
and

residents;

(c) the steps taken or proposed to
be taken to provide more buses to
the colony?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) Yes, Sir. The Colony has recent-
1y come up and is still in a develop-
ing stage.

(b) No, Sir. The Corporation runs
a direct bus service—route No. 5-C
between Naraina and Central Secre-
tariat Services on routes No. 43 and

DTC, which is a major terminal point
and from where buses for various
directions are available. These ar-
rangements are considered to be ade-
quate to meet the present transport
requirement of the residents of the
Colony.

() The dguestion of augmentation
of the bus services to and from the
Colony will be considered when new
buses are received by the Corporation.

Drivers Tamper with Fare Meters

3057. SHRI VASANT SATHE. Will
the Mimster ot SHIPPING AND
TRANSPORT be pleased to state:

(a) whether taxi and scooter dnivers
tamper with fare meters, and

(b) 1f so, what action is taken/pro-
posed to check such mal practices effec-
Lively”

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA)-
ta)The Delhi Adminmstration have re-
ported that a few stray cases of auto-
rickshaw drivers tampering with fare
melers fitted to there wvehicles have
colue to their notice.

(b) In order to check malpractices
on the part of autorickshaw drivers;
1t is necessary to reverify and stamp
the meters installed on the vehicles
and to carry out periodic reveri-
fication and stamping as provided for
in the Delhi Weights and Measures
(Enforcement) Rules. In the process.
of periodic verification and stamping
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of meters, tampered meters will auto-
matically be elminated When the
above Rules, which are not yet opera-
tive, are brought into force, there will
be no difficulty in checking the meters
on the road, as the use of non-verified
or unstamped meters will constitute
an offence under the Rajasthan Weights
and Measures (Enforcement) Act, 1958,
as extended to Delhl, and would ren-
der the otlender liable to legal action.
After all the meters are once venfied
and stamped surprise checking of
meters on the road can be organised.
jyoinily by the Traffic Police and the
Inspectors of Weights and Measures

Meanwhile, the Delh1 Police have
further intensified 1ts eflort to check
the malpractice of overcharging by tax:
and auto-rickshaw drivers And Addi-
tional Complaiat Booth has been set
up at Safdarjang Hospital in addition
to the boths already functiomng at
the two main railway stations, Infer
State Bus Terminal Palam Air Port
and Connaught Place Publicity cam-
paign asking the public to repori such
cases to ithe Delhv Traffic Police, has
also been intensified

3,000 Persons Rendered Jobless as
IC. MR Stops Aid

3058 SHRI VASANT SATHE
SHR] ISHAQUE SAMBHALI

Wwill the Minister of HEALTH AND
FAMILY PLANNING be pleased to
«tate

(a) whether 3 000 persons have been
rendered jubless as ICMR stopped
ad,

{hy if so, the reaction of Govern-

ment, and

(c) what steps are proposed to avoid
large scale retrenchment of persons
engaged in research projects of wital
importance”?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K KIS-
Ki): (a) No, Sir

(b) and (c). The question of provid-
ing additional funds to the Indian
Council of Medical Research to enable
it to continue the existing s¢hemes and
to avoid retrenchment 1s under con-
sideration of the Government nf India

Visit by the Minister of Foreign Coun-
tries

3059 SHRI BIRENDER SINGH
RAO Will the Miruster of AGRICUL-
TURE. be vleased to state

(a) whether he visifed some foreign
couniries during the 2nd week of Nov-
ember, 1973:

(b) the names of countries visited
by him,

(c) the objects of the visit, and

(d) the expenditure incrurred as a
result thereof?

THE MINISTER OF AGRICULTURE
(SHRI F A AHMED) (a) Yes

(h) Italy

(e} To lead the Indian delegation to
the 17th Session of FAO Conference

(d) Rs 14,961 10, including foreign
exchange of Rs 4,094 00

Expenditure on Emergency Rabi Pro-
duction Programme (1972-13)

3060 SHRI BIRENDER
RAO:
SHR1 CHANDRAPPAN

Wil the Mimister of AGRICUL-
TURTE be pleased to state

SINGH

(a) the total expenditure incurred
on the emergency Rabi Production
programme during the last year, and

(b) how for this expenditure has
been able to achieve the targetted pro-
gramme of rabi production?

THE M'NISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHBI
ANNASAHEB P, SHINDE): (a) The
allocations under the Emergency Agri-
cultural Production Programme 1972-73
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coneisted mainly of long-term loans
to State Governments for creation of
munor arngation facilities, and en-
hanced short-term loans to State Gov-
ernments for bewng advanced to far-
mers for agricultural mputs. The
tota] financial assistance released to
State Governments for minor f{rriga-
tion schemes under this programme
amounted to Rs. 148 crores Besides,
the already existing budget provision
of Rs. 60 crores for short-term loans
to State Governmentg for supply of
inputs to farmers, was enhanced to
Rs. 100 crores, during that financial
year.

(b) Minor irmgation schemes, such
as energisation of tube-wells/pump-
sets, sinking of new tubwells and
dugwells, Lift irmgation facilities on
rivers, tanks perennial streams and
canals, supply of pumpsets to farmers,
construction of field channels m 1rri-
gation commands, etc, corresponding
to the amount advanced to State Gov
ernments as loans, have been created
Additional irmgation potential corres-
ponding to thus outlay has been
brought into being. As regards pro-
duction, the 1nitial plan was to compen-
sate for the apprehanded loss ot 15
million tonnes of foodgrains during
the Kharif season, due to drought The
achievement of thi» target was depen-
dent on several factors, such as
favourable weather during the remain-
ing part of the season, availability of
electric power for operating the hft
irrigation faclities created, availabi-
lity of water in the reservoirs and
tanks for being released through the
canals and field channels tor irrigafion,
and adequates water table in the dug-
wells and tubewells sunk, avalability
of fertilisers for deriving maximum
benefit from irmgation wherever il
was possile, freedom from pests and
diseases, etc. Maximum efforts were
made from the time the scheme was
started 1n August—September, 1972, to
save the standing Kharif crops wher-
ever possible by such emergency
measures, and to increase the produc-
tion of Rabi crop. The Kharif produc-
tion has turned out to be only t
§ million tonnes less than in the
vious year, as against the ini

g

£y

100

feared loss of 15 million tonnes, Dur-
ing the Rabl season, the weather con-
tinued to be unfavourable. The out-
put of wheat was adversely affected
by hot winds in gome parts of Northern
India durmng February—March 1973,
and the occurrence of the rust disease,
There was hortage of fertilizers, the
reservoirs and tanks were dry, the
water table 1n the dug-wellg ang tube-
wells continued 10 be low because of
the unprecedented unbroken drought,
and there was shortage of electric
power, partly because the reservoirs
feeding tbe hydel generating stations
were dry The unbroken drought 1n
the Rabi Jowar growing areas destroy
ed this crop almost in its entirety.
All these factors did contribute to the
Raln production in 1972-73 being less
than in the previous year, hut the irri-
gation facilities which had been created
have proved very useful thereafier
during the subsequent ciop seasons of
1973.

Translation of Literature from Indian
Languages

3061 SHRI C K CHANDRAPPAN
Will the DMinister of EDUTATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) what are the schemes ot Gzovein-
ment to help and promote the transla-
tion of Lterature from various Indian
Languages to other Indian Languages
and 1n English, and,

(b) how far each language has made
use of these schemes and what 15 the
progress each language has made 1n
translation from other languages’

THE DEPUTY MIN'STER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
D, P. YADAV): (a) and (b), Govern-
ment have a scheme of assistance to
voluntary organisations for promotion
of Indian Lanuages under which grants
are given nterglic for translation
from any Language (foreign or Indian)
into Indian Languages (including Eng-
lish) to the extent of 50 per cent of
the expenditure on approved items A
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l'tatement showing financial alshhnne
given. to:the various voluntary organi-
sations under this scheme is laiq on
the Table of the House, [Placed in
Library. See No LT-5801/73].

Government have also another
scheme of financial assistance to volun.
tary organisation for promotion of
Hindi under which grants are given
inter-alia for tranglation into Hindi of
books in regional languages to the ex-
, tent of 75 per cent of the approved
expenditure. However no applications
for grants have been received under
this scheme during the last three years.

The Sahitya Akademi has taken up
a comprehensive programme of trans-
lating ancient and modern classics
from various Indian Languages into
other Indian Languages. Under this
programme the Akademi has brought
out more than 600 translated works.
The language-wise break-up of these
works is given in the list at Annexure
I

The Indian Council for Cultural Re- .

lations also publishes translations of
various Indian works, both classics and
contemporary into foreign languages,
including English. Two workls have
so far been published in English by
the Council

Statement of Deputy Education Minis-
ter on development of Sanskrit

3062. SBHRI C. K. CHANDRAFPPAN:
Will the Minister of EDUCATION,
SOCIAL. WELFARE AND CULTURF
be pleased to state:

(a) whether the Union Deputy Minis-
ter of Education has made a statement
at Pattambi Sanskrit College in Kerala
that the Centre would help the State
in a big way for the revival and de
velopment of Sanskrit:

(b) if so, the broad outlines of the
above statement: and

(¢) whether the Centre would agree
tosetupahigharcmtmdhammg

or Universlty for Sanskrit in Kerala“
as was requesisd by the State Govern-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) to (¢). shri D. P.
Yadav, Deputy Minister in the Minis-
try of Education and Social Welfare
and in the Department of Culture in
the course of his visit to Kerala in
September, 1973, made a statement ta
the effect that all possible financial
help will be made available to the
institutions in Kerala, as elsewhere, in
the country, for the propagation and
development of Sanskrit.

The proposal received from the
State Government of Kerala requesting
for the establishment of a Vidyapeeth
(higher centre for Sanskrit learning)
is under examination in consultation
with the State Government.
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Enfervention sought into Birla Institute
of Technology and Selences, Pilani

3606. SHRI MUHAMMED SHERIFF:
Will the Minister of EDUCATION,
‘SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether recently any interven-
tion was sought into the affawrs of
Birla Institute of Technology and
Sciences, Pilani; and

(b) if so, the farts therenf and the
reaction of Government thereto?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b). Students of the Birla Institute of
Technology and Science, Pilani, went
on strike over certain demands and
sought intervention of the Government.
An officer of the Mimstry visited
Pilani on the Tth November and again
from the 14th to the 18th and assisted
in the discussions between the stu-
dents and the management of the Insti-

tfute. The agreement reached is in ,

the process of implementation,

Cheating by drivers of Auto-Rickshaws
and Taxis

3067. SHRI MUHAMMED SHERIFF:
Will the Minister of SHIFPING AND
TRANSPORT be pleased to state:

(a) whether the drivers of Auto
Rickshaws and Taxis are still over-
charging and cheating the people in the
Capital even after the announcement
of the new orders, and

(b) if so, the steps taken by Gov-
ernment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
{8) Some instances of over charging by
drivers of auto-rickshaws and taxis
have come to the notice of the Delhi
Administration.

{b) The Administration have taken
the following steps:—

(i) Special conversion tables show-
ing the new rates and the cor-

responding old ones have been
issued to all taxi and auto-
rickshaw owners. Every taxi/
scooter 18 required to prominent-
ly display this conversion table,
duly authenticated by the Secre-
tary, State Transport Authonty,
Delhi, inside the vehicle till the
fare meter has been recalibrated
ancording to the new rates. This
will facilitate passengers to pay

the fares according to the revised
rates,

(ii) Cards miving the approximate
tax; fare from Palam airport to
mmportant hotels in Delhi, have
been got printed. These cards
are 1ssued to a passenger who
hires a taxi from Palam airport
so that he may not be over-
charged by the taxi driver.

(iii) A tax1 check post has been
established near the exit gate of
Palam airport and this functions
round-the-clock. The number of
the taxi, name of the dnver,
name of the passefiger and his
destination and the date and
time of engagement of the taxi
are noted in the register main-
tained at this check post. This
has proved to be a strong deter-
rent against taxi drivers mis-
behaving with passengers or
over charging them, because
their identity can be easily es-
tablished from the Check Post
record.

(iv) Complaint booths manned by
the Traffic Police have been set
up at a number of places. Com-
plaints of all kinds, including
those relating to over-charging,
against taxi and auto-rickshaw
drivers are recorded at these
booths promptly and legal ac-
tion is initiated against the
offenders.

(v) Special raids are organised fre-
quently by the Trafic Police/
Enforcement staff of the Direc-
torate of Transport, Delhi,
against taxi/auto-rickshaws
drivers to detect cases of over-
charging.
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Special Recruitment Board for
Agricultural Scientists

3069. SHR1 PRABODH CHANDRA:
SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of AGRICULTURE
be pleased to state: )

(a) whether Go\;ernment propose fo
set up a Special Agricultural Scientisis
Recruitment Board; and

(b) it so. the reasons and -justifica-
tion for such decision?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). In order to ensure that the work
of important and urgent research pro-

jects does not suffer further due to a.

large number of posts remaining
vacant, it has been decided to initiate
an emergency recruitment procedure
through a Special Agricullural Scien-
tists’ Recruitment Board, with an
eminent agricultural scientist as whole-
time Chairman, to be set-up by the
Indian Council of Agricultural Re-
search with the approval of the Cabinet
which will function as an independent
ICAR recruitment agency for filling
upto those of the 1200 and odd cur-
rently vacant posts in the Indian Coun-
cil of Agricultural Research which
carry a salary of Rs. 700—1250 and

above,

Reasons and justifications therefor
have been given in the Statement indi-
cating the Government decisions on
the re-organisation of the Indian Coun-
cil of Agricultura] Research in the
light of the recommendations of the
ICAR Inquiry Committee, which was
laid by the Minister of State in the
Ministry of Agriculture on the Table
of the Sabha on the 12th November,

1973.
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Increase/reduction on Vanaspati prices
during the last three years

3073. SHRI SAT PAL KAPUR:
SHRI NAWAL KISHORE
SHARMA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) the number of times the price
of Vanaspati was increased during the
last one year ending 31st October, 1973
and the extent of rise made each time;

(b) whether there was some occasion
during this period when the prices of
Vanaspati were reduced in the country
and, if so, when and the extent of re-
duction in prices; and

(c) the particular reasons for which
the prices have been on increase angd
the price per kilo-gram of Vanaspati
in October three years back and in
October, 19737

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH):

(a) Four times,

Date Extent
of

increase
(paise per
kg)

9=I1-1972 10
2-1-1973 40
1-6-1973 75
16-7-1973 75

(b) No Sir

(c) The increases in the prices of
Vanaspatl were necessitated by steep
increases 1n the prices of raw oils used
1n 1ts manufacture—which, during the
same period, had ranged from Rs. 2.22
to Rs. 2.65 per kg.

Date Price
(pausc per kg.)
31 10 1670 . 5-74 10 5 89
31-10° 1973 . 7:54 t0 7-84

Target of cotton production dwarfing
system of plants to meet target of
cotbon production

3074. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the cotton production
has gone down and could not be raised
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through dwarfing of the plants, which
was demonstrated by the research
scholars of the Puniab Agriculture
University in different States:

(b) if so0, whether Government pro-
pose to adopt the dwarfing gystem to
meet the target of cotton production
in the country; and

(c) the steps being taken to increase
the production of cotton?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRT ANNASAHEB P. SHINDE).
(a) and (b). The figures of production
of cotton during the Fourth Plan are
given below:

Year Productign
(lakh bales of
180 Kg. each)
1969-70 . 52-54
1970-71 . 4499
1971-72 . 65- 64
1972-73 . 54-89
1973=74 . Not available as yet,

It will be geen from the above table
that production has been Huctuating
and during 1972-73 came down to 54.89
lakh bales after reaching the peak level
of 65.64 lakh bales during 1971-72, This
was mainly due to prolonged drought
in Gujarat and adverse weather con-
ditions in States like Mysore, Rajas-
than, Andhra Pradesh, Tamil Nadu
and Madhya Pradesh.

In Northern Stateg excessive vegeta-
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tends to réduce the yield. In such a
gituation the use of ‘Cycocel’ a growth
retardant, has been found to increase
cotton yields. In order fo encourage
the usge of Cygocel, a subsidy of 33-1/3
per cent 1s allowed by the Government
of India. The response of cotton crop
to this chemical from Southern and
Ceniral States is, however, not con-
sistant.

(¢) The Government of India is im-
plementing specific Centrally Spon-
sored Schemes such as Intensive Cotton
District Programme, Maximised Pro-
duction of Cotton, Production of Hy-
brid-4 seed, Strengthening Cotton seed
multiplication programme and De-
velopment of Sea Island Cotton to
mcrease the production of Cotton in
the country.

Per capita consumption of fertilisers

3075. SHRI MUKHTIAR SINGH
MALIK Will the Mimister of AGRI-
CULTURE be pleased to state.

(a) the per capita consumption of
fertilisers by farmers in the country
during the last three years and during
the current year to-date;

(b) whether per capita consumption
of fertilisers in the country has de-
creased; and

(¢) if so, the reasons thereof?

THE M'NISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The per capita consumption of
Fertilisers by farmers during the past
three years and for kharif, 1973 1s as

tive growth of cotton plants often follows.—
Year Per Capita Consumption (in Kgs.)

N P K NIP K
1970-71 . . . . 18-8 69 3'00 287
1971-72 22-8 7'1 38 33'7
1973-73 S B T 234 7°4 44 35°2
Kharif, 73 97 34 7 14 8

- t—
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The total number of farmers has
been assumed to be constant at the
level of 1971 census as we have no
subsequent flgures.

(b) It will be seen from (a) above
that per capita fertiliser consumption
by farmers in increasing.

(¢) Does not arise.

Finamncial Grants to Viswa Bharati
University

3076. SHRI A, K. M, ISHAQUE:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the annual financial grants by
the Centre to the Viswa Bharati Uni-
versity, year-wise, during the last
three years;

(b) whether the University has been
closed and, if so, on what grounds;

(¢) whether the Viswa Bharati Uni-
versity students have demanded that a
high-powered Inquiry  Committee
should be constituted to examine all
the incidents leading to the closure of
the University; and

(d) if so, what action, if any, has
been taken by Government on the said
demand?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF., S, NURUL HASAN): (a) The
University Grants Commission has
given the following grants to Visva
Bharati during the last three years:

1970-71 .. Rs. 89,79,881
1971-72 .. Rs. 88,75383
197778 .. Rs. 8528308
(b) No, Sir.

(¢) Neither thre Government nor the
University have received such a de-
mand.

(d) Does not arise.
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Development of Tribal Languages

3077. 3HRI A. K, M. ISHAQUE: Wil]
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pieas-
ed to state;

(a) v/hether Government have given
any serious thought during the cur-
rent year to develop the Tribal lan-
guages in the country; ang

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). Deve-
lopment of tribal languages of the
country has been an important con-
cern of Government in the current
year as in the past. The Central Ing-
titute of Indian Languages set up by
the Government at Mysore has, in co-
operation with the State Governments
concrned, engaged itself in the deve-
lopment of iribal languages in a sig-
nificant manner. It has been analys-
ing these languages with a view to
preparation of grammar, dictionaries,
volumes on folklore, primers, adult
instructional material and phonetic
readers. Some of these have already
been published and some are likely to
be published soon.

Financial Assistance to Tribal, Mus-

lim and Christian Educational and

Social Welfare Institutions in West
Bengal

3078. SHRI A. K. M. ISHAQUE: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) the names of Tribal, Muslim and
Christian Educational and Social Wel-
fare Institutions getting financial assis-
tance from the Centre in West Bengal;
the amount sanctioned to each unit
during the last three years; and

(b) whether the Central Govern-
ment have also got its supervising

-
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agencies to ensure the proper utilisa-
tion of the money and if so, the main
features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Financial assis-
tance to educational ang Social Wel-
fare Institutions is given by the Gov-
ernment on merits without any reli-
gious or denominational considerations.
No separate statistics of such insti-
tutions is therefore maintained.

(b) Adequate arrangements exist to
scrutinize proper utilization of Gov-
ernment grants.

Central Aid to West Bengal for grow-
ing of Sun Flowers

3079, SHRI A. K. M. ISHAQUE: Will
the Mimster of AGRICULTURE be

pleased to state:

(a) whether any Central assistance
has been given to West Bengal for
cultivating fast growing Sun flowers
there; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHER P. SHINDE): (a)
Yes, Sir,

(b) The object of the Scheme is to
lay out composite demonstrations with
the exotic short duration high yield-
ing and high oil containing varieties
of sunflower, adopting all the package
of practices to assess their perfor-
mance under different goils and clima-
tic conditions and to popularise their
cultivation on scientific lines in sui-
table cropping patterns so as to build
up the technical competence of the
farmers for launching a crash pro-
gramme for the development of sun-
flower crop in the State. An amount
of Rs. 300 per hectare has been pro-
vided under the Scheme to meet the
cost of inputs. Central assistance
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for Sunflower demonstrations during
1972-78. The Scheme is continuing
during 1973-T4 and a provision of
Rs. 60,000 has been made thereunder.
Grant will be released in due course
on the basis of actusl expenditure in-
curred by the State Government.

Drought-Prone West Bengal Districts.
and Districts Selected for World
Bank Aid

3080. SHRI A. K. M. ISHAQUE: will
the Minister of AGRICULTURE be
pleased to state:

(a) whether any District of Wcst
Bengal has been declared as drought
prone area out of the 54 Districts all
over the country;

(b) whether six Districts have been
selected for aid from World Bank; and

(c) if so, name of the Districts and
the criteria laid down for selecting
only these six Districts as all 54 were
declared as drought prone areas?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) Yes, Sir.
Purulin district and a unit compris-
ing parts of the Bankura and Midna-
pore districts of West Bengal is cov-
ered under the Drought Prone Areas

Prorgamme.
(b) Yes, Sir

(c) The six districts are: Ahmed-
nagar and Sholapur in Maharashtra,
Anantapur in Andhra Pradesh, Bija-
pur in Karnataka and Jodhpur and
Nagpur in Rajasthan. The selection
was made mainly from among districts
which (a) have low rainfall, (b) are
covered under the Centrally sponsored
Integrated Pilot Project on Dryland
Farming and (c) have a large per-
centage of area within the district
covered under the Drought Prone
Areas Proragmme,
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Central Amistance for Development

of Co-operative Societies in
Maharashtra

3081, SHR1 JYOTIRMOY BOSU-
Will the Minister of AGRICULTURE
be pleased to state the total Central
assistance, as grant or loan and par-
ticipation in share capital, for the
development of Co-operative Societies
in Maharashtra during the last three
years?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
The total assistance given for develop-
ment of Cooperatives 1 Maharashtra
by the Government of India and Na-
tional Cooperative Development Cor-
poration for the years 1970-T1, 1971-72,
and 1972-73 amounted to Rs. 12,6945,
355, as per details below:

Loans to State

Grants Investmentin Loans to State
debentures of Governments/ Governments
Maharashtra State Coopera- for participa-
State Coopera- tive Banks  tion in share
tive capital
Development of cooperative
Bank by Central societies
Government
(Amounts 10 rupees)
1 2 3 4
Government of India. 1,00,33,000 5,50,40,055 I1,71,000 541,000
National Cooperative Develop-
ment Corporation. 94,89,600 4,21,86,700 94,84,000
TOTAL 1,95,22,600 5:50,40,055 4,23,57,700 1,00,25,000

These figures do not include assis tance from Reserve Bank of India

Plantation Labour Housing Scheme

3082. SHRI JYOTIRMOY BOSU:
Will the Mimister of WORKS AND
HOUSING be pleased to state:

(a) how many houses were planned
to be constructed under the Plantalion
Labour Housing Scheme (since incep-
tion) in each State; and how many
houses have actually been constructed
to-date;

(b) the total amount of money (i)
sanctioned (ii) disbursed and (ii1)
actually spent for the purpoge to-date;

(c) whether the progress of Planta-
tion Labhour Housing Scheme is very
slow and uneven; 1f so, the factors
responsible for the same; and

(d) whether any scheme has been
worked out for the Fifth Plan; and if
so, the main features thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MIN-
ISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) and (b).
A statement giving the requsjfe in-
formation i1s attached.

(c) The Scheme has not made ap-
preciable progress because of the
inability of the concerned State Gov-
ernments to provide adequate funds
from out of their overall plan ceilings
and the financial difficulties ¢f the
planters. However, in order to speed
up the progress, the Scheme was
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transferred from the State Sector to
the Central Sector of the Plan with
effect from the year 1970-71, and
funds therefor are provided in the
Central Budget outsde the State
Plan cethings The Scheme has shown
better progress after 1its transfer to
the Central Sector in that 8284 houses
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have been sanctloned for construction
from the 1st April, 1970, as against
2815 Houses sanchioned prior to its
transfer to the Central Sector

(d) The afore-sald Scheme is likely
to continue during the Fifth Fave
Year Plan

STATEMENT

(Rs 1n lakhs)

Number of houses

Crntral financial assistance

Sanctioned Completed Allocate!  Drawn  Utlised
1 Assam 6648 799 171 92 95 83 92 983
2 Karnatak 599 284 30 60 13 55 3 71(A)
3 Kerala 176 176 16 58 3 44 3 44(B)
4 Tamil Nalu 401 250 15 252 8 17 6 816
5 Trnpura o 58 (C)
6 West Bengal 3075 1344 63 58 46 54 40 42
Torat 10899 2853 298 512 167 §3 147 369
Nore (A) Amount utilised upto 1969-70 Figures of expenditure from rst Apnl, 1970

have not so far been received

(B) Amount utiised upto 1969-70
1.t April, 1970

No housing project has buen sanctione | from

(C) Scheme has not so tar been implemente §

Cash Money kept by a Private Secre-
tary to Deputy Minister in the
Ministry of Eudcation

30838 SHRI JYOTIRMOY BOSU
Will the Mmster of EDUCATION,
SOCIAL WELFARE AND CULAURE
be pleased to state

(a) whether Press news has reve-
aled that Shri I D Smgh, Prnivate
Secretary to the Deputy Minister 1n
the Mmustry of Education and Social
Welfare had kept cach money to the
tune of Rs 30,000 with a friend of
his, and

(b) if so, the source of his money’

THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S NURUL HASAN) (a)
Yes, Sir

(b) The matter 1s under enquiry
by the CBI

Requirement of Tractors and Uniform
. Pattern for its Production

3084 SHRI N K SANGHI Wil
the Minister of AGRICULTURE be
pleased to state

(a) whether ghortage of tractors
during the next two years Is likely to
cause a setious set-back for better
output of farm products;
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(b) if so, whether Government have
since estimated the requirement of
tractors for the next two years and
its supply; and

(¢) whether multiplicaity of differ-
ent designs of tractors and non-
availabuity of theiwr spare parts 1s
causing hardship to the farmers and
i so, whether any steps are contem-
plated to lay down a uniform pattern
for production within the country
and, if so, the progress made 1n thus
direction?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(@) and (b) The National Council
of Applied & Economic Research who
have recently carried out a systematic
and scientific study of the demand for
agricultural tractors of various hp
ranges over the next few years has
estimated that the annual demand for
tractors for 1973-74 would be 38000
and for 1974-75 about 44000 Gov-
ernment are making every effort to
increase the indigenous produchion
of tiactors and the question of the
need for the import of tractors 1s also
ender consideration

(c) Although there are tractors of
different makes and designs in use m
the country there are no reports of
shortages of spare parts of these
tractors With a view to ensuring
adequate supply of spare parts for
tractors this Ministry has been arran-
ging import of spare parts to the ex-
tent of 10 per cent to 15 per cent
along with the tiactors Besides, 1m
port of spare parts has been allowed
to the State Agro-Industries Corpora-
tions for distribution to farmers m
their respective States Import of
spare parts to g imited extent 1s also
allowed to the Actual Users All Agro-
Industries Corpolrations have also been
advised to ensure adequate stock of
spare parts of all tractors which are
in operation in their respective States
Adequate capacity has been approved/
licenced for tractors of different hp
ranges for meeting the country’s re-
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qurements The indigenous manu-
facturers and their dealers are also
mamntaining adequate stock of spare
parts

Research Laboratory and per acre
yield of Paddy in Saline and Nom-
saline Soill

3085 SHRI N K SANGHI Wil the
Minister of AGRICULTURE be pleas-
ed to state

(a) the per acre yield of paddy i1n
the saline soil and non-sgline soil,

(b) whether as yet no Research
Laboratory has been set up to study
the methods of raising the yield in
the saline soil for paddy and if so tne
1easons therefor,

(c) whether steps are now being
taken to set up such laboratories in
those areas and if so, the places
where they will be located, and

(d) whether the recent expertise
evolved by the AICRIP to achieve 70
pe1 cent increase in rice production
durmng the next year also covers the
dbove problem and if so. whether
any scheme has been drawn up to
make available the knowhow to the
saline soill paddy farmers and 1if so,
the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(a) The average yield of paddy 1n
saline soils wvaries between 2 to 5
quintals per hectare depending upon
the degree of <01l salimity in a parti-
cular area while yield of paddy m
non-saline soil averages 16-17 guintals
per hectare

(b) and (¢) There 1s a Soal Salimity
Research Institute at Karnal and a
Sglhine Rice Research Station at Can-
mngport m Sundarban delta (West
Bengal) to study the methods of rais-
ing paddy yields in the saline smls

(d» Ne Sar
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- Birth Rate and Death Rate

3086. SHRI N. K. SANGHI: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether even after 30 months
of the completion of the 1971 Census,
the figures for birth rate and death
rate are yet not officially available;

(b) if so, the facts of the matter;

(c) what are the Districts according
to the Census report that have achiev-
ed more than 60 per cent of the target
of family planning and those where
the target achievement is less than 25
per cent; and

(d) whether Government have tried
to find out the causes about the slow
progress of achievement in the majo-
rity of the Districts and the causes
which have helped to achieve better
results in others and whether any re-
orientation of the policy is contem-
plated to achieve better results?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI
KONDAJJI BASAPPA): (a) Yes.

(b) At each census the preparation
of actuarial tables through which the
Birth and Death rates are worked out
is taken up only after the census data
are fully processed and the census
. age returns are statistically smooth-
ed This is generally time consuming
and the requisite data from the 1971
census are expected to be ready only
about the middle of 1974. However,
the Registrar General has made avail-
able the Birth and Death rates pre-
vailing in 1971 derived through theé
special scheme of Sample Registra-
tion of Births and Deaths.

(¢) The census report gives growth
tate for wvarious districts and from
this it is not possible to assess the
extent of achievement of targets of
reduction in birth rate under the
Family Planning programme,

Written Answers DECEMBER 8, 1978  Written Answers

124

(d) The programme is reviewed
regularly and as a result thereof, it
has been found that the socio-econo-
mic differences, lack of sufficient in-
puts and communication facilities are
mainly responsible for differential
performance in family planning. A
number of steps have been initiated
for gearing up the efforts to achieve
better results,

Machines for unloading foodgrains at
Indian Ports

3087. SHRI N. K. SANGHI: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether the machines for un-
loading foodgrains in the Indian ports
have become old and worn out and
no effort has been made to replace
them, even though the machines had
ceased to perform in their optimum
capacity for quite some years now;

(b) if so, the types of machines
that are being used; their per day
rated output and their actual per-
formance during the last two years;

(c) whether it is also a fact that
while a vacuvator or buhler deployed
by FCI in Bombay can discharge
eight tons a day similar machines in
Lisberg and Antwerp can discharge
400 tonnes per machine per day; and

(d) if so, the steps being taken to
replace the present machines and
instal machines with better capacity?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Most of the foodgrain discharg-
ing machines installed some time in
the year 1865-66 have worn out.
With the decline in imports, replace-
ment of these machines was not tak-
en up,

(b). Buhler machines from Swit-
zerland, Grainveyors and Vacuvat-
ors from U.B.A. are being used at
our ports, The maximum rated
output of these machines ranges
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from 25-40 tonnes per hour with
smallest conweying  distance. The
discharge from the ship decreases as
the level of grain goes down and
also with larger lead of the convey-
ing pipes. The average output from
very old machines ranged between 8-
15 tonnes per hour and from new
and reconditioned machines between
15-25 tonnes per hour in the past.

(c). Some of the Buhlers and Vacu-
vators machines, purchased previous-
1y have already outlived their use-
fulness, They are giving a discharge
of 8-12 tonnes per hour. When
they were new their output was
twice or thrice this figure. In Bel-
gium and Netherlands pew pneuma-
tic machines are working and they
are giving discharge rate of 25-35
tonnes per hour under simfilar condi-
tions,

(d). To cope with the heavy arri-
vals of foodgrains, orders were pla-
ced for 25 Vacuvators from U.S.A,,
8 Vigans from Belgium, and 6 Buh-
lers from Switzerland. 18 Vacuva-
iors have already been received and
installed. 10 Vacuvators and 8 Vigans
are expected to be received shortly
and the Buhlers iIn early January,
1878,

Duty hours of Office Chowkidars in
CPWD,

3088 SHRI S. M BANERJEE:
Will the Minister of WORKS AND
HOUSING be pleased to stale:

(a) whether duty hours of Office

Chowkidars in CP.WD. are 102
hours a week;
(b) if so, whether the working

hours for their counterparts in the

various Ministries are less;

(e) if so, the reasons for such dis-
parity; and

(d) the reason for not fixing the
working hours of C.P.W.D. Chowki-

dars on rational basis in terms of
orders issued by Cabinet Secretariat

2492 1.8—8

(Deptt. of Personnel) vide their O.M,
No, F. 14/11/71-Esta(C) dated the
31st December, 18717

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). According to the Cabinet Secre-
tamat (Department “of Personnel)
O.M. No F. 14/11/71-Ests (C) dated
the 31st December, 1071, duty hours
of 48 hours a week should be pres-
cribed only for those Chowkidars
whose duty involves sustained men-
tal and/or physical effort and/or al-
ertness. Chowkidars of the CP.WD.
guarding Centralised stores fall in
this category and their duty hours
have been fixed accordingly since
12th March, 1973. Since the work
of office chowkidars does not require
sustained mental/physical effort and
alertness, they work from the cloging
of the office to the re-opening of the
office the next day, with a weekly/
fortnightly off.

(b) and (c). Do not arise in view
of the general orders referred to
above.

Increase in Sugarcane Price in U.P.
and Bihar during current season

8089 SHRI S M BANERJEE: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the price of sugarcane
has been increased for the crushing
season beginning from November,
1978 in UP. and Bihar;

(b) if not, the reasons for the
same; and

(¢) whether there is a growing dis-
content among the sugarcane grow-
ers. and if so, the steps taken by
Government?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) to (e).
The sall-India minimum sugarcane
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price for 1973-74 has been statutorily
fixed at Rs. 8/- per quintal, linked to
a recovery of 85 per cent or below
with a premium of 8.4 paise for
every increase of 0.1 per cent in re-
covery over 8.5 per cent. However,
as g result of the continuance of par-
tial control policy and excise duty
rebates, the industry is generally ex-
pected to pay higher prices for sugar-
cane as was done in the previous
gseason. It has been ascertained that
both the U.P. and Bihar Governments
in consultation with the industry have
arranged for the cane price 1o be
paid at Rs. 13/25 per quintal for west
of Lucknow and at Rs. 12/25 per quin-
tal for east of Lucknow and Bihar,

Press Workers deprived of
Pay Scales by the Pay
Commission

better

3090. SHRI s, M. BANERJEE; Wil
the Minister of WORKS AND HOUS-
ING be pleased o state:

(a) whether the Press Workers em-
ployed in various Government Pres-
ses, have been deprrived of better pay
scales by the Pay Commission;

(b) if so, whether any Commuittee

has begen formed to classify the
Trade-wise propetly; and

(c) if nol, the 1easons for the
same?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b) The Pay Commission have sug-
gested revised pay scales inter-alia
for Press Workers. The Commis-
sion have also recommended the need
for re-categorisation of workshop
staff on the basis of recommenda-
tions of expert bodies to be set up
by Government for the purpose. Ac-
cordingly, a Committee for categori-
sation of Government of India Press
Workers was set up in March, 1978,
The Committee have since submitted
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their report to Government on the
31st October, 1978 which is under
examination,

(c) Question does not arise.
Retrenchment of F.C.L. Employees

3091. SHRI S. M. BANERJEE: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether services of 944 em-
ployees of the Food Corporation of
India have been terminated;

(b} if o, the reason for this dras-
tic reduction; and

(c) whether they are being provid-
ed alternative jobs?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). The Food Corporation
of India had to terminate the servi-
ces of about 800 temporary employees
who were recruiled during the wheat
procurement drive either for a
period of thiee months or on the
speeific  understanding that their
serviceg would be terminated at
short notice. The jetrenchment be-
came necessary as it was found that
even after making all possible ad-
justments these employees were sur-
plus to the requirements.

{c) No, Su.

Failure to launch Reclamation of the
Rajasihan Desert

3092. SHRI D. D. DESAI: Will the
Ministe1 of AGRICULTURE be plea-
red to state:

(a) whether 1deal opportunity to
launch reclamation of the Rajasthan
desert this year has been missed;
and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL~
TURE (FPROF, SHER SINGH): (a)
and (b). The required information
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has been called for from the State
Governments concerned and would
be placed on the Table of the Sabha
when received.

Diversion of Land under Cereal Cul-
tivation for 0ll Seed Cultivation

30983. SHRI D. D. DESAI:
DR. H. P. SHARMA:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the price differential
between cereals and oil seeds is so
wide that there is every likelihood of
cereal lands bemng diverted for oil
seeds cultivation; and

(b) if so, steps the Government
intend to take to prevent this diver-
sion?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) and (b). During the last year,
the all-India index number of whole-
sale prices of oilseeds has recorded a
comparatively greater rise than the
index relating to cereals, mainly
because of a gharp fall in oilseeds
production during 1972-73. Diver-
sion of area f:om one crop to anothei
in a particular season, however, de-
pends upon, besides the wvariations n
price differentials, also on a wvariety
of other factors, such as, nature of
agro-climatic conditions, cropping
patterns traditionally followed, pace
of technological and varietal break
through, progress in multiple crop-
ping, farmer's expectations of rela-
tfive returns, etc. Efforts are being
made to increase the production
of both cereals and oilseeds in the
country, and over the years the acre-
ages under both fhese groups of
crops haveé increased. Moreover in
so far as cereals are concerned, the
increase in their minimum support/
procurement prices announced this
year may help to provide an increas-
ed incentive for their cultivation,
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Sanction for Immence Cotton Grow-
ing Scheme ip Kurnool, Andhira
Pradesh

3004. SHRI K. KODANDA RAMI
REDDY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the total amount sanctioned to
Kurnool District in Andhra Pradesh
for Intensive Cottcn Growing
Scheme;

(b) the net area shown and the
quantity of cotton produced under
this scheme year-wise since its in-
ception.

-'{c.') the amount go far spent and
whether the scheme is satisfactorily
working; and

(d) the response of the farmers to
the scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEE ©P. SHINDE):
(a) Intensive Cotton District Pro-
gramme 1s being implemented in
Kurnool District of Andhra Pra-
desh swmnce 1971-72 Year-wise
amount sanctioned/released under
the scheme 1s given below:—

Amount
Year
Sanctioned  Released
(Rs. in lakhs)
1971=72 . . B 22 50 II 50
1972-73 . 24-93 2175
1973-74 . . 13 26

(b) Figures of quantity of cotton
produced in the area covered by the
scheme are not available. However,
the coverage under the scheme in
Kurnool Distt. and the estimated
additional productiop of cotton since
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inception of the scheme are as

under:-—

Year Arca  Estimated
production
(bales)

1971-72 . i . 10,000 1802

1972-73 . . . 14,400 2266

1973-74 . . . 20,000 Season
not over

(c) and (d). The amount released
n favour of tne State Govermment
for the implementation of the scheme
is given in reply to part (a) of the
question. The actual expenditure
tigures are not available.

The scheme is working satisfactori-
ly and the response of farmers is
good.

Stonping Mass-Copying and
Expeditious Publication of Results
of Examinations

3095. SHRI PRIYA RANJAN DAS
MUNSHI: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether any effort has been
made by the Umiversity Grants Com-
mission or the Ministry of Education
i consultation with the Mimstry of
State Education Departments to stop
mas3i-copying and to expedite publi-
cation of the results of the examina-
tion; and

(b) 1f so, what is the result
achievements?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, S. NURUL HASAN): (a) and
(b). Yes, Sir. A Committee appointed
by the Central Advisory Board of
Education has, inter alia, made peve-
Tal recommendations regarding mea-
sures to check mass copying and ex-
Peditious declaration of rest. A copy
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of the report of the Committee has
been circulated to all the State Gov-
ernments for necessary action. The
Urniversity Grants Commission has
recently circulated to the Universities
and Colleges ‘A Plan of Action’ for
examination reform.

Several Universities in India are at
present taking the help of mechanical
aids and computors in streamlining
their examination processes. Infor-
mation to warrant definite conclusions
about fhe trend of mass copying and
use of unfair means in University
examinationg is, however, not avail-
able,

Joint ownership of Wells by small
Farmers

3096 PROF. MADHU DANDAVA-
TE Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the experiment of
joint ownership of wells by small
farmers has succeeded in offering a
new development in the agricultural
production sector in some parts of
the country; and

(b) 1f so, the nature and extent of
economic benefits derived by asmall
cultivators on account of joint parti-
cipation in such wells?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER BSINGH): (a) and
(b) It is the policy of Government
to encourage minor irrigation ine
vestment by groups of small farmers.
Guidelines have been issued to State
Governments to encourage the group
ownership of wells, particularly in
areas having small and scattered
holdings. Promotional subsidy in
such cases has also been suggested
to the State Governments. In the
Small Farmers Development Agency/
Marginal Farmers &  Agricultural
Labourers Development Agency pro-
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ject areas, community irrigation is
encouraged by giving a  higher
rate of subsidy—50 per cent as
compared to the subsidy of 25
per cent available to small farmers
and 33-1/3 per cent to marginal far-
mers, According #o the Progress
Reports received from these Agencies,
1,324 new community irrigation wells
have been set up in the project areas
upto the end of September, 1973, as
against 630 such works as at the
end of March, 1973. This indicates
that the scheme of community irri-
gation works has proved to be popu-
lar. The National Commission on
Agriculture has also commended the
system of group owned wells in its
Interim Report on Re-orientation of
Programmes of Small Farmers’,
Marginal Farmers' and Agricultural
Labourers’ Development Schemes.

‘World Council for the Welfare of the
Blind

3097. PROF. MADHU DANDA-
VATE: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether the World Council for
the Welfare of the Blind has urged
“all Governments and organisations
responsible for extending services to
the Blind to adopt a minimum defini-
tlon of blindness as decided upon by
its World Assembly;

(b) it so, whether Government of
India has responded to the appeal on
formulating the definition of blindness;

(c) on the basis of this definition
what is the number of blind persons
in the country; and

(d) what steps are taken to pro-
vide increasing facilities to the blind?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) At its Fourth
Session in New Delhi in 1969, the
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World Council for the Welfare of the
Blind urged on the World Prevention
of Blindness Committee to promote
international acceptance of a uniform
definition of blindness.

{b) The Department of Social Wel-
fare has adopted an internationally
acceptable definition of blindness.

(¢) No national survey of the pre-
valence and incidence of blindness
hag been carried out. It is estimated,
however, that the country may have
4-5 million blind persons.

(d) The Government of India have
set up a National Centre for the
Blind in Dehra Dun which includes
the Central Braille Press, the Nation-
al Braille Library and the work-
shop for making Braille appliances.
This is proposed to be developed fur-
ther in the Fifth Plan mainly as a
research and training institute,
During the Fourth Plan period, 918
blind students were awarded scholar-
ships for general education and for
technical or professional training. The
eleven special employment exchangea
have also assisted the blind in secur-
ing suitable employment. Blind per-
sons have also been allowed a number
of concessions. Grants are given to
Voluntary Oragnisations for the pro-
motion of welfare of the blind.

Ban op Construction of Houses in
Private Sector in big Cities

3098. PROF. MADHU DANDAVA-
TE: Will the Minister of WORKS
AND HOUSING be pleased to state:

{a) whether in view of the grow-
ing need of cheap housing for the
poor, the Government would intro-
duce 3 ban on house construction
activity in the private sector in big
cities and restrict these activities only
to the public sector; and

(b) if so, what conerete steps would
be taken tn implement this new hous-
ing policy?
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THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA) (a) Gov-
ernment do not consider it necessary
to ban house construction activity m
the pnivate sector in hig cities ag it
would not be 1n the public interest

(b) Does not arise

Relaxation in Admission of Tribal
Adivasi and Harijams in the Medical
Colleges

3088 SHRI M S PURTY: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state.

(a) whether Government have re-
laxed the qualifying marks for the
tribal Adivas: and Haryjan candidates
to enable them to secure admission
in the Medical Colleges, and

(b) 1f so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K
KISKU) (a) and (b) A relaxation
of 5 per cent 1n the minimum quali-
fying marks 18 given mn the case of
Scheduled Caste and Scheduled Tribe
candidates nommnated against the seats
reserved for the Central Government
in the medical colleges The requisite
information, 1n so far as the State
Government. and Union Territories
are concerned 18 being collected and
will be laid on the Table of the Sabha

Research on averting crop failure due
to subnormal rain

3100 SHRI M S PURTY Will the
Minister of AGRICULTURE be pleas-
ed to state*

{a) whether it 18 now possible to
avert total crop failure even during
periods of subnormal rainfall as
occurred during the worst drought
year 1972-73; and

(b) if so, the mam features of the
research?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No, Sir.

(b) It may, however, be mention-
ed that an AllIndia Coordinated
Research Project exclumvely for dry-
land agriculture has been sanctioned
for increasing agricultural produc-
tion under the Fourth Five Year
Plan scheme, with an outlay of Ra
173 38 lakhs. The research program-
me of the project includes evolution
of short duration drought resistant,
or drought escaping crop varieties,
working out suitable cropping pat-
tern, dryland agronomic practices,
soil and water management practices,
ete, for increasing dryland agricul-
tural production Suitable package
of dryland practices will also be de-
monstrated for adoption by the far-
mers

A few mnew research programmes,
to face drought are also proposed to
be undertaken during 5th Plan period
under the All-India Coordinated Re-
search Project on Dryland Agiicul-
ture which is already in operation
The mamn features of the new research
programmes are (1) minimal 1Tiga-
tion wherever possible, (1) choice of
short duration and thermo-insensitive
crops when monsoon 1s delayed, and
(i) rationing of crops to overcome
the drought effects.

Survey of Drought Prone-Areas in
Himachal Pradesh

3101 PROF NARAIN CHAND
PARASHAR Will the Minister of
AGRICULTURE be pleased to state

(a) whether Government has decid-
ed to carry on g detaled survey of
the drought prone areas of Himachal
Pradesh and prepare a master plan
for irrigation on the Kerala pattern,
in which potentialities of the rivers,
possible area to be irrigated and bene-
fit cost ratio would be worked out,
and

(b) if so, the likely date by which
this survey would be started?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) No, Sir.
No such decision has been taken by
the Government of India.

(b) The question does not arise in
view of the above reply to part (a) of
the question.

Indo-Danish Cattle Farm at Palampur,
Himachal Pradesh

3102. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether there is proposal to
get up an Indo-Danish Cattle Farm at
Palampur in Kangra District of Hima-
chal Pradesh as part of the College
of Animal Sciences; and

(b) if so, the likely date by which
the Farm will be set up?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) There is no proposal either for
establishing an animal science college
at Palampur under Himachal Pradesh
University Agnicultural Complex or an
Indo-Damsh Cattle Farm at Palam-
pur.

(b) Since there 1s no proposal for
establishing the Farm the question of
likely date does not arise.

Slum eclearance schemes in bigger
cities

3103. SHRI NAWAL KISHORE
SINHA: Will the Minisher of WORKS
AND HOUSING be pleased to state:

(a) the expenditure likely to be
made on slum clearance schemes in
bigger cities during 1073-74 and dur-
mng the Fifth Plan period; and

(b) whether any of the Municipal
Corporations in the big cities in the

country have demanded central assis-
tance in this respect, and if so, the
particulars thereof and the reaction
o¢ Government thereto?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) The
Slum Clearance Scheme 1s in the Stale
Sector since 1st April, 1980 and no
ceniral assistance is provided directly
for the Scheme from that date State
Governments, are however, free to
utilise the block loans and block
grants provided by the Centre accord-
ing to their own priorities for various
Schemes.

(b) Does not arise,

Open market price of Kerosene, Vanas-
pati, Mustard Oil, Sugar and Baby
Food during 1973

3104 SHRI NAVAL KISHORE
SINHA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the controlled and open market
price of kerosene, vanaspati, mustard
oil, sugar and various brands of baby
food in the various State Capitals and

Delh1 1in April, 1974 and 1n Septem-
her—October 1973

(b) whether it has been brought to
his notice that most of these items are
bemg sold 1n blackmarket, and

(c) the steps taken to ensure sup-
ply of these essential items to consu-
mers at reasonable price?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH), (a) to (¢
The information is being collected
from the concerned Departments of
the Government and will be laid on
the Table of the Sabha as earlier as
possible
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ldols stplen from .Sri Pratap Singh
Museum, Srinagar

3105, SHRI NAWAL KISHORE
SINHA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state;

(a) whether five idols were stolen
on 10th August, 1873 from the Sri
Pratap Singh Museum, Srinagar;

{b) whether the thieves have so far
been apprehended and idols recover-
ed; and

(c) if not, the efforts made or being
made 1n this regard?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF' 8, NURUL HASAN): (a) Yes,

Sir.
(b) No, Sir.

(¢) The State police is mnvestigating
the case.

Strengihening of Consumer Co-
operatives

3108. SHRI R. V SWAMINATHAN:
SHRI P. M. MEHTA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are consi-
dering the question of strengthening
the consumer co-operatives in the
country; and

(b) if so, the steps being taken in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) The need for strengthening and
development of consumer cooperative
has been recognised, so as to enable
congumer cooperatives to play a domi-
nant role in the public distributjon
system for essentia]l commeodities.
Guide-lines and norms for sound de-
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velopment of consumer cooperatives
and their efficient working have been
discussed at various forums and circu-
lated fo State Governments and con-
sumer cooperatives for adoption and
implementation. Besideg continuance
of the Central Government guarantee
scheme, the Government of India have
introduced a Central Sector scheme for
development of consumer cooperatives
having growth and employment poten-
tial. Under this scheme, financial as-
sstance is provided for the setting up
of new department stores and other
retail outlets, and expansion of exist-
ing stores, on the basis of carefully
drawn up projects. Financial assis-
tance is also being provided to State
Consumer Cooperative Federations to
enable them to undertake pooling and
coordination of purchases for consu-
mer cooperative stores on a larger
scale Detailed plans and programmes
have also been drawn up for the Fifth
Plan, which envisage the setting up of
new department stores and large re-
tail outlets on scientific Lines, ag also
rehabilitation of weak stores, pooling
and streamlining of purchases by
strengthening the wholesale sector at
the State and national levels, forma-
tion of managerial cadres and expan-
sion of consultancy gervices, intensifi-
cation of training programmes, and
provision of adequate financial and
administrative support by the States
and the Centre

World Seed Bank for Food Crop

3107. SIHRI R V. SWAMINATHAN
Will the Minister of AGRICULTURE

be pleased to state:
(a) whether world seed bank for
food crops 1s in the offing:

(b) it so., when 1t 18 likely to be
built in India;

(c) whether at the Hyderabad Cen-
tre, germ plasm for the four cropg has
been assembled; and

(d) the main purpose of the propos-
ed world seed bank in India?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANASAHEB P. SHINDE):
(a) Establisment of a global network
of seed or germ plasm bank is being
contemplated by Food and Agricultu-
ral Organisation.

(b) It has not yet been decided how
many such banks will be established
or when and where. There is a good
chance that one of the centres will be
located in India.

(c) At Hyderabad germ plasm of
four crops—Sorghum, Red gram (arhar
or tur), Bengal gram and Groundnut—
will be collected under the programme
of research being developed by the In-
ternational Crops Research Institute
for semi-arid Tropics.

(d) The main purpose of the seed
banks ig to catalogue and preserve the
existing varieties of crops, study their
characteristics for possible use of par-
ticular varieties for crop improvement
programmes by making their seed
available to different research stations
all over the world.

Agitation by the F.C.l. employees and
its affect on distribution of wheat

2108. SHRI BAKSI NAYAK: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether distribution of wheat
throughout the Union Territory of
Delhi was seriously affected during
the middle of September due to the
agitation launched by the F.C.I. emp-
loyees; and

(b) the reaction of the Government
of India thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) and (b). To overcome difficulties
created, due to the agitation of the
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FCI employees, the Delhi Administra-
tion in consultation with the FCI ma-
nagement has made special alterna-
tive arrangements and the work of dis-
tribution of wheat was not allowed to
be interrupted,

Sudents graduated from different uni-
versgities

3109. SHRI SAROJ MUKHERJEE:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the number of students who
graduated and passed M.A., M.Sc.,
M.Com., M.T.; or any other equivalent
examinations in different Universities
of India in the year 1971 and 1972,
Year-wise and University-wise;

(b) the reasons for the decline of
the number of successful students in
higher and university examinations;

(¢) whether the number of students
for higher studies specially Medical,
Engineering and Technical has consis-
tently decreased and a serious apathy
is growing among our youth for such
education; and

(d) if so, what steps the Education
Ministry is going to take with a view
to create enthusiasm among the stu-
dents and youths so that they can play
an effective role in building the na-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAYV): (a) The available in-
formation ig given in Statements 1(a)
and 1(b) lald on the Table of the
Houge. [Placed in Library. See No.
LT-5883/73].

(b) On the whole the decline in the
number of passes in the various Degree
examinations is not discernible. How-
ever, gsome Universities have assigned
some reasons for decline in few cours-
es which are given in the enclosed
Statement No. IL
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(¢) No decline in the enrolment is
noticeable in respect of Medical Edu-
cation, In engineering ang technology
there is some decline. This does not
reflect any apathy among the youth as
enrolment in Commerce has more than
correspondingly increased.

(d) In order to arouse social cons-
ciousness of students and to create
enthusiasm amongst them for creative
work as also to provide work opportu-
nity around educational campuses,
‘thereby putting education they receive
‘to concrete social use, National Service
Scheme is in operation in universities
and colleges in a number of States ang
Union Territories.
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Bringing out Text Books in tune with
National Policies

3112. SHRI RAJDEQO SINGH: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether out of 1387 books eva-
luated under a crash programme, 375
were declared as containing objection-
able material prejudicial to National
Integration; and

(b) if so, what steps Government
propose to bring out text books which
are in tune with our declared national
policies?
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THE DEI'UTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARH AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Yes Sir. Out of
the 375 books declared as containing
objectionable material »prejudicial to
National Integration, 25 have been re-
commended to be withdrawn fiom
schools ang 850 are guch in which
passages, lines or words have Dbeen
recommended to be modified or dele-
ted, Most of the State Governments
and Unfon Territories have already
taken action on the recommendations.

{b) Suitable norms have been laid
down by State and Union Territory
authorities to guide text book writers.
The National Council of Educational
Research ang Training has alsp re-
commended standard norms for school
text books, Before books are prescrib-
ed for schools they are reviewed by
experts. N.C.ERT. develops improv-
ed curricula and brings out model text
books for adoption by the State and
Union Territories authorities. These
measures will now be supplemented
by the review conducted by the
NCERT in close cooperation with State
and Unijon Territory authorities

National Award for 1972 on Family
Planning sponsored py FICCI

3118. SHRI RAJDEO SINGH: Wil
the Minister of HEALTH AND FA-
MILY PLAWNING be pleased to state:

(a) whether the Bengorm Tea Estate
fn Nilgiri District hag won National
award for 1972 on Family Planning
sponsored by the Federation of Indian
Chember ot Commerce and Industry;
and

(b) if so, the details of the Tea Es-
tate population eligible couples and
the number of sterilizations ang num-
ber of National Awards given by the
said Organ’sation?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI KONDAJJI
BASAPPA): (a) The Bengorm Tea
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Estate was given the FICCI Award in

1972 for its outstanding performance
in the field of family planning.

(b) The requisite
given below;

information is

() Estate population 1162

(i) Eligible couples 270
(xi1) Number of sterlizations 73

(iv) The Estate did not get any
other national FICCI award
for family planning work.

Tralning programme on production on
Maize, Sorghum and Mallet at
IARL

3114. SHRI RAJDEO SINGH: Wil
the Mmister of AGRICUTURE be
pleased to state:

(a) whether the Agricultura] Scien-
tists from eleven Middle East and Afri-
can countries have started a six-month
traiming programme on improvement
and production of Maize, Sorghum and
Millet at Indian Agricultural Research
Institute, New Delhi;

(b) whether this training pro-
gramme 1s financed py Swedish In-

ternational  Development Agency
through the FAQ;

(c) whether this 1s the firsi training
of ils kind; and

(d) if so, the facts thereof”

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICUTURE
(SHRI ANNASAHEB P. SINDHE):
(a) Yes, the Course started on 18th
June, 1973,

(b) Yes.

(c) No, this is the second training
course, the first one was held in 1971,

(d) The first international training
coursc op maize, sorghum and millet
improvement of 6 months’ duration
was held in June—November, 1871 in
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which 18 trainees grom Ghant, Kenya,
Malawi, Somalia, Yeémen, Iraqg, Syris,
Egypt and Nigeria took part. This
training was held at the Indian Agri-
cultural Research Institute, New Delhi
Besides regular series of lectures and
practicals, each participant undertook
a specific research mssignment on
which a report was submitted at the
end of the course,

Improvement to the West Coast

National Highway No, 17

3115. SHRI SHANKERRAO BSA-
VANT: Will the Minister of SHIPP-
PING AND TRANSPORT be pleased

to state:

(a) what improvements are propos-
ed to be made to the West Coast
National Highway No. 17 during 1073-
74 and during the Fifth Plan period;

(b) what works are gonig on this
Highway at present, giving their loca-
tions and estimates; and

(c) when the Highway is expecled
10 be brought to the National Highway
Standard and when it is expected to
be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) A statement showing the works
of improvements to National High-
way No. 17 in warious States con-
templated for being approved/being
taken up after requisite technical and
financial sanction during the Fourth
Five Year Plan is laid on the Table
of the House. [Placed in Library. See
No, LT-5804/73]. The programme for
the improvement of this National
Highway in the Fifth Five Year Plan
is yet to be finalised as the Fifth Plan
is still in the preparatory stage.

(b) A statement II showing the
works in progress in various Stateg is
laid on the Table of the House. {Placed
in Library. See No, LT-5804/73]. In
formation in respect of Karnataka
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will be lald on the Table of the House
on its receipt from State Government,

(c) The works listad in Statement 1
aimed at for improving this route to
national highway standard have been
intimated to the States ‘for investiga-
tion and project preparation and the
same would be considered for sanctiop
after due examination on receipt from
States whereafter works will be
undertaken for execution and their
completion will depend on various fac-
tors, including availability of funds.

Decision of Natlonal Harbour Board
on Fishing Portg on Western Coast

3116. SHRI SHANKERRAQ SA-
VANT: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) which fishing ports on the Wes-
tern Coast were decided to be taken
up in the last meeting of the National
Harbour Board;

(b) whether any action has been
taken consequent upon the decision of
the National Harbour Board; and

(c) if so, the decision taken in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No decision on fishing harbours
to be taken up was arriveg at in the
last meeting of the National Harbour
Board. Some memberg emphasized at
the meeting that the proposals for
fishing harbours at Vizakapatnam and
Calcutta should be expedited. There
is no record of the particular harbours
on the West Coast regarding which a
similar suggestion was made. The
repregentative of the Government of
Maharashtra had however referred to
proposals made by the State Govern-
ment, Note was taken of this sug-
gestion for necessary action.

(b) and (c). The proposalg for fish-
ing harbours in Maharashtra are be-
ing examined, Certain information re-
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quired for the purpose of processing
the proposals for sanction had Leen
calleg for from the Government of
Maharashtra. The information has
been received, and the proposalg are
being processeq further.

Zomes for Foodgrains

3117. SHRI SHANKERRAO SA-
VANT: Will the Minister of AGRI-
CULTURE be pleagsed to state:

(a) which are the Zones for food-
grains and what is their territorial
extent;

() what is the rationale behind
the creation of these artificial Zones;
and

(¢) whether Government is aware
that these Zones encourage blackmar-
ket activitieg?

THE MINISTER OF STATE IN T'HE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) A statement giving the required
information is attached.

(b) and (c). With a view tp maxi-
mising procurement of foodgrains and
securing effective public control over
the marketed surplus so as to elimi-
nate speculative buying by traders
and the distortion in prices angq avail-
ability, imposition of restrictions on
inter-State movement of foodgrains
are considered necessary Food Zones
as such, do not encourage black-
market activities. Statutory orders
imposing Zonal restrictions contain
adequate legislative provisions to pre-
vent malpractices. State Governments
are taking suitable steps in this 1egard

STATEMENT

Food Zones ang Movement Restric-
tions on Foodgrains

(A) Rice Zones.—(1) The Northern
Rice Zone (comprising the States of
“Haryana, Himachal Pradesh, Jammu

and Kashmir and Punjab and the
Union territories of Chandigarh and
Delhi), (2) Andhra Pradesh and the
area comprising Yanam in the Union
Territory of Pondicherry, (3) Assam,
(4) Bihar, (5) Gujarat, (6) Kerala and
the area comprigsing Mane in hte
Union territory of Pondicherry, (7)
Madhya Pradesh, (8) Maharashtra, (9)
Mammrg (10) Mﬂhﬂla’a. (11) Kar-
nataka, (12) Orissa, (13) Rajasthan,
(14) Tamil Nadu and the areas com-
prising Pondicherry and Karikal in
the Union terrilory o»f Pondicherry,
(15) Tripura, (18) Uttar Pradesh,
(17) West Bengal, (18) Dadra and
Nagar Haveli, (19) Goa, Daman and
Diu,

(A) Wheut Zones—~(1) The State
of Andhra Pradesh and the area
comprising Yanam in the Unwon
territory of Pondicherry, (2) Assam,
(3) Bihar, (4) The State of Gujarat,
the Umon territory of Dadra and
Nagar Haveli and the areas comprising
Daman and Diu in the Umon territory
o¢ Goa, Daman and Diu, (5) Haryana,
(6) Himachal Pradesh. (7) Jamnmu
ang Kashmir, (8) The State of Kerala,
the Uniwon territory of Laccadive,
Minicoy and Amindiv) Islands and the
area comprising with in the Union
territory of Pondicherry (9) Madhya
Pradesh, (10) The State of Maharash-
tra and the area rompnsing Goa in
the Union terntory of Goa, Daman
and Diu, (11) Manipur. (12) Meghalayn,
(13) Karnataka, (14) Nagaland,
(15) Orissa, (16) The State of Punjab
and the Union territory of Chandigarh,
(17 Rajasthan, (18) The State of
Tamil Nadu and the areas comprising
Pondicherry and Kartkal in the Union
territory of Pondicherry. (19) Tripura,
(20) Uttar Pradesh, (21) The State of
West Bengal (excluding the areas in
which the West Bengal Rationing
Order, 1964 is in force) and the Union
territory of Andaman and Nicobar
Islands, ¢22) Union territory of Aruna-
chal Pradesh, (23) Union territory of
Delhi. (24) Union territory of Mizoram.
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(C) Restrictions on the Export of
Coarse cereals:

The position regarding restrictions
on the export of major coarse cereals
is indicated below:—

S. No. Grain State/Union tezitories
from which export is
prohibited,

(1) BAJRA Andbra Pradesh, Gu-
jarat, Haryana, Madhya Pra-
desh, Maharashtra, Rajasthan,
Tamil Nadu, Uttar Pradesh,
Chandigarh, Goa, Daman and
Diu and Pondicherry.

(2) JOWAR Andhra Pradesh, Gu-
jarat Haryana, Madhya Pra-
desh, Maharashtra, Karnata-
ka, Rajasthan, Tamil Nadu,
Uttar Pradesh, Goa, llaman
and Diu, Pondicherry.

(3) MAIZE Andhra Pradesh,
Bihar, Gujarat, Haryana,
Himachal Pradesh, Madhya
Pradesh, Karnataka, Punjab,
Rajasthan, Tamil Nadu, Uttar
Pradesh, Chandigarh, Pondi-
cherry,

(4) RAGI Andhia Pradesh, Guja-
rat, Maharashtra, Karnataka,

— ——

Orissa, Tamil Nadu, Dadra
and Nagar Haveli, Pondi-
cherry.

Btatement of U.S. Secretary of State
for Agriculture opn Indo-USSR wheat
loan agreement

3118 SHRI RAMKANWAR
SHRI NARENDRA SINGH

Will the Minister of AGRICULTURE
bi pleased {o state

(a) whether attention of the C(iov-
ernment has been drawn to a «tnfe-
ment of the U.S Secretary of Agri-
culture, Mr, Schultz, that U.S.A. has
received an assurance from the Soviet
Union that the latter would not divert
any American wheat to a third coun-
fry; and

(b) if so, the reaction of Gnvern-
ment in this regard?®

THE MINISTER OF STATE IN TIIE
MINISTRY OoFr AGRICULTURE
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(SHRI ANNASAHEB P. SHINDE):
(a) and (b). Yes, Sir. Goveroment of
India ig not concerned as the maiter
pertains tp two foreign Governments.

Accumulation of Hybrid Sceds in
Warchouses

3119, SHRI RAMKANWAR. Wil
the Minister of AGRICULTUKRE be
pleaseq to state:

(a) the reasong for accumulation of
seeds in the warehouses of the Seed
Corporation when there is a pressing
demand for hybgid seedg from various
parts of the country; and

(b) action taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY (o) . AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). There is no accumula-
tion of seed in the warehouses of the
National Seeds Corporation The Cor-
poration keeps in stock for a period
ot 56 months such quantities of cer-
tified seeds as may be required in the
immediate sowing season. The value
of stocks left-over on 31st May each
year is roughly 17 per cent or the
total value of certifled seeds produ-
ced.

Food Sitoation

3120 SHRI RAMKANWAR Wil
the Minister of AGRICULTURE bhe
pleased to state

(a) whether the food situation
continues to cause concern in spite of
additional imports of three million
tons foodgrains; and

(b) if so, the reaction of Govern-
ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OoF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)'
(a) and (b). The food situatlon In
the country came under considerable
stress and strain on account of set-
back in foodgrains production in
1971-72 and 1972-73. During the
current year, weather coditions have
been generally favourable all over the
country, which apart from improving
the prospects of the kharif crops have

causing concern
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also been beneficial for rabi sowings,
With the stocks replenished with the
imported foodgrains, and overall im-
provement in the market availability

the food position is expected to im-
prove
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Cholece of Meerut for a case study by
UM, Ceatre for Regional Development

3124. BHRI R. B. PASWAN:
SHRI P. M. MEHTA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the UN. Centre for
Regional Development have chosen
Meerut for a case study; and

(b) if so0, outline of the programme
and the reasons for its choice of
Meerut?

THE MINISTER OF STATE IN
‘THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Yes,
S8ir.

(b) The study by the United Nations
Centre for Reglonal Development is a
part of a multi-national comparative
study on “the role of medium cities
in attaining desirable population dis-
iribution 1n the context of rapid
urbanisation” in different countries in
Asia. The study aims at exploring
clues relating to factors instrumental
inducing autonomous growth in
medium-pized cities.

For this study an urban Cenire with
a strong economic base, near a metro-
polis and yet far from it to escape its
immediate and overwhelming influence
was to be selected. Meerut satisfled
1thig criterion and hence was selected
for the study.
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Board Examunation for Middle Classes
m Della

3128 SHRI RAMAVATAR SHASTRI
SHRI RANABAHADUR
S'NGH

Will the Vimster of EDUCATION,
SOCIAL WEALFARE AND CULTURE
be pliased to stale

(a) whether the Delhi Admumisira
tion had decided not to hold Board
Examination for Middle Classes, and

(b) 1f so, the reasons therefor”

THE DEPUTY MINISTER IN 1HE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF (ULTURE (SHRI D P
YADAV) (a) and (b) The Mhddle
School Examination was introduced by
Delhi Admimistration in the year 1964
‘o bring the education standard ot the
schools run by Delm Mumcipal Cor-
poration at par with the schools run
by the Delhi Admimstration  Since
all Middle schools have now been
brought under the direct control of
‘he Directorate of Education Delh, the
<ontinuation ot the Middle School Ex-
amination 15 not considered necessary
and hence 1t has been decided mot 1o
hold 1t Such a decision 15 also 1n
conformitv wrth the recommendation
made by the Ceniral Advisory Board
of Education on Examnation Reforms
According to the recommendation made
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by the Central Advisory Board of Edu-
cation on Examination Reform, schools
should be made to take continuing and
increasing interest in evaluation,
through a system of internal evalua-
tion. All school examinations, inclua-
ing the examination at the end of
Class X should ultimately be held by
the schools themselves and the first
public examination should take place
at the end of Class XII

Homogenisation of Indian culture

3129. SHRI B. V. NAIK: Will the
Minmister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether trends in the homo-
genisation of Indian culture have been
evident in the post-Independence
India;

(b) whether this trend has been off
set by the linguistic re-orgamsation of
States; and

(c) whether these trends will be
studied to give a deflnite sense of
direction to these changeg in India’s
cultural patlern?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL. WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) to (c). It may not
be appropriate for the Government to
iframe ap official hypothesis on matters
like culture. However, the pattern of
cultural synthesis in the country has
all along had a tradition of tolerance
and large heartedness together with
beliet in a basic unity while retaining
diversities.

The Constitution guarantees the right
of any section of the citizens to con-
serve its own distinct language, script
or culiure. Accordingly, the ynity of
Indian nationhood is not inconsistent
with the growth of languages spoken
by the people. It would not, there-
fore, be correcl to say that the reorga-
nisation of the territorial limits of the
States on linguistic principles has had
the effect of weakening the concept of
Indlan nationhood.
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Severa) studies have been published
1 the post-Independence period Bring-
ing to lght the basic element of unity
underlying the rich mosaic of diverse
language cultures subsisting in the
country. The National Integration
Council also seeks to spread the princi-
ples of nationhood as embedded in
the Constitution,

Findings of Export Committee for
shipyarg

3130. SHRI B. V. NAIK:
SHRI K. KODANDA RAMI
REDDY:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Expert Committee ap-
pointed by the Government to scruti-
nise various sites for the ghipyard in
the Fifth Five Year Plan have com-
pleted its deliberations; and

(b) it so, the findings thereof?

THE MINISTER OF BSTATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) and (b). The Techno-Economie
Working Group has since visited the
various sites and held discussions with
the State Governments and other
authorities and their report is expected
shortly.

6 AWEAT, 1973 O Afaqer gt faeelt
aficaga formr ¥t 28

3131. Sl PN W wETW: T
AagA Wi qfoagw gt ug T@ry A
FIr w47 fF

(%) & 6 TFqx=AL, 1973 ®Y
feeet @< & femr frmY ofcage o
Fr w% I Fror sabmred g€ v
{5

(w) wfegi, & farereft wgr wrferwrenr
g€ awr ow & feady wpmfa grfv g€ ?
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Az #ie afcags dama § T GdaEE fead WA AT E EIEd

#A (st gAo dte war): (F)
o |

(=) 789" afqaed gs AL F%
Freor faedl wicags famw #1 g% arfa
AIHET: 22,230 T4 g7

qAraraat & sAarfedl & avieen &7
qegay wfafa w0 @@z :

4112, A1 FRA AT FFIT :
#1; FAATT A Aqvq qAT 48 AT HU
wowIT fE

(%) Far W@ QT A qAAAAAT
T At & Afrai 1 adfeE
FA F for geafrag BT T 1964 7
OF AT F37 graedr afufa v sare-
a1 Ay ot gar wfwfa # foaid w1 oF
STAL, 1966 ¥ wlTarE feqq ared
HIHRTT WANTHG Higa T4 LM77
o= =i FT fear T q1; 7K

(@) #ar 3#7 fedid & wqganr o
BARATT HIWAL F FENGT AT
q 7l aF w5 qdvata G4 g g |
oo ~fz g, 1 39 F 3T FROT 7

dadta w14 faaer qar famtoer wite
WAt "AE # qaeg "aAr (s wa
agar) : (F) o, g o A,
wfaeas 9334 aqt & far T fqag
18=7-1967 % @[ fv7 a1 7 |
&) o, wE | aread ¥ 48 98y
¥ w35 % qAal § FHOE Ae—1
¥ = ¥ qJrafa & 1% g

¥ @ T @ wAafE @1 afoesan
qav
3133. *Y §HH W FGATH : #47
famtor e wva 547 98 =919 &1 a1
F47 {7 -
(%) AT FTFHRNE, FET-
ars § FRAifat 1 afesar g=@r e
faaet & J1a 9 @ s Sl 2

(@) % T8 AETEA T G AE
aaf & afessar gt warfoa & 0 ¢
o afg g, ar 7 F F0 FT ¢

() #Far afwesar araear  fa@i

F FT T af T H wvrw Ea
gaqrfear & wga &4 Mg 2, HIC

T) ufz gl 137 faasi s gama

o & fad T T 97 FAIEr wir

€ !

“’3];,_“

dadm ™ fawm @A faain
HIT AraT® qATAY F A qAL (A
Agar) : (F) IT  FEEATIT 11—
1966 %1 feafa =Y afwsar g=t Sir
qurala o3 wiaf 8, F uq@i weqrg
®T § CFAARET FT W E |

(=) afwzar gt w1 Fwarfer
& AT T4T SEET AT F OFTOT FAT
afigq &1 F4F fr war &

(n) st &0
(%) wmar T &
Ta {7 adf # ga F Aean | afg

3124. ®Y EHEW WT FFAA : 7T
of® @41 ag aam &t g1 FG fF 77
& a1 | faedl g7 F1=1 210 e,
Pﬁmamgaﬁwﬂwfﬁﬂmw
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#rwd ok et g Ao prr e F
g8 o ufy e g fraer Prdtfa
faar agr qr ?

wiw v ¥ v Wit (o s
fax) : w7 di7 a9t & Sw TEwTE,
1973 ar fe=ll a0 QvoEr 3T &Y
WA AT g % frvy A & o qfg
T g€ & 1 aarfy edvew gu Y faward
HT WTAT R WIS, 1971 ¥ HIHET €Y
FHT FC & §@ 5 wfawa & 4. 5 gfawa
W feat war a1 | fewsit gy Yo g
7 (1959 & 1964 %) 62 T9
afy dex & fgaa & Jran § Fa=
E T g F79 Y 1 5 AEwHAL, 1973
& T/94T 1 TTar 30 ¥ ufy fae &
feam & 3.5 wfqwm fawars gw
faitg 2w ga WX 70 97 fa faez
¥ fgrm & 1 6 sfaww fawarg aw
TAA IS QT A9 W

Restriction on sale of sugar and pulses
imposed by Super Bazar, Delhi

3136 SHRI PILOO MODY Will the
Minister of AGRICULTURE be pleas-
ed to state

(a) whether the New Delhy Super
Bazar sometime back resiricted the
sale of sugar and pulses to only those
who buy grocery or iloilet goods worth
Rs 50 or Rs. 100,

(b) whether 1t violated certain pro-
visions of the Monopolies and Restrict-
ed Trade Praclices Act;

(¢) whether the Monopolies Trade
Practices Commisgion issued a show
cause notice to the management of the
Super Bazar; and

(d) reaction of Governmeni thereto?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SIIRI ANNASAHEB P. SHINDE):
(a) On the 208th August, 1873, the
Super Bazar, Delhi issued a circular
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to the effect that no custorwer should
be allowed more than two Kg. of
pulses and two Kg. of sugar at a time,
except that regular customers, buying
other grocery and toilet articles worth
not less than Rs. 50 and Rs. 100, could
be allowed 5 Kg. and 10 Kg., respec-
tively, of pulses and sugar each.

(b) and (c). The Monopolies and
Restrictive Trade Practices Commis-
sion 1ssued a letter to the General
Manager of the Super Bazar on the 5th
September, 1973, drawing his attention
to various provisions of the Monopolies
and Restrictive Trade Practices Act,
1969, and suggesting review of the
relevant instructions, keeping in view
those provisions of the Act. The Super
Bazar withdrew the circular in ques-
tion and explained to the Commission
reasons, for the 1ssue of the circular
1e& ensuring equitable distribution to
genwine consumers and prevention of
hoarding, when the stocks were lhimited
and the prices of the articles in the
Super Bazar were much lower than
the prevailling market rates. There-
upon, the Monopolies and Restrictive
Trade Practices Commission decided
not to pursue the matter further.

(d) In wview of the position stated
under (b) and (c) above, no action 1s
required by the Government

Salary of Agricultural Scientists at
par with Government Scientists

#137. SHRI V. MAYAVAN.
SIiRI PRABHUDAS PATEL:

Will the Minister af AGRICULTURE
be pleased to state:

(a) whether Government have taken
the decision that the salaries of Agui-
cultural Scientists will be at par wiih
the scales of other Government Scien-
tists, and

(b) the other hemefils being given
to the Agricultural Rcientists?

THE MINISTER OF STATE IN
THE MINISIRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)
(a) and (b). A Stalement indicating
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the Government’s decision on the re-
organisation of the Indian Council of
Agricultural Research in the light of
the recommendations of the ICAR In-
quiry Committee has been laid by the
Minister of State in the Ministry of
Agricultiire on the Table of the Sabha
on the 12th November, 1973. The State-
ment contains inter-alia the Govern-
ment decisions In regard to the pay
scales and other working facilities for
{Lgr!enltural Scientists.

Setting ap of Fond Testing T.abora-
tories in the ooumtry

3138. SHRI G. Y. KRISHNAN: Wwill
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state:

Food Testing
country, State-

(a) the number of
Laboratories in the
wise:

(b) wﬁether all these Laboratories
are well equipped with modern (latest)
instruments; and

{c) whether Government have made
any plan to make available the latest
equipment and provide jobs to the
technicians by setting up these Labora-
tories in each distriet? -

THFE. DEPUTY MINISTER IN THE
MTINISTRY OF HFALTH AND FAMI-
.Y PLANNING (SHRI A K. KISKU):
(a) A statement givine the informa-
tion is attached.

(b) No.

(c) It is proposed to make available
equipment to the Regional Food Labe-
ratorles and to set un new combined
Food and Drugs Laboratories in the
Fifth Five Year Plan. There is no
proposal to set up laboratories in each
district,

STATEMENT
Stat: Total No.
< of Labo-
ratories’ ™
B S S
1. Andhra Pradesh . . 2
2. Assam . . . : 1

3. Bihar . . . . 2

[ —

o 2

4. Gujarat ., . *'—-.-‘----:--—-—--;-—--
5. Haryana , : . . 1
6. Jammu & Kashmir . . 2
7. Himachal Pradesh . ] T
8. Kerala . . 1
9. MadhyaPradesh 12
1o. TamilKa:'u =, E]
11. Maharashira . 6
12. Mysore .- 4
13. Orissa I
14. Punjab . 4
15. Rajasthan . . : 14
16. Uttar Pradesh . . . I
17. West Bengal . . . 8
18. pDelhi . 1
19." Goam . . . . I
20. Pondicherry . . . 1

T

Buffer stock of foodgrains for
emergency

3139. SHRI G. Y. KRISHNAN: Will
the Minister of AGRICULTURE be
pleased i{o state:

(a) whether there is any proposal
under the consideration of Govern-
ment for the muainienance of huffer
stocks of foodgruins for meeling un-
foreseen situations such as drought and
floods scientific planning of breeder;
foundation and certifie] seeds pro-
grammes and enforcement of the Seeds
Act to eliminate trade in gpurious
seeds; and

(b) if so, the gist thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). In order to deal with
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inter seasonal and intra seasonal flue-
tuations in the production of food-
graing decisions were taken by the
Government to build up a buffer stock
of 5 milhon tonnes of foodgrains in
the Fourth Five Year Plan. On re-
viewing the position furiher the level
of buffer stock has been revised from
5 malhion to 7 million fonnes,

Production, supply and distribution
of foundation and certified seeds is
primarily the concern of the State
Governments However, as a long
term measure to cater for unforeseen
demands a scheme has been formulated
for building up buffer stock of founda-
tion and certified seeds of principal
crops in the Central Sector in order
to provide seeds in cases of crop failure
due to aberrant weathe:

State Governments have been ad-
vised tp enforce various provisions of
the Seeds Act, 1966,

DTC buses hijacked by studenis
during October, 1973

3140 SHRI SUKHDECQ PRASAD
VERMA Will the Minister of SHIPP-
ING AND TRANSPORT be pleased
to state-

(a) the total number of Delhi
Transport Corporation buses hijack-
ed by students of schools and colleges
of Delhi during the month of October,
1973, and

(b) the total loss incurred as a
result thereof?

THE MNISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M B. RANA):
(a) 24

(b) The estimated loss of revenue
to the Delhi Transport Corporation
on this account 5 about Rs. 608,
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Nsational Comsmitize on New Educa-
tion system

3141, SHRI SUKHDEO PRABAD
VERMA: Wil the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be plessed to state:

(a) whether the National Commit~
tee on the new educatfon scheme set
up lagt year to suggest practical steps
to be taken for the implementation of
the umiform pattern of 104243 for
schoo] and college classes in all States
and Union Territories has since sub-
mitted its report; and

(b) if =0, what are the main featur-
es of the report and its implementa-
tion by the State Governments?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROFT S NURUL HASAN): (a) and
{b) The report of the Commiitee i=
expected shortly

Extension of services to freedom
fighiers teachers

3142 SHRI B S BHAURA:X Wit
the Minister of FDUCATION, SOCIAL
WELFARE AND CULTURE be plea-
ved to state

(a) whether in Union Territories,
Teachers, who are freedom fighters,
are given extension of service upto
flve years;

(b) if so, the facts thereof; and
(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P. YADAV): (a) to (¢). The
Union Territories of Arunacha] Pra-
degh, Pondicherry, Chandigarh and
Dadra and Nagar Havell have no
such proposals under consideration
So far as Delhi is concerned, the mat-
ter is under consideration of the
Delhi Administration. The position
with regard to the remaining Unjon
Territories js being ascertained,



169 Wrilten Answers AGRAHAYANA 12, 1895 (SAKA) Written Answers

Fallure In Rice Procurement as devis-
ed at Chief Ministers Conference

8143. SHRI B. 5. BHAURA:
DR. RANEN SEN:

Wil the Minister of AGRICULTURE
be pleased to state:

(a) whether the grand strategy of
rice procurement devised in Septem-
ber 1978 at Chief Ministers’ Confer-
ence has resulted in fiasco; and

(b) if so, reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEBR P, SHINDE):
(a) and (b). It was decided at the
Conference of the State Chief Minis-
ters held on 17th September, 1873
that maximum efforts would be made
by the State Governments to achieve
the procurement targets fixed for each
State. For this purpose the State
Governmentsy were to adopt any
system of procurement that would be
best guited to the prevailing local con-
ditiong e.g. graded levy on producers,
levy on mallers/traders, or a combina-
tion of the two systems, etc

Accordingly suitable steps have
been taken by the various State Go-
vernments to maximise the procure-
ment of rice and as per reports rece-
ived upto 30th November, 1978 a
quantity of about 858 lakh tonnes of
rice was procured during the kharif
season 1873-74 against a quantity of
4.58 1akh tonnes of rice procured dur-
ing the corresponding period of the
kharif season 1972-73.

qfceger fnrrr gror it agw w fed

o frofar)
3144, ot WEER IV E|@
wregw it afemgw Weft a8 Jam w°
T wH IR :

(%) =ar ofagn frarT Y 3w &
g o R A ager w1 oaw Rl
aniy wr frcke farr & o
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Purchase of DDA Flats

0145 SHRI VIKRAM MAHAJAN:
Nill the Minister of WORKS AND
IOUSING be pleased to state-

(a whether the D.D.A, have relea-
sed some flats for the persons who are
1egistered with them under the Lower
Income Group or Middle Inccme
Group schemes;

(b 1f so, the particulars thereo{ and
the prices fixed for these flats,

(c how niany of these flats are for
cash down payment ang how many
for instalment basis;

(d) whether most of the persons
registered with the D.D.A. are Go-
vernment servants and they would
not be able to purchase these flats,
since the House-Building Advance to
Government employees has been total-
ly stopped for the time being; and

(e) it s0, the reacion of D.D.A. In
this regard?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINI-
STRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Yes, Sir.

-

72

(d) A nember of the persons regis-
tered are Government servants and
the ban on grant of house building ad-
vances might cause some difficulties
to them in' the purchase of the flats.

(b) and (c). A statement is placed (5 (¢) The D.D.A. are in favour of

below, relaxation of the bam
Statemont
No. of Percentage Pe
Name of the Scheme fla's Cost ranged resetved  res
announced for cash  for hire
L for sale down

Fanta Group
1. Malipur (Paschimpuri) . 121z Rs. 9,500~ to Rs. 10,800/~ 50% 50%.
2. Kulkaji (Phase I) 6% Rs. a,700/- to Rs 10,700/ 50% 50%,
3. Kalkaji (Phase IT) . 700 Rs. 9,700/~ to Rs. 10,700/- 50% 50%.
4. Madangir 487 Not yot fixe 1 50% 50%

Low Income Group
1. Lawrence Road . 1917 Rs. 13,000/~ to Rs 14,800/- 40°, 60%

(Chittaranjan Nagar)

2. Janakpuri (Pankha Roal) 1574 Rs. 22,90/- tor Rs 25,900/- 40% 60%.
3. Raouri Garfen . . 164
4 Wazirpur . . 402 Not y-t fixed 1"'«':: iylccrd .
5. Sunlight Colony . ) 148

Middle Income Group
1. Janakpur 1498 Rs. 34,300/- to Rs. 37,400/~  40% 60%
2. Munirke . ' . 750 Rs. 40,700/- to Rs. 46,000/~  50% 59%
3. Malviya Nagar 341 Rs. 39,300/- to Rs. 55,200/- 59", 50%
4 Wazirpur . . . 65 Rs. 31,000/ to Rs. 39,000/-  50% 50%
s. Rajour: Garden . R 31 Rs. 37,500/- to Rs. 40,000/« 0% 50%

Adverse Criticism of Policy Re: Auto-
nomous Colleges

3146. SHRI P. NARASIMHA RED-
DY:

SHRI M. RAM GOPAL RED-
DY:

Will the Minister of EDUCATION.
SOCIAL WELFARE AND CULTURE
be pleased {o gtate:

(2) whether Government are aware
of the increasing adverse criticlsm of

the policy of setting up “autonomous
colleges”; and

(b) what are the steps taken and
modification proposed in implcment-
ing the policy?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S NURUL HASAN): (a) and
(b). The University Grants Commis-
sion has recently reviewed the ques-
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tion of autonomous status for affiliat-
ed college and circulated to the Uni-
vergilles a nole containing ihe criteria.
guidelines and pattern of assistance
to autonomous colleges. Neither the
Government nor the Commission is
aware that there is a general ‘adverse
critirism’ on the policy outlined by
the Commission in the note.

Miik Powder Factory in Rayalaseema.
Andhra Pradesh

3147 P NARASIMHA RFDDY: Will
the Minister of AGRICULTURE be
pleased to state-

(a) whether any proposals in pub-
lic and private sectors have heen sub-
mitted to Government for establishing
Milk Products Fartoriee in Ravyala-
seema of Andhra Pradesh;

(b) if so the details thereof, and

fc) the reasons for not clearing these
proposals”

THF. MINISTFR OF STATE IN THE
MINTRTRY OF AGRICULTURE
(PROF SHER SINGH)- (a) and (b)
The State Government of Andhra Pra-
4egsh propose to estabhsh a Milk Pio-
ducte Factory in Ravalnseema 1n the
niblie wretar Aurime Tifth Five Year
Plan. The State Government has not
suhmitted an¢ proposal a< vet in this
regard.

One M/s8 JTagatiit Industriee Put
T4d, had aonbhed for an industinsl
licence for «etting un a rilk nroducts
factorv at Cuddanah in Ravalaseema
The pronosal envisared manufacture of
following milk products'—

T Milk pow ‘er 2500 tonnes D=
2, Infant/weaning annum
Milk Fond 1500 ~do-!
3. Malted Milk Fo» ' 1500 -do-
4 Sweetened co densed
milk 1200 “Ao-"'
5. Processed ches, . 520 «d)-
6. Butter/ghee
() An aftermath of continued

droughts and followeq by fioods, there

Is a considerable shortfall in the total
milk production. This shortage of
liguid milk has made it difficult for the
public and cooperative sector milk
plants even to sustain the liquid milk
distribution programmes. In addition
with the shortage of edible oil, a
tendency has also arisen for diversion
of liquid milk for conversion into high-
priced milk products, such as ghee and
milk powder, which will adversely
affect the supply of liquid milk to the
consuming nublic, especially the wvul
nerable <ections of the community
To stabilise fluid milk prices, the Govw-
ernment of India has considered it
expedient to have a moratorium on
milk products factories especially in
the private sector This is also wvery
necessary, because of the fact that
there is no orice control on milk pro-
ducts oroduced by the private sector
as in the case of baby food. Central
and State Governments are spending
huge amounts for the development of
animal husbandry and dairving to
stimulate milk production to meet the
llomid rmilk consumption and if the
available milk is diverted for highly
price1 milk products, there will be an
imhdlance hetween supply and demand
and will also cause =oarmg of prices
Moreover. the nrivate sector do not
invest money for milk produclion en
hancement programmes and do not
plav their nart fullv for the formation
of farmers' cooperatives, excepting 1o
take away the milk produced at the
cost of various development pragram-
mes taken up bv the State it<elf The
policy of the Government is to en-
courage milk products faciories to be
established in the public/coonerative
sectors in preference {o private seclor

There iz also a proposal of the State
(Government to establish a milk pro-
ducts factory in Ravalascema which
should also get priority over private
sector

Estahlishment of New Sugar Factories
in Andhra Pradesh

3148 SHRI P. NARASIMHA RED-
DY Will the Minister of AGRICUL-
TURE be pleased to state the progress
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achieved in establishing new Sugar
Faclories in Andhra Pradesh?

THE MINISTER OF STATE IN THE
MTINISTRY OF AGRICULTURE (PROF.
SHER SINGH): Generally, it takes
about 3 to 4 years at present for the
establishment of a new sugar factory
from the date of the grant of the
Letter of Intent. A statement giving
the particulars of Letters of Intent/
Licences issued for the establishment
of new sugar factories in Andhra
Pradesh which are yet to be imple-
mented, with their progress, and the
likely season of their going into
production, is laid on the table of the
House. [Placed in Library. See No.
LT-5895/73.]

Ban on use of Hexachlorophene in
Cosmetics and Tollet Goods

3140. SHRI R. K. SINHA: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased fo state:

(a) whether Government have since
taken any final decision regarding
banning the use of hexachlorophene in
cosmetics and toilet goods;

(b) if so the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANN'NG (SHRI A. K.
KISKU): (a) and (b). No. The matter
has been considered by the Drugs
Technical Advisory Board. The
recommendations of the Board are
awaited by the Government.

Edible Oil and Oil Seeds Corporation

3150. SHRI R. K. SINHA: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether some State Govern
menis have heen pressurising Govern-
ment for the formation of Edible oil
and Oil Seeds Corporation;

(hY whether Government have con
sidered the quesiion of forming such
a corporation; and

(c) if so the salient features of the
decision taken In this regard?
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THE MINISTER OF STATE IN THR
MINISTRY OF AGRICULTURE (SHRI
ANNABAHEB P. BHINDE): (a) No.

(b) and (c). The Government of
India have agreed in principle to set
up & Vegetable Olls and Oilseeds Cor-
m:.atwn. The detalls are being worked
ou

Budgetiry Allocation for Familly
Planning

3151. SBHRI K. MALLANNA: Wil
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
refer to reply given to Unstarred Ques-
tion No. 1117, dated 19th November,
1973 and state that amount Central
Government have allocated to each
State for Family Planning for 1973-747

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI KONDAJJI
BASAPPA): A statement containing
the required information is attached.

Statement

Allocation of Funds to States for im-
plementation of Family Planning Pro-
gramme during 1973-74

—— o w - - i Fwiw w v wan

rrmmm =

Allocation
(Rs. in lakhs)

1. Andhra Pradesh 454'75
2, Assam” . .. . 69- 66
3. Bibar 367-92
4. Gujarat . . . 21357
s, Haryana . . . 106 35
6. Himachal Pradesh | 18- 88
7. Jammu & Kashmir . . 4770
§8. Kamataka . . . 292 65
9. Kerala . . . . 246 88
10. MadhyaPradesh . - 42239
11, Maharashtra . . 45827

— -
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Allocation

State

(Rs. in lakhs)
12. Manipur . . . 429
12. Meghalaya . . 4-6‘3
14. Orissa 209* 66
15. 'Puniah . . . 147°11
16. Rajasthan 231° 81
17, TamilNafu . . 380 69
18. Tripura . g 21
19. Uttar Pradesh . ) 773° 89
20. West Bengal 235°85

A s i St e 2 o S

In addition a sum of Rs. 15481
lakhs has been set apart for adjust-
ment of cost of supplies of Conven-
tional Contraceptives, Tron anq Folic
Acid Tablets and Vitamin ‘A’ solution
under Maternity and Child Health
Scheme to the States.

States have been permitted to exceed
the provision made for compensation
for starilizations and IUD insertions
under normal programme if their
actual performance makes it necessary.

Supply of Atta by Delhi Flour Mills

3152. SHRI SHASHI BHUSHAN:
Will the Minister of AGRICULTURE
be pleased to state:

- (a) the quantity of atta supplied to
Bombay and other places from the
Delhi Flour Mills during the past six
months ending 31st October, 1973; and

(b) whether this atta was supplied
to other States from Delhi Flour Mills

after meeting the requirements of
Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a)
According to the information supplied
by the Delhi Administration, no whole-
meal atta was supplied to any State
Government from Delhi Flour Mills.

However, permits for 8100 bags of re-
sultant "atta were issued to Rajasthan
Government to meet the emergency re-
quirement of the famine affected
population in the State and for the
backward tribal areas. Out of the
above quantity only 5600 bags are re-
ported to have been lifted.

(b) Yes, Sir,

Quantity of Imported Oil Issusd to
Ganesh Flour Mills and M/s.
Hindustay Lever

3153. SHRI SHASHI BHUSHAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the total quantity of oil for
manufacturing vanaspati imported in
Delhi after the strike in D.C.M. chemi-
calg started in October, 1973: and

(b) how mhuch of this oil given to
Ganesh Flour Mills a public sector
undertaking and the quantity which
was given to M/s. Hindustan Lever
and quantily of oil demanded by the
Ganes Flour Mills?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) 7,048
tonnes.

(b) Ganesh Flour Mills Co. Ltd.,
Delhi and Kanpur—1439 tonnes.

Hindustan Lever Ltd., Ghaziabad—
826 tonnes.

No demand for any quantity was
made by Ganesh Flour Mills which,
incidentally, is not a public sector
undertaking but a sick wunit in the
private sector, presently under Govern-
ment management. '

Artificial Scarcity of Vanaspatl created
by Messrs n Levers
Levers

3154, SHRI SHASH] WIIUSHAN:
Will the Minister of AGRICULTURE -
be pleased to state;

(a) whether it has come to the
notice of Government that 3fesars
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Hindustap Levers manufacturers of
Dalda brand of vanaspati, haev in the
past made less produriion and thus
ereated an artificial scarcity of vanas-
pati and compelled Government to
announce rise in prices of vanaspati;
and

(b) it so whether the matter has
been Jooked into and if so, the outcome
thereof and the action taken or pro-
poserd to be taken against Messrs
Hindustan Levers in this regard”

THE MINISTER OF STATE IN THE
WMINTSTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) The pro-
duction of vanaspali in the four fac-
tories of Hindustan T.ever Lid, has. in
the recent past heen aopreciably be-
low their licensed camacity, due to vari-
ous reasons, borticularly inadequate
availabihitv of indigenous row oils
This has bren the common feature in
the industrvy as a whole The average
level of utilization of capacitv during
the six months ending 31st October,
1973 bv the factories of Hindustan
Tever Ttd was 221 per cent as against
317 ner cont for the industry as a
whale, -

Contrnlled nrices of vanaspati are
reviced bv the Government mnot with
reference to the love]l of ite production
hut with reference to the fluctnations
in the prices of indirenous raw oils
used in its manufacture and aleo the
availabihity and mnrices of importe_q
oils.

(h) Does not arise

Licensed Cavacity and Vanaspati Ghee
Produced by D CM. Chemicals,
Delhi

3155 SHRI SHASHI BHIISHAN-
Will the Minister of AGRICULTURE
be pleased to state:

(a) the tfotal licensed camacity of
vanasnati ghee of the DCM Chemi-
cals, Delhi,

{(b) the cuantity nroduced by them
during the <ix months ending 3ist
Qctober, 1973;
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(e) iis percentage to the licensed
capacity; and

(d) the reasons for s6 much less
production of vanaspati ghee by D C.M.
Chemicals and action Government
have taken or proposed to take
against them?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SIGH): (a) 4,500
tonnes per month

(b) 14,403 tonnes,
(c¢) 53 8 per cent.

(d) The vanaspati iIndustry as a
whole has been producing below capa-
city during this vperiod, due to wvari-
ous reasons, vparticularly inadequate
availability of indigenous raw ofls.
The level of utilization of capacity by
D.CM. Chemical Works, Delhi at 53.3
per cent wag appreciably higher than
the level of 32.5 per cent for the
North zone, and 41.7 per cent for the
industry as a 'whole. In view of this,
the question of taking action against
the sald firm does not arise.

Increased Conversion Costs to Factories
for Levy Sugar as Recommended by
Tariff Commission

3156 SHRI P M MEHTA"
SHRI PRABHUDAS PATEL:

Wil the Minister of AGRICULTURE
he pleased to state

(a) whether the Tarif Commission
has recommended an increase in the
current crushing seasons in the eon-
version costs allowed to factorles for
levy sugar sold through fair price
shops;

(h) if so, the reaction of the Union
Government: and

() whelher this would mean an
increase in the existing retail price of
sugar? b

THE WMINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF SHER SINGH)- (a) to (¢)
The full and final report of the Tariff
Commission has been recently receiv-
ed and is under consideration.
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Cattle Scheme Launched without Pro-
per Survey
8157, SHRL P. M MEHTA. Will the

Miumstu of AGRICLULTURE be pleas-
ed to state. )

(a) whether Cattle schemes welc
launched without proper suivey,

(b) if so, who far this 1s true,

(c) the main reasons for the slow
progress, and

(d) when action has been taken in
the matter?

THE MINISTER O) STATE IN THE
MIN.STRY OF AGRICULTURE
(PROF. SHER SINGH) (a) and
(b;. No, Sir. Recent Lva.uation
Study of Intensive Cattle Develop-
ment Projects by the Programme kva-
luation Organisation of the Piannming
Commussion has brought out that imn
some projecl areas, base line sur-
veys have not been carried out on
proper lines

(c) The programme Evaluation
Oiganisation has made seveial recom-
mendations regarding the modifiea
tions 1n the Model Scheme|Organisa-
tionai Pattern, Satistical Surveys, Di-
lution of essential inputs resulting out
of paucity of funds in the ICDPs Si-
mular recommendations have already
been made at various important meet-
mgs/conferences where the progress
of ICDPs were reviewed from time to
time. It 1s true that certain modfi-
cations of the Scheme have been made
in the Model Scheme by State Gov-
ernments depending on the local con-
ditions as well as existing Ammal
Husbandry/Veterinary/Dairy Deye-
lopment activities which 1in fact were
envisaged in the Scheme In some
cases, the full complement of staff
particularly Satistical Staft as envi-
saged in the Model Scheme has not
been appointed mainly due to paucity
of funds and ban on creation|filing up
of ths vacant posts imposed by some
of the State Governments Although
ICDP Scheme has not made uniform
progress in all the State, by and

large, the overall progress of the
scheme has been satisfactory.

(d) On the basis of the similar re-
commendations of the pirevious meet-
ngsjconierences, the State Govern-
menis have already been advised to
provide adequate funds for this im-
portant scheme to ensure provision of
all essential inputs for successtul im-
plemcmation of the scheme. The re-
port ot the Programme Evaluation
Orgamsation which has only been re-
cewved by the Minwsiry recently 1s se-
parately under study and the Stale
Governments will be once more advis
ed to take neccessary action oy the
suggestions contained therein

Survey to find out percentage of Adul-
teration in Food Stuff and Medicines
3156. DR RANEN SEN Wil the
Mimster of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether Government have
made a survey to find out the pei-
cerdage of adulteration in food stuff
and medicines,

(b) if 50, the mamn findings of the
su. vey, «nd

(c) what are its findings 1n West
Bengal?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KIS-
KU) ({a} to (¢) The requsite infor-
mation 1s being collected from States
and Umion Teiritories and will be
laid cn the Table of the Sabha

However in Delln the samples of
a few 1tems of food like spices, wheat
jnoducts. confectionery, tea and sugar
wele collected at i1andom prior to
Jonaary, 1972 and test results showed
that approximately 385 per cent of
the samples were found to be not con-
forming {o the prescribed standards
Board of Destination on D T.C. Buses

3159 SHRI BHOLA MANJHI: Will
the Mister of SHIFPING AND
TRANSPORT be pleased to state:

(a) whether Government are aware
that 1n Delln DTC buses do not carry
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any board of destination and at night
there is no light to enable passengers
to read the destination board, if
any;

(b) whether any inspection of all
the buses will be made and instruc-
tions 1ssued to have proper boards and
lLights; and

{c) 1! s0, the gst therasof?

TUHE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) No, Sir. This is not a fact.

. (b) and (c). Regular inspections are

cariied out and destination boards and
lights are provided before a bus ieaves
the depot. An adequate number of
destination boards has been provided
in the DTC buses, which cperate on
regulac routes. In order to meet the
peak hour traffic, both in the morning
and evemng, a large number of special
trips are also operated. Where a
scheduled bus fails to turn up, the In-
spector on duty diverts the bus of
some other routes 1o cover the special
trip. In such emergent cases, duly
painted destmation board 1s not some-
tines availablee A chalk-written
board is, however, provided 1n 1its
place by the Inspector on duty at the
bus stand. This practice 1s also follow-
ed when a bug is diverted from one
route to another, to meet any emergent
situation. Instructions have been 1ssu-
ed to the traffic supervisory staff of the
Corporation to ensure the proper dis-
play of destination boards and route
numbers.

To improve further the existing
sysiem of display of dustination boards
on the buses, the D.T.C. ig consider-
ing a proposal to put up & bigger des-
tination box on the front top of the
bus. In addition, mnstructions have
been issued by the Corporation to paint
a small space just below the front left
of the wind screen glass of a bus with
black board paint so that the route
number may be written in chalk in
front of the bus by the Conductor
brfore it proceeds on its journey.
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Seiting up = aew'. Department of
Agricuitural Resesxch aad Education

3160. SHRI D. B. CHANDRA GOW-
DA: Wil the Mmister of AGRICUL-
TURE be pleased to state:

(a) whether a new Department
talled the Department of Agricuitural
Research and Education (DARE) has
been decided to be set in the Mnis-
STy ang

lﬂq

(b) if so, its need and functions?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHHI ANNASAHEB P, SHINDE):
(a) and (b). A Statement indicating
the Government's decisions on the re-
o.ganeation of the Indian Counal of
Agricultural Research in the light ot
the recommendations of the ICAR
Inquiry Committee has been laid by
the M.mster of State in the Minmstry
of Agmnculture on the Table of the
Sabha on the 12th November, 1973.
The Statement indicates, wnter alia
the Government's decision 1egarding
the cstabiishment of the Department
of Agricultural Research and Educa-
tivn in the Ministry of Agriculture, to
ptovide the Indian Council of Agn-
cuitural Research with the requisite
linkuges with the Central and State
Government agencies and to deal with
ithe adn.inistrative aspects of inter-
national collaboration in agricultural
regsearch and education. Details re-
gnrding the need for and functions
of ths Department are indicated in
the Stalement,

Openiug ot Unani College in Bangalore

5161. SHRI D. B. CHANDRA GOW.-
DA: Will the Minister .f HEALTH
AND FAMILY PLANNING be pleased
to state*

{«) whether at the All-India Unani
Tibby Conference held in January,
piesided over by the Prime Minister,
an assurance was given by ths Chief
Mumister and Health Minister to open
a Unani College in Bangalore;
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(b) if so, the progress thereon; and

(c¢) whether Government have also
received the Melkote Commission Re-
pott and, if so, the man fealure,
thereof?

THE DEPUTY MINISTER IN THL
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A K KIS
KU). (a) to (¢) The information 13
being obtained and will be furmished
as sonn as recelved

Memorandom containing demand con
cerning D.D A. by the Lawrence Road
Welfare Federation

8162 SHRI JHARKHANDE RAI
Wil] the Miruster of WORKS AND
HOUSING be pleased to state

(a) whether a memorandum con-
taining certain demands concermng
the Delm Development Authority have
been submitted to the Mimster of
Works and Housing on the 14th Sep
tember, 1973 by the Lawrence Road
Welfare Federation, and

(b) if so0, the gist thereof and Gov-
ernment's reaction thereto?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MIN-
ISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA) (a) Yes, Sir

(b) The main demands are for
structural additions, reduction of the
cost of flats and provision of facilities
like DDA cash counter and space for
Post Office

Structural additions and reduction
of the cost of flats are not considered
feasible Other facilities will be pro-
vided to the extent possible

Pocket C-7 and C-8 of Industrial Tene-
ments under Lawrence Road Residen
tial Scheme by D.D.A.

3163 SHRI JHARKHANDE RAI
Will the Munister of WORKS AND
HOUSING be pleased o state:

(a) whether 1n Pocket C-7 and C 8
under Lawrence Road Resdential

Scheme several hundreds industrial
tenements were constructed by Mis
Som Dutt Builders (Private) Limated

on the contract given by Delhu Deve-
lopment Authoiity, and

(b) the amount paid to the con-
tractor tor constiucting each flat and
the sa:e price thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFI AIRS AND IN THE MIN-
15TRY OF WORKS AND HOUSING
(SHRI OM MEHTA) (a) M/s Som
Dutt Builders Private Ltd have cons
tructed 1340 flaty and not industiial
tenements, under the Lawience Road
Residential Scheme, for allotment to
pPersons in the Low Income Group,
by the DDA

(b) Upto October, 1978 payment of
a sum of Rs 82 48,589 hag been made
to the contiactor for works carred
out m respect of all the 1340 flats

the sdle price of flats vares from
Rs 12500 to Rs 13,000

Inuvustrial Tenements Constructed
under Lawrence Road Residential
Scheme by DD A.

3164 SHRI JHARKHANDE RAI
Will the Minister of WORKS AND
HOUSING bt pledased to state

(a) the total amount spent for con-
structing the 1ndustrial tenements
under the Lawience Road Residential

Scheme by the Delhi Development
Authority,

(b) the amount spent so far on ad-
virtisement for the sale of the indus-

triul tenements of the Lawrence Road
Scheme, and

(¢c) the amount pad to NBCC
and M s Som Dutt Builders and Con-
tiactor for consructing the dwelling
units 1n each pocket?

THE MINISTER OF STATE IN THE
DEFARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA). (a) DDA
have construcieq flats for the Low In-
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come Group, and not industrial tene-
ments, under the Lawrence Road Resi-
dential Scheme. Rs. 3.61 crores have
been spent on various contracts upto
October, 1973 in respect of 4602 flals.

(b) Rs. 37,200 approximately.

(¢) The amounts paigd till October,
1973 are ag follows:—

(i) M/s. N.B.C.C.

Pocket A1, Ct .
Pocke C3tolds .

Rs. BB 65,704/~
Rs 1,07,17,796/~

() M/s. Som Dutt Builder Prwate
Litd,

Pocket C7 & CB Rs. B2,48,539/-

Allotment of Industrial Tenements at

Lawrence Road to Low Income Group
by D.D.A.

3165 SHRI JHARKHANDE RAL
Will the Minster of WORKS AND
HOUSING be pleased to state*

(a) whether Delhi Development
Authonity have constructed several
thousands 1ndustrial t{enements at
Lawrencte Road,

(b) the number of tenements 1n
each pocket already constructed, under
construction and to be constructed
and the number of tenements already
allotted so far;

{c) whether the tenements werc
constructed for industrial workers
and are now being offered to people
of Low Income Group, and

(d) 1f 0, the 1eason, therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Delh:
Development Authority have cons-
tructed 46802 flats for the Low Income
Group, and not industria] tenements,
at Lawrence Road.

184

(b) The total number of flats cons-
tructed is as under:

Pkt. No. No. of
flats

Al/Ct . . . 1342

C3 . 5 . . . 264

C4,C5&C6 . . . 1656

C7&C8 . . . . 1340

TolaL . . 4602

JE— —— s B m—— - = = -

1he exact number of flats to he
constructed has not been finahised
The number of flats already allotted
1s 4586

(¢) No, Sir.
(d) Does not arise.

Development of Calcutta

3167 SHRI SAMAR GUHA
SHRI DINEN BHATTA-
CHARYYA

Will the Mmmster of WORKS AND
HOUUSING be pleased to state:

(u) whether uny scheme 1s under
conwideration for consohidating all
agencics hke CM DA, and CIT work-
m?! for the development of gieater
Calcutta into one Ceniral Organisa-
tion,

(b) 1f <0, the purpose for such
move and the progress made there-
about,

() whether any supervisory cell
ha, been set up to expedite such
d¢ velopmental works 1emoving bot-
tlenecks 1f and when so nses; and

(d) i not, the steps taken alterna-
tively for such purpose?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY QF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) to
(d) Information is being collected
and will be placed on the Table of
the Sabha.
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Introduction of Trolley Bus Service

3168. SHRI SAMAR GUHA: Wil

ANV ODNIJ4IHS Jo JISSlully <)
FRANSPORT be pleased to stule

(a) whether in view of petroleum
erisis Tioley Bu-  rvicss, driven hy
electric power, will be introduced 1n
big cities of India;

(b) whether the Minister of Tra-
nsport wil] convene a meeting of the
State Transport Ministers for exa-
miming the scope f{or introduction ef
electric power driven trolley bus sys-
tem in different big cities of India;

and

proposed by
and if not,

(¢) if so, the steps
Government thereabout
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) to (c). Since the executive resvon-
sibility 1n respect of road transport
rests with the State Governments, it
is primarily for them to consider in-
troducing trolley bu, services in the
big cities in thewr territories. It is
expicted that electric power would
be made available, at reasonable rates,
for operation of trolley buses, if they
are introduced in any State or Union
Territory. However, since trolley buses
are not manufactured in India these
would have to be imported. This will
involve considerable drain on the
country’s limited foreign exchange re-
sources. The spare parts required for
repairs to, and maintenance of, trol-
ley buses would also need to be im-
ported which would again involve out-
go of foreign exchange. The electri-
cally driven trolley bus system gene-
rally requires wide open road space,
which is not available in most parts
of the metropolitan cities of India.
Such buses also have a restricted man-
oeuvarability and any break-down in
the services is likely to result in tra-
fic jams over a wider area. All these
aspeécte wnuld have to be carefully
considered, a5 and when a proposal is
received from a State Government or

2402 L.B.—7

Union Territory for operation of trol-
ley buses. There is no proposal, at
present, to convene meeting of State
Transport Minsters to explore the
possibilities of trolley bus services be-
ing introduced in big cities of India.

Research work in Indian History
Culture and Civilization

316p. SHRI SAMAR GUHA: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed Lo state:

(a) whether countries like Afgha-
nistan, Iran and Central Asia, on the
one side and the South East Asian
countries like Burma, Malaysia, Thai-
land, Cambodia, Loas, South Viet-
nam (former Champa), Indonesia and
Southern Philippines, on the other,
are known as repositories of the
missing facts about the Indian His-
tory, Culture and Civilisation.

(b) if so, whether Government have
any plan to send scholars to the above
countries for research work for find-
ing the missing facts about the Indian
History and links of these countries
with ancient India;

(¢) whether Government have any
plan to set up Centres for study of
the Indian historic relations with (i)
Middle East Asian countries (ii) Cen-
tral Asia and (iii) South East Asian
countries; and

(d) if so, the facts thereabout?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P. YADAV)- (a) Evidence which
may through lLight on varioug aspects
of Indian History and Culture is
available in many Asian countries,

(b) Government of India has pro-
moted and plans to further promote
research in the History of these coun-
tries so ag to supplement our know-
ledge of Indian History.
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(¢) and (d) TUniversity Orants
Commigsion has been supporting since

1963 a programme for the develop-
ment of area studies in some selected
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Universities They have so far Melp-
ed to establish such cenires in eight
Universities as below,

(1) Aligarh Mushm Umiversity

(1) Bombay Unaversity .
(1) Delh: Unaversity

(av) Jawaharlal Nehru University

(v) Jatavpur University . .
(v1) Mairas University .
{(vi1) Rajasthan University
(via1) Sr1 Venkateswara Umversity

(e) The Commussion proposes to
broaden and aeepen the scope of the
programme in the Fifth Plan angd to
develop studies on the rrgions which
are still not aaequulely covered by
the prograinme bhe Himalayan bor-
der <tates Japan and Soviet Union
There 1s also a scheme under  con
sideration of the Government of India
for promoting the studies of the Arch-
aeology of the different regions in
some of the Indian Universities

Prime Minister's Surprise viut to
Willingdon Hospital, New Delhi

3170 SHRI NAWAL KISHORE
SHARMA Will the Mimister of
HEALTH AND FAMILY PLANNING
be pleased to state

(a) whether the Prime Minster
paid a suiprise visit to the Willingdon
Hospital, New Dellu on the 8th Octo-
ber, 1973,

(b) whether some complaints were
lodged to her by some of the patients
there, and

(¢) if so, the steps being taken by
Government to provide proper medi-
cal treatment to the patients in the
Hospitals?

Wesr Asian Stuiies.
East African & Soviet Stu ics

Pakitan: Stuties, Chinese Stuies, Japancse
Studies, African Stuiles

Asia, America (; Latin America
Europe and Oommonmdudm:lth (mchdm)s’
Africa) Studies

Pakistan/Bangla 'esh Studies, South East Asia
South Asian Studies
South, Asian Stulies

Stulies relating 10 the States of Inlonesia,
Cambodia, Ldos, South Vietnam anl
Norch Vi.tnam
IHE DEPUIY MINISIER IN THE

MINISTRY OF HEALTH AND

FAMILY PLANNING (SHRI A K

KISKU) (a) Yes She was ac-

companied by Shr1i R K Khadilkar

the then Mimister of Health und Fami-
ly Planmung

(b) No

(¢) Questiun does not anise How-
ever patients aie being provided
proper medical tieatment in the hos-
pital

Creation of Technical Assistants o
Colleges affiliated to Delhi Umversity

3171 SHRI AMBESH Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to refer to the reply given
to Unstarred Question No 4587 dated
the 1st May, 1972 regarding creation
of Junior/Senior Technical Assistants
and state.

(a) the steps taken by the Umver-
sity authority in creation of post ef
Techmeal Assistants in the Colleges
affiliated to Delhi University which
ofter B 8¢ (Honours) courses

(b) the reasons of discrimination
in the pay scale of Lab-Assistants
(Gas Mechanics and Workshov Mecha-
mes) working in the Univemity and
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its College when there is no discnim -
nation in other cadres in the Colleges
and the University; and

(c) the reasons of paying less pay
40 the Umiversity and Colleges Labo-
ratory Assistants in comparison to
the Loboratory Assistants working in
the Higher Secondary Schools in
Delhi and New Delhi?.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{PROF. S. NURUL HASAN): (a)
The matter is still under considera-
tion of the University authorities.

(b) There is no discrimination bet-
wecn the scales of pay of Lab-Assis-
tants in the University and Colleges.
However, the scales of pay for Gas
Mechanics and Workshop Mechanics
in the University and Colleges are
not identical. The scale of pay of
Gas Mechanics and Workshop Me ‘ha-
nies 1n the University Departments
was R« 130-300 and Rs. 150-250 res-
rectively prior to Apnl 1, 1968 In
the Colleges the scale for both the
posts was Rs. 110-180 (the sume as
that of the Semior Lab-Assistants)
With effect from Aprnl 1, 1968, the
scales of pay of Gas Mechanics and
Workshop Mechanics 1n the University
Departments were revised to Rs. 200-
380, while the scale of pay of similar
posts in th colleges as revised to Rs.
130-280. Since the scale of pay of
Gas Mechanics and Workshop Mecha-
nics m Colleges had been the same as
that of the Senior Lab-Assistants, the
Commission has not accepted the re-
commendation of the University to
bring their scales of pay at par with
scales of pay prescribed in the Uni-
varsity Departments. Consequent
upon the revision of the scale of pay
of senior Lab-Assistants from Rs. 130-
280 to Rs. 150-300, the scale of pay
©of Gas Mechanies and Workshop
Mechanics in the colleges was also
yrevised to Rs. 150-300, without fur-
fther revising the scale of pay of Gas
Mechanics and Workshop Mechanics,
in VUniversity Departments. The
University of Delhi has, however,
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again represented to the University
Grants Commission and the matter

is now under their consideration.

(¢) There are two categories of
Laboratory Assistants in the Univer-
sity and Colleges namely senior
Laboratory Assistants in the scale of
Rs. 150-300 and Junior Laboratory
Assistants in the scale of Re. 110-200.
These pay scales are based on those
ebtaining for similar posts in National
Laboratories. In the Higher Secon-
dary Schools of Delhi, there is only
one category of Laboratory Assistants
in the scale of Rs. 125-300.

Coliection of Natural Genetic Resourc-
ces of Major Food Crops

3172. SHRI FRABHUDAS PATEL:
Will the Minister of AGRICULTURE
be pleased to state:

(aj whether a world collection of
nualural genetic resources of four
major food crops is being built in
India;

{b) 1f so, when 1t 1s lhkely to be
built; and

(c) to what extent
India?

1t will Lenefit

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEE P. SHINDE):
(a) The International Crobs Re-
search Institute from Semi-arid Tro=-
pics (ICRISAT) established by the
consultative Group for International
Agricultural Research sponsored by
FAO, UN Development Programme
and World Bank at Hyderabad,
Andhra Pradesh in 1972 plans to col-
lect genetic resources of jowar, bajra,
arhay and gram. World collections
of plant genetic resources in these
crops is to be built up at this Insti-
tute as basic material in plant breed-
ing work for developing high yield-
ing and high quality varieties of these
crops suitable for the semi-arid arees
of the World.
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(b) It is not possible to say how
actively and on what scale this In-
ternational Institute will develop its
programme and build up the germ~
plasm collection.

(¢) The collection will provide good
opportunity to Indian agricultural
scientists to choose material which
may be of interest to them in breed-
ing programmes, The collection may
include varieties having merits which
may not be present in the hitherto
available Indian varieties, such as re-
sistance to particular diseases or
pests or better grain quality.

. HD-2009 Wheat variety top favourite
of Farmers

3173. SHRI PRABHUDAS PATEL:
Will the Minster of AGRICULTURE
be plcased to state:

(a) whether HD-2000 wheat
variety 1s top favourite of farmers,
and

(b> 1t so, the reaction of the Union
Government?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) I{ 1s too early to give an answer
to thus Question. HD 2009 1s g new
wheat varlety developed by the
Indian Agricultural Research Institute
which has a high degree of resistance
to rusts. Seeds of this variety have
not yet been distributed to farmers
for general cultivation. Based on the
promising yield performance of HD-
2009 under Coordinated Wheat Re-
gearch Trials, the 12th All India
Wheat Worker's Workshop held in
September, 1973 recomemnded this
variety for pre-release seed multipli-
cation and for minikit/district trials
on farmer’s fields to be conducted in
rabi 1973-74 in the area of its best
adaptability for assessing its popu-
larity.

(b) Seeds of this variety are being
multiplied on a large scale in  the
eouniry so that if next year this
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variety is approved for release, Gov~
ernment may have sufficient quantity
of seed stock with it to meet the:
demands of the farmers.

National Service Scheme

3174. SHRI P. G. MAVALANKAR:
Will the Mimster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government have as-
sessed the working of the National Ser-
vice Scheme in Colleges and Umvers:-
ties all over the country;

(b) 1f so, the main findings thereof,
and

(c) the total amount spent by Cen-
tral and State Governments on the NSS
since its inception?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
S50CIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P. YADAV) (a) to (c). A md term
appraisal of the National Service
Scheme n umversities angd colleges
was carried out by a Working Group
of experts set up by the Mimsiry of
Education and Social Welfaie in Octlo-
ber 1971.

2. The report noted that inspite of
imtial administiative  difficulties the
Nationial Service programme has made
remarkable headway. The Working
Group suggested that the syllaby in
varinus subjects of study may be modi-
fled to include some aspects of social
service, so that the student 1s able to
develop a lLively contact with the lfe
of the people and become aware of
their problems. The group also sug-
gested certain measures to develop the
National Service Scheme as a pari-
ttme voluntary activity by students
and teachers in development pro~
grammes and welfare activities. An-
other important suggestion was that
national service for a period of one
year after graduation be made com-
pulsory for all those who wish to take
employment or go in for higher educa-
tion,
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3. Under the financial pattern of the
#cheme the Central and State Govern-
ments have to share the_expenditure
©n a 2:1 ratio, Information regarding
the total expenditure incurred on the
National Service Scheme since its
inception is being collected,

Percentage of increase in issue prices
of wheat ang rice sold through Public
Distribution System

3175. SHRI MADHU LIMAYE: Will
ithe Minister of AGRICULTURE be
pleased to state:

(a) whether it is a fact that the
1ssue prices of wheat and rice sold
ihrough the Public Distribution
System have recenily been increased;

(b) if so, the price increase 1in
#erms of percentage and paise per
hilogram; and

(c) its impact on the working class
wost of living index?

THE MINISTER OF STATE IN
“THE MINISTRY OF AGRICULTURE
{SHRI ANNASAHEB P. SHINDE):
(a) to (c). Yes, Sir, since November,
1973. The increase has been 2f the
«order of 25 to 26 per cent or 25 to 32
paise per kilogram for rice and 143
to 15.4 per cent or 12 paise per kilo-
gram in the case of wheat.

The index for November will he
compiled some time in December.
However, it is roughly estimated thal
the impact of the increase in the issue
prices on the composite index would
be of the order of 2 per cent.

Transport policy for Western Coast

3176. SHRI MADHU LIMAYE: Will
1ihe Minister of SHIPPING AND
‘TRANSPORT be pleased to state:

(a) whether Government have
examined the question of the formu-
Jation of a comprehensive transport
policy for the West Coast between
Mangalore-Goa, Bombay;

{b) whether specia] attention will
be paid to provision of cheap passen-

ger shipping service to the people of
this Konkan area in view of the gap
in the Railway communication in this
area; and

(c) if so, the details of the scheme,
including take over of existing ship-
ping concerns?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI KAMLAPATI
TRIPATHI): (a) No, Sir.

(b) and (c). The present Konkan
Coastal passenger shipping service is
operating between Bombay and
Panaaji. This service has been taken
over from Chowgule Steamships Ltd.,
on 7-11-73 and is now being operated
by the Mogul Line, a public seclor
shipping Company on a no-profit
no-loss basis.

Scheme for takeover of wholesale
trade in rice in Assam

3177. SHRI MADHU LIMAYE: Will
the Mimister of AGRICULTURE be
pleased to refer to the reply given to
Unstarred Question No, 150 on the
12th November, 1973 regarding States
desirous if taking-over wholesale
trade in rice and state the broad out-
lines of the scheme adopted in Assam
for take over of wholesale trade mn
rice?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
The main features of the scheme are
as follows:—

1. Reduction of the limit of purchase
or sale in retail quantities by the
licensed dealers to 2.5 quintals of
rice or 4 quintals of paddy on any
one calendar day,

2. Reduction of the limit for milling
paddy under a permit to 25
quintals, till 28th February, 1974.

3. Reduction, for a period of thrce
months, or the quantities allowed
to he moved or transported from
specified areas without a permit to
25 quintals of rice or 4 quintals
of paddy.
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4. The Food Corporation of Indla
and the Aggam Cooperative Apex
Marketing Society Ltd., have been
entrusted with the work of pro-
curement on bebalt of the State
Gavernment and their areas of
procuremeni have been delined

5 These two agencies will procure
paddy and rice with the help ol
Cooperative societles in  then
areas of operation

6. Association of Local Comunittees
with the procurement and disiri-
bution arrangements

Examination of recommendation made
at Convention of India Society for
Technical] Education

3178 SHRI JAGANNATH MISHRA
Will the Mumster of EDUCATION
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether Government have exa-
mined the recommendations made at
the Convention organised by the Indian
Society for Technical Education at
Bombay in March, 1973,

(b) if s0, the main recomemndations
made, and

(c) the decision taken by Govern-
ment thereon”

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(PROF. 8 NURUL HABAN) (a)
and (b) The Society hag not forward-
ed any recommendations to the Gov-
ernment for examination However a
copy of the resolution passed at the
Annua] General Body meeting of the
Indian Society for Techmical Education
held in March, 1973 in Bombay has
been received from the President of
the Society for information The reso-
lution 1s as follows.

‘It noted with pleasure ihat ibe
Roorkee University and Allahabad
University admit candidates who
have passed AMIE (India) by exa-
mination for studies leading to
postgraduate diplomas and degrees
The ISTE should use its good offices
o ses that almost all universites
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and institutiong offering postgradu-
ale education extend this faciuty of
acquinng postgraduate gualifications.
to candidates obtaining profesmonat
qualifications of recognised piofes-
sional mstitutiona "

(c) Does net arise,

Bindy of Indjan Natlonal Sclemge Aca-
demy ,of aspect of arid zone in Rajas-
than

3179 SHRI JAGANNATH MISHRA
Will the Minister of AGRICULTURE
be pleased to state

(a) whether Government have re-
cenned the Report of the Study Team
constituted by the Indlan National
Science Academy for an on-the-spot
study of certain aspect of the arid zone
in Rajasthan,

(b) 1f so, the conclusions drawn by
the Study Team, ang

(c) the demsion taken by Govern—
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OoF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(a) Yes Sir

(b) A statement is enclosed.

(c) The recommendations are under
consideration

STATEMET

{(b) The main findings of the team
have been given under 3 categories
namely, (1) Weslern Desert areas hav-
ing irrigation facilities or potential,
(1i) areas which cannot be covered by
surface irnigation, and (iif) the general
findings under the frst category,
development of surface irrigation
establishment of shelter-belts and wind
breaks have been recommended Unde:
the gecond category, a number of steps
have been suggested such ag accele-
rated ground-water investigation, and
dune stabilization pasture development
controlled grazing, improving dryland
techniques and animal husbandry,
organisation of service coopsratives
crop and animal ingurance. The sug-
gestion made under general findings
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inolude studits on ardd’ gone soils,
land-uge ' ifpreving metro-
logical studies for use of remote send-
ing fechmigues for sand dune studies
special investigationg on water balance
pest control, economicg of desert faimn
ing siudies on deseri ecosystem, use
of solar and wind energy. scope for
mineral based chemical indusines
saline watler conversion, intei-disciplin
ary research and international co-
operation, {ramning and education 1in
desert development lechniques com
puler stuaies and svstem analysi~ on
varinus astects or environmental re
search, setting up ot & high power De
sert Developmeni Authorits as a per
maneni stalutory body, re~ponsible for
reseirch, trtaimng and exiension pro-
grammes connecled with developmen?
reclamation of desert.

Eastern Regional Seminar on Land
Reform implementation programmes

3181 SHRI JAGANNATH MISHRA
Will the Mimster of AGRICULTURE
be pleased to state

(a) whether Government have stu-
died the recommendutions made at
ithe Eastern Regional Semunar on Land
Reform implementation programmes,
and

(b) if so the decision tuken by
Government”

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(a) Yes, Sir

(b) The 1ecommendetions of the
Seminar deal with the preparation of
land records the implementiat.on of
tenancy reform, the implementation of
ceting laws and the involvement of
beneficiaries of surplus land in that
process, special provision of land re
form In tnibal areas and on gearing
the administrative machinery to the
needs of land reform. These recom-
mendations are broadly in accord with
the policy laxd down by the Govern-
ment of India in the Five Year Plan

dobutherts, in the mational guldelines
on cellihg on agriculturd] holdings and
the guidelines issued by the Planning
Commussion early this year The State
Governments have been advised to take
all measures for bringing their land
reiorm laws in line with the National
Poliy and to take steps for their im-
plementation

Report of Working Group for laying
down ¢ iteria for establishment of new
Universilies and University Centres

2182 SHRI JAGANNATH MISHRA
Will the Mimster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whethe1 Government have re-
cerved the Report of the Working
Group constituted for laying down
criteria tor the establishment of new
Universities and University Centres
during the Fifth Plan period, and

(b) 1f so, the main recommendations
made therein?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S NURUL HASAN). (a)
and (b) No, Sir The Groun was con-
stituted by the Umiversity Grants Com-
mission and 1ts recommendations are
under examination of the Commussion.

Indians onm teaching stac of Foreign
universities

3184 SHRI P ANTONY REDD]
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to siate

(a) the number of Indians who are
on the teaching staff of toreign uni-
versities, and

{b) their countiry-wise distribution?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S NURUL HABAN): (&)
and (b). Information is not available;
nor 18 it feasible to colléct it
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Foreigners teachingl in Jawaharlal
Nehru University, New Delhi

9184. SHRI P. ANTONY REDDI:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state the number of
foreigners teaching in Jawaharlal
Nehu University at New Delhi?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(PROF, S. NURUL HASAN): 22 in-
cluding one Visiting Professor.

DECEMBER 3, 1973
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Indian Language as Medium of Ins-
truction in Universities

3185. SHRI P. ANTONY REDDI{:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state the number of
Universities where only an Indian
language is the medium of instruc-
tions?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROYF, S. NURUL HASAN): Accord-
ing to the available information the
following four Universities have only
Indian Language(s) as the medium of
instruction for all courses:—

(1) K. S. Darbhanga Sanskrit University, Darbhanga.

(2) Varanaseva Sanskrit Vishwavidyalaya, Varanasi.

(3) Gujarat Vidyapith, Ahmedabad.
(4) Kashi Vidyapith, Varanasi. .

Sanskrit and Hindi
Sanskrit and Hindi.
Gujarati an:d Hinti.

. Hindi.

Congestion in D.T.C. Buses

3196. SHRI S. C. SAMANTA: Will
fhe  Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the attention of the
Minister has been drawn to the great
inconvenience caused to the  people
due to over-congestion in the buses ot
Delhi Transport Service;

(b) if so, the reasons for not find-
ing out a satisfactory solution to the
problem;

(c) what are the possibilities of
improving the transport services in
{~e capital town; and

(¢) how long more the people will
have to continue 1o go through the
ordeal of wasting time in over long
queues and suffer the impaet of over
congestion in the buses?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRT M. B. RANA):
(a) to (d). Since the Delhi Transoort
Corporation came into being with ef-
fert  from the 3rd November,
1971, there has been progressive im-

provement in the bus services opera-
ted by it. On that day, the total num
ber of buses was 1,366, out of which
as many as 48] were overaged, re.
ducing the effective fleet to 885 only.
There were only six ill-equipped Cde-
pots and the maintenance of wvehicles
was very poor. Since then, 474 new
buses have been acquired. A major
effort is being made to improve
maintenance, three new depots are
under construction and szix new omnes
are proposed to he starfed.

A factor peculiar to Delhi is that
most of the Government offices and
commercial establishment: have prac-
ticallv the same opening and closing
times and are concentrated in some
parts of the citv. Due to these rea-
sons, some times it iz possible that
the frequency of bus services on cer-
tain routes and during certain hoars
are not adequate to meet the entire
demarnd of the people served by these
routes, resulting in congestion in the
buses. The waiting time is also in-
creased. In order to improve the ser-
vices, minimise congestion in the
D.T.C. buses and reduce the waiting
time of passengers, more buses are
being added to the fleet of the Cor-
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poration, Orders have been placed for
426 additional buses. 175 out of these
have already been added to the fleet
and the remaining ones are expect.
«d to be commissioned into service
during the current financial year. n
the Fifth Plan period, it is proposed
%0 ad8d 400 additional buses per year
to the fleet of the Corporation and
oenstruct additional bus depots, bus
stations, terminal poinis, bus queue
shelters, make improvement in  the
Central Workshop and construct a
body building workshop of the Cor-
poration at a  total cost of Rs. 23
crores, The Corporation also propo-
ses to hire more private buses as and
when needed.

Despite the concerted eftorls made
by the Corporation for higher opera-
tional efliciency during the last few
months, these received some set-back
due to factors not within its control
21: to the inahlity of the concerned

nufacturers to supply tyres and
other essential spares on account of
power cuts imposed by the State Gev-
ernments and labour disputes in their
organisations, a number of buses of
the Corporation could not be put on
road during the last few months. A
large number of buses of the Corpo-
ration were also damaged by anti-
social elements. However vigorous
eftorts have heen made to procure the
esgsential spare: and tyres. on an
emergent hasis.

As a result of the various measures,
indicated above, improvement has al-
ready been effected in the bus servi-
ces in Delhi. The position is expected
fo improve further with the commis-
sioning of the new depots and imple-
mentation of the programme for aug-
mentation of the fleet of the Corpora-
tion.

Capacity of Indiay shipbuilders to
cater the needs of foreign countries

3187. SHRI S. C. SAMANTA: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state

{a) to what extent Indian Ship-
butlders, public or private are in =a
position to cater to the needs of Indian

ships by countries desiring to go in
for Indian ships;

(b) whether there is capacity, over
and above our own needs to be able
to supply ships to other countries:
and

(c) whether any country or ocount-
ries have placed orders to buy In.
dian ships if so, which are the count-
ries and what are the details of their
orders

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR! M. B. RANA).
(a) to (c). The information is being
collected and will be laid on the Table
of the llouse. b

Gain|Loss and recurring expenditare
on Wheat Trade take over

3188. SHRI 8. C. SAMANTA: Wl
the Minister of AGRICULTURE bhe
pleased to siate-

(a) the net gain or
wholesale trade of wheat
by Government;

loss in the
taken over

(v) the total investment in thi, be-
half and amounts being spent in re-
curring and non-recurring ways 1In
the process and carrying on the irade;

(c) to what extent States, if any,
have contributed in the trade; and

{d) the prospects of the trade next
season?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (d). The take-over of the
wholesale trade in wheat is a major
structural reform in the marketing of
wheat, devolving on the States, the
FCI and other public agencles like
the cooperatives, etc. the responsibi-
lity to procure the marketed surplus
by eliminating the role of the privale
wholesalers. Under the new system,
these pullic agencies, particularly the
State Governments, were actively in-
volved in the scheme and have play-
ed a significant role in under taking
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procurement of wheat at prices an
nounced by Government, by offering
organigational ang financial support at
different levels The bolidy of issuing
wheat to the State Governments, im-
ported as well as indigenous at pri
ces below the economic cost has been
continued, involving an  element of
subsidy mn the distribution of wheat.
The aggregate outlay on the procure-
ment operations was of the order of
Rs 575 crores mamly obtained Irom
the banking secior The prospects of
procurement i1n the next season would
depend on the conditions of the crop
etc and as such at this stage 1t 1s not
possible to make any assessment
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Indira Dotk’s Limited Capacily Drain
on Exchange

3191 SHRI VASANT SATHE' Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state

(a) whether the lruted capacity
of Indira Dock at Bombav 18 causing
congestion and a drain on exchangs,
and

(b) 1f so, what 1s the reaction of the
Government 1n this regard

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI) (a) and (b) There
has been a certain amount of conge.--
tion in Bombay Port during the cur-
rent year on account of heavy imports
of foodgrains, bunching of shws at
times and labour troubles and not be-
cause of limited capacity of the dock.
Demurrage was incurred due to deten-
tion of shaps The congestion 1s being
progressively relheved by installation
of unloading machines to improve the
rate of discharge of foodgrains and
some of the vessels are being divert
ed 1o other ports, wherever possible
The All-India Port and Dock Work-
erg Federation has also agreed to re-
start work of the third shift in Bom-
bay Port

12.00 hrs
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER REQUISITIONING
AND AcQuisttioN oF Immovasie Pro-
PERTY AcT, 1852

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SASTRI): I beg to lay on the Table.—

A ocopy of Notification No. 8.0
3062 (Hindi and Enghish ver-
mons) published 1n Gazette
of India dated the 37th Qoto-
ber, 1873, under sub-sechkeon
(2) of seetion 17 of the re-
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quisitioning and Acquisition
of Immovable Property Act,
1952, [Placed in Labrary.
See No, LT-5874/73.]

Seamen’s P.F. (AMENDMENT) SCHEME,

1993 aAnp MERCHANT SHIPPING (ExAmI-

NATION OF ENncINE DRIvers or Sga GO~
ING SHips) Rures, 1973.

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI)

1 beg to lay on the Table:—

(1) A copy of Seamen’s Provident
Fund (Amendment) Scheme,
1873 (Hind: and Enghsh ver-
gions) published m Notifica-
tion No. GSR 1133 in
Gazette of India dated the
13th October, 1873, under
section 24 of the Seamen's
Provident Fund Act, 1966.
[Placed in Library. See No.
LT-5875/73 ]

(2) A copy of the Merchant
Shipping (Examination of
Engine Drivers of Sea-Going
Ships) Rules, 1973 (Hindi and
English versions) published in
Notification No. G.S.R. 1175
in Gazette of India dated the
27th October, 1973, wunder
sub-section (3) of section 458
of Merchant Shipping Act,
1958. ([Placed in Labrary.
See No. LT-5876/73.]

NOTIFICATIONS RE. FIXATION OF I'nices
oF FERTILIZERS AND RE. EssENTIAL COM-
mMoDITIEs AcT, 1955,

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(BHRI ANNASAHEB P. SHINDE):

I beg to lay on the Table:—

(1) A copy of Notification No.
GSR. 478 (E) (Hindi and
English versions) Published
In Gazette of India dated the
11th October, 1078 regarding
fixation of Prices of fertilizer,
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1ssued under the Fertilizer
(Control) Order, 1837, [Placed
in Library. See No. LT-
$877/73.]

(2) A copy of Notification No.
.SR. 453 (E) (Hindi and
Enghsh versions) published
i Gazette of India dated the
2pth September, 1873, under
sub-section (6) of section 3
of the Essential Commodities
Act, 1955. [Placed in Library.
See No. LT-5873-A/73 1]

ANTIQUITIES AND ART TREASURES

Rures, 1973 anp CORRIGENDUM TO

Nomirication No GSR. 405 (E)
Datep 31st AugusT 1973,

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV):

I beg to lay on the Table:—

A copy each of the following Noti_
fications (Hindi and English
versions) under sub-section
(3) of section 31 of the Anti-
quities and Art Treasures
Act, 10T2:—

t1) The Antiquities and Art
Treasures Rules, 1873 publish-
ed in Notification No G.S.R
405 (E) in Gazette of India
dated the 31st August, 1973.
[Placed in Library. See No.
LT-5878/73.]

(iiy GSR 500 (E) published in
Gazette of India dated the
15th November, 1973 con-
taining corrigendum to Neti-
fication No. G.S.R. 405 (E)
dated the 31st August, 1973.
[Placed in Library. See No.
LT-5879/73.]

12 2% hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: 8ir I
have te report the following messagas
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received from the Becretary-General
.of Rajya Sabha.

(i) “In accordance with the pro-
visions of rule I11 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha,
1 am directed to enclose a
copy of the Public Wakis
(Extension of Limitation)
(Delhi Amendment) Bill,
1978, which has been passed
by the Rajya Sabha at its
sitting held on the 29th
November, 1873.7

(ii) “In accordance with the pro-
visions of rule 111 of the
Rules of Procedure and Con-
duct of Business m the Rajya
Sabha, I am directeg to en-
close a copy of the Indian
Works of Defence (Amend-
ment) Bill, 1973, which has
been passed by the Rajya
Sabha at its sitting held on
the 20th November, 1973.”

BILLS AS PASSED BY RAJYA
SABHA

SECRETARY-GENERAL: Sir, 1
lay on the Table of the House the
following Bills, as passed by Rajya
Sabha: —

(1) The Public Wakfs (Exten-
sion of IAmitation) (Delhi
Amendment) Bill, 1973,

(2) The Indian Works of Defence
(Amendment) Bill, 1973.

12 034 hrs

CorreEcTION OF ANSWER TO SQ No

90, paTED 268TH FEBRUARY 1973 RE

EXrpENDITURE ON REPAIRS OF NEWLY
PURCHASED SHIPS.

THE MINISTER OF SHIPFING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): I beg to lay on the
Table a statement:—

(i) rorrecting the answer given on
the 28th February 1873 to Starred
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Question No. 80 by Barvashri Krishna
Chandra Halder and H. M. Patel re-
garding expenditure on repairs of
newly purchased ships by Shipping
Corporation; and

(ii) giving reasons for delay in cor.
recting the answer.

Statement

In reply to Starred Question No. 80
asked by Sarvashri Krishna Chandra
Halder and H. M. Patel on 26th
February 1878. it was stated in the
Lok Sabha that the ratio of the total
expenditure on repairs and main-
tenance of the eight ships as shown
in the statemcnt laid on the Table
of the Sabha, worked out to 311 per
cent of their total capital cost

2r2

However the above mentioned ratio
comes to 3198 per cent instead of
3 11 per cent.

The figure 311 may be substiiuted
by 3198 in the aforesaid ieply

This statement could not be made
earlier, as 1t was originally felt that
the mistake was not substantial. On
reconsideration, however, it has now
been decided to make this statement.

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram) I have not seen the
statcment but I want to say that on
26th February myself and Mr. H M
Pate] put a question when the then
hon Minister for Shipping & Trans-
port made a statement After that, I
was not catisfied and on 27th April
1973 I raised a half-an-hour discus-
sion At that discussion also, the hon
Minister, Shri Ra) Bahadur, demed my
charges Now I want to say that
after 26th February and 27th April
there was sufficient time to correct his
answer I do not understand why so
much time has been taken to correct
his reply The hon. Mimster, Shn
Raj Bahadur has misled the House..

MR SPEAKER: There is a proce-
dure for that. So far as the proce-
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dure 1s concerned, after the statement
of the Minister, no question 13 allowed
If there 15 some incorrect statement,
Yyou can proceed under Direction 115

SHRI DINEN BHATTACHARYYA
(Serampore) His point is very rele
vant Your help and gudance 15
necessary How long will a Minister
take to coriect his own statement?
In the meantime there wa- an half-

an-hour discussion You must pull up
the Minster
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MR SPEAKER He has already
made a <tatement correcting the ans-
wer You may go through it It 1s
already laid on the Table of the
Houwse It you think something 1s
necessary you can proceed under Rule
115

SHR1 8§ M BANERJEE (Kanpur)
Shrnn Kam snaty Tripathi was not
Minister at that time This relates to
Starred Question No 90 by Shr1 K C
Halder on 26-2-73

MR SPEAKER
the position

I will examine

(Interruptions)

MR SPEAKER You are all speak-
g simulta ;eously I am not allowing
anybody S r1 Banerjee Please be
brref

SHRI S M BANERJEE My pomnt
of order is this TIhis question arose
on 26th Febiuary, 1973 After that
there was Half-an-hour discussion on
27th April It could have been cor-
rected at that time Mr Kamlapat
Tripathi took over recently and the
baby has been passed on to ham If
the replv i1s being corrected in Decem-
ber, don't think you 1t 1s a sad com-
mentary on the performance of the
Ministry? Will it be too much to pull
up the Minster, Sir? It has happened
with Members If you do not correct
the statement within three davs 1t is

published as 1t is

MR SPEAKER Kindly sit down
I am happy that you have not put it
in she form of a question Now, your

Corrections of
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objection 1s about this long delay
Shr1 Madhu Limaye, what 18 yow
point?

st wq femd (areT) e
ugEg, s felt e %71 e s faan
AT A A TR g AWM @A
T {YOT I § @Y W9 F @ owry
92 7Y @@H HNQ | HCATARATAT
g @ oy F fr Tglww Ao 115 #
aeq sme ¥ ffem )
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uq 215 07 wa< feewwe araT frasr
M| ISAAITT IR

The Speaker shall allot half an hour
on three sittings m a week for rawsing
discussion on a matter of sufficient
public imporatnce which has been the
subject of a recent question oral or
written and the answer to which needs
elucidation on a matter of fact

w9 TR W9 92§ Jga Iarf |
I F T1g WY AT qETET A WA AT
T T I AR A FagE ¥
Tz oF v & fo7 ¥ Fwm feq 4v 0
waferd ag 1 amgar gER T@ fear
T § WA eEEEE H# 4 @ W
1 T & 17 ¥ AW 37 Wi )
(wweer) TR & W ¥
ZOMT WIHST PR M IS A &) W &
Y T gwd 1A AT WY AR qF

gu i

woow wgew W19 ¥ A7 u &
‘e

ot ny fomd  wemw AdEE, W
A faegs wmgm € § AW X
AN | W WAL AT T AT ¥ AT
T W@ A arderir fggh Y T e
®T FTH gH WN Weh aE ¥ A T
qwiT
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W Wi e A
vy %% au¥ § 1 ¥ ag 7f¥ wrvan e v
Fa g

ot oy fad oY qwward § W

% Wy garer whwr v § 7

| weqw W T §T A X
b w3 g wr

SHRI KRISHNA CHANDRA HAL-
DER: M. ppeaker, Sir, in reply to
a question 1n Half-an-Hour Discus-
sien, Shri Raj Bahadur said:

‘I have great respect for my hon.
friend, Shm Krishna Chandra Hal-
der, but I am afraid I cannot plead
£Eullty to the charge that he levelled
about my deliberately withholding
any facts in regard to the answer
to the question he put to me on
February 26, 1973. His gquestion
read as follows:,..."

He categorically said that he denied
my charge levelled agunst him.,

So, on 27th April, 1973 he got the
opportunity to correct his statement
which was laid on the Table of the
House on the 26th So, I think Shri
Ra) Bahadur not only made an incor-
rect answer but he also musled the
House deliberately.

MR. SPEAKER: Let him please
come out with his observations.

SHRI KRISHNA CHANDRA HAL-
DER. He had the time. Now, the
Indian Airlines have declared a lock-
out. I want to know whether he
would now make a statement on this
or not.

MR. SPEAKER: Kindly don't go

astray. Have you anything to say
now?

SHRI SEZHIYAN (Kumbakonam):
Mr. Speaker, Sir, I want to ask a
question.

MR. SPEAKER: Let me get a clear
reply from the Minister.
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ot wwwta  fieed © WA,
T ¥ AT A Y ok §, ¥ ok ey
¥ 1 wrefrr weadt €Y off frerae §
Y ok &, 9 wyforer ferwrerey oY 7Y &
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& Wy s g w1 wAfdfebmg 57 2w
fgd | W Tw ¥ AT AEEd Ay
*rE ¥z gar § O frary @ & B v
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were Y Y fdrr

SHRI SEZHIYAN: Mr, Speaker,
Siv, in this regard, the hon. Minister
himself has accepted that there has
been delay. We are not intevested in
who is respormsible for this delty-



217 Cotrection of AGRAHAYANA 12, 1885 (SAKA) Corrections of

Answer to Questions
Shri Raj Bahadur or Shri Tripathy—
but we are interesfied in the working
of the Ministry, I want to know what
are the reasons for this delay and
whether they have fixed the responsi-
bility for the same.

MR. SPEAKER: 1 think the points
raised were about the statement made
by the hon. Minister. I am now tak-
ink up the procedure in this regard,
The Minister had given his reply in
the half-an-hour discussion, probably,
one day after the question was
answered,

SHRI KRISHNA CHANDRA HAL-
DER: Half-an-hour discussion was
on 27th April, 1973.

MR. SPEAKER: You mean he gave
the reply in the half-an-hour discus-
sion which took place subscquently.
He had two months’ clear notice.
After that, when this was discussed, it
cuuld have been easily explained to
the House and rectified. But anyway
the hon. Minister has come out with a
regret. He is reprceenting the other
Minister As for the reasons, he says
that the corrcetion is only this namely
thut the above-mentioned ratio comes
to 3198 per cent instead of 3.11 per
cent. At the end, he has said:

“This statement could not be made
earlier as 1t was originally felt that
the mistake was not substantial. On
reconsideration, however, it has now
been decided to make the state-
ment.”.

That is the reason for this small subs-
tantial or insubstantial correction by
way of this small difference in percen-
tage. An equally good apology has
come from the hon. Minister. There
is absolutely little difference between
Shri Raj Bahadur and Shri Kamlapati
Tripathi as there is little difference
between the two percentages, and we
accept it

SHRI SAMAR GUHA (Contai):
May I make a submission to you? My
submission js that I had written to
you garlier also that some of my very
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important questions seeking factual
information have been waiting for
eight months. What am I to do? I
had written once, twice and perhaps
saveral times, What am I do?....

MR. SPEAKER:
ting it,

1 am not permit-

SHRI SAMAR GUHA: I would
avail of this opportunity, if you would
permit me....

MR. SPEAKER: I am not permit-
ting 1t. He is arking for my permis-
sion, but I say that I am not permit-
ting him. 1 shall look into it, if he
writes to me.

=t W Tag st (wfesr) @ weug
L1155 P

MR. SPEAKER: Let the hon. Mem-
ber resume his seat. He cannot get
up suddenly and start raising some-
thaing. 1 am not allowing anything
without permission. If he goes on
speaking, 1t would not come on the
records, Why do you come in bet-
ween the items of business fixed in
the agenda?

Asg for the Professor, I can say to
him that everything cannot be solved
by shouting. But it is a wrong im-
pression that has gone into your head.
If you had given me any authority
either to hang a Minister or do any-
thing, I would not shirk. But all I
can do by way of action in this re-
gard is to invite the Minister’s atien-
tion which I will do if you write to
me.

SHRI SAMAR GUHA: I have

written to you several times.

MR. SPEAKER: Let me know what
is the remedy in my hands. Let me
know what I should do.

T WTER FATET YW I T s A A

gi=er ¥ ATq TEY §, INTWY WS W
wWH W
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SHRI SAMAR GUHA: If you take
the matter seriously 1 expect a res-
ponse from you.

MR, SPEAKER: The only alterna-
tive, if you are not satisfled, is to
bring in a no-trust motion, which we
have discussed salready; or you can
ask the Speaker and then I can write
to them. But do not put me in a
difficult situation everyday.

1 may again make it clear that un-
less I call a member he will not be
allowed.

ot e g Wien: wrea sqyfada
ag & qize o fafrezg & qamy fearar

weau wpYew : Ag § § v wEY
foar ar

I made it very clear. I am not al-
lowing that. It was never allowed.

—

1221 hrs.
ELECTIONS TO COMMITTEES

(i) NaTiOoNAL SHIRPING BOARD

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): 1 move

“That in pursuance of sub-section
(2) (a) of section 4 of the Mer-
chant Shmpping Act, 1858, the mem-
bers of this House do proceed fto
elect in such manner as the Spea-
ker may direct, four members from
among ihemselves, to be members
of the National Shipping Board”.

MR. SPEAKER: The guestion is:

“That in puisuance of sub-scction
(2) (a) of section 4 of the Mer-
chant Shipping Act, 1958, the mem-
bers of this House do proceed to
elect in such manner as the Speaker
may direct, four members from
among themselves, to be members of
the National Shipping Board”.

The motion was adopied.

'Bill Introduced
(if) CENTRAL SIK BOARD

MR. SPEAKER: As for item 8, I
have allowed Shri C. Subramaniam te
move the motion.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (BHR! C. SUBRAMA-
NIAM): I move:

“That in pursuance of clause (c)
of sub-section (3) of section 4 of
the Central Silk Board Act, 1048,
the members of this House do Dpro-
ceed to elect in such manner as
the Speuker may direct one mem-
ber from among themselves to be
a member of the Central Silk Board
vice Shri Inder J. Malhotra appoint-
ed Chairman of the Board".

220

MR. SPEAKER: The question 1s:
L

*That in pursuance of clause (c)
of sub-section (3) of section 4 of the
Central Silk Board Act, 1948, the
members of this House do proceed
to elect in such manner as the Spea-
ker may direct one member from
among themselves to be a member
of the Central Silk Board vice Shri
Inder J. Malhoira aprointed Chair-
man of the Board”.

The motion was adopted.

12.28 hrs,

CENTRAL EXCISES AND SALT
(SECOND AMENDMENT) BILL

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
1 beg {o move for leave to introduce
a Bill further to amend the Central
Excises and Salt Act, 1044

MR. SPEAKER: Motion moved:

“That leave be granted to intro-
duce a Bill further to amend the
Central Excises and Salt Act, 1944".

Shri S. M. Banerjee. Wanted to
sav something on this.

8-12-73.

*Published in Gazette of Indla Extraordinary, Part II, Section 2, dated -
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SHRI SHYAMNANDAN MISHRA
tmmlaﬂi): My 877 hag bgen per-
m .

ME. SPEAKER: After this item

SHRI 8. M. BANERJEE (Kanpur):
I rise {o oppose the Motion. I know
that the Ordinance asnd the Motion
saeking to disallow it will come up
for discussion tomorrow when I will
again oppose the Bill

Kindly see the statement of ob-
jects and reasons:

“It was, therefore, decided as an
immediate measure to steeply in-
crease the prices of two of the prin-
cipal petroleum vroducis, namely,
motor spirit and kerosene, the ma-
jor part of this increase being af-
fected by substantially rasing the
central excise duties leviable there-
oa”,

There is therefore no guestion that
because the price of crude has risen
and we have to import if, the price
has been raised to this extent, beca-
use in the rise 1n price announced of
Rs. 1.07, the element of rise in price
of crude is TP and Re. 1 ig the excise
duty.

I  would therefore, submit,
and my objection to the introduction
of the Bill is, that this Government
brought an ordinance when the Par-
Hament wus about to meet. That is
my first objection. Second, they had
no buginess not to consult Parliament
when it was a question of levying an
exclse duty—

MR. SPEAKER: That was already
discussad.

SEHRI 5. M. BANERJEE: I do not
think this should be dome this way,
because it is a fact that even the
commeon MmMan—

SPEAKER: You haye dispus-
durm the first three days.

SHRI 8. M. BANERJEE: Yes, Sir.
We have digcussed it, byt 1 do mot
want ta see that ihese rales are jupt
2452 LS—8

J_*educut. I want that it should he re-
jected lock stock and barrel.

lﬂ:lgfa#i' (ar%T) : sreaer sgrew,
# A1 g o ¥ F1AY TOAT ATEAT E—
ow dqmnfas §, 39 Afrw Wi Ama
yIie® wravqwal 1 | @qarfaw qEr
78 § fF wa< UM /8T 123 N A
I Afaand:

“If at any time, except when
both Houses of Parliament are in
session, the President is  =satisfled
that circumstances exist which ren-
der it necessary for him to take

immediate action, he may promul-

gate such Ordinances as the circum-
stances appear to him to require.”
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ot Ay fowd © wa wal AgET ¥
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MR. SPEAKER: All these matters
of principle and other details can be
raised in the first reading.

SHRI DINEN BHATTACHARYYA
(Serampore): Sir, I wish to say a
few words. Mr. Banerjee and Mr.
Madhu Limaye have said that the
Government should abandon this po-
licy, when Parliament is to sit just
seven days afler, of coming forward
with an ordinance. This has opened
the floodgate for other increases not
only an increase in petrol prices, but
other commodities also, This Govern-
ment says that it is progressive and
that it is adopling socialist measures.
Is this socialism? In addition to the in-
crease by seven paise owing to the in-
crease in the price of crude, they are
levying an excise duty of Re. 1 for
peirol. By this way, they are looting,
and taking away from the pockets of
the ordinary people as much as Rs.
200 crores. Let them immediately
abandon this; they should not proceed
with this Bill,

SHRI YESHWANTRAO CHAVAN:
Mr. Speaker, Sir, the objections that
were raised seem to be, really speak-
ing, no objections at all at this stage.
Mr. Banerjee seems to raise objections
on the merits of the Bill; whether it
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should be done or should not be done
is different matter, and if it comes
to that, we will discuss it at the con-
sideration stage, and this House is free
to take a view about this matter.
(Interruptions).

As far as Shri Madhu Limaye’s ob-
jection is concerned, he said he has
some constitutional grounds on which
he objects to it. I was inferested to
know what exactly is the  constitu-
tional ground he was raising. The Law
Minister is here. Possibly, if necéssary,
he can also intervene. But I do not
think there is a need for it.

SHRI MADHU LIMAYE: Where is
the need.

SHRI YESHWANTRACO CHAVAN:
The consiitutional point raised was
whether Government was con-
vinced about the necessity of imme-
diate action. I would like to say that
we were convinced about it and the
President was also ultimately convinc-
ed about it. Mr. Limaye asked whe-
ther there was going to be earth-
quake if it were not done. Are we
going to wait for earthquakes to take
place tn take action? The point is,
there was a developing situation zbout
the prices of crude and there were
some political elements also in it,
The whole world knows about it. It
was necessary for this country to
show that we are prepared to
take some voluntary action to reduce
the consumption of petrol. So, a cer-
tain immediate reaction was necessary,
apart from the economic  necessity.
Tha ceonainie noees:ity was also there-
for reduciag consumption. We  had
"y take certain steps, and not just
wait. Therefore, Government thought
it was necessary to act immediately
on this matter,

Therefore, I do not think the objec-
tions are tenable at this stage.

SHRI INDRAJIT GUPTA (Alipore):
Why do you prefer robbery to ration-
ing?

SHRI YESHWANTRAO CHAVAN:
Whatever tax collection is made, you
can say it is robbery; -
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BHRI MADHU LIMAYE: On a point
of order Sir.

MR. SPEAKER: You have already
Deen given an opportunity and you
have already raised it. You cannot
get it again and again. In the intro-
duction stage, you can rise some
constitutional issue or something like
that. The principles of the Bill its
merits, etc. come up for discussion
when the Bill is actually taken inte
considoration.

sfywe form®  wrsaer wgiaa, saavar
FomA AN P TFAT T®
fF = 9 Adew w A& F ™A
o1 fawr 7 a3 AN @A wfgd f
T FTATE WY wAww 41 1 gal
dYT I8 A I g a1 Y 9w
ara & dfew v &1 $ifww a8 At
wifgd fa ag 97 & a5 aa
o | g8 A w ' S| wer
T GamT 1 A&7 47 | qt I9
AT ST Fare § 47 AT
FRHAT I AAE ?
MR, SPEAKER: It is not a point of
order.
MR. SPEAKER' The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Centiral Excises and Salt Act, 1944”.

The Lok Sabha divided.

Diversion No. 6] [12.40 hrs.

Ayes

Achal Singh, Shri
Ambesh, Shri
Ankineedu, Shri Maganti
Arvind Netam, Shri
Aziz Imam, Shri
Babunath Singh, Shri
Banerji, Shrimati Mukul
Barman, ghri R. N.
Basappa, Shri K.

Bhagat, Shri B. R.

Bist, Shri Narendra Singh
Brij Raj Singh-Kotah, Shri
Buta Singh, Shri

Chandra Gowda, Shri D, B.
Chandrakar, Shri Chandulal
Chaturvedi, Shri Rohap Lal
Chavan, Shri Yeshwantrao
Chhotey Lal, Shri
Chikkalmgajah, Shri K.
Dalip Singh, Shri

Darbara Singh, Shri
Dharamga; Singh, Shri
Dimmesh Singh, Shri
Dumada, Shri L. K.

Engti, Shri Biren

Gavit, Shri T. H.

Ghosh, Shn P. K

Gogol, Shri Tarun

Gokhale, Shri-H. R.
Gomango, Shri Giridhar
Gopal, Shri K.
Hanumanthaiya, Shri K.
Hari Singh, Shri

Ishaque, Shri A. K. M.
Jeyalakshmi, Shrimati V.
Joshi, Shri Popatlal M.
Joshi, Shrimati Subhadra
Kadannappalli, Shri Ramachandran
Kader, Shr1 S. A.
Kahandole, Shri Z. M,
Kavde, Shri B. R.

Kureel, Shri B. N.
Mahajan, Shri Vikram
Mahajan, Shri Y. S.
Majhi, Shri Gajadhar
Malhotra, Shri Inder J.
Mallanna, Shri K.

Maurya, Shri B. P.

Mishra, Shri Bibhuti
Mohammagd Tahir, Shri
Mohsin, Shri F. H.
Murthy, Shri B. 8.
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Murmu, Shri Yogesh Chandra
Naik, Shri B. V.

Negi,' Shri Bratap Singh
Nimbalkar, Shri

Panuli, Shrl Paripoornanand
Pandey, Shri Damodar
Pandey, Shri Krishna Chandra
Pandey, Shri Sudbakar
Pandit, Shri 8. T.

Pant, Shri K. C.

Parashar, Prof. Narain Chand
Pratap Singh, Shri
Parthasarathy, Shn P.

Patel, Shr1 Ramubhai

Patil, Shri C. A,

Patil, Shr E V. Vikhe

Patil, Shr1 Krishnarao

Purty, Shr1 M. S.

Raghu Ramaiah, Shn K.

Rai, Shrimat:1 Sahodrabai
Ram Prakash, Shri

Ram Sewak, Ch.

Ram Surat Prasad, Shni

Rao, Shr1 M. S. Sanjeevl
Rao, Shri P. Ankineedu Prasada
Raut, Shr1 Bhola

Reddy, Shn1 K. Kodanda Rami
Reddy, Shn K. Ramakrishna
Reddy, Shri P, V.

Rudra Pratap Singh. Shri
Sadhu Ram, Shri

Samanta, Shri 8. C.

Sathe, Shri Vasant

Batpathy, Shri Devendra
Savitri Shyam, Shrimati
Seth:, Shri Arjun
Shankaranand, Shri B,
Sharma, Shri A. P,

SBharma, Shri Madhoram
Shashi Bhushan, Shri

Shastri, Shri Biswanarayan
Shastri, Shri Sheobujan
Bhenoy, Shri P. R.

DECEMBER 3, 1973

Bill Introduced
Shinde, Ehii. Amasaheb .
Shivnath Singh, Shri
Shukla, Shri B. R,

Stephen, Shri C. M.
Subramaniam, Shri C.
Sunder Lal, Shrl
Swaminathan, Shri R. V.
Thakur, Shri Krishnarao
Tombi Singh Shri N,
Vekaria, Shri

Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Yadav, Shn R. P.

Yadav, Shn D. P,

Zulfiguar Ah Khan, Shri
NOES

Anthony, Shr1 Prank
Banerjee, Shri S. M.
Bhargavi Thankappan, Shrimat
Bhattacharyya, Shri Dinen
Bhaura, Shn B. S,
Chandrappan, Shn C. K,
Chinnaraji, Shn C. K.
Dandavate, Prof Madhu

Deb, Shr1 Dasaratha

Dutta, Shri Biren

Goswaml, Shrimati Bibba Ghosh
Guha, Shnn Samar

Gupta, Shnn Indrait

Halder, Shr1 Krishna Chandra
Joarder, Shri Dinesh
Kachwai, Shr1 Hukam Chand
Kathamuthu, Shri M.,

Koya, Shri C H. Mohamed
Lalp Bhai, Shri

Limaye, Shri Madhu
Madhukar, Shri K. M.

Malik, Shri Mukhtiar Singh
Mavalankar, Shri P. G.
Mighra, Shri Shyamnandan
Nair, Shri Sreekantan

Panda, Shri D. K.

*Pandey, Shri Tarkéshwar

*Wrongly voted for NOES



Mutters Umur AGRAHAYANA 13, 1805 (SAKA)

Matters Under

‘230
Rile m Rule 377
e B joyed by the Members of Parliament.
ﬁclndla SHri Madhavrao To say thg, legsty this news-item has
Snzhbinn. Shri

Shakya, Shri Maha Deepak Bingh
Shastri, Shri Shiv Kumar

Singh, Shri D. N.

Subravelu, Shri

Vijay Pal Singh, Shri

‘MR, . The result* of the
division is: Ayes 111, Noes 34.

The motion was adopted.

sfim VESHWANTRAO CHAVAN:
1 introducei the Bill.

—

12.40 hrs.

; ES
TATEMENT RE. CENTRAL EXCIS
iND SALT (AMENDMENT) ORDI-
NANCE

E
THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

o
gnnmf:y the Ceniral Excises and Salt
(Amendment) Ordinance, 1973, as re-
quired under rule 71(1) of the Rules of
Procedure and Conduct of Business in
Lok Sabha.

124012 hars.

MATTERS UNDER RULE 377

(i) PRESS REPORTS ABOUT SALARY, Alr-
LOWANCES ETC. OF MEMBERS OF PARLIA-
MENT

MR, SPEAKER: Shri Shyamnandan
Mishra to raise a matter under Rule
3711.

. SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir, it is with great re-
tuctance but with a sense of duty that
1 have to refer to a news-item circula-
ted by a news agency regarding the
uhry ulowancas md amenities en-

been exazgerated very much and we
fing that this is a gross misrepresenta-
tion of the factual position as it obtains
today

The newspaper report says that the
salary, allowances and amenitiegs of a
Member of Parliament amount to no
less than Rs. 5000 per month. The
position seems to be completely in-
correct. It could be claimed that the
Members of Parliament in India
receive probably the lowest so [ar as
the salary, allowance and amenities
are concerned and, particularly if you
congider the price rise which has taken
place to the exlent of 22 to 23 per cent,
their economic plight seems to be ex-
tremely miserable. There is no doubt
about it.

As salary, a Member of Parliament
gets only Rs. 500 a month. It has been
claimed in the news-item that we are
almost on par with a Member of
British Parliament 'who gets 3,250
pounds a year. The comparison is
totally wrong. Even if you take into
account the total daily allowance ihat
a Member of Parliament gets Aduring
the course of a year, the amount that
he gets per month would not exceed
Rs. 1000 to Rs. 1200 per month. This
is an amount which is earned even by

a Section Officer in the Government of

SHRI BHAGWAT JHA AZAD:
(Bhagalpur): The Parliament sits for
not more than six months in a year.
Therefore, this daily allowance of
Rs. 1500 per month becomeg Rs. 750
per month. So, Rs. 750 plus the salary

of Rs. 500 come to Rs. 1250 per month,
Not more than that.

SHRI SHYAMNANDAN MISHRA:
If the account is taken of the expenses
that a Member of Parlizment has to
incur, that is, on his transpoft to fulil

his official engagements angd even .
cells which are so neem ﬁ

’th‘l Tarkeshwar Pandey also recorded his vote for AYES,
. {Introduced with the recommenda tion of the President.
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tarial assistance that he has to get, the
telephone bills that he has to pay, and
gll that, it would then appear that
their economic hardship are coming
mthewayoitheireﬂecﬁvetuncﬁon-

ing.

I thought the hon., Leader of ihe
House would come before the House
and clarify the position. There must
be somebody on the Treasury Benches
to look after these interests of ours.
They must make the position clear.
Otherwise, if it becomes our duty to
come forward to our own defence, it
does not look very nice. I think, even
now there is an opportunity either for
the Minister of Parliamentary Affairs
or for the hon. Prime Minister to make
a statement on the subject.

a3t

One thing which beats us completely
is the reasoning behind this news-item
given by a news agency where this
kind of disclosure has been made. It
is as 1f something new has come;
some new addifions have been made
to the salary, allowances and amenities
of the Members of Parliament. There
does not seem to be any reason for
coming forward with such a news-
item. I think, it is by a strange
anthmetic or calculation that such a
fantastic figure has been given. We
are prepared to sit with the news
agency concerned to find out what
could be the reasoning behind this or
the calculation behind this.

Mr, Specaker, although it mav no{ be
the intention on the part of the news
agency, il anpears to amount to an
attempt to bring the Members of par-
liament into contempt. Therefore, we
seek protection at your hands. I think,
it is the unanimous view of all the
hon, Members of Parliament that, in
the present circumstances. we require
sympathy and not any kind of a cruel
joke like this which is being perpetrat-
ed on us.

MR. SPEAKER: This morning T re-
ceived this notice from Shri Shyam-
nandan Mishra and also from other
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members. I gave a chance to Shri
Shyamnandan Mishra because ho hap-
pened to send it first. Prof. Samar
Guha and some other members also

sent their notices or met me,

SHRI SAMAR GUHA (Contai): May
I maoke a submission....

MR. SPEAKER: I am told by Shm
Indrajit Gupta that Shri Mishra has
spoken on behalf of all of you.

SHRI SAMAR GUHA. Sir, I had
actually given notice of a motion of
breach of privilege—but I did not press
it since you had given permission to
Shri Shyamnandan Mishra—because
some of the facts mentioned in this
report are incorrect ang distorted.
Here they say, ‘iravel by First Class
ACC by paying a little extra’. Then
they say, ‘VIP ireatment at govern-
ment hospitals’. It is not so. We pay
for it. We never wanted any extra
amenitics We only want certain faci-
Lities for our work. Day in and day
out an impression is being created all
over the country by the newspapers
that the Membhers of Parliament are
the most privileged class. This has to
be disabused, because we are represen-
tatives of the people and publication
of such kinds of news constiiutes an
attempt to denigrate our status and
our scnsc of responsibility, Therefore,
through you, Sir, I request that a clear
siatement be made whether we get
Rs 5,000, whether the amenities given
to us are comparable to those of
British MPs. Otherwise, we will be
misunderstood by the people,

MR. SPEAKER: We shall tiy to
collect every information and if the
whole information could come to us
during this very Session, we will lay
it before the House, I wil] send it to
the Leader of the House also.

Personally, may I tell vou that we
are having this salary of Rs. 500 p.m.
since the last many ¥years? We pave
np trade union, nor do we agitate for
dcarness allowance or anything of that
kind...
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SHRI A. P. SHARMA (Buxar): Re
cenily we have effected a ten per rent

voluntary cut..

MR, SPEAKER: Then, the allow-
ance of Rs. 51 that we are getting is
only during the sitting period of Par-
liament. We have calculateq that It
comes to nearly Rs. 1,500 or 1,400.
The MPs do not have the concession
of a free house—they pay for it
though with a concession. Ii is not
something new; it has been there since
the olden times. I have seen it abioad
and I sincerely and honestly tell you
that we are the worst and the least
paid Members ot Parliament. [ will
show 1t to you We do not compare
ourselves with the Americans. Now,
they had got another addition. They
get 25,000 dollars, Mercedes Benz cars,
stenographers, libraries secretaries,
offices, and so many things, but we
are too poor for that For the British
Parliamentarian, I calculated and I
discussed it with the Member; last
time and I got the information, it
comes to about Rs 12,000 a month.
Not only this, there are many other
allowances also I have noted them
down somewhere Last year the
Secretary-General and myself were
there and we got this information.
Even in the smallest countries to which
we go, we find what their Members of
Parliament get. Here, do you want a
member of Parliament, to just sit here
not reading and replying to the hund-
reds of letters he receives every dav?
I receive so many letters. Now I have
more than 2 PAs. I have got so 'nuch
private correspondence. They are kept
18 hours busy. You imagine if T were
to do it mvself, will it be possible?
You leave me aside. As a Member I
had two Stenos. One used to come in
the morning and another in the after-
noon. They got Rs 150 each. Still
they were grumbling that thev had to
do a lot

Telephone Bills—you cannot {magine,
these honourable guests when they
come, what a heavy burden they add
sometimes.

Rule 377
Also congider the number of guests
you have. We will send all thege
guests to the UNI gentleman and we
will see I honestly tell you that when
I was an MP I used {0 spend double
the amount I got as MP because out
constituencies are too near. In this
way, South Indian MPs are very
lucky. Bihar people also are equally
lucky.
To Ao MEo a1 ¥ AT FITATR,
A ST AT 94T O FT AT gl
gRN 1 T AT ST g T 67 g
gy 73T | afeds w1 3¥avw 7 Ast
BT w0 AR, WF Agnd sEA O
agt avar wifed, fee A 500 s@ W
AT Y AFAT @ | AT g ofew
TAAT BRI YEEE FITF TR 9 H
g % & 3w R T oy w G
ar f57 o W fms S amarar v
Tfed {F 39 w17 & fw arev formd
&€ mad &0 A% i 3a qF
srAr g fa v g A AT 8
A e g7 7 wma ww wvg ¥
AT 27 a1 97 FwE g7 AT R,
i dafArsA 2, 9v & T=a1
Fhrtafra=ad

qAE WY U T@ R & g
gte frarar dvgEr =& o &
AT Fl G TP fFEIT A )BT
SARAAT & 4rg 57 #1479 § W AT
AT &5 FM, U9 TA AT AT | AT
ARETHTR FAT3) TIAT B, AT o THET
g5 0 3T & WEA AT |
We will see where we stand.

SHRI SAMAR GUHA. Some of us
have to maintain three establishments.
I got elected from a rural constitu
ency. So I have to maintain one

establishmert here, one at Caleutta
and the thirg one in my constituency.

wee e & wrg w5 awea-
dora ¥ Fatr efex ol fafree ¥
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Ria 1

{weae i)

Y& T q1, ox I Ao Prwdr
THTE & Qe Qe qWe 500 WF Ay
& =1 1 251 Wi e w1 o o fear
gw & 1 wife AT &) &€ Tag T
BT 3—TrRANTH ¥ T Fra 8,
L GLUE L (1) @fﬁ'l’, h] TEy s
g &, AT WG IT F1 F, A9 @
¥ 1 Ed N ow @ a T g
A

R 117 %8 ¥ g &1 famyr wdy
BT 71 77 —Forw 1€ ¥ ag qac A B,
%39 61 AN ST & TawHEAT
¥ FET | R fre® faar o awe
o 7 T g1-gom 38 G0 &, gw
U & fad OF &, Ifer gt toa
Wal qr, I O w0 qTEr fEQr
W™ | WY WAR WA giT AT &
AL I F1 T ATAS § | FEIGT AT
NF W F grEA W@ )

(h) StrRikg IN CEAT TvyRrE FacTorY,
BoMbay

SHRI DINEN BHATTACHARYYA
(Serampore): I have got a brief sub-
mussion {0 make. It 18 this. There
are more than 1300 workers of the
force owned CEAT Tyre {factory,
Bombay. They are on strike gince
the 13th of November, Lrotesting
against the over-work-load and de-
manding incresse in their emolu-
ments, The Labour Ministry has
failed to take up the cause of the
workers. The fallure of the Govern-
ment to settle thie dispute has ag-
gravated the tyre, tube shortage in
the country and created umtold suf-
ferings to small transport operators.
I wish to draw the attention of the
Government through you, Sir, and I
make a submission that they must
try to avert the strike at the earliest
opportunity so that production may
not be hampered. 8o far as I know,

DECEMBER 3, 1978

Magternity Benefit 236
(Amdl) Bil

the workers are very eager for a

gettlement on that no new

work-load is there and they get their

proper emoluments.

MR, SPEAKER: May I know from
the hon. Minister if he wants to make
any statement today or later on?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): 1 am not
aware of the strike, I will try to
find out the position and do whatever
18 necesgary.

‘MR, SPEAKER: With regard to
the facts which have besn brought up
to your notice you can come out with
some statement later on.

SHRI BALGOVIND VERMA: Yes.

SHRI 8, M BANERJEE (Kanpur):
About the Indian Airline Strike, let
the non Minister come with a slate-
ment Sir Negotiations were golng
on. I would request the Minister
through you to make some statement
about it

SHRI DINEN BHATTACHARYYA!
New conditions have been imposed
on the other hand.

1259 hrs

MATERNITY BENEFIT (AMEND-
MENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): Sir, I beg to
move*:

«wThat the Bill further to amend
the Matermity Benefit Act, 1861, as
passed by Rajya Sabha, be taken
jnto consideration.”

The Maternity Benefit Act, 1061 was
enacted to secure uniformity in the
payment of maternity benefit to wo-
men industrlal workers and its pro-

*Moved with the tecomendation of the President.
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visions approximate as nearly as
poisible tb those of the Employees'
State Insurarice Act, 1048 1n respect
of maternily benefit. It will take
time to extend the E.S.I. Act, 1948 {u
all areas and to cover all establish-
ments thereupnder. In the meontime.
the payment of maternity benefit to
workerg not covered by the Eployees’
State Insurance Act, 1048 will be
regulated by the Maternity Benefit
Act, 1961,

According to Section 2(i) of the
Maternity Benefit Act, 1861, it applies,
in the first instanece, to every establish-
ment being a factory, mine or planta.
tion, but it can be extended to other
establishments The Central Govern-
ment s responsible for administration
of the Act in mines while the State
Governments are responsible for its
administration in factories, planta-
tions and other establishments.

13 hrs.

A difficulty has arisen in extension
of the Matermity Benefit Act, 1961 to
the establishments in the Circus In-
dustry. A survey was undertaken by
the Labour Bureau following receipt
of memoranda from the Indian Circus
Federation and Akhil Bharat Circus
Karamchari Sangh about application
of labour laws to the Circus Industry.
The report of the survey indicates
that it is perhaps due to the peculiar
nature of the industry that so far the
circus establishments are not subject-
ed to any regulatory labour laws but
are only covered by certain general
labour laws e.g. the Workmen's Com-
pensation Act, 1923, the Trude Unijons
Act, 1926 the Industrial Disoi'tes Acl,
1947; and the Employees’ Provident
Funds Act 1852. It was also found that
all the circus companies were employ-
ing a sizeable number of women Ac-
cording to the survey, women formed
nearly 12 per cent of the total em-
ployees and of the women employees,
roughly B per cent were married. In
spite of this, none of the 20 companies
investigated were found to have made
the most important ‘provision for wo-
men employees ie., provision for pay-
ment of maternity benefit.

AGRAHAYANA 12, 1895 (SAKA) Benefit (Amdt.)

238
Bill

As section 3(a) of the Maternity
Benefit Act, 1961 stands at present, the
State Governments, being the “Appro-
priate Governments” will be responsi-
ble for administration of the Act in
the Circus Industry. However, as the
circus companies move from State to
State, the enforcement of the Mater-
nity Benefit Act, 1861 by the States
may not be feasible. It is, therefore,
proposed to amend section 3(a) of the
Acl so as to make the Central Go-
vernment the “Appropriate Govern-
ment"” for the purpose of the Matermty
Benefit Act, 1961 1n respect of the Cir-
cus Industry and to make such other
consequential amendments as are con-
sidered necessary. The State Govern-
ments have been consulted and almost
all of them have agreed to the pro-
posal,

With these words, I commend the
Bill for consideration of the House

MR. SPEAKER: Motion moved:

“That the Bill further to amend
the Maternity Benefit Act, 1961, as
passed by Raijya Sabha, be taken
into consideration.”

We now adjourn for lunch and re-
assemble at 2 P.M

13.03 hbrs. .

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at filve minutes past Fourteen
of the Clock.

[Mr. DezpuTY-SpEAKER in the Chair]

MATERNITY BENEFIT (AMEND-
MENT) BILL—Contd.

MR. DEPUTY-SPEAKER: Shrimati
Bibha Ghosh Goswami.

st TR wR weEwm (T7)
Fyrener wiEw & & fawe & qA gy
fre ¥ Wiy ¥ Joutw & Tadfewy
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[sfr gow W weww]
fews & g3A I @Y & wiv Made
¥ T 9ET O HAFL WORAT 0T
& | qaY &1 waAT g fF W7 wwA
SET TR WO TG A KA A e
UTHR QT BB TG FTIE AT
WEL VIR F AT AT KT I AT q
®aaw X471 97 | I8T 47 34 Bl ¥AT
wac 7T wrar feat S|l & "/ g7 I
wTer g1

MR. DEPUTY-SPEAKER: State

Government? How does this come
here? Order, order.

Nt g6 W wEA # | gaT
fo. 47 AT F( G w= FH CF
FaGT 4T U 4

*SHRIMATI BIBHA GHOSH GO-
SWAMI (Nabadwip): Mr. Depuly
Speaker, Sir, the object of this Bill 18
very Iimted, This has been brought
forth to extend the provisions of the
original Act of 1961, to the workers
of the circus industry. We all want
that matermity benefit should be ex-
tended to working mothers, whatever
vocation they may be engaged in As
such, this 1s a welcome legislation
and we support it. I will however
avail of this opportumty to point out
the limited vision of the Government
in the matter of providing maternity
benefit to working mothers.

Sir, the primary object of this Bill
is to provide maternity benefit to
working women ie. to those women
who earn their livelihood. Sir, I have
noted and perhaps many >thers here
have also noted that a large section,
may be the largest sections of work-
ing women have been left out of the
purview of this Bill. This Govern-
ment somehow always fails to take
notice of the lower strata of the popu-
lation. Atlhough they speak a lot
about socialism and welfare state etc.,
yvet they fail to pay proper attention
to a large section of the poor masses.
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MR. DEPUTY-SPEAKER: People
of higher strata and lower strata in
the circus industry?

SHRIMATI BIBHA GHOSH GO-
SWAMI: I am coming to the point.

MR. DEPUTY-SPEAKER: I do not
think the Bill makes any distinction.

SHRIMATI BIBHA GHOSH GO-
SWAMI: Yes, yes, it has to come here.
In the case of working mothers also
. . (Interruptions). They are not com-
ing under this maternity benefit.
By far the greater number of women
working in India, are excluded.

MR. DEPUTY-SPEAKER: No, no,
we are not talking of women work-
mg in India. This is about women
working in the circus industry,

SHRIMATI BIBHA GHOSH GO-
SWAMI I want to point out some
other defects.

MR. DEPUTY-SPEAKER:
within the scope of the Bill

But

SHRIMATI BIBHA GHOSH GO-

SWAMI: Yes

SHRI DINEN BHATTACHARYYA
(Stiar pote). ‘Withmi the scope of
the Bill’, meang maternity henciit, not
any other benefit.

SIIRIMATI BIBHA GHOSH GO-
SWAMI Jn the case of maternity
benefit also a large section of poo!
working women have heen lef{ out of
the scope of this Bill. The Govern-
meni do not keep any account of all
the working women in India. Su
take the case of those women who
work as agricultural labour., We can
have a rough idea of their number in
the following manner......

From Government accounts we
know that 20 per cent of our pooula-
tion are working as agricultural lab-
our. Let us deduet 1/3 of this num-
ber, being children and old persons.
we can now take 1/2 the remaining

*The original speech was delivered in Bengali.



241  Maternity
number as able bedied women. Thus
the number of women working as
agricultural Jlabour will come to
around 4 crores.

Thus a large number of working
mothers have been left out of the
scope of this Bill, I will ask the hon.
Minister whether he considers these
women also as working mothers or
not? Sir, they are also working
mothers and they have also the right
to get rest for 6 weeks before confine-
menti and for 6 weeks after delivery
on fuli pay, just like any other work-
ing mother employed at any other
place. Are they not the mothers of
the future crtizens of India? If the
hon. Minister concedes this, then
what steps is he taking to provide
benefit {0 this vast section of work-
ing mothers” What steps does he
propose to provide benefit to those
mothers who have to leave their new
born infsnis on the embankments of
the ficlds and have to go down to
work in mud and silt? I would like
a categorical answer to this from the
Government.

A laige number of these women be-
Iong to the Scheduleq Castes and
Scheduled Tribes. From that aspect
also, Sir, they deserve special consi-
deration from the Government, Then
Sir, a few lakhs of women are em-
ployed in the handloom industries.
How arc they to get the maternity
benefit?

Then there are large number of
working women in the ‘Bidy’ industry
and the Cashew industry. They do
not fall under any category of so
called ‘establishment.’ They are most-
ly employed in Small households or
by small employers. They are
neither covered by I.SI. nor by
maternity benefit. What is being
done for their benefit? They will
also be several laghs in number.

Then Sir, several lakhs of women
are working as ‘building workers’.
What is being done about them?

There are many women doing
innumerable work like fishing, vege-
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table wvending, weaving mats etc.

What benefit ig proposed for them by

the Government?

Sir, there are a large number of
working women in the unerganised
Sector. The Government should re-
gister all of them and keep a proper
account of them, It is imperative for
the Government to provide all such
women with maternity benefit and
benefits of insurance, in every city,
block and village.

I will urge upon the Government
to take immediate steps in this diree-
tion. If this is not donec, then the
maternity benefit will also elude the
most deserving and needy sections of
our country like many other welfare
measures of the Government. It will
only mock at them.

Sir, working mothers do not always
get actual benefit due to the indiffe-
rence of the Government in the en-
forcement of the law even where they
are applicable.

Sir, even in the sphere of organised
labou: like Jute and Textile Mills, if
we compare today's census with that
of say 10 years ago, we will find that
the number of women workers have
been steadily reduced, probably to
avoid giving maternity benefit to
them.

Mothcrhood has become a danger
for working women and the mater-
nity benefit act is really having ad-
verse effect on their employment
potential and security of service, in-
stead of helping them,

For nurses, Sir, what to speak of
motherhood even marriage is a handi-
cap.

Sir, child welfare is closely connect-
ed with maternity. In Raniganj,
Asansol etc, there are arrangements
for ‘crochies’ for children, however
inadequate they may be. But they
are so mismanaged that it is very
risky to leave the children ip their
care I will draw the attention of the
Minister to this.
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(Shrimati Bibha Ghosh Goswami)

8ir, I conclude by saying that a
great measuring-rod of the advent of
socialism in the country is the degree
of equal rights enjoyed by women and
in that maternity and child welfare
are very important. In this respect
the present Government is a total
failure,

I will request the Minister, on be-
half of all mothers in India, to bring
forward a comprehensive Bill or such
amendments as to provide maternity
benefit to all working mothers in
India, whether married or unmarried,
organised or unorganised.

MR. DEPUTY-SPEAKER: I quite
agree with what our sister has said,
that maternity benefit should be ex-
tended to all the women in India.

SHRI §. M. BANERJEE (Kanpur):
You can object if she asked for benefit
for men also.

MR. DEPUTY-SPEAKER: Here I
am concerned with guiding and re-
gulating the proceedings of the House.
I think that desirable objective can
be taken up on some other occasion,
say, the debate on the Health Minis-
try or some other Ministry. The Bill
is concerned with the extension of
these benefits to women working in
the circus industry. ... (Interrup-
tions) I am pointing out the scope of
this Bill. I should request the spea-
kers, those who speak later on to
kindly keep the gcope in view.....,
(Interruptions) I do not understand
this. I only say: please keep the
scope of the Bill in view.,

SHRI DINEN BHATTACHARYYA
(Scrampore): I rise on a point of
order. Because of the maternity
benefit, the jute mill-owners, the
textile mill-owners and tea garden
owners are now retrenching women
workers in large numbers., If this
fact is not brought out, how will the
Minister know about it?.. (Interrup-
tions).
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MR. DEPUTY.SPEAKER: I do no
undexstand this. If you think that
my interpretation of the scope of the
Bill is wrong, you are welcome to
point it out. What is wrong in my
interpretation?

SHRI S. M. BANERJEE: Your
interpretation is that this Bill is con-
cerned with women working in circus
industry.

MR. DEPUTY-SPEAKER: ....with
extension of the Maternity Act to
women working in the circus industry.

SHRI 8. M. BANERJEE: Actually
whenever there is an amending Bill
in extension of the principal Act, in
this case maternity benefit to be ex-
tended to women working in varjous
industries, previously circus industry
was not covered; now this 15 extended
Qur sister who initiated the debate
brought to the notice of the House
the horrible, the pitiable conditions
of women working in wvarious in-
dustries. This is the only opportunity,
in the consideration stage. I can
understand that during clause-by-
clause discussion we cannot possibly
talk about these things. But at this
stage can we not ask: it has been
extended to the circus industry; it
should be extended to other in-
dustries.

SHRI P. G. MAVALANKAR
(Ahmedabad) 1 do not wish to
challenge your interpretation. With
all respect, I want to point out to vou
that if on occasions like this we do
not have an opportunity to tell the
Government that there are various
other fields or industries to which
such benefits should be extended ...
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MR. DEPUTY-SPEAKER: It is the
same point
SHRI P. G. MAVALANKER:

Otherwise what will happen; if you
restricl only to this, we shall have to
say, yes.

MR. DEPUTY-SPEAKER: I am
only pointing out the limited scope.
I am not saying that you cannot say
that this should be done here or there.
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Bu¢ the point is, if you extend the
scope 80 much, it becomes a majar
debate, The business advisory com-
mittee who went into the question
saw that this is a limited Bill and
no time has been allotted for this.

SHRI S. M. BANERJEE: There is
no lady member on the business ad-
visory committee, That is the reason.

MR. DEPUTY-SFEAKER: Do you
want to turn this House into some
kind of tamasha?

SHRI S. M. BANERJEE We were
discussing about circus.

MR. DEPUTY-SPEAKER: Do you
want to turn this House into a circus?
Members can point a few examples
and she has done it. But if you go
too much far afleld, it becomes
another thing.
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wqry ey @ft wmar & W9 & WGAT
fader v E
MR. DEPUTY-SPEAKER: I think, I
must modify my interpretation of the
scope of the Bill a little bit and inter-
pret it more elastically. Going through
the provisions of the Bill I find that
the Government itself does not confine
to the extemsion of these maternity
benefits to the women workers in the
circus industry. They have tried to
amend clause (e) of section 3 of the
Act to r1e-define a faclory, mine, plan-
tation and all sorts of things. They
themselves have sought to extend the
scope and not confine it to the circus
industry. Therefore, the Bill as it 18
drafted—not the scope as defined by
the Statement of Objects and ileasons
—does give scope for the members to
refer to the other fields or industry as
well,

Shrimati Bhargavi Thankappan.

*SHRIMATI BHARGAVI THAN-
KAPPAN (Adoor): Mr. Deputy-
Speaker, Sir, this Maternity Benefit
(Amendment) Bill seeks to benefit a
major section of women workers en-
gaged in the circus industry. I am
happy to welcome this Bill. Whenever
we frame any law or make any
amendment in any law we must bear
in mind one wvery important thing.
However good the law may be, how-
ever laudable the objective of a parti-
cular Bill may be, unless and until a
social awareness is created among the
people the desired result cannot be
achieved. When I make thir remark
from my own experience anybody can
guess what the reason is. There are
a number of provisions in the Consti-
tution which provide protection to
people belonging to the Scheduled
Castes, Scheduled Tribes and minori-
ties. There are many laws in our
country to punish those who harass
people belonging to the Scheduled
Castes, Scheduled Tribes and Back-
ward Classes. But we also know what
amount of atrogities are being com-
mitted on these poor people. 1t is

*The orignal speech was delivered

Bill

very difficult to mention them here.
It is not because there is any dearth
of law to protect them, but the officials
in charge do not take any action.
Therefore, it is not only necessary that
we pass laws but we should also see
that they are implemented properly.
Here the Government has failed and
1 want to point it out to them.

While I am on this particular prob-
lem relating to women workers in
circus industry 1 have to bring to the
notice of the Government one very
important thing. Unless the women
workers engaged in circvs industry get
security ot job this maternity benefit
will not be of any use to them. In the
cashew industry, jute Industry, hand-
loom 1ndustry, match industry and
in the plantations there is a practice
to retrench women workers in large
numbers. Just because vnder the law
the employers have to give maternity
benefit they retrench the women wor-
kers. Sir, cashew industry is a tradi-
tional industry in Kerala. 95 per cent
of the workers in this industry are
women. Out of more than hundred
cashew factories only twenty-five have
been taken over by the Cashew Deve-
lopment Corporation. In the other
factores, after six months or ten
months o1 one year they close them
down and shift themselves to  other
States where by employing cheap
labour they reap rich prefits. Unless
stringent measures are taken against
these profiteers our poor women wor-
kers will not get the maternity benefit.

In this connection I have to point
out one more thing. In the original
Maternity Benefit Act (1961) there is
a special provision that Rs. 25 should
be paid as medical loans to the women
workers. Twelve years have passed
and we are now in 1973 The prices
of articles have risen so high that
with Rs, 25 they will not be able to
purchase anything for their pre-natal
anc post-natal care. My request is that
today this provision of Rs. 25 should
be raised to Rs. 100. Along with the
increase in the prices of other articles

Malayalam,
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the prices of meédicine also o up.
This should be considered by the Gov-
ernment. One doctor, one nufse and
one asgistant should be provided In
each factory where there are hundred
or more than hundred women workers
for giving them pre-natal, post-natal
treatment. The Government should
give pruper girgction to the employees
to give maternity benefit 1n time at
least once 1n six months or once :n a
year

A major gection of women workers
have been excluded from the purview
of this amending Bill and also the
ouginal Act—they are the agricultural
labourers, workers in match factories
handloom workers, coir workers and
others In the match industry women
dn the work sifting 1n their homes
There 15 no connection between such
workers and the employers So far as
the workers do not have any direct
connection with employers they clo not
get any benefit under this Act There-
fore they should also be brought under
the purview of this Bill At present
there is a practice to retrench many
women workers and not to give them
employment to avoid giving the mater-
nmity benefit This practice should be
stopped even if I should say, we have
to bring 1 DIR for that purpose

The cashew factory owners in
Kerala have discovered a new n ethod
of dewying the workers thewr rights
They close the factories, talke the nuis
to other Staigs and start coitage indus-
tries In those States women do not
get any work and women workers
who have put in six to seven years
service do not get anv maternity
benefit. The Gowvernment should take
strong action to stop this practice be-
ing adopted by the employers

Mr Deputy-Speaker, Sir, you were
Pleased to say that Members ghould
ronfine their remarks to circus indus
try But when we find that these pro
visions cover workers in other indys
tries also

MR DEPUTY-SPEAKER Np ng;
I have revised that
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KAPPAN: We have to wait and see
Whether employera jp these Indusiries
wil] discharge pregnint women wor-
kers from theii service In my
opinion women workers will be dis-
charged from service when they get
married or whey; they become pre
gnant Uniess some measures 15
brought forward by the Government
to check this practice the factory
owners will definitely discharge mar-
ried women workers from tervice.
This problem is already existing o
plantation and other industries That
18 why I have brought this to the
notice of the Government I hope the
hon Mmigter will take necessary
action.
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weRT & v R WA AT B AR AT
wrgeT g fv gl WY adw arehw
@t <dr §, e degla = ghe ¥
<X g g Afval w1 37 % Sfaw
i AT ¥ A ) TE AT AR
T @d XEaT | qg WEAAT BT
“a@aﬁ,aﬂgmwﬁaﬁmﬁ.
sfiw fgmrdl & ma = 77 7R )

e & & wgrefa gwE A w1 A
dfiRrat € T WA AW W WD
F@TE
arlr gw ¥aw =g 1 Favanw @ A
9T AW A

@ gy @ @@ v O A F HRC
qHAq 7 U

asy

W Wi arg § g fadga® w1 e
@ g |

*SHRI J. MATHA GOWDER (M-
giris): Hon. Mr Deputy Speaker,
Sir, on behalf of my party, the Dra-
vida Munnetra Kazhagam, I rse to
express my views on The Mnuternity
Benefit (Amendment) Bill, 1973.

Sir, this small piece of amending
Bill seeks tp extend the maternity
benefits to the working women in the
cireus industry. At the outset, I
should wholehear edly welcome this
Bill because for the first time in 25
years of our independent existence the

DECEMBER 8, 1078

Benefit (Amdt) 280
Bill

working women fn the circus industry
are being under the purview
of the Maternity Beneflt Act, 1961.

Here I would like to point out that
the Government have iaken five long
Years to formulate this amending Bil
with five clauses, As early as 1v68,
the Labour Bureau conducted a survey
of the condiions of living of the work-
ing women 1n the circus industry and
found that these women were not get-
ing the maternity penefit. The Labour
Buresu submitted its Report tp, the
Government on the basig of which this
amending Bill with five clauses bas
been brought before this House by the
Government. I would like to know
from the Government the reasons for
the inordinate delay of flve years in
bringing forward this Bill of 5 clauses
before this House.

I know that the hon. Mmister will
advance the argument that the Gov-
ernment had to consult the State Gov-
ernment before formulating this
amending Bill. I would like to In-
form you, Sir, that the home uf circus
industry is the State of Kerala only,
particularly confined to Kannanore
and Tallacherry of Kerala, I should
also mention the fact that all the 20
Circus Companies are registered only
in the State of Kerala. It would have
been enougp if the Central Govern-
ment had elicited the view-points of
the Kerala State Government alone
That would have helped the Govern-
ment in expediting the legislative pro-
posals. When there is ng cirrus in-
dustry in any other State, what is the
use of consulting all the State Govern-
ments about extending the maternity
benefits to the working women in the
circus industry? I do think that the
delay of 3 years due to the consulta-
tions with the State Governments
is  untenable in this particular
matter. If wyou look into the
circus industry, you will find tbat there
will be about 1000 working women in
the 20 Circus companies. I am afraid
that the Government may take a cen-

*The original speech was dellvered In Tamil
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tury more to enact an .nregrated and
comprehensive soclal welfare legis-
lation for the crores of working women
in our country. I am constraineq to
make this uncharitable remark be-
cause of the delay of 5 years in formu-
lating a Bill of 5 clauses for about
1000 working women in the circus in-
dustry.

It is all the more regrettable that
such delays should occur when the
country is being ruled by the pro-
gressive womap Prime Minister. Shn
matl Indira Gandhi. You know, Sir,
that there are lakhs of working women
in the Beedi Industry, in the Cashew-
nut industry and in the match-manu-
tacturing industry. There are 1.5
crores of working women in agricul-
ture. 50 per cent of about 3 crores of
agricultural labour is women. In the
Silver Jubilee year of cur Indepen-
dence, in the benign Governmeni of a
lady-Prime Minister, these crcres of
working women do not have maternity
benefits,. Many hon. Members, who
preceded me, pointed out the plight of
lakhs of working women in the cons-
truction industry in the Capital City
of Delhi. Without for a moment
down-grading the importance of this
amending Bill I would like to say
that, instead of confining the mater-
nity benefit to the working women in
the circus industry, the “overnment
should have brought out a comprehen-
slve amending Bill for extending the
maternity benefits to all worlking wo-
men in the country. 1 woull also cay
that the Government of Mrs. Indira
Gandhi would have done well to bring
forward such a comprehensive bill ex-
tending the maternity benefits and
such other primary amenities to the
crores of working women in our coun-
trq.

Sir, it is very necessarv for the
Government to make these provisions
simpler go that the ignorant working
women in the rural areas are able te
avail of them I need not say that the
working women in the rural! areas do
not get even ordinary medics) atten-
tion in times of need. How can we
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expect them to understand the com-
plicated rules and regulations regard-
ing benefits during pre-natal and post-
natal periods. As has been: pointed
out by hon. Members who proceeded
me, 1l is definitely beyond their com-
prehension as to what they will get
during the pre-natal pericd and during
the post-natal period. The law should
make it clear that they would get a
particular sum as maternity benefit for
three months or s0. Such a clear en-
unciation will reduce their dependence
on others for availing of this facility.
I request the hon. Minister to pay his
personal attention to this problem
also. It is not enough that some bene-
fits are provideq for in a law; it should
be made possible for the working
women to avail of these benefits.

Before 1 conclude, I would refer to
another graphic  problem. In the
cashew-nut industry in Kerala, the
women are made to work in their
homes. Tms reduces the liability of
the 1ndustrilists in the malter of
maternity benefits etc. to these work-
ing women. The industrialisis are al-
ways clever 1 circuriveating the
provisions of law, They know that if
the women are asked to wotk in the
tactories, then they have to give them
proper salary, bonus etc. besideg the
amenities like maternity benefits.
They distribute the raw material in
tne homes of working women and
later on collect the finished products.
Thus, the working women are not only
deprived of fair wages but also ameni-
ties like maternity benefits. I sm
compellegd to point out that the Cen-
tral Government setem {o be en-
couraging the industnalists to indulge
mm  such ynfair practices It the
Government had wanted to d2 gdog to
the crores of working women in the
country, they would have long time
back brought forward a comprehen-
sive and integrated social welfare
measure for the working women in our
country. The very absence of such a
law has forced me to charge this Gov-
ernment that they are oblivious of the
manifold problems of working women
in nour country.
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(Shri J. Matha Gowder] AW weT F wfgaret & ard §
15 hrs. faare v R fadus wrar s wrigd

In conclugion, I demund that the
Maternity Benefit Act, 1991 should be
amended in a comprehensive manner
so that the crores of waorking women
in agriculture, In Beedi industry, in
cashew-nut industry, in match-making
industry and in such other indusiries
where the industrialists ace clicumvent-
ing the law by making the women
work 1n their homes are enabled to
get the maternity benefits and such
other amenities,

ey o @ (wmT)

U wEea, T 3 fadaw =y war
toam § eyt g, Afer A2 &
WEE §HE graed W FgAT wedt §
= fadaw ® 74 agiga J aa {fa=re
& ¥ g <ar | g/ AY v qwar @
foag gav &, s Y Wy Ay gt &,
7K G & A ¥ wrf wpww A &
afsarsll & faar 2w &1 fawre a@
# wFA | 7, oY, awEA, qI
felt WY sy wigat & faer oW
T W uwaT ) A WY wAwr ¥
AT &, & 56 e Y I® R v A
wr€ € §, fr wlgend &N & v v
§, WAt % wrw W §, g wew WA
¥ wg Y 30T A v wf R, Sy
e ¥ qg wrA H WA A AwT
1 Y &, wew W< Ifver ¥ ag v
w v s § 1 Y 9w ww
ax ofs & Awd farh & ot =
I & qErC ¥ Al § oW 39® wng A
0 T ¥ 1 9% A 7T A w7 19T,
T WAy g gar § v wsk wt o)
9 T wT ¥ a7 e §, fe we A
wrecafh ¥ wraw & fordy vt wefx
ATt g Fwwgm wwR g fe
wfgameT #71 fqa @ &9 O arx w2
1 wraw maar §

afer v MaTE ¥ urd fad ava &
wfgerst #1 Tar § | wraz ww ¥ ey
G ZQr g AR yrm g fE
afg1a wgt 9= A" | TRt o Tt
§ ) fed AR feowedt & =%
¥7 fadqs &1 agr oG | qE s
aft @ mur AT @1 fedr WY
JTg ¥ OO W wfgerat ® Tow
agraar fasr qadt § e gt
Y werry vt wfEET & 1 9 wfgard
AT ®Y ;W ¥ I14T § fawE R avs
T ® fad W § 19 faduw & wYE
qare J @ wEE 9w g ¥
v ¥ @A qA T {1 AfET AT o
®r¥ Sgrar awa A4 AT 8, w9 W
am T R )

U Wy A wfgemwt & arg faware
far s % fayr i fram 7 awmd
A qg AT A R AW FH
gareay Y S fra v s
wrr wfgard ff et wreovd & wrat
¢ 1 wfgamat 3 § WY agwa fear @
ford Az Afgert & § S qer &
T § ) g @ ww oawy § e
wfged g gWlt 8, a@ R go
awil & gt Ay ¥ xw v
agna wwaey faerr gor § wg wfgam
& %o foawr § ¢ ag o oy W
5t wig v vk § Wi shiw w5 ag
LR s 3]

MR. DEPUTY.SPEAKER: Nobody
is against women.
sttt erecrenk . & wgr e
fis gretifs ¢ Faitaw wr aredy sfgens
¥ werm mfy ¢ Afer Bw ¥ afgeren
& forr fewra Y &) ava, W W@
W W gwal § IR A, &
e s wfegn & oy @ Agnr IO
wr o frar § | ST oy 4@ A W
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wnt feat 8, A Tty K wrt i )

T agt gt dfyr ot Wi g o
R a} ¥ g

wiger wfgwr fra nfed wfgn
< wam,

Afgr ¥ a@ g7 YT w7 N

W AfgEATHT WY W 78T AR A
{ ) AR AT W wwAY A g
IEY wga €19 wow A faw B amw
Ry 9T | @ A T ag
g 7ar, wdt WY §Ry §, g7 919 9w
®T g 9 Mg WA | TET @
R ® 1w W A wW Q AH¥ w1 qq9
ey T g A A HAr A ww y w5
WX #gw wifg@, wfeTr 999 7 @
TR A AW ¥ 9 QAT w7 AW
N gar f afgd

R 7HX aw g7 w1 w7 1 fAar
w1 | I B FeET T faemr wfgy
a1 ag WY 160 e T § 9@ ¥ v
grn ¥ P wore fnelt wfger & A &
T EY 0 AT AL TAL AN T HET,
iy a4 a1 % ogxr famar Tifgs
A faxw & 0 goAy AW
TWRE B WT HAE T
3w w2 | WY SIS wErEY, W
W %A ) 9 Iy Tfwg | v
fedw §F & s A A AT §
& wrdar wedt g e xe fw @ e
xt wfgamy & fad fraw ¢ g fraw
wfgwrg Jgr gy W wW owAr §
w1} ay et o @7 ¥ g IR fag
TR dower fear o /i o Pt
Y Iv% fad s forar w1 At S
& faw g At g § 1 wfig ww e
TR A €F 9 AT T4 §
¥aq oft frdew weAr Wgdr g %
oY AT AF F@ ¥ frwc v
wfget & fag faeh Wt agfad

Bk

g a5t § 7 X P wrreaw @@l
fawr ¥ w2 ooy wirs & oo @Y
! §f waw § 1 wfgog ATy AT
ot W frq @ qfers g1 Wit |

SHRI VASAT SATHE (Akola):
Whether it is the circus industry or
any other industry, can you also think
of correlating this benefit in terma of
the number of children? For the first
child, apart from the materniiy bene—
fit, something can be given for the
maintenance of the child also, No
maternity benefit should be given after
iwo or three children. That will help
in the family planning also. It will be
laudable to amend the main Act to
this effect.

it wrr sfaer wt - B o e
% a¥ e ¥ g § A frad e
¥ agr g saF wir forar & & o9 Wi
FET WA T30 AT F | SAST WA
% gafer i £ fs g wawr qirsar
awdw feqr § | AfeT oF O q@ W
W 4 74T AzE) ¥ arc aw g
¥ e waY A wY S o Wy arY
w7 &, 36y TR wac gy fwnr aor
& 1 & Qa1 wrgq vt § fr s
RN ATR ST SE T AT 19
ag ¥wwrw 1, 3 (@) W A 2 w7
qrfaalt 3@ & ITHY qa1 WKy fF AAT
fexal w1 ¢ad sax T maTr 1 93
Tt & P ¥edr goeTe i 7,
W ¥® & § famd o wowr fandere
& 1 gy a% " W avaew § gt e At
¥ty acHTe X w9 F7T foredverd W
£ wix I avft a1 7 oo RoRTT R
farsirerdy § waife wy g wwr dur T
¢ fir wgt o Taw) fen o ¥ ew A
amr g

oY qgw Tgd Al ff fed o e
IR g AX w7 forw feay i vl
N AR o w T GO IqW 7 b
72 St 7 wTa v 0ft § o7 aw gL sy
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® ¥ fieau o § 1 xefore TR it aeh
E 1 @ wwre ¥ ool e v W
wERRt A sk | e A gy
¢ fr o e fwm str 7 oY, P
£EE) X Y g5 Qag A O] FT W@,
¥ FORTT N (AT FHT WA M
awft § 1| W U AT TR T ]

agT AF FTAT A ¥ 4T RT A
A v o § 5 wTegE as &yt
w1 firar wa, feat & gl fe gea e
¥ ¢@a &) feur o, A www ¥ A
AT &) 1 w9 Argy § e Fhm g
W W g A ¥ W e §
f& or g # arva ¥ 9w
FFEIT FTHIX W L g 9T §THIC
¥t wfRT F1 W9 g A R F a7 qg Iw
4 & | 3T QTHIC ITET W FH F
S ot SPY, T EW TG FTT WS |
T g § fF T aER WY qofaar
wikawret g w7 feawr sgr o fow
FAW A WY w1 ST G E a9 9 ey
fewraa 3 94 1 g a7 T AE R
AN AT g A & 1qufog
1% g8 &A1 fF g g UF &g WA
gw & ¥ & ag 3fam 7 v 1w
AT §2EqT X 7g gwra faar @
& 7 arar g fF f5w ofvfeafagt &
T W v TG 98 gwn femr )
W ag T 9 fau w0 a7 59 freed
qT agwi {6 UG FIHT & g9 { ¥
sfemdr

FEPM TR & AT 7 W) w5
Tan wfeart qgRfa e gaa &
for gt @ 1 fF @ &) wrar § 4 Wi
gEL Ty qg F AW R § )
&fie ag ToT T X g v
EFT @ § 1 A ag wfeard Wt T
AT W wwdt § WiT Io fag sfee
weH 98 awd § )
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W wew @ 3gr o o A
T war § wwhe 5 qw g & gat
T It wrEweT A Faw W ¥ o g,
TE W W A A Wy o g7
¥ omy § Fored s & o 3Tk gra &
A faerger Tow &, A 7 R Twven
Fuer R grawarg ?

ot wra difew wwi ot A gaTdr
A ¥ 4y a @ ¥ fr el -
w 1 oAy @A fexar & =

wr ¥

WET A% AHA W TF € § wrawr
T g AT WIATEI NG AP e F )
I gy faar | 0w a1 wfeaw T
wAard Ay §, R gw forar fs v
7g T &Y @ g W g o qEgw
fieat , T8 AT A sAcz faar
378 qur fr war ;e 7 IAEr we-
g € 7 % Ay uhfey e waqr
A & avdr g 7 a1 g Famn fE
A% fro et g1 vl & e ¥
TF U F ZL W A g Wy § w00
F ¥ AU 9% g0 TR AT FT T
£ 3% wwT< ¥ ) 3Rl gw J WX TTET
¥ qaT, ¥t g ax g€ fr 07 aue
@ ol ® wOH @Y A/ & W @l
wfvam ¥ g7 @ wEAE R Wg § )
wfaw & ag wgm wgan g e g faw
&1 w9 qga aifwa & ) AT oW W
g TR wgr & maART w7 A §
ag w1faes waw STTHAT wWTES § ovfe
ferat w1t fireht ST FT qAE T g
9T |

oft rreliee of¥#W  wdY welt wERA A
el e avag e g1 ¥ 7%
T ST § P ST S T qem
¥ wig ued ufgwfwy & qg w9
i sife fs Sierdr ¥ fredy wigen
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A F17 wT § AR IR 9T O
20w ¥ fisgar dz<faY afafne fwadt
et & frrar § ? o 379 78 ITHTQ
/® Afeg

oft wrw siffeg wwt  3FaTer &A™
gt 7T Wik | WY A 3() I
wgr 9 M7 T wr TRy &
gt & 1 Su¥ wmATT 3y @ T o
& 97 a1 fdl AT & grr @t
W w7 qg A AvpEard

& Tt T et g Be
o wfasT @ 9 e g | aEw
TeE WL § | WX W@ T AT AG
W g1 & & Ty wu i @ e
W WG T AN Sy |

ot wre sitfee wwf & qraw ot &
g 6 s gTa) FE OEY o qore
wi€ {1 at 4% g# forer ) g famge Qo
iR I A g AT Em A TR
@Ry agr o7 ft e g q9w
w1 § ag g7 fr 7 orfe g 9o or-
ﬂ?ﬁﬂ%ﬂ??ﬂﬁ QAT W1
|]% |

™ 9 o 537 A @17 &€ g
B Pl iREm YR A A
fe e gx g A faar wmw ) @ Qe
®Y T wg 9 2% fran ong AR
e &Y aaraT @ i & nwaies -
WEE § @ (7, ITH1 G WU §
fon e § W 36T A UREEE ®T
LT |

oft 7w feg Wi 3 38w SIT—
TR & I T % & uw fE
at@ 160 faq F7 Afr wT W §
et aog & & g% fodr g Y aw
wreft § ) xR gy @ -

“The qualitying condition for grant
of maternity benefit ig that the we-
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men concerned should have actually
worked for not less than 160 days
in the twelve months...."”

ag fawrgw afl § 1 TA% ag o w0
AT T

“,. .immediately preceding the
date of expected delivery. Such a
condition is necessary as otherwise a
woman would be able to claim mnate-
mity benefit from an employer even
after service for a short period of a
few days. It would not be fair to
mmpose the hability on an employer
in such cases. This will further
discourage the  employment of

women ”

gw A& wga fo Fearat ®y w1 7
frst | w7 g g T T fr o T -
wre far ww fmat @Y, IwsT ot ag #fa-
vz fa= wmw A Qe OAT w5 fE
ITRIFVN A AL AT ) 7w TAT A gy
fr sy w7 7 firer 1 oo e g2
§a ¥ AT 87 G L, g9iH 9w ey
Qa7 WaAT 987 g1 [ § $TH $T q%
I 9% q1E FAT FC |

oF ¥ WAt T ¥ IIEUT—
wenes ¥ dfeww Gfafada wadfas
73 & 1 U A HiEwa Aq 9 avgfer
£, It 3 gy wa= w4 fg ¥ )
WY ) FQ & AT FIT aqtqw
¥t Wfgn 1 98 fowdrei & ece maAde
WMEATEATT IE T3

ot gOR W EYNT 70 ATFIT
I FT AT qE FAY 2, I ady g
g afgmaaigls

ot aw e Wi oW T
HTHT A Fgd 741 ¢ | AT AT ITHY
foa adl w7 § Q&1 v B wed
T WA wan § ATgaer fafad, g
oF T &7 (@ o

oY geR T wENT G g
& & T®T qrE Ad) A, I Wi



271 Maternity

[f gae= wowra)
wft gt 8, 3% fgel & aw qév g 2,
grfor wriady wft v a0

oft wrer aiYferr Wt wTq TTow TR
®Y (7@ T IAHT TF B T A BTHAF,
w2 I fam acg 4 A €T 8 )

sft F@arg St ¥ Fe1 § fF ag F177
TR W ¥ qqraT AT ¢ 9 foE gAY FAT
adt frqar & 1 v wh w107 gED
a7 ameft & @ g AT T By A
w8, Prad WY ¥4z
feaT STaT §—TAfEY TAT TG TV &)
7Y 351 % ag FIYT Fq T W
Fea wreaTg FW & Y ww dar fadem,
s Sqrar @ &t sarar day e, Sfe
w2 9T 9T ¥ 9gH 3 WgIA W Qe
fomy o @ W I ¥ wqET 9dT
foegr amem &1

oft s W QI O AT & aEH
Ay T v i A Y T aT
w v 1 xafe & W g froEd
Ty ¥ gy T wY ¥ g
TR fad

oft arm Nfew Wt gt T AT
¥ ag¥ o7 70X @ fe i ot 6
TR T W 6 g wiw ¥ fifew d og
gfwwr fadeft 1

Wt ™ feg eaf : 37 fager
feararfe A wrad A R w7
areqr v A s A g, W -
g et &, xerford 94 qwn fearar
fis e g7 & qgd i afiR fod g

ot wrw N vt g% WA
Tz A i fr g ®Y fera) Y wonfora
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m;ﬂtlawm an
gz & dwar wifgd-—gw I omew
w0 § A AN ofr 3 frd wrwsr g
WA HIT | (84X O X 487 § ) exan
7Y woT TG §—8w FAA E W T
wY §, 99 WA AR BT E¥A & 1

oF W 4y JsEr T fwosir
160 fasr &1 ®ax zar mar 3, @
wr @ e uaw wad g

oy vmfey wi§ aaf S g
dwd, fafar faar, @ daw 6~
W owwdt § 3T A AN 3 Ad

@ ad

st e nifer wwt a@m o
afer o fafosr & forad s
I # gfaed fwady )

ot T fag arf aaf s sangy
I wr P frdd 7

ot o vifer Wi & g o
Lo

@ vy wE Wt W

waEy | §6 A famar &, 160 wT
T I
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oF amAT W W vy fexw
faa ®t @rd ¥ aga gy o€ ¥
e i wF sW W frsiard
@z mydne 4 dY ) gm TR ¥
fs whg ¥ ®TA waTEr  Afgemar
® o ¥ gfand faedt geir ) Afea
a9 ¥ AT AHAEST A gRTa
iy g7 ave feemar aw g¥ qar w=0
fs ¥ gfame 9a = & fa=clt §,
¥ g g wrew A ug faw aEr
& o

g A€ St ¥ wwr e w1
wiEY 7@ gf @ ww ol F 97 anaEmn
¥ offas af 1 ¥Q @ @
W W @ T Y TR W
wfad femt & QO w3 @ g
A FTAFTT & AT FCRIE )

Ioveas Aed, A adr gEr ®
e v fa § Y wadlm sz
Fwd 31 % g5 aregy §@ W
saery a1 wrgar g e oW
¥ wm faar &0

ot oefay vk wwt  aver oRR
& oy ¢ wag Ay afer 3 afR
® a1 for wg—yEd I ¥

5w o
MR. DEPUTY SPEAKER: Now, the
question, is:

“That the Bill further to amend the
Maternity Bemefit Act, 1061, ag pes-
sed by Rajya Sabha, be taken into
congideration.”

The motion was ardopted

MR, DEPUTY SPEAKER: Now, we
take up clause-by clause discussion,

Clause 2—{(Amendment Section 1)
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DR. LAXMINARAIN PANDEYA
(Mandsaur): Sir, I move:

Page 1, line 10—

after “establishment” mnsert-

“including hotel industry, building
and road construction works, cons-
truction work done through con-

tractors and such establishments” (5)

goreme Y, a9t ¥ awy wEA
F WART AT ST A uw 9@
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BALGOVIND VERMA :
'nu-ous‘h this amendment, the hon.
Member seeks to empower the Cent-
ral Government to make this law ap-
plicable to such industries mentioned
in his amendment. He already knows
that the State Governments are fully
qualified to make this Act applicable
to thoge industries, vide Sez 1(3)(b) and,
therefore, 1t 18 not necessary to em-
power the Central Government to ap-
ply thiz Act to such establishments. I
hope the hon. Member will withdraw
his amendment,

Mo WENATO@OT Q¥ AIAAT
gyrers mgem, &1 ¥l & fv T
T sfass €, afeqr s=@w fear
®1 ag A1 § 1 AR T RIS
T s ¢ v fed KT oww
guiga &1 gr A g |

MR. DEPUTY-SPEAKER What
about construction workza"s under the
Central Government? He gaid that the
State Governments are free to bring
forward a proposal.

SHRI BALGOVIND VERMA-® The
Central Government is fully conscious
of 1ts duty.

MR. DEPUTY-SPEAKER- The wo-
mep workers 1n the construction works
in the Central Government—are they

covered?

SHRI BALGOVIND VERMA K They
can be covered by this

MR. DEPUTY-SPEAKER, The Go-
vernment itself has widened its scope

terruptions), The Bill itself has been
widened in scope. I will put {he am-
endment of Dr. Laxminarain Pandeya
to the vote of the House. Before 1
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do #s0, 1 would like to say, I have my
own doubls about the amendment of
Dr. Laxminarain Pandeya. (Infer-
ruptions), You will vote according
to what you understand. I have this
responsmbility that anything we do,
we do with a certain sense of res-
ponsibility, Dr, Laxminarain Pandeya
wants that women working under
the contractors doing construction work,
etc. should also be brought within the
purview of this Bill or {his ~. ‘. they
should get the maternity hcneﬂt To
that, the Minister says that it is vp
to the state Governments to make any
proposal. If they want to make a
proposal, the Central Government
would have no objection,

1 had put the questi'n to him a
little while ago whether {his Bill or this
Act will also cover the women work-
ers working under a contractor doing
construcion under the Central Go-
vernment and his angwer to that is
‘yes'.

That 1s the position. Now that has
to be voteq on. I rhall now put this
amendment to the vote of th. Ilouse.

MR  DEPUTY-SPEAKER: The
question 1s-

‘Page 1, Imme 10,—
after “establishment” insert—

“including hote] industry, building
and mad conetryction works, cons-
truction work dome through contrac-
tars and such establishments”(5)

The Lok Sabha diuided

Division No 7]
[15.37 hrs.
AYES
Dandavate, Prof. Madbu
Deb, Shri Dasaratha
Dutta, Shri Biren
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Goswaml. Shrimat! Bitha Ghosh
Gowder. Shri J. Matha

Halder, Shri Krishna Chandra
Joarder, Shri Dinesh

Kachwai, Shri Hukam Chand
Koya, S8hri C. H. Mohamed
Lalji Bhai, Shri

Limaye, Shri Madhu

Mahajan, Shri Vikram

Pandeya, Dr. Laxminarain
Sezhiyan, Shri

Shakya, Shri Maha Deepak Singh
Shastri, Shri Ramavatar.

SAON
Ambesh, Shri
Barman, Shri R. N.
Bist, Shri Narendra Singh
Chaturvedi, Shri Rohan Lai
Chaudhary Shri Nitiraj Singh
Chhotey Lal, Shri
Chikkalingaiah, Shri K.
Dixit, Shri G. C.
Dumada, Shri L. K.
Engti, Shri Biren
Gill, Shri Mohinder Singh
Gogol, 8hrl Tarun
Hari Singh, Shri
Ishaque, Shri A. K. M,

Kadannappallli, Shri Ramachandran

Laskar, Shri Nihar
Mahajan, Shri ¥, 8.

Mgjhi, Shri Gajadhar
Mirdha, Shri Natbhu Ram
Mohammad Tahir, Shri
Murmu, Shri Yogesh Chandra
Nahata, Shri Amrit

Naik, Shri B. V.

Negi, Shri Pratap Singh
Nimbalkar, Shrl

Oraon, Shri Kartik

Oracn, Shri Tuna

Paingli, Shri Paripoornanand
Pandey, Shri Damodar
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Pandey, Shri Krishna Chandra
Pandey, Shri Tarkeshwar
Partap Singh, Shri
Paswan, Shri Ram Bhagat
Patil, Shri C. A.
Patil, Shri Krishnarao
Purty, Shri M. S.
Raghu Ramaiah, Shri K.
Rajdeo Singh, Shri
Reddi, Shri P. Antony
Sadhu Ram, Shri
Samanta, Shri S. C.
Sathe, Shri Vasant
Sethi, Shri Arjun
Shankaranand, Shri B.
Sharma, Shri A. P.
Shastri, Shri Biswanarayan
Shenoy, Shri P. R.
Shukla, Shri B. R.
Sokhi, Shri Swaran Singh
Stephen, Shri C. M.
Subramaniam, Shri C.
Thakur, Shri Krishnarap
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tombi Singh, Shri N.
Tula Ram, Shri
Verma, Shri Balgovind
Verma, Shri Ramsingh Bhai
Verma, Shri Sukhdeo Prasad
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MR. DEPUTY-SPEAKER: The resull

of the division is: Ayes 16:
Noes 59.

The motion was negatived.

MR. DEPUTY-SPEAKER: The ques-

tion is:

“That clause 2 stand part of the

Bill",

The motion was adopted.

Clause 2 wos added to the Bill.
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Clause 3—(Amendment of ssction 1)
MR, DEPUTY-SPEAKER: Mr. Verma

are you moving your amendrments to
this clause?

SHRI RAM SINGH BHAI VERMA
No, Sir

MR, DEPUTY-SPEAKER: Dr. Pan-
deya, are you moving your amend-
ments to this clause?

DR, LAXMINARAIN PANDEYA. 1
move:

Puge 1, ine 16—
after “egtablishment” ingert-—

“including hotel industry, build
ing and road construction
‘works, construction work done
through contractors and ~uch
establishments” (8)

Page 1, line 17,—
add at the end—

‘and, (il) 1n the proviso after the
words “ghall apply also to",
the words “hotel industry and
to" shall be ingerted. (7)

Amendments Nos 8 and 7 were put and
negatived

MR. DEPUTY-SFEAKER The ques
“CIII. il:

“That Clause 3 stand part of the
Bill,
The motion was adopted
Clause 3 was added to the Bill

Clause 4—(Amendment of section 3)

MR, DEPUTY-SPEAKER There are
amendments to this clanse Mr Verma,

ure you moving?

SHRI RAM SINGH BHAI VERMA.
I am not moving.

MR, DEPUTY-SPEAKER, Are Dr.
Pandeya and Mr. Shastri moving their
amendments?

DECEMBER 8, 113
DR. LAXMINABAIN PANDEYA: 1
move:
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Page 2, line 3~
‘after “establishment” insert—

“including hotel industry, build-
ing and road construction
works, construction work done
through contractors and such
establishments” (8)

‘Page 2, line 11,—

‘after “establishment” insert—

‘“including hotel industry, build-
ing and road consiruction
works, construction work done
through contractors and such
establishments” (9)

SHRI RAMAVATAR
(Patna) [ move-

SHASTRI

Page 2, line 8,—
after “faclory” insert—
“including workshop” (13)
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The term Tactory’ as defined in Sec-
tion 2(f) of the Maternity Benefit Act,
19681 meang ‘factory’ as defined in
clause (m) of Section 2 of the Factories
Act, 1948,

Therefore, it is not necessary to
make this proposed amendment. ] am
sure, the hon. Member will withdraw
these amendments.

231

MR. DEPUTY-SPEAKER: The ques-
tion is that these amendments he ac-
cepted by the House.

Amendments Nos. 8, § and 13 were put
and negatived.

MR, DEPUTY-SPEAKER: The ocues
tion is:

“That clause 4 stand part of the
Bill™.

The motion was adopted.

Clause 4 was added to the Bill.
Clause 5—(Amendment of section 28.)

SHRI HUKAM CHAND KACHWAIL:
I bag to move;

Page 2, for clause 5, substitute—

'85. In section 28 of the principal
Act, in sub-section (3), for the
words “thirty days which may
be comprised In one session or
In two successive gessions, and
it before the expiry of the
session in which it 18 so laid or
the session immediately follow-
ing,”, the words “three days
which may be comprised in one
session or in two successive ges-
slons, and if, before the explry
of the sesslon immediately fol-
lowing the sessiom or the succes-
slve, sessions aforesaid,” shall be
substituted,’, (10)

DR. LAXMINARAIN PANDEYA: I
beg to move:
Page 2, for clause 5, substitute—

"B.In-acﬂon%dthewhclnl
Act, in subsection (3), for the
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words “thirty days which may

sesgion in which it is so laid or
the session immediately follow-
ing,”, the words “one week which
may be comprised in one session
or in two successive sessiouns,
and if, before the expiry of the
session Iimmediately following
the sesgion or the sguccessive
sessions aforesaid,” shall be sub-
stituted.”. (11)

ft gewier wgTm WX
TaeHe ¥ At F v s@ A wEAT
Y f& = W oSrowd weRm X 30
fam »aT & TH $T UF QB AT
U | ¥ UK dgq BT & W
SiEs Ames g oA & wwaw g fw
qdr ot w1 TEAT wina ® {GArIE
1 fewa 5§ grft | ug dWw @
21 fewmv &1 ww@ & wIgm |
T 5 %1 ae ag @ 0« geimm
FT &9 UF GATE €IV, 1 UGS
BT & waAEA & "WICH e §@n
g fF =@ ofr ¥ wamEw W AT
MR, DEPUTY-SPEAKER: Now. the
hon Minister.

SHRI BALGOVIND VERMA: 1
think Dr, Laxm! Narayan Pandeya had
also moved a simil~r amendment. He
may also be allowed to speak.

MR. DEPUTY-SPEAKER: If he does
not '‘want to speak, why should I allow
him? Now, the hon. Minister is insti-
gating him.

DR. LAXMINARAIN PANDEYA: 1
may also be allowed to speak....

SHRI BALGOVIND VERMA: The
suggestion of the hon. Members is.....

MR. DEPUTY-SFEAKER: The hon.
Minister wanted the hon. Member to
speak. Now, he is going to speak. 8o,
let the hon, Minister wait.
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Laxmi Narayan Pandeya have sent
two amendments, that is, that the ex-
isting provision for laying of rules
made by the Central Government
under the Act before Parliament may
be amended so as to provide for lay-
ing of rules before each House of
Parliament for a total period of three
days, as in Shri Kachwai’s amend-
ment, and for a period of one week,
as in Dr. Laxmi Narayan Pandeya's
amendment, which may be comprised
in one session or in two successive
sesgions. The Act at present provides
for the laying of rules for a total
period of thirty days which may be
comprised in one session or in two
successive sessions. The Bill seeks
to amend the existing provisions for
laying of rules so as to provide that
the period of thirty days shall com-
prise in two or more guccessive sess-
sions. The proposed provision is
based on the model clause for laying
of rules, as recommended by the Com-
mittee in Subordinate Legislation of
both Houses of Parliament, and no
w“ in thiz appears to be called

DM -ASER 3, I Demefh OAmdt) by

_Theretare, 1 hope that both the hon,
Members will ?l'lthm thidr
amendments.

MR. DEPUTY-SPEARER: I shatl
now put amendments Nos. 10 and 11
to the vote of the House,

Amendments Nos. 10 and 11 were put
and nepatived.

MR. DEPUTY-SPEAKER: The
question is:

“That clause § stand part of the
Bill",

The motion was adopted.
Clause 5 was aded to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill

SHRI BALGOVIND VERMA: 1 beg
to move:
“That the Bill be passed”.

MR, DEPUT-SPEAKER: Motion
moved:

“That the Bill be passed”.

i At (wreft)  (weem)
Wi o, W (T 4T Q@ e
& 3 qrawgn Tgar g1 g A

o wg ¥ % ug o gz wT B W
<@ § g ity €, & g 6
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(Amdt) Bill lopment and Regulation) Amdt. Bil
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g ah 3% W & W W qﬁmgfpm-m. The
# for =g . fely WY wETT &Y .,
The motion was adopted.
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T T fY | Gﬁt‘ﬂ'( MANIAM): Sir, I beg to move:
I X rgary & fF owedt ¥ W “That the Bill further to amend
@ wefr wfgemdt o T wIH the Industries (Development and
M @ ) v RO IR B
fradge & fs @ T EETRL W1 sideration”,
W W W RO X W ot Bill which has bee
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amending section....
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MR. DEPUTY-SPEAKER: Why do

you want to raise it now? He is only
moving for consideration.

st 7y fom@ o fag sa Al
off #Y awg 8 AT 611 gm W
I A AR well "AEEy ¥ 7o frduw &
TR A, N gy ¥ wavga fay ¥,
wer gy A e fafree ofifeafaat
& %TOT Zq FF W) 7T Y forer ww T

MR DEPUTY-SPEAKER'
can come at a later stage

st ny femd ¥ ga for ar
f& 3o wwa & fag, o foor § o=
far s | & v @Y AR 9w
w o 98T | 3w F W9 o faw
* sy 9y |
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MB. DEPUTY-SPEAKER:
only moving for consmderation,
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MR DEPUTY-SPEAKER:
cannot. low can you?

That

He is

You
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MR. DEPUTY-SPEAKER: Oprder
please. There are certain wellesta-
blished procedures for that, After the
Bill has been moved for considera-
tion, there are s0 many means open.
If the Minister agrees, if the
agrees, the discussion of the Lan
be adjourned. But that doeg ek
come now It comes only after he has
moved,

SHRI MADHU LIMAYE: He has
moved

¥ & wdfr wEm w1 qgAT AW
TR & o7 O A B | AT IAA
s dmargrganag e

MR DEPUTY-SPEAKER: Let it
be done 1n a proper procedure (In-
terruptions) By by-passing, you are
violating all procedures

ot wy ol : wIT qAATEd fe
# foq a9 qa 7% |

MR DEPUTY-SPEAKER Order
please

SHRI C, SUBRAMANIAM Even
with 1egard to the submission of the
hoa. Member, even though the Prime
Minister rmght have been busy, my
humble, self was always available for
any consultation Perhaps he thought
that he can only talk to the Prime
Minuster and not to the Minster

Wt oy feerd 7@ wdw
¥ W Ty w g wrd o @
Tg Faw ¥ garw 9T fawme w20

MR DEPUTY-SPEAKER: Order,
please When he finishes, you can
speak and make all thege submissions
(Interruptions) What is all this?

PROF MADHU DANDAVATE
(Rajepur): 1 do not want to inter-
rupt, but I have only to make one
submission
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MB. DEPUTY-SPEAXER: Order, rent regions of the oountry. When

please. There is another procedure.
When another Member is already on
his legs, it is only when he yields
that you can interrupt. I can not ask
him to sit down. That would be most
irregular. If he does not yield, I can-
ask him to yield.

PROF, MADHU DANDAVATE: You
can request.

MR, DEPUTY-SPEAKER: I cannot
request. I have asked him to make
his speech, moving the Bill for consi-
deration.

PROF. MADHU DANDAVATE:
Then please tell us the procedural
point. Suppose some Members want
to make a request to the Minister, at
what stage can it be done?

MR. DEPUTY-SPEAKER: He can
make it after the Minister has made
his speech.

PROF. MADHU DANDAVATE:
That is what we were asking.

SHRI] C. SUBRAMANIAM: This is
a ghort Bill which has been introduc-
ed with the object of amending Sec-
tion 10 of the Industries (Develop-
ment and Regulation) Aect 1951, with
a consequential amendment to Seclion
24 of the Act. A new industry, viz.,
“Linoleum, whether felt based or jute
based” is also proposed to be added
to the First Schedule of the Act.

The Statement of Objects and Rea-
sons attached to the Bill outlines the
background against which this legis-
lation has been introduced. As Hon-
ourable Members are aware, the
main instrument available with Go-
vernmeni for the regulation and
growth of industries is contained in
the ' industtial licensing system.
Licensing determines the capacity of
the product that is allowed to be
manufactured in any particular under.
taking in order to regulite the owner-
ship 'of the means of prodaction among
dilifeveny entrepremeirs and in diffe-

the Industries (Development and Re-
gulation) Act became law in 1051
there were a number of existing
undertakings which were ﬂ&?y in
production in the industries were
covered by the First Schedule to that
Act. Similarly, when new indusiries
were added to the First Schedule,
units in such industries came under
the purview of the Act for the first
time. In all these cases, the existing
undertakings were required to regis-
ter themselves under section 10 of
the Act. While industrial licences
issued to undertakings which came
into existence after the commence-
ment of the Act contain details of
the capacity of the unit, it was found
that specific capacity figures had not
been incorporated in registration cer-
tificates issued to undertakings which
were already in the field in industries
to which the Act was made applicable.

15.33 hrs.

[Surt K. N. Trwary in the Chair]

We find that this lacuna has led to
a situation where the authorised pro-
duction level m respect of registered
undertakings has remained indeter-
minate, As a regult, it has been
possible for some of the registered
undertakings to increase their produc-
tion to levels much higher than what
was reported by them at the time of
regisiration. This unregulated in-
crease 1n the production of registered
undertakings has had a detrimental
effect on small and medium units in
certain cases. Further more, it leads
to a disparity in our treatment of re-
gistered vis-g-vis licensed under-
takings.

The Bill seeks to remove this
lacuna by empowering Government to
call for registrafion certificates and to
incorporate in them the cupaclty of
the industrial undertking amnd otha
prescribed pagtiqulars from any clasp
of undertakings 1o be notifieq for .th
purpose. Sfack @ large number &
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registered will be in-

volved, our intention is to fix capa-
cities only in those classes of under-
takings where it 15 necessary in the
public interest to peg capacity to
specified levels. It wall be particular.
ly necessary t0 regulate capacities
in  non-priority 1ndustries and in
industries which have been reserved
for future development exclusively in
the small scale sector.

Section 10 (5) as now framed also
outlines the reasonable and relevant
considerations which will weigh with
Government in specifying capacities
in registration certificates We ghall
pay due regard not only to the level
of production at the time of registra-
tion but also to the current situation
as evidenced by the highest annual
production during the three years
mmmediately preceding the amend-
ment

As a consequential matter, it has
also been provided that individual
undertakings which do not produce
registration certificate for incorpora-
tion of capacity figureg shall be puni-
shable under section 24 of the Act

‘“Linoleum, felt based and jute
based” 1s being added to the First
Schedule of the Act because this is
an important industry which needs to
be regulated in the public interest

Sir, I trust that these amendments
will find favour with #I1 sections of
the House.

MR CHAIRMAN: Motion moved:

“That the Bill further to amend the
Industries (Development and Regula-
tion) Act, 1951, as passed by Rajya
Sabha, be taken into consideration

ot wy fewd (wiwr) . @l
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PROF. MADHU DANDAVATE: I
want to point out to you that there
15 a precedent. When the foreign
Exchange Bill was actually being
moved in this House for consideration,
some of us intervened at that stage
and suggested that we wanted to have
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consultations on that. Then the Trea-
sury Bench representatives discussed
among themselves. Our friends sat
down with them and a very good
attitude was taken by the Govern-
ment. The point of view of some of
the Members of the Opposition was
accepted and incorporated in the Bill.
We are gure that a similar result will
ensue on this occasion also. There-
fore, I suggest that he should comply
with our request.

awmfa wgaw @ &= & yarfaw
BT wrAR FE wreww @y ¢

ot Wy fowd : s W9 SETY
g wra aY gw g sc T Ewa &

waraf agieg ;. AT T P 9%
T FLTFT & 7

oft 7y fewd : grdawA Y
MR. CHAIRMAN: The Rule says:

“At any stage of a Bill which is
under discussion in the House, a
motion that the debate on the Bill
be adjourned may be moved, with
the consent of the Speaker.”

There is no motion according to the
rules.

16.00 hrs.

SHRI DASARATHA DEB (Tri-
pura East): The Minister in the
course of his speech tried to convince
us that this was a very simple and
short Bill. He also tried to convince
the House that his sponsoring the Bill
was to restrict the production capa-
city of the registered industries. He
tried to show that he wanted to res-
trict the growth of monopoly in this
country. But we know what will be
the fate of such regulations. The Iaw
of capitalism ig much more powerful
than your regulation. The minister
slso knows that. You cannot succeed
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in regulating monopolies in this way,
unless you take drastic steps to curb
thé monopoly industries. You are
nothing but a bye-product of the big
monopoly houses. Even without this
measure, various methods can be
adopted to protect the =small and
medium industries. There is no state-
ment of objects and reasons appended
to this Bill which has come here as
passed by Rajya Sabha. In the Bill
introduced in the Rajya Sabha, we
find it is stated in the statement of
objects and reasons:

“It has come to the notice of Go-
vernment that certain registered
undertakings have increased their
production to a much higher level
than what was reported by them at
the time of registration. Such in-
creases are likely to be detrimental
to the interest of small and medium
units and also likely to lead to other
adverse regults.”

Nowhere he has mentioned in his
speech what would be those adverse
effects.

You say you want to have this re-
gulation to protect the small and
medium industries, Even in the parent
Act of 1851 there is a provision under
section 18 (G) under which Govern-
ment can control prices and can move
in certain other directions which can
easily achieve the object of protecting
small and medium industries, without
taking recourse to this Bill. What is
the justification for imposing restric-
tions on production in this country
where everything is scarce and pro-
ductivity is very low? Even assum-
ing that the mnister is sincere in
implementing these things, we know
i practice such type of regulation
will not apply in all cases. Favouri-
tism will be there. The production
of some industrial concerns will not
be restricted. Some industries in
certain regions will not be restricted.
Only in those industries where Go-
vernment of India want to reatrict
production, their productive capacity
will be restricted. In that way, they
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regions toncrease thefr productive
capacity beyond that mentioned at the
time of registration. That apprehen-
sion is there,

We know that expansion of indus-
tries is very necessary, That can be
done by taking over the foreign con-
cerns without any compensation. We
have been asking the Government all
along to take over the foreign con=-
cerns. But they will not do it. They
are incapable of doing it because they
rely on the foreign industries also.
Government from its very inception
has been pursuing a pro-monopoly
licensing policy. That can be found
from the unchecked growth of two
monopoly houses—Birlas and Tatas.
These two houses have become in-
dustrialised to the extent of Rs. 1400
crores and they together control 75
per cent or so, or more than 50 per
cent of the total capital investment in
the country. Even this regulating
measure will not check them. Rather,
the benefit will go to the same houses.
This apprehension is prevailing not
only in the minds of the opposition
but also in the minds of Congressmen.

Many Congressmen expressed their
critical views against the licensing
pohicy of their party Government in
the parliamentary party meetings held
recently. They appeared to have de-
manded the changes in the Govern-
ment’s Industrial Licensing Policy. I
ask those Congressmen not to confine
themselves within their party meet-
ings alone. Let them join with us;
let them stand firmly and make agita-
tions against this Government to
change this policy. But I am afraid,
they have not got the courage to do
that thing.

Very recently, this Government
have evolved certain industrial licens.
ing policy by which upto Rs. 1 crore,
no licence will be required to start a
factory, etc. It means, these big in-
dustrial houses tan start a newt indus-

announced in the House that they are
going to give priority to backward
régions. But still we find that this
regional imbalance is there, Even
after giving that assurance, we find
that no new industries are coming up
in the backward regions, particularly
in the eastern region, for example, in
Assam, Tripura, Meghalaya, Manipur,
etc. They have not takem any inita-
tive in this direction. Even when the
Manipur State Government wanted to
start a cement factory, this Govern-
ment refused in the beginning. Now,
we are told that they have agreed.
It is good. But why should the back-
ward regions be agitating about hav-
ing certain industries there? I think,
the Government itself should have
taken an initiative and started this
type of industries in the backward re-
gions. Otherwise, you cannot remove
thig regional imbalance in our coun-

try.

In this connection, let me quote in
Bengali two lines from a Bengalee
poet—of course, it is with reference
to God—who wrote:

Nachai Putul Jatha Daksha Bajikare
Taman: Nachao Tumi Arbachin Nare.

The meaning is: You make imma-
tured human beings to play and to
dance a{ your gweet will just as the
expert doll-play master makes his
dolls to play and dance at his sweet
will by pulling string or thread from
the control-room behind the screen.

The same thing can be applied to
the Government in relation to mono-
poly houses because the real policy
makers are big monopoly houses, the
capitalists, the hoarders, the black-
marketeers, the speculators, the land-
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lords and these Ministers are no better
than dolly in their hands.

I ask the Minister: How long will
this policy continue? Let him reply.

Here, 1 want to refer to the Indus-
trial Re-finance Corporation. It was
declared thst the LR.C. should take-
over certain sick industries, run them
and, as soon as these sick industries
regain their productivity capacity,
they could be handed over to the
owners themselves, They are doing
in some cases but not in all cases, The
most unhealthy part of the function-
ing of the LR.C. is that there is no
proper check-up of the production.
No profit has ever been shown; no
amenity has ever been provided to
workers who deserve it under the
Trade Unjon Aet. The workers are
being denied their legitimate rights;
the workers are not being given even
their legitimate wages; no provident
fund beneflts are being given to wor-
kers under in the LR.C.

Some of the industries, such as,
containers industries were closed
down for about four years., About
8000 workers were involved. They
are still jobless and destitute. But the
Government has not taken up this
industry. Whatever Act or regulation
we may pass here will not be fully
implemented in the true interest of
workers. That is why I say that
apparently it sounds nice—and the
Minister also wants to gonvince us—
but by this regulation, I am afraid,
they are giving full authority to the
monopoly big business houses and
they are practically selling our coun-
try to the big people,

In this connection, I have to refer
to one case. There has been a long-
standing dispute between the workers
and the management of Patel En-
gineering Company of Jamuna Hydel
Project in Nahan District of Hima-
chal Pradesh. The company retren-
ched 53 employees In September
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1973, 18,000 vmrkm held a dma
stration in protest. .

MR. CHAIRMAN: How is it re-
levant here?

SHRI DASARATHA DEB: I am
referring to the workers' case..

Instead of reinstating the retrench-
ed employees. ..,

MR. CHAIRMAN: Please be rele-
vant. Do hot bring matters which are
not relevant.

SHRI DASARATHA DEB:....in
defence of the Patel Engineering Com-
pany, the police arrested the workers
and evicted them from their shades.
The police arrested even the lawyers
who were defending their case in the
court of law....

AN HON. MEMBER: Under MISA,

SHRI DASARATHA DEB: . ,under
MISA and one MLA was arrested; his
names is, ..,

MR. CHAIRMAN: Please do not
mention the name of anybody with-
out giving notice to the Speaker.
That will not go on record You
should not take the House unawares.
It is not relevant also.

SHEI DASARATHA DEB: The
workers were arrested, and even the
lawyers who were defending their
case were arrested under MISA and
they were beaten severely by the
police. Even medical assistance was
not given inside the jail. This is a
terrible thing. The Central Govern-
ment must look into it. A reign of
terror was let loose, The workers
were being removed even from thei:
shades. That is why I wanted to
refer to this case, Government must
take certain steps against those
people. Otherwise, where is demo-
cracy? People are not able to have
even their legal defence! That is why
I say that the Government must take
certain steps here.

I would again say that this Bill, in-
stead of regulating the big industrial
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PROF. MADHU DANDAVATE (Raj-
pur);: I would just like to bring it
to the notice of hon. Shri C. Subra-
maniam that in this House there
were two or three earlier precedents.
For instance, when the Criminal Pro-
cedure Code (Amendment) Bill which
was referred to the Joint Select Com-
mittee and on which discussions were
held for more than a year, came up
before this House and even when the
clause-by-clause discussion was taking
place, almost at the fag end of the
discussion. a motion was moved that
the discussion be postponed because
a particular i1tem had to be discussed
by both sides of the House, Again,
during the consideration of the Fore-
1gn Exchange Regulation (Amend-
ment) Bill, a similar procedure was
followed.

Therefore, my humble request to
the Minster that there are members
on both sides of the house who would
like to discuss the matter with the
hon. Minister and also with the Prime
Minister and after this discussion, it
the Bill comes up before the House,
I think the point of view of a number
of members on both sides of the
House can be accommodated. Because
this was not referred to the Select
Committee, that is why I suggest this
particular procedure and I would ear-
nestly request the Minister to accept
this motion and postpone the discus-
sion so that we can have a better
accommodation of our point of view
which may still be Incorporatel in
the BilL
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SHRI S. M. BANERJEE (Kanpur):
1 fully support the motion moved by
my friend, Shri Madhu Limaye I
bave ihree grounds for that.

One is that 1 have gone through the
proceedings of the other House. I
think there also first of all this Bill
was taken up as a sort of a very in-
nocuous Bul, but, later on, as the
discussion proceeded, hon. Members
did realise the far-reaching implica-
tions of the Bill and every one of
them was practically convinced that it
required some changes. Here also
many amendments have been moved.
Betore this Bill was properly discuss-
od in thig House, I would urge upon
the hon. Minister—if he has never
referred it to the Select Commitiee, it
18 very difficult for him to do so now
because it has been already passed
py the other House and there one
amendment bas been accepted—
here also an official amendment
has been moved and many other
amendments are there moved by
Mr. Madhu Limaye and others and I
do not know whether the Minister is
inclined to accept any of fhem. But,
after going through the Bill and its
far-reaching implications—even during
the half-an-hour discussion, you were
presiding at that time, when certain
questions were asked, the hon, Minis-
ter was kind enough to say that the
same questions whether there should
be a radical change in the licensing
policy, etc., would be discussed when
this Bill comes up. So, if this Bill is
postponed for a couple of days, we
can have a very close discussion with
the hon. Minister and get an under-
standing and we can move certain
amendments—I do not have any ob-
jection to the Government itself com-
ing forward with the amendments,

There are instances when the dis-
cussions were postponed on controver-
sial Bills. For instance, when the
Aligarh University Bill which was not
referred to a Select Committee, came
up, the hon. Minister called a meet-
ing of all Members of the House and
360 amendments were moved but they
were not referred to the Select Com-
mittee. Ultimately, the Minister ac-
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ceded to our request and he invited
us to a meeting where we discussed
certain amendmentg and certain am-
mendments were finally accepted.
Again a notification had to be issued
by the President. So, what all I want
is that once we are going to pass this
Bill, we want that the Minister should
give us an opportunity for a discus-
sion. This motion should be accepted
80 that discussion may take place. J
assure you and the Minister that we
have not the slightest idea of scuttl-
ing thus Bill. We want o discuss
everything. Many points have been
mentioned in the half-an-hour discus-
sion. Some of our points were com-
mon. Even the Minister's reply, to a
certain extent, was satisfying to us.
So, I would beg of you to accede to
this request of ours, Let the ruling
party accept this in good faith, We
want only to make the Bill foclproof
so that this Bill may not give another
handle to monopoly houses to reap
the harvest at the cost of the nation.
This i8 our respectful submussion to
the hon. Minister through you.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): I would like to make this
submission to the honourable House
that notice of this Bill was given dur-
ing the last session and this has been
before the House for more than three
to four months and in addition to
that, this has been on the Agenda for
the last one week and nobody had
cared to come and tell me, these are
the implicationg of the Bill and we
want some clarifications. Nobody had
cared to come and talk fo me, None
of the hon. Members who now ask for
adjournment ever came o me saying
these are the difficulties and we want
a discussion. And, I had gone through
the amendments. If there were any
amendments of a complicated nature
and therefore requiring detailed study,
certainly, I would have considered
them. 1 have gone through these
amendments and they are not of that
nature. I do not know whether they
have anything else in mind but 1
thought so far as these amendments
are concerned, we could discuss them
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in the House, and tske decisions. As
far as I am concerned, I have an open
mind And, after all, this is a gene-
ral discussion and this discussion will
not be over today. The time has been
extended If any of the hon Members
want to discuss anything, I am always
avalable to them and even tomorrow
morning we can discuss and if they
could convince me that certain things
will have to be done I would still
consider them and give further thought
about them But, at this stage I am
sorry, they are not justified in asking
for a postponement without giving any
notice that they are gomng to ask for
postponement I wash they had taken
the ovportunity to discuss with me
earher because this matter has been
before the honourable House for a
long f1ime

SHRI VASANT SATHE I just
wanted to say that sometime back my-
self and my honourable colleague Shr
Vayalar Rava wanted to meet the hon
Minister Shm C Subramamam about
this very thing because we had certain
amendments 1n mind which we want-
ed to be moved and Mr Vayalar Rav:
told me that he would have a talk and
fix up some time for it, but probably

because of Mr Brezhnev's visit, the

meeting could not take place

SHRI C SUBRAMANIAM 1 can
assure you, nobody had talked to me
about 1t

SHR! VASANT SATHE
have nothing to say

DR. KAILAS (Bombay-South) I
had also phoned to his P A to meet
the Mmister I wanted to meet ham
about this Bill and talk io hum but
I could not meet him
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SHRI DINESH JOARDER (Malda)
Sir, we want an assurance from the
Minister
MR. CHAIRMA - No, please.

SHRI DINESH JOARDER We want
to know whether he is going to call
us for a Conference for a Tdclssfon
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at his convenience to-day or tomorrow
at any time,

MR. CHAIRMAN: You will hear
the Minister.

SHRI C. SUBRAMANIAM: 1 am
prepared to be at their disposal at
9§ O'clock tomorrow. If they want to
meet me, certainly, we can meet in
the Parliament House, in my room, if
you don't mind,

MR. CHAIRMAN: So, you are with-
drawing your Motion.

SHRI MADHU LIMAYE: Ves, Sir.

SHRI VASANT SAHTE (Akola):
Mr, Chairman, Sir, this is an impor-
tant Bill sithough prima facie this is
a simple Bill. But, as the hon, Minis-
ter, while introducing this Bill has
himself pointed out, it is of basic im-
portance because of its far-reaching
implications. There were certain
lacunae or rather I would say a cer-
tain attempt was made by the indus-
trialists to utilise ingeniously certain
provisions in the Act for their owm
purpose to avoid the object of the
Act. As the Act stood, there was a
provision that an undertaking which
was being registered under the Indus-
tries (Development and Regulation)
Act, 1851 had two specific things.
That is, certain undertakings were re-
qguired to furnish information regard-
ing the monthly installed capacity, the
number of shifts, the number of work-
ing days in a month, past production
during the last three years ete.

Kindly see that already there was
this provision of giving monthly ins-
talled capacity, furnishing information
relating to the monthly installed capa-
city. After all, when 5 factory is
secking registration, it gives its mon-
thly installed capacity that is suppos-
ed to be the capacity of that factory
to produce the goods or articles for
which that is making an application
or seeking a certain registration. It is
obvious because it also gives the
shifts. It will give information as to
how many shifts the factory will be
working and what will be its monthly
installed capacity etc. Nobody can
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really produce more than what the
instailed capacity is. Therefore, we
know that under the Act itself, if a
factory were to furnish what is its
monthly installed capacity, it has to
give what its monthly production
capacity is. There is no need to spe-
city further as to what the production
capacity is because the production
capacity cannot be more than the ins-
talled capacity. Merely because these
words ‘productive capacity’ were not
spelt out or required to be mentioned
in the registration certificate, the em-
ployers and the factory owners took
advantage of the so called lacunae,
which 1 would like to put it, and in-
creased their capacity. They increas-
ed the installed ecapacity, brought
about expansion, without seeking fur-
ther licence and without seeking fur-
ther registration. Not only did they
do this but they did one more mischief
namely that by having satellite indus-
tries or factories contracted out they
increased their capacity indirectly
also. All these ways and means were
utilised by these houses. I shall not
go into the question of big or small
here but mainly they were big houses.
Because of this mischief, this amend-
ment js being brought forward now,
as I understand it.

In the Statement of Opjects and
Reasons, it has been clearly stated:

“It has come to the notice of the
Government that certain registered
undertakings have increased their
production to a much higher level
than what was reported by them at
the time of registration. Such in-
creases are likely to be detrimental
to the interests of the small and
medium units and also likely to
lead to disastrous results.”.

I personally fail to understand
very next provision that is being
made. when a simple thing really
ought to have been done. In the pro-
posed sub-section (4) of section 10,
it has been said that:

“The owner of every industrial
undertaking to whom a certificate

the
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of registration has been issued un-

der this section before the com-
mencement of the Industries Deve-
lopment and Regulation (Amend-
ment) Act, 1973 ghall....”.

Here, 1 want to make one concrete
suggestion. Then, we have the provi-
sion:
‘It the undertaking falls within
such category or within such class
of undertakings as the Central Gov-
ernment may by notification in the
Official Gazette specify in thiz be-
half.”.
1 would hke to know why this is
being done The Indusiries Develop-
ment and Regulation Act applies to
the industries mentioned in the Sche-
dule to the Act All those industries
automatically come under this, because
all of them are guilty of this mischief
which we are trying to cure. If that
be so, why should we cure the mis-
chief only in respect of certain indus-
iries and exclude the other industries
covered by the Act by making a fur-
ther provision that only those indus-
tries which are specified in the notifi-
cation would be covered under this
amending Bill? I would like to sug-
gest that it may be considered whe-
ther this is really essential

The second thing that I would like
to suggest is this After the words
‘within such period as may be speci-
fled in such notifications'. we have the
words:

“the certificate of registration for
entering therein the productive
capacity of the industrial undertak-
lim: ”and other prescribed particu-
ars.”,

Al] that we need to say here is:

“the productive capacity of the
industrial undertaking as on the date
of registration”

That would have really solved the
problem, or cured or corrected or set
right the mischief For, what is the
object of the B{fll?

DECEMBER 3, 1978

Regulation)
Amdt. Bill 508
As stated in the Statement of Ob-
jects and Reasons; it has come to
the notice of Government that certain
registered firms have increased their
productive capacity to a much higher
level than what was reported by
them at the time of registration. 8o,
whatever was reported by them at
the time of registration ought to
have been entered in the normal
course in the certificate of registra-
tion as their productive capacity. But
that has not been done. Later on,
after the date of registration, they
have increased the production illegal-
ly and clandestinely. This is the
mischief which has come to the notice
of Government and which they want
to set right. If that be s0, why
should Government not say that they
would accept whatever was the pro-
ductive capacity at the time of regis-
tration and that figure would be
entered as the productive capacity?

After that, if they have expanded,
you must have some otber provisions
of compensating for that either by
penalty or compensation or putting
restriction that that additional capa-
city must be utilised only for export
and will not be released into the in-
ternal market. You could put some
such restrictions 1n the interest of the
nation—I am talking of additional
capacities illegally brought about
We are introducing in sub-clause (5)
the provision:

“In specifying the productive ca-
pacity in any certificate of regis-
tration issued under sub-section (3),
the Central Government shall take
mto concideration the productive
or installed capacity of the indus-
trial undertaking, as specified in the
application for egistration .”

Later on we say:

“the level of the highest annual
production during the three years
immediately preceding the commen-
cement of the Industries (Develop-
ment and Regulation) Amendment
Act 1078.. .*
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Supposing it wes registered in 1068 or
1965 and if they had expanded there-
after? What do we say here? Three
years before, whatever their capacity,
that we will take into consideration,
Are we having Iin mind regularising
and legalising an expansion brought
about by them in this clandestine man-
ner? That is my fear and apprehen-
sion if things stand as they are, I
would like a clarification on this, be-
cause if this fear is correct on a read-
ing of the Bill, it would be defeating
the very object which we have in
mind That is my humble submis-
sion,

I do not wish to go at this stage
into the question of amendments rela-
ing to the houses when we lay down
the conditions We have proposed
certain amendments, myself and my
colleagues, about puting restrictions
" on foreign companies, as to what we
should do in this regard by way of
putting certain other restrictions.
This is because the hon. Minister has
slieady said that we may discuss it
separately, But I am pointing out
today for the purpose of our under-
standing certain basic lacunae in the
Bill which, according to whatever
little experience of dealing with law
I%ave, will open the floodgates for
mischief, regularising and legalising
the mischief, because all that they
have to do i8 to come and say: ‘Sir,
during the last three years this was
the additional capacity we had reach-
ed; enter it in the certificate.” Along
with other things, this will also be
taken into consideration.

After gll, this is a legal provision
we are bringing about to serve a
very laudable objective which was
originally in our mind, to protect
small industries from competition of
big industrles who get centralised,
Eievelaping monopolies and not allow-
ing small industries to grow.

1 would like to0 make one more
suggestion. I suggest that some pro-
vision cun be made, requiring these
units who have expanded their ca-
pacity to shift to backward areas, to
under-developed areas. Because, to-
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day, all your industries are concentra-
ted in Bombay and expanding in
Bombay and Calcutta and other big
cities, and with what problems: you
know very well The problems are
not only social, political and econo-
mic but even moral. You cannot
have a balanced growth and you
cannot provide employment to all
people in Bombay and Calcutta today.
Therefore, these industries have to
be decentralised, and if decentralisa-
tion has to take place, you will have
to ask these industries which are to-
day concentrated in these areas to
go to the under-developed regions.
For industrial development, I would
consider the rest of the entire coun-
try as backward except thoge concen-
trated pockets. Let those industries
go to the hackward areas where their
are infra-structure facilities. @ Why
should not those industries, who have
1llegally expanded without having a
licence and without having a registra-
tion, be either declared illegal
and be penalised or even punished
under section 24 if that is necessary,
or, let them go to the backwarg areas,
the other infra-structure facilities be-
ing provided by you? We do mot
want to be unjust to them. But there
will have to be some such positive
efforts to see that the industries are
shifted to the under-developed areas.
Only then our basic objective will
be served. Otherwise, I am afraid
this Bill, with the best of objective
and intentions and motives, may not
serve its purpose. That is why i
would request that the Bill be given
a second thought.
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wrer Wi Wiy Warew ¥ o T
sré & o nff 1wt § o g e
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Twwd § 1 ¥fer v feliaw o Pk
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SHRI C. BUBRAMANIAM: I do

not think it is a point of order against
the Bill,

MR CHAIRMAN: He wanta to
know whether you can tell him to-
marroy.

SHRI C. SUBRAMANIAM: We

have taken opmion before proceed-
mg with the Bill,

ot wfomd:  Qei-wmw
wie § | ag oy & faX fr faw
wraww § ar wfY, Qareh A Wy
@ T oy |

wrarafer steg ¢ Qe o Ay
i ¥F & T & ag faw s
wr g

ot o femd - v TET oW
FgT & awnfa agRa, A rg G g e
QETHT-ATH WY A & ¥ fawr &yvav
mr g
SHRI C. SUBRAMANIAM: Lect
him carry on the debate. I will be
able to snswer the points. If they
think at that time somebody else will

have to clear the doubts, we can con-
sider it then.

ot wy fomd . wgw ¥ fad ord
qraAY wTA ¥ ey §

warefy s ;W age |
oot wrerow wer §
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BERL 8. M: BANERJER: The point according to the Attorney-General's

8.

e K e put a speeific question.
The Siatement of Objects and Rea-
sons 18 not now in the Bill; it was in
the Rejya Bebha Bill, They must
have raised that point. They have
not raised it. Now Shri Limaye has
raized the point whether the
Jtlorney-General was consulted or
the law officers were consulted, The
hon. Minister says that he had con-
sulted.

SHRI MADHU LIMAYE: He did
not say that; he said legal opinion
was talten: he is very clever.

SHRI 5. M. BANERJEE: Legal
opinion is taken before all the Bills
are drafted. We want to know whe-
ther it is possible to lay that legal
opinion on the Table of the House or
passg it on to us, we want to say whe-
ther the Bill is in consonance with
that or there is some difference.

DR. KAILAS: If legal opinion
has been taken from the Atforney

General, it may be placed beforc the
House.

ot ay foord : gwnfa e,
wr feden sa )W dwedw g
T 1 wRA ¥ vyt § v vt oot
I T S TR ¥ fay wrfme
farar oM | B I AT wER § T
ag faivir seafaar faart sdr s
<t §, S wrerdz arsifera & - o wg
qg ¥ f& w wnpe & oge welt W
ot wigwx ¥ ag 9 & v
LA

FRQF. MADHU DANDAVATE:
‘On this point, I shall quote a prece-
dence which might help the Minisfer
and also the Chair. Once there was
a rontroversy regarding the MRTP.
Act and the Report of the Commis-
sion. The Minister of Company
Affalrs made a reference to the legal
opinion given by the Attdrney-Gene-
ral.snd he said that when he con-
sulled legal opinicn, when' they put
forward that opinlon befire thé Héuse,

opinion, section 62 of that Act makes
it incumbent on the Government that
all the reports should be submitted.
Bimilarly in this case if the opinion
of the Attorney-General Iz put for-
ward before us, as Dr. Kailas rightly
pointed out, it will help the debate,

SHRI C. BUBRAMANIAM: It is
the question whether the Bill is neces-
sary or not. Let them make the point
that 1t 1s not necessary. I shall try to
convince the House that it is neces-
sary. And if there is any legal pomt
which I am not able to explain to
the satisfaction of the House, after
all these are all persons whom we
consult, if there is still some doubt
in the minds of the Members, they
can say that the Attorney-General
should come and explain the position.
We can consider that at that stage.
I am quite confident that I will be
able to convince the House that this
Bill iz necessary.

ot 7y formdl : qg AT A RA Y
wwer & 7 sl srve ¥ wre wreer ¥
=€ wfiw off & fx T N wr
wTaEEar § 0

wwfe ol amt fedw @
LA ACE LR R L

ot wy fewd : fede o oft &Y
TEAT § X G HTARTE TR A |

What is this? I do not understand.
There iz nothing to hide.

wafy wERT W9 WA FE
w%3 § fes wrore sioft e & Y Wi
T W awd @ gerliam W
AT FY wETw N, ar I°F W AT
gy | >
" oo wy fed @ wn WY
mmfn-ﬁswmﬂﬁ-m

.
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REFAmAT @ ¥ 7 ug WY foard
g7 § wE g W e nd
W @ T aww ww | gEray
g W ag Wifefrm faeet wifeg
I TN v v 97 w1 MW ATLE
tRH o ae g1 o7
WY ¥w w7 fgw Qv g, g #Y o 3w aT
fgarag) . . (wewm) | . .
WSS WA, WY §5 whern § g
T @g?

awiafn wgaw : wa W NEr
AT | 17 kT W 1 IR
T gaer wfag ag faw /g o

st wy fowmd : wew wEaEm,
oY TR sA s L . .

st aia - & 9w ¥ qarfaw
WY agE wifeg T ¢ o g8 anw g
TG WTewr aw T Wt e faoig
Lud!

oft vy fowd : gw dwawa A4,
2fez gy ey § RN aw

MWHNEAE | T ag gH 7T @
st wigAsTaqm & ?

SHRI NIMBALKAR (Kolhapur):
If what Mr. Limaye has said turns
to be right, the whole debate is use-
less. That is why a ruling is neces-
sary at this stage.

SHRI C. SUBRAMANIAM: You
should give some credit to the Gov-
ernment. We have gone into the
whole thing and it is only on the
basis of full investigation and exami-
nation, we have thought It neces-
sary to bring forward this Bill. Let
them argue that it is not necessary
and we will convinee them.
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SHRI- 8, M BANERJEE: It you
ablow me to resd the procesdings of

MR. CHAIRMAN: That i3 not ths.
practice.

SHRI S, M. BANERJEE: I am.
saying from" memory.. Although the
Minister said it is a short and simple-
Bill, still hon. members have demand--
ed a comprehensive legislation.

wamfa  wew @y gihg,
IEIN ¥ A WY QR §¢ feay e
wifafraa I o Wi afafmr
& a7 A TW  FHTR(IA T W1 I
Feg faw T, atay faw wg
g & | e s wwed § fR A,
7g gy & O wiw 9w w7 & A,
I BT qg AW A | WA A€W
qefY, 99 & a® § WA CETHT-ITH
W TE@ENRWITRN T F XA
o %Y Wy &0 7§ | afwy, e
afeg )

=Y ga o YW o wawt : A fex A
& ®Y st faemm gy |

wamefa s : wg Iw@ #
fearaer o |

ot wy femd @ 7 F@ 7 W@
AT efoy  do grgw AW ¢ E
Iq & AT A AY NWR ?

wwiafer wREw TG T AT §
ey ¥ forg, &Y W W e e
g

oY qao qHo Wt :ﬂifﬂi\‘g-
e AT wr www Y g 1 A e g
war wry wrgy § e e wree fer
o fr WX ? e & Awwr § oA
AQ Wrerdr & T P o wrer Fek
& am) .
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gl " ¥ ol 0g §
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SHRI S. M. BANERJEE: §Sir, I
fully support some of the points men-
tioned by Shri Sathe. It is surpris-
ing that after & lapse of 22 years
suddenly they have realised that there
is a lacuna. But by this time all the
business hou.es who enjoy practically
monopoly in trye, jute, textile, cosme-
tics, elc, have enjoyed fully. There
is nothing to end their monopoly or
stop their further expansion. The
fate of the Monopolies Commission 1s
known to us. Hardly a Chairman
could be found because it is the busi-
ness houses who declde as to who
should be the Chairman of such a
commission. The Sarkar Commission
Is stil} there and has not submitted
its report. The terms of reference of

2492 LS—11
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this commission are very broad. They
sre investigating ioto the wvarious
malpractices of the big houses. Theay
started with Birlas and other houses
are also being investigated. It is
!urprim_mtbatatthisﬁmwehﬂ

318

a simple Bill; it is a
agree, it is both simple short,
But what are the far-reaching impli-
cations? I3 it not m fact that in this

poly? In the case of foreign compa-
nies here, the repatriation of their
profits to their countries has increas-
ed to an extent that we cannot
possibly imagine. I am told, only
the toothpaste industry has repatria-
ted iheir profits to the tune of Rs. 9
crores annually. Whether it is Col-~
gate or Palmolive or other company,
the repatriation of their profits iz to
the tune of Rs. 6 crores annually,

On that day, during the Half-An-
Hour Discussion, we did request the
hon. Minister to let us know what
his plans are, how he is going to
plant it, how the foreign companies
are going to be controlled, how the
foreirn exchange remittances can be
minimised, what will be the future
policy of import and export and all
that. We want to know whether
those industr:es which want to thrive
purely on the indigenous material
and on their own with a limited ecapi~
tal can also thrive,

It was with the greatest difficulty
that the Indian tyre industry came
up. The Goodyear and other foreign
companies never allowed Indian tyre
industry to come up. With greatest



319 Industries

(Development and me

[Shri 8. M. Bimerjee] Limaye. I have algo seee the amend-
difficulty, certain Indisn tyre compa- MeMs given notice of by my hom.
o e were §hVuh fionss,  fHeris, Skri lahagid dod Sh Das.
sompantes. are; they are not here. I was surpriséd

manner, if you take other industries,
all the medium and small industries

without making any reference to the

i}
|

Eggf
:

was about Rs, 7,000 crores in 19870.
Now it must have gone beyond that:
it must be Rs. 10,000 or 12,000 or even
15,000 crores. A Select Committee
has been formed to plug the loopholes
in the taxation laws, with a view to
unearthing black money. Will it be
possible for us to do so? If the hon.
Minister, Shri C. Subramaniam, does
not bring these monopoly houses un-
der control or at least tame them, it
will be impossible for any Select
Committee to suggest stringent mea-
sures for tax evasion or for unearth-
ing black money.

Coming to the application of this
Bill, here it is said that it shall come
into force from such date as the Cen-
tral Government may, by notification
in the Official Gazette, appoint.
Amendments have been given notice
of by Shri Sathe and Shri Madhu
Limaye that it should be done at
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SHRI C. SUBRAMANIAM: No-

Committee. Now

SHRI MADHU LIMAYE: How are
we to know? You got it pessed in
the Rajya Babha.

warafa g, &4 A T w) 7@
wTr Wy §, dfew T geIr Qe anr
*q® § 1| W7 AR €F W qw@ w74

gt §—Afe gr wEE T WEd
€, wAT g Wy Ew 4

SHRI C. SUBRAMANIAM: This
is what he is saying now.

SHRI 8. M. BANERJEE: I say that
it should have gone to the Select Com-
mittee, 1 am not responsible for the
wisdom of the Rajya Sabha. I am in
Lok Sabha. You can addresg both the
Sabhas, but I carmot. So, you should
have said it there,

The question is very simple here.
Take any member, every member
there expressed his apprehensions.
The ‘Wanchoo Commission also
suggested a comprehensive tion.
The guestion is this. I am quoting
irom my memory. Members after
members said, “Why wisdom has
dawned suddenly after 22 years, where
was this lacuna?! Why was it not
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rectifled? What was the necessity for
it now?” To my mind, this Bill is
going to legalise the illegal acts of the
business houses. How is he going to
stop it? The hon. Minister should
have explained it 10 us right in the
beginning. Even in the other House
he did not explain that. He said that
this is a consequential amendment. In
Section 10, the following sub-gection
shall be inserted:

“The owner of every industrial

what is that notification, we do not

barrel industry was expanded by these
men and how it was regularised
shamelessly by the Minister—not the
present Minister, I am not accusing
him. I feel--I am speaking subject to
corrections—and I hope my apprehen-
sions are wrong. that some of these

illegal acts of the big business
houses are going to be regularised
before the UP elections after the
passage of this Bill. This iz my



apprehension. I may be totally wrong,
I wish T am wrong. That Iz why we
want it to be sent to the Select Com-~
ntittee. The hon. Minister says, ‘Why
you have not moved it?’ The question
iz that sometimes we do not realise
the implications of it. He is concerned
only with one Ministry and the Con-
gress Committee. We have to mpeak
80 many Bills, Sometimes, it looks so
innocuous, so short a Bill and s0
small and gimple a Bill that we do not
realise its implications at the first
glance but later on we come to realise
it. I am not supposed to be a versatile
gemwus Iike the Minister. I realised
this morning when I read the whole
thing and when I read the amend-
ments that we should request the
Minister that it be referred to a Select
Committee and that if he does not
agree, let it be deferred by five or
gix days so that we may apply our
minds and suggest certain ways and
means by which the loopholes may be
plugged systematically, calculatedly
and with a view to see that nothing
comes under this

Now, clause 4 of the Bill says:

‘In the First Schedule to the prin-
cipal Act, under the heading ‘38,
Miscellaneous Industries’, the item
‘Cigarettes’, shall be numbered as
item (1), and after the item as so
numbered the following item shall
be inserted namely:—

‘(2) Linoleum, whether felt based
or jute based,

There are amendments in  which
cosmetics come 1

MR CHAIRMAN® You can take it
up when we come to clause-by-tlause
discussion

SHRI S M. BAERJEE: You were
present, Mr, Chajrman, in the com-
mittee meeting in Bombay when the
Taxation Laws (Amendment) Bill was
considered Mr. Palkiwala was giving
evidence. Thig point was raised that

lamented Pandit Nehruu He was a
man who never used lipsticks. He did
renlise that even in respect of this
minor thing Tt should not be imported.
Why should we depend upon import of

our country are not properly run. That
is why this is there. Let the Minister
check up with the Ministry of Com-
pany Affairs as to how much profits
these firms make, He would com=
pletely support us in respect of what
we say that proper action should be
taken agamnst them.

Then, about the limit of 60 days, I
fully support it There should be a
Iimit prescribed. Otherwise this will
not be taken seriously. I would re-
quest the Minister, if possible, to let
us have the opinion of the Law Minis-
trv We believe whatever he says.
But, I have a feeling that eveu after
the Bill 1s passed the lacuna will re-
main The loophole will remain. The
business houses are clever people and
with the help of their cleverest
lawyers they will be able to mam-
pulate all these things. Monopoly will
result in more monopoly and expan=-
slon of monopoly. I have not seen
any monopoly houses being abolished.

Now, with the slogan of joint gector,
it is a wishful thinking which is in-
dulged 1n by certain business houses
that they should enter defence. They
think they should also manufacture
them Thev say, “look, what is
happening in America. There are no
defence factories under the U. 8 Gov-
ernment. They are all done by private
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people; the, country is ours; they aré
also c’o'ti&a ;: all citizens are
equaily patmiotic.” dIdike that it goes
on. .

Then, 8iz, I am surprised about this,
A special alloy steel plant was
sanctioned for Defence, to be located
in Kanpur. The Minister said, it will
be in Kanpur. Thank God that the
foundation-stone was not laid; other-
wise even that stone would have been
removed. Now, tbhey say, no. They
gay, it will not be in Kanpur. The
Planning Commisgion does not
approve of this. They say they wil
have to cousider whether this should
be under Defence. 1 am surprised
about this, Whenever they take a
decision they should take the decision
seriously, but this is not done.

1 do not know what is going to
harpen to automobile industry. We
want sutomobile industry {o be taken
over by the Government. When
Moinul-Haque Chaudhury was the
Miister in charge he said, we are
not interested n taking over the junk.
He called the Birla’s Hndustan
Motors, a junk, although this junk is
producing the maximum number of
cars. It is a question of the entire
take-over of the automobile industry
including Maruti, Otherwise what
will happen is this. Whenever Gov-
einment wants to put their hand they
will immediately say, we are junk,
please don’t touch us. What happens
is this, Government is only taking
the sick mills only as if they have
eslablished a hospital for sick mills.

With these words, I would request
the hon. Minister to kindly throw
some light or at least educate me.
We have seen various Commission
Reports—Sircar Commission Report is
there—and obstruction after obstrue-
tion was placed by one particular
family and I doubt very much whether
the reports will at least see the light
of the day. Sometimes we are forced
to belleve that the Gevernment also

a party. I do not accuse the
ruling party for this. Sometimes they
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‘do’it. But, in this cqse, if you con-
gider the performance of the last 22
ycars of the Government &s far as
indusiries are concerned, you will find
that there 'was a definite shift in the
palicy towards matipnglisation of in-
dustries. Nationalisation has received
a great sel-back teday in the name of
joint gector or any other thing after
the submission of the memorandum by
Tata. That is why I say that the
Minister should allay the fears in our
minds. A doubt which arises in my
mind no doubt will arise in the minds
of common people also. Therefore, 1
would request him to allay this fear
so that we may try to move cerlain
amendmentis tomorrow after we meet
the Ministei—after my friends meet
him—who will be able to explain
thuse things. Whether I come or not
that 1s not material. If Shri Limaye
or Shri Sathe comes he will explain
it. In 1hus regard, we will all rise
ahove party affiliation. I shall fully
support my colleagues,

SHRI B. V. NAIK (Kanara): Mr.
Chairman, S, I welcome the Bill
presented by the Minister for Indus-
trial Development.

Before I proceed with it, I want to
say that the hon. Member Shri
Bancrjec has placed the extent of
black money in our country at
Rs. 7,000 crores. His further estimate
was that it might be to the extent of
Rs. 10,000 crores unless by definition
of money—I mean the money as a
unit of exchange—as a unit of value,—
unless he has got something very
different from what we, common
people, usually understand.

Let me repeat that the Wanchoo
Committee itself has placed the extent
of rough estimate of the black money
as Rs. 1400 crores. They have multi-
plied it by five to denote the number
of transactions, that is, the number of
times money circulates, approximately
five times in the course of a year. The
total amount of black money that will
be circulated, that is, including &all the
transactions will come to Rs, 7,000
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which is a geometrical
absurdity, So, a part cannot be larger
than the whole of money in circula-

tion. I do not think that the exag-
gerated figure of Rs. 7,000 or 10,000
or sky being the limit is the extent of
black money. (Interruptions). The
extent of black maoney is what I am
referring to I am logical arithmeti-
cally—I am not political at all, if you
can bear with me.

SHRI S. M. BANERJEE: I am
quoting it from the Wanchoo Com-
mittee.

SHRI B, V. NAIK: I have read
the Wanchoo Committee Report along
with the Member, The extent of black
money that théy have estimated for
which they themselves are 30 apolo-
getic as to say this; they cannot com-
pile the exact estimates, the nature of
black money that is being in circula-
tion as such, cames to Rs. 1,400 crores.
I would pot like to labour on this
point. We should disabuse the minds
of the public to the extent of diaboli-
cal financial structure of cur country
that is being presented so that they do
not get scared and alarmed about the

il
g?
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as some of our friends would agree,
where g premium is being placed on
non-production. The only other
comyarable country is an extremely
affluent country in the world where
people are rewarded for not produc-
ing, namely the USA, and that too
not in the fleld of industry but in the
fleld of agriculture, and this 18 because
of the farm surpluses which Rave re-
sulted in a net loss to the farmer so
much so that they have subsidised
non-production of ei her wheat or
corn, But India in the year 1978 is
very very far cry from the afffuent
societies of the West, and I wonder
whether our Government, our people,
our parliamentarians, or our indus-
trialists coulq afford to reward non-
production in this country.

Secondly, we are speaking about
growth. If the production capacity
of a particular factory is pegged at 100
tonnes, and if we say that our coun-
try should have six per cent growth
rate and the planners do this
planning and say whether 1t
should be 6 per cent or 4 per cent or
whatever it may be, how can we have
growth in our economy, unless year
after year, there is a definite enhance-
ment in the production capacity and
in actual production? So, whenever
o particular industrial undertaking
goes into production, we have to pro-
ject over a period of time that its
production capacity will be increasing.
I do understand that there will be a
certain amount of sarcasm that here
is somebody who swears by socialism,
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wiho is able to suy thet thee js o Jusil-
Scation for inevesse in production. I
submit that I am not one of those who
would lke to be apologetic about
enhanced production in our country.

I now come straightway to the
structure of our monopolies which
have recently been dealt with by Dr.
VERYV. Rao and a of econo-
mists as not a monopoly. But it is
given even in the elementary books
on economics like that of Jathar and
Bery that there is a distinction bet-
ween monopoly and oligopoly. But
in reeent times there has been a
changeover in pegard to our approach
in these critical times of rising prices
about what should be done in regard
to the privileges of monopolists.

As the structure of our industry
stands, according to the list published
in 1871, approximately the two houses,
namely, Messrs. Tatas and Messrs.
Birlas between them control Rs. 1,500
crores worth of assets out of Rs. 3,200
crores of assets held by all the 13
monopolists starting from Tatas and
ending up with Kapadias, which means
that in our organised industry as a
whole, out of the monopolies, these
two houses virt command 50 per
cent of the total assets while the re-
maining houses virtually command
the balance of 50 per cent. The rea-
son for my stating this is this. If it
is a question of placing a limitation
on the wealth of individuals and on
the industrial holding of individuals
and having limitations in regard to
the quantum of property rights that
have to be controlled in a mocialist
economy, the road to that will lie not
in curtailing production, not by say-
ing, for instance, let us ray, that the
production of the Hamam soap should
be curtailed; if its production in-
creases, it will go at a much lower
price to the poorer sections of society
who today cannot afford to use it for
the purpose of their persopal hyglene.
So the road %o growth of
monopolies or the growth of the power
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of' e pronopolists  lies fn divently
pulting a celling on the holdings of
these people and not in putting a cetl-
ing on production.

If today we are to control produc-
tion—that seems te be the intention
of this Act—I would submit that in
regard to the industries, whether it
is the big houses or the medium
houses, the greater amount of rub lies
today not in what they produce, not
how much they produce but in res-
pect of the unnatural concessions
that some of these houses have been
able to wangle either from govern-
ments or other local authorities and
thereby create a sort of socio-econo-
mic friction and a problem in the
area of their production. I have in
this House brought umpteen number
of times the case of one monopoly
house trying to establish a factory in
the State of Mysore where unnatural
concessions have been taken by them.
Now, if 1t is not a question of pro-
duction alone, but if it is a question
of these unnatural concessions, whe-
ther in the form of land, concessions
for electricity, concessions of water
supply at the cost of society, we have
to take into consideration the total
cost to our people and thereafter we
will have to arrive at a decision as
to what is appropriate for a particu-
lar industry.

Today Indian industrialists are en-
joying certain concessions which are
not prevalent perhaps in many other
parts of the world. Naturally, it is
also my proposition that industry in
this country is over protected. ‘The
sum total result is that when it comes
to importation of goods or the craze
of the people for foreign goods, they
are virtually writing off the qualita-
tive content of Indian goods, This 1s
because in the course of the last 20—
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taken out 4t ‘the time of the prepara~

tian, gt ithe pueject. report . itself. In

these cigqumptances, .1 woyld suggest
that when it comes to the. guestian of
placing a ban or a limitation on the
productive. capacity, it.should be.con-
siderad: mope:than .once, and -the pro-
ductign in.this country will have to
be jnevessed, . from wh:.chever pactm-
it may come. .

Third&y, I would suggest that the
negative approasch which it is some-
times fashionable, the book socialist
approach which is found to be popu-
lar, will have to be discarded. I think
in this country socialism ‘will have to
‘be saved from doctrinaire socialists
in order to see that the common peo-
ple in this country who do not dis-
tinguish between the brand or source
it comes from get the goods they want
at a reasonable price. They want
goods in abundance. Under these
circumstances, unless  we are able to
increase production which need not
come in conflict with the principles of
distributive justice, unless we are
able to gear up our governmental
machinery for this task, there is no
salvation.

MR. CHATRMAN: He may conti-
nue tomorrow. Now we shall take up
the half-hour discussion.

17.30 hrs.

HALF-AN-HOUR mscussmn

Emmn.mr FOR PENSIONS -TO E‘umou
Mmas .

SHRI C. K. CHANDB.APEAN (Telli-
8ir, the question of decid-

nmm:.zm
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ihould take $nta. aecomae e Taik: that

thﬁm

creed. Imslwlnl with a view
to impressing upon the Government
that our present copsiderations, poli-
1 or ‘otherwise, should hot come in
the ' way ‘while“we decide the eligibi-

htyformtingpmdmtothaﬁ'u-
dOmﬂshters -

N_ow, 1 want t{p raise certain speci-
fic cases and I would like to get speci-
fic answers from the Government in
regard to them. Firstly, during the
last session, there was a discussion
about the eligibility of the partici-
pants in the Moplah rebellion in
Kerala. The Government outright
rejected it; and in this session, in an-
swer to a question, they said that they
had gone through the records of the
then Government, that is, the British
Government, and they had also gone
through the records of political con-
fercnces and their resolutions, and
also R. C. Majumdar's history. I du
not want to make any observations
about that attitude of the Govern-
ment. I would only .request the Gov-
ernment not to close that chapter.
In that answer, the Government made
it clear that the Kerala Gevernment,
a government in which the Congress
party is also a partner, had decided
to grant pension to the participants
in ‘the Moplah rebellion taking into
account all the different aspects that
the Ministry here had considered. I
do not like the manner in which a
State Government's decision on a
major political incident, on a major
freedom battle which took place In
that part of the eountiry, was ignored;
it is mot good for people to'pass a
sweeping judgment completely ignor-
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but the British records were also
contradictory. The Collector’s assess-
ment was not approved of by the
Secretary who was studying the mat-
tfer. There were conflicting views,
whether it was a peasant revolt or
it was part of the freedom movement
or whether it was a communal affair.
There were differences. So, I would
suggest that the Government should
consider all this. Apart from R. C.
Majumdar’s book, why don't the Gov-
ernment consider the history of the
freedom movement written by Dr,
Tarachand, an equally eminent
writer? This Government should
also, if it is not very inconvenient, try
to read the history of the Moplah re-
bellion written by the then Secretary
of the Kerala Pradesh Congress Com-
mitiee. I am not citing any other
example. It would be also Thclpful
for the Government to look into the
decisions, resolutions and the speeches
made by people who were participat-
ing in the political conference which
took place in Cttapalam ang Palghat
in Kerala during that period. I would
request the Government to reconsi-
heir decision which will help in

der th
a2 way to come to a decision. Perhaps
the TJ er should consult his Cabi-
net colleagues, the other IMinisters,
and know also what Mr. Ganesh feels
about those descendants of the parti-
cipants in the Moplah rebellion, who
were deporteq tc the Andaman Is-
lands. There are hundreds of thewn
there. They felt very hurt, the entire
muslim community felt very hurt be-
cause of the sweeping judgmeri by
the Centre. I only want the Govern-
ment fo look into the matter.

Secondly there are two important
movements. One is the Telengana
Rebellion of 1946 and the other is
Punnapra Vayalar struggle of 1946.
These two struggles were against
princely rules. One was in Hydera-
bad and the other in the former Tra-
vancore State. Thig is part of history.

In collusion with the British im-
perialist, the king of Travancore and
‘his notorious diwan wanted to keep

AGRAHAYANA 12, 1895 (SAKA)
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Travancore as an independent State.
They said that Travancore would have
an American model Constitution and
Travancore would not form part of
India, The working class and the
poor peasants under the leadership of
the Communist party, the State Con-
gress supported to a certain extent,
organised an agitation, May be the
Government might not have agreed
with the way or the form of the agi-
tation. But it was part of the free-
dem movement. The Kerala Govern-
ment had granted pension to the
participants of the freedom move-
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ments in Punnapra vayalar agitation.
Two Ministers of our State Mr. T. V.
Thomas and Mr. M, N. Govindan
Nair were accused in that agitation.
Here is

Shri N. Sree Kantan

'f:"-r accused in that
ri P. K. Diwakaran an-
of the Kers:

M nd
Nair

ala Cakinet
ccused in that agitation.
that these cases should
ered and a speedy de

The Kerala Goverr Y
as taken the decision about them.

1 Falras
Re Taken.

was aga\.‘lst \.Lams rule, it is a well-
1 wn fact that Nizam wanted Lo

what was called Azad Hydera
In cO luqm» with the Bri

Coming to Telengana strugale, it

+3

{ish

{, he wanted to create an
cw,. State in the heart of our

!
J.:"\

peasants who rose in
this were led by the
Tovement of the Commu-
was an armed insurgency.
be in full
with the form of the agi-
tgiwn. That 4,000 people who took
pvart in that agitation laid down their
valuable lives for the cause of tha
country’s unity. The Government
should take a decision and they
should be treated as freedom fighters.
Their pension should be granted.

Ceasantis
nist. It
Government might not

‘ g ."AC 'pWE“

There is some misunderstanding
that the entire Indian freedom fight
came to an end on 15th August, 1947.
It is true only with regard to that
part of the country which was not
under princely rule. Hyderabad
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which was & princély Btste got into
the Indian Union only after Military
;’c:i..m.mtmonn September,

Those who participated in the Telen-
gana Movement upto 13 Sepiember,
1948, should be considered to have
participated in the freedom struggle,
Their pension should be granted.

I want to raise some other issues
apart from these. Firstly, the snails
pace 1n which the department which
decades who are elgible to pension,
works. Shri Eswara Reddy was
saying that he asked for certain in-
tormation and it took smx months to
get even that small information I
am not blaming them Maybe they
are dealing with lakhs of applications,
but we they must remember that most
of those to whom you want to give
pens.on are old people. They may not
wait indefinitely for formalitieg to be
completed Many have died and some
will die soon. My request 15 lhat
the department should be strengthen-
ed If necessary, more staff should
be allowed, so that there can be =&
speedy disposal of these applications

There 18 another bureaucratic prac-
tice. In the States, some screening
takes place for months and months
and then applications come to the
centre Here another screening takes
place for months and months. in
such cases, my suggestion is this Let
us have some confidence in the State
Governments. Let the State Govern-
ment set up a committee consisting of
the prominent people who participat-
ed in the freedom struggle from that
State and some government officials
Let that committee process the appli-
cations and send them to the centre.
After that, for heaven's sake, let not
the Centre again screen it and send
it back for information. That would
perhaps speed up the whole process
and give a feeling to the freedom
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be many susly cases in other Stales.
My, Kapnanthedu Jonerdhama Nar,
& Sormer MLA fa the erstwhile prince-
ly State of Travencore, & well knoww
political lsader, who took an astive
part in the fresdom movement, djed
undergreund. He was in jall, but
there is no jail record. It is not
hizg fault. In so many cases there are
no jeil records. The minister can
say, his descendants can give a certi-
ficate from an ex-MP or ex-MLA. In
such princely States. at least in Tra-
vancore, political prisoners were
treated in a different way by the De-
wan and the King. In most cases, they
were put as under-trial prisoners 1n
the lock-up more or lesg in selitary
confinement. There 18 no guestion of
any companion or colleague who after-
wards became MLA or MP, wheo
can give a certificate. There is ano-
other case from Alleppey.

Shr: S. K Das is a very well-known
trade unionist and communist leader
who took part in the freedom strug-
gle Something should be done about
them We cannot just on technical
grounds reject their cases The mims-
ter himself has said here that CBI
had to enquire into some bogus cer-
tificates I am not casting aspersions
on anybody But when those who
have nothing to do with the freedom
struggle have been given pension, such
genuine cases are rejected on techni-
grounds This 18 very unfair

A mas, satyagraha was organised
by the Goa Liberation Samuti on the
borders of Goa on 15th August 1955,
iz which thousands from all over the
country participated As a small stu-
dent, I also took part in it, but I am
not claiming any pension for myself.
Mrs. Subhadra Joshi was shot at
People from Kr. Kachwai's party, peo-
ple from the Socialist Party Mr.
Dange and so many others people
participated in 1t. Mr. Tridib Chow-
dhury wag there. Hundreds of people
were beaten up by the Portuguese
police and military. But many of
those participanty are denied pension.

1 request the Covernment, when
their applications come, to take a le-
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nisnt view because they took part in a

a
had*been brought to

call of our freedom movement

took part in it. He was dismissed from
the college and he was put in  jail
He belonged to Kerala. But he was

prakdssh Narayan was along with him,
After his period 1n jail expired, he
came out. He was dismissed from the
college and, naturally, he want back
to Kerala. Now, if you ask him to pro-
duce a jail certificate, it is very diffi-
cult to do so. Well, he had approach-
ed the Government of Maharashtra and
they suid that they have no record—
everything is destroyed. He does not
know whether anybody with whom he
stayed in jail has become an M.P. or
an M.L.A. He was a young boy. About
40 to 50 years back, he was in jail. It
is a fact known to all the political
party leaders in my State that Shri
C. M. Kunhu Raman Nair is a well-
known freedom fighter. But due to
some technical reasons, he is denied
of pension.

1 am bringing these cases to your
notice to take a lenient view of these
genuine cases and find out a mecha-
nism by which these can be consider-
ed sympathetically.

Ag regards the ILN.A. and the R.IN.
the Government often says that they
have taken a decision. But there are
s0 many people writing to us saying
that they are not getting pension.
Their applications are not being dis-
posed of speedily.

These are the problems I want the
Government to take note of and I
request the Government to take a
lenient view, to take a view which
is also equally patriotic, and respect
the freedom fighters. Let them not feel
that after applying for pension, their
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Al TFT WE | IT FT AT FH
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SHRI SAMAR GUHA (Contai): I

have repeated it several times and I
will repeat it again.

The country has.
very much appreciated the Govern-

ment’s policy of appreciation of the

services of the freedom fighters and

I hope this policy will be implemented
very liberally and the task completed
without any further delay.

In this connection, I want to know
about the INA as also about the RIN.
About the INA people a committee

has been set up with my friend, Gen.
Shah Nawaz Khan as the

Chairman
and they have requested that either
the Chairman or the Secretary be
associated. It will be helpful if you
accept the name of Mr. Surendra
Mohan Ghosh. He was a very great
revolutionary but he lid not belong to
INA. It will be better if you include
one. I have written to you and I
shall be happy if you include either
the Chairman or the Secretary.

I want to know about the INA. Gen.
Sahab is here. About the regular Bri-
tish Army their list is with the Gov-
ernment. I want to know whether
those who have applied from the re-
gular army, who were in the British
Army, their applications would be
given straightaway sanction as also
the applications of these who joined
from the Indian Independence Lea-
gue or from the civilian side or from
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the Rani Jhansl regithetit. What ate
the criteria the Government is follow-
ing in regard fo giving them pension?
What are triteria of judging their
cases. I want to know the number of
applications received from the INA,
the number granted and the number
still petiding.

About the RIN, there cannot be any
diffieulty. About the naval ratings who
participaled, their names are ordinari-
iy with the Government. I want to
know whether the Gowernment is
dealing with their cases straightaway
and forthright and whether 8hri B, C,
Dutt who was the leader of the RIN
struggle wag given Tamra Patra and
pension.

Then, many State Governments like
the West Bengal Government have
«wxtended to Government employees
who jolned government later like
extension in service and obliteration
of the disqualification. I have written
to the Central Government several
times about glving the same benefits
to central government servants. Their
number will be only a few hundreds,
All these who have joined government
later—will the same benefits be ex-
tended to them?

Then, you have set up geveral State
committees to expedite the matter. 1
want to know from the Government
whether any time limit has been set
for the State commattees to sort out
and process the applications so that
their cases may not be delayed.

I want to know the number of
applicationg already accepted and pen-
sion given. I want to know the num-
bers pending, that is to say, the num-
bers gtill remaining. Lastly I want to
know the numbers rejected. I request
the hon, Minister to reply to these
points.

MR. CHAIRMAN: Shri H. N. Mu-
grjoo—abmt. The hon, Minister

Freedom Fighters
{H.AH. Dis)

ber, Shei Samar Guba. He has raised
thres or four quesgtions in which his
valuable guggestions are also cob-

Then, detention under the orders of
the competent authority is to be
treated as equal to Imprisonment,
This applies to under-trial period
followed by conviction towards actual
imprisonment suffered. Then the
decision 18 to include broken periods
of imprisonment towards reckoning
of actual imprisonment. The next
is to include a person who remained
underground for more than six months
provided he was a proclaimed offen-
der or one on whom an award for
arrest was announced or one for whom
detention orders were passed but not
served. It algo includes a person in-
terneq in his home or externed from
his district provided the periodl of in-
ternment or externment was for six
montha or more. The other included
categories are (1) a person whose
property was conflscated or ettached
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and sold due to participation in the
freedom struggle, (2) a person who
Becawie ' péinanently  incapacitated
during fiviag or lathircharge, (3) a
person who lost his job, civil or mili~
tary, or other means of livelihood for
participation in the national move-
ment. Further it has been decided to
include members of the INA and
persons who participated in RIN
Mutiny of 1946, as well as of Garwal
Rifles who took part in the Peshawar
Xand, provided they fulfil other con-
ditions of eligibility. The definition
ot the Fumily’ was expanded to in-
clude the ‘Father’. Thig is as regards
Mr. Samar Guha’s suggestion regard-
ing treating the whole matter in a
included in the committee concerned.
manner.

Then, Sir, he has suggested that
Mr. Surendra Mohan Ghose should be
ineluded $n the committee concerned.
He iz there already.

SHRI SAMAR GUHA: I suggested
either the Chairman or the Secretary
of the INA Association. Panditji has
That

SHRI UMA SHANKAR DIKSHIT:
We are willing if you can suggest any
names for additional co-option and we
could go it. The Committee is work-
ing hard. Mr. Shahnawazr Khan is a
very responsible person and he is do-
ing his best. We have received from
the Defence Ministry recently a com-
plete list and the eligible cases are
being processed.

SHRI SAMAR GUHA: I am happy.
SHRI UMA SHANKAR DIKSHIT:
So, in order that we should not make
the kind of errors about which Mr.
Kachwai has complained, we have
done all these things., It is a very
narrow path which we have to walk.,
On the one side, Members of Parlia-
ment and other responsible persons
complain that we give pensions to
Wrong people. But we do so only on
the certificate given either on the
authority of the State Government or
on the authority of MP or MLA. or on
the certificate igsued by the jail autho-
ritles or the district authorities.

(H.A.H. Dis.)

Various categorieg have been in-
cluded. Still, errors occur. Some-
times genuinely an error occurs when
somebody’s sincerity is accepted or
taken for granted. I want 1o assure
the House that in no case hive we had
any iinformation or a reasonable sus-
picion that we have allowed a wroag
case to be passed for sanction.

Also, we have come to know that
we ssanctioned a pension in one parti-
cular case—I will not mention the
name as a Member of Parliament and
at least one M.L.A, had certified that
a particular person was a freedem
fighter who should be given pension
and pension was sanctioned. But, an-
other Member of Parliament from the
same district wrote to us later I am
given to understand that so-and-so has
been treateq as a freedom fighter; he
was not in the jall in question and so,
please reconsider.” I have said that
we will reconsider. But, we have
not stopped the pension. Shri Kachwai
hes mentioned something about Shri
Suka Ram. Nothing can be farther
from the truth than to allege that
knowingly sanction of pension’ is made
10 a person who is accused of or found
guilty of murder. He must have
served a sentence as a freedom fighter.
In any case if there is somebody who
is wrongly accused and he is acquitted
completely without any shadow of
suspicion against his character but he
dig suffer imprisonment in the struggle
either in a non-violence movement or
otherwise, then even if he was an
accused person in a particular case
but was given a clean chit, I do not
think we would be right in stopping
the sanction of payment of pension.

Shri Kachwai said certain other
things. I would request him to take
a human and liberal view of things
and to realise that Iife is not that bad
neither the Opposition nor the
Treasury Benches nor people cutside
should think that we are not human;
we are al] human beings. He seems
to proceed on the assumption that
all the conceivable evils are
monopolised by the Treasury Benches,
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movemen! I was in the 1930, 1932
and 1040 movements, and I

cipated in all these in Bombay.
Some of them had come to me and
said that their family was in
difficulty. I explained that if a
had suftered or worked for the coun-
try’s freedom then from the Home
Minister’s discretionary fund we could
make some small contmbutions, but
knowing that the case did not fall
under any of the categories and that
the person had not sufered ilmprison-
ment or otherwise he was not entitled
to have pension. I would not recom-
mend pension,
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I think by saying ‘everybody’ he
means well known people whose inte-
grity cannot be doubted. If there are
such cases, we shall treal them as
exceptions. 1 believe that no good
rule can be carrieq out salisfactorily
without allowing reasonable excep-
tions. For that purpose, however, we
should not change the categories.
Changing the categories will open the
flood-gates of cases which we shall
never be able t{o dispose of completely,
however long we may try.

Then, he said that thnee who had
suffered less than six monthgs or
suffereq loss of property etc. should
be included. I can t<ll him that we
have already included loss of pro-
perty. Again, if the hon. Member has
adviged that a person who was under-
ground for six months or more, he
should be included. We have already
included such cases. In the case of
imprisonment, if the period is less than
six months, say about five months or
so, after deducting the period of grace
that is allowed in accordance with the
jail manual, such a case is covered,
but not cases of imprisonment for
less than that. I am sorry to say that
it is not possible for us to extend the
scope of the scheme.
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Shnn C. K. Chandrappan had men-
tioned some other categories of cases;
he referred top the Movlah rebellion,
the Telengana rebellion agamnst the
Nizam and the Razakars, ang then the
Punnapra Vayalar struggle. He said
also that the department should be
strengthened. He has also mentioned
the Goa liberation movement. He has
suggested that m order that the pend-
ing cases be expeditiously disposed of,'
we should strengthen the staff.

He had also mentioned the cases of
Shri Janardhnan Nair and Shri §. K.
Das as being very genuine cases, and
he had also referred to the case of
one Shri Kunjhi Ram Nair who was
mn jail.

Now, I would suggest to all mem-
bers to kir dly note that wherever they
feel strongly about a case on the
strength of their personal knowledge
and the considerations mentioned by,
they should bring it to my notice, It is
not enough for the hon. member or
any other gentleman to just mo to
office clerks who cannot go beyond
the instructions given to them.

SHRI C. K. CHANDRAFPAN: I
have written to the Minister. I did
not go tp the office.

SHRI UMA SHANKAR DIKSHIT:
In that case, it will receive all due
congideration.
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[Shri Uma Shankar Dikshit]

So far as the Mopla rebellion is con-
cerned, Shri Chandrappan has sug-
gested that the matter should not be
treated as closed and that we should
veconsider it. He has mentioneg two
regsons, He says that the State Gov-
ernment’s decision should not be
ignored. We¢ do not ignore the State
Government's decision. The State
Governments function in all respects
in the metters with which they are
concerned within the jurisdiction of
the State They will not give pensions
to freedom fighlers outside the State,
but inside the State they have given
pensions, land and various other faci-
lities, more than we have given from
the Centre. That 1s not coming in the
way. The Governmient of India. as
You now, have come out with this
scheme and they are executing it as
liberally as possible. The hon. Mem-
ber has also suggested that we should
examine the evidence or opimion con-
tained in Dr. Tara Chand's book, I
am not in a position to say today
whethere or not....

SHRI C. K. CHANDRAPPAN- Also
Shr1 Madhavan Nair who was at that
time Secretary of the Provincial Con-
gress Committee,

SHRI UMA SHANKAR DIKSHIT
As for the question of weighing the
historical evidence available to us, I
do not know whether I was able to
explain my position clearly at that
time or not. Just as it is our respon-
sibility not to leave out a person who
is really eligible apd is in difficulty,
it is also our duty tp prevent wrong
people from taking undue advantage.
I would request him to remember
that 1t i= much better that some
people who are entitled are either
left out or helped otherwise rather
than that we should open an issue
which may generate a new contro-
versy. But if there is any new evi-
dence—in one senge, I can say that
we have no closed mind—if any new
evidence is available which would
show that the Mopla rebellion
vras a movement for the liberation of
the country or of that character, then

DECEMBER 8, 19738

Freedom Fighters
(H.A.H. Dis.)

I say, that I will take up this matter
again.
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SHRI C. K. CHANDRAFPAN: 1
shall 'write a detalled letter 1o you.

SHRI UMA SHANKAR DIKSHIT:
Yes. But.l am not giving any assu-
rance that we are going back on the
decision we announced last time. But
as regards this and other matters
which he has mentioned my idea is
to collect complete information on all
these points and then go to the Cabi-
net for a final decision, so that the
members would be satisfied that every
relevant aspect of the matter has been
considered

About the Telengana rebellion, we
have not said ‘no’. We are examining
both this matter and {he Poonappa
Vayalat matter The hon. Member
would be glad to know that we have
collected quite a lot of literature on
the subject Officers are going into it.
They are marking portions and taking
exiracts and, before long, we would
be able to come to a decision. Also
we would be able to announce why
we have taken the decision. We have
not closed the subjeet. I do not want
to go beyond my brief, but I should
~ay it is not an unsympathetic ap-
proach which we have to both these
cases

About the department, i{ is not so
much a question of strength in the
department. Fifty thousand cases have
been referred to the State Govern-
ments. It has been suggested--it was
suggested earlier also—that we should
request State Governments to appoint
committees, Some States Govern-
ments have; otherg have not. One or
two State Governments have writlen
to say that they do not propose to do
so. We have written to all the State
Governments There was a fresh
draft ready and we will be issuing it
in a day or so. Agaln we will ask
the State Governments tp appoint
committees where the committees
have not been appointed, and to ask
the committees to expedite the work.
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But more than the State committees,
it is the job of the dstrict com-
mittees. Where in a State Committee
there are mo veterans who partici-
pated in the movements,—it is exire-
mely difficult for the young people
who are on the committees, to come
to any decision even to genuine cases.
But I promise that we will again
write to the Chief Ministers of all the
States requesting them to expedite
the work of furnishing clarifications
that we have requested them to give,
and as soon as the clarifications are
received we shall quickly dispose of
the cases,

There is another point We have
not yet stopped entertaining new
applications but I am in the hands of
the Members of this House and of the
other House as to whether we stop
considering fresh applications.

SHRI C. K. CHANDRAPPAN: Do
not close, there are so many applica-
tions, (Interruptions)

SHRI UMA SHANKAR DIKSHIT:
After their income goes down, they
will he free to apply at any time or to
intimate tp us. They neeq 'not write
regular applications.

Now, the information that I have
gathered—I] am not in a position to say
so with authority—is that the appli-
cations that are now coming are
mostly about the underground. I
myself was underground once op
twice, for five or six months. It is
not an easy matter. Thousands and
lakha of people worked, some pri-
vately some secretly, and some in the
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lanes and some outside in the sireets.
They were all upderground, or even
while overground, they participated
in the movement in some¢ way or an-
other. Therefore, in this matter we
have to take a responsible attitude.
1t is not merely a financial aspect—
tInterruptions)

SHRI SAMAR GUHA: A close
friend of mine was known as one of
the heroes of the 1942 movement in
one part of West Bengal, but wunfor-
tunately, except some press report,
there is nothing for him. I know he
is suffering terribly. I +tolg him,
“Please give me the photostat copy of
the paper-cutting and then I will plead
your case.”

SHRI UMA SHANKAR DIKSHIT:
You write to us. (Interruptions)

AN HON. MEMBER:
ment,

SHRI UMA SHANKAR DIKSHIT:
Goa movement? It is included.

Goa move-

SHRI C. KX CHANDRAPPAN: In
the satyagraha, so many people had
participated—(Interruptions)

MR. CHAIRMAN: I do not want the
discussion to be reopemed again. When
the Minister closes, I shall adjourn the
House I think you have closed the
reply

SHRI UMA SHANKAR DIKSHIT:
Yes.

18 24 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
December 4, 1873/ Agrahayana 13, 1895
(Saka).
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